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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every interna-
tional agreement entered into by any Member of the United Nations after the coming into force
of the Charter shall, as soon as possible, be registered with the Secretariat and published by it.
Furthermore, no party to a treaty or international agreement subject to registration which has
not been registered may invoke that treaty or agreement before any organ of the United Nations.
The General Assembly by resolution 97 (I) established regulations to give effect to Article 102
of the Charter (see text of the regulations, Vol. 76, p. XVIII).

The terms “treaty” and “international agreement” have not been defined either in the
Charter or in the regulations, and the Sccretariat follows the principle that it acts in accordance
with the position of the Member State submitting an instrument for registration that so far as
that party is concerned the instrument is a treaty or an international agreement within the
meaning of Article 102. Registration of an instrument submitted by a Member State, therefore,
does not imply a judgement by the Secrctariat on the nature of the instrument, the status of a
party or any similar question. It is the understanding of the Secretariat that its action does not
confer on the instrument the status of a treaty or an international agrcement if it does not already
have that status and does not confer on a party a status which it would not otherwise have.

Unless otherwisc indicated, the translations of the original texts of treaties, etc., published
n this Series have becen made by the Secretariat of the United Nations.

NOTE DU SECRETARIAT

Aux termes dec I’Article 102 de la Charte des Nations Unies, tout traité ou accord interna-
tional conclu par un Membre des Nations Unies aprés '’entrée en vigueur de la Charte sera, le
plus tot possible, enregistré au Secrétariat et publié par lui. De plus, aucune partie & un traité
ou accord international qui aurait dd étre enregistré mais ne I'a pas été, ne pourra invoquer
ledit traité ou accord devant un organe des Nations Unies. Par sa résolution 97 (I), I’Assemblée
générale a adopté un réglement destiné & mettre en application 1'Article 102 de la Charte (voir
texte du réglement, vol. 76, p. XIX).

Le terme « traité » et I'expression « accord international » n’ont été définis ni dans la Charte
ni dans le réglement, et le Secrétariat a pris comme principe de s’en tenir A la position adoptée
a cet égard par 'Etat Membre qui a présenté l'instrument A 'enregistrement, & savoir que pour
autant qu'il s’agit de cet Etat comme partie contractante l'instrument constitue un traité ou
un accord international au sens de I'Article 102. Il s’ensuit que I'enregistrement d’un instrument
présenté par un Etat Membre n’implique, de la part du Secrétariat, aucun jugement sur la nature
de I'instrument, le statut d’une partie ou toute autre question similaire. Le¢ Secrétariat considere
donc que les actes qu’il pourrait étre amené & accomplir ne conférent pas & un instrument la qua-
lité de « traité » ou « d'accord international » si cet instrument n’a pas déja cette qualité, et qu’ils
ne conférent pas & une partie un statut que, par ailleurs, elle ne posséderait pas.

Sauf indication contraire, les traductions des textes originaux des traités, ctc., publiés dans
ce Recueil ont été établies par le Secrétariat de 1'Organisation des Nations Unies.



Treaties and international agreements
registered
Jrom 1 January 1969 to 2 January 1969

Nos. 9369 to 9372

Traités et accords internationaux
enregistrés
du 1e¢ janvier 1969 au 2 janvier 1969

Nos 9369 a 9372






No. 9369

MULTILATERAL

International Sugar Agreement, 1968. Open for signature
at New York from 3 to 24 December 1969

Authentic texts : English, French, Chinese, Russian and Spanish.
Registered ex officio on 1 January 1969.

MULTILATERAL

Aceord international de 1968 sur le sucre. Ouvert a la

signature 4 New York du 3 au 24 déccmbre 1969

Textes authentiques : anglais, frangais, chinois, russe et espagnol.
Envegistré d'office le 1¢r janvier 1969.



4 United Nations — Treaty Series 1969

. INTERNATIONAL SUGAR AGREEMENT, 1968

CHAPTER 1

OBJECTIVES

Avrticle 1

OBJECTIVES

The objectives of this International Sugar Agreement (hereinafter
referred to as the Agreement) take into account the recommendations
contained in the Final Act of the first session of the Uuited Nations Con-
ference on Trade and Development (hereinafter referred to as UNCTAD) 2
and are:

(@) To raise the level of international trade in sugar, particularly in
order to increase the export earnings of developing exporting
countries;

(6) To maintain a stable price for sugar which will be reasonably
remunerative to producers, but which will not encourage further
expansion of production in developed countries;

(¢) To provide adequate supplies of sugar to meet the requirements of
importing countries at fair and reasonable prices;

(@) To increase sugar consumption and in particular to promote
measures to encourage consumption in countries where consumption
per caput is low;

1 The text of the Agreement was established by the United Nations Sugar Conference, 1968,
which met at Geneva from 17 April to 1 June 1968 and from 23 September to 24 October 1968.
It was adopted by the Conference at its final plenary meeting held on 24 October 1968. For
the report summarizing the proceedings of the Conference and for the text of the resolutions
adopted by the Conference, see United Nations Sugar Conference, 1968, Summary of Proceedings,
TD/SUGAR.7/12 (United Nations publication, Sales number : E.69.11.D.86).

Pursuant to article 63, paragraph (2), the Agreement came into force provisionally on 1 Ja-
nuary 1969, the date by which the signatory Governments holding 60 per cent of the votes of
the exporting countries and 50 per cent of the importing countries in accordance with the distri-
bution established in Annex B of the Agreement had deposited their instruments of ratification,
acceptance or approval with the Secretary-General of the United Nations or had notified him,
in accordance with article 62, paragraph (1), that they would apply the Agreement provisionally.
For the list of the Governments concerned and for the text of the declarations made by certain
Governments on signature, see pages 280 to 333 of this volume.

2 United Nations Conference on Trade and Development, Final Act and Report, E[CONF .46/
141, Vol. I (United Nations publication, Sales No. : 64.11.B.11).

No. 9369
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ACCORD INTERNATIONAL DE 1968 SUR LE SUCRE!

CHAPITRE PREMIER

OBJECTIFS

Article premier

OBJECTIFS

Les objectifs du présent Accord international sur le sucre {ci-aprés
dénommé «I’Accord ») tiennent compte des recommandations énoncées
dans I’Acte final de la premiére session de la Conférence des Nations Unies
sur le commerce et le développement (ci-aprés dénommée « la CNUCED?)
et sont les suivants :

a) Elever le niveau du commerce international du sucre, notamment
en vue d’accroitre les recettes d’exportation des pays en voie de
développement exportateurs;

b) Maintenir pour le sucre un prix stable qui assure des revenus raison-
nables aux producteurs mais n’encourage pas une expansion plus
poussée de la production dans les pays développés;

c¢) Assurer des approvisionnements en sucre adéquats pour répondre,
a des prix équitables et raisonnables, aux besoins des pays impor-
tateurs;

d) Accroitre la consommation de sucre et, en particulier, favoriser des

mesures propres a encourager cette consommation dans les pays
ol son niveau par habitant est bas;

1 Le texte de I’Accord a été établi par la Conférence des Nations Unies sur le sucre de 1968
qui s’est tenue A Genéve du 17 avril au 1°r juin 1968 et du 23 septembre au 24 octobre 1968.
Il a été adopté par la Conférence & sa derniére séance plénidre, tenue le 24 octobre 1968. On trou-
vera le rapport récapitulatif des travaux de la Conférence et le texte des résolutions adoptées
par celle-ci dans le document TD/SUGAR.7/12 intitulé Conférence des Nations Unies sur le sucre,
1968 — Actes de la Conférence (Publication des Nations Unies, numéro de vente : E.69.11.D.6).

Conformément aux dispositions de son article 83, paragraphe 2, I'’Accord est entré en vigueur
3 titre provisoire le 1er janvier 1969, les gouvernements des Etats signataires détenant 60 pour
cent des voix des pays exportateurs et 50 pour cent des voix des pays importateurs selon la
répartition prévue a I'annexe B de I’Accord ayant & cette date déposé leur instrument de ratifi-
cation, d’acceptation ou d’approbation aupres du Secrétaire général, ou ayant notifié & ce dernier,
conformément 3 l'article 62, paragraphe 1, qu'ils appliqueraient ’Accord & titre provisoire. On
trouvera pages 280 &4 333 du présent volume la liste de ces gouvernements et le texte des décla-
rations formulées par certains gouvernements lors de la signature.

2 Confévence des Nations Unies suy le commerce et le développement, Acte final et Rapport,
E/CONF.46/141, Vol. I (publication des Nations Unies, numéro de vente : 64.11.B.11).

No 9369
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(¢) To bring world production and consumption of sugar into closer
balance;

(f) To facilitate the co-ordination of sugar marketing policies and the
organization of the market;

(8) To provide for adequate participation in, and growing access to,
the markets of the developed countries for sugar from the developing
countries;

(k) To observe closely developments in the use of any form of substitutes
for sugar, including cyclamates and other artificial sweeteners; and

(#) To further international co-operation in sugar questions.

CHAPTER 1I

DEFINITIONS

Article 2

DEFINITIONS

For the purposes of this Agreement :

(1) “Organization” means The International Sugar Organization
established by Article 3;

(2) “Council” means The International Sugar Council established by
Article 3;

(8) “Member” means a Contracting Party to the Agreement or a terri-
tory or group of territories in respect of which a notification has been made
under paragraph (3) of Article 66;

(4) “developing Member” means any Member in Latin America, in
Africa excepting South Africa, in Asia excepting Japan and in Oceania
excepting Australia and New Zealand, and includes Greece, Portugal,
Spain, Turkey and Yugoslavia;

(5) “developed Member” means any Member other than a developing
Member;

(6) “exporting Member” means a Member which is a net exporter of
sugar;

No. 9369
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e) Mieux équilibrer la production et la consommation mondiales;

f) Faciliter la coordination des politiques de commercialisation du sucre
et I'organisation du marché;

g) Assurer au sucre provenant des pays en voie de développement une
participation adéquate aux marchés des pays développés et un acces
croissant a ces marchés;

h) Suivre de prés 'évolution de I'emploi de toutes formes de produits
de remplacement du sucre, y compris les cyclamates et autres
édulcorants artificiels; et,

7) Favoriser la coopération internationale dans le domaine du sucre.

CHAPITRE 11

DEFINITIONS

Article 2

DEFINITIONS

Aux fins du présent Accord :

1. Le terme « Organisation » désigne 1’Organisation internationale du
sucre instituée en vertu de l'article 3;

2. Le terme « Conseil » désigne le Conseil international du sucre institué
en vertu de l'article 3;

3. Le terme « Membre » désigne une Partie contractante ou un territoire
ou groupe de territoires au sujet duquel a été faite la notification prévue
au paragraphe 3 de ’article 66;

4. L’expression « Membre en voie de développement » vise tout Membre
d’Amérique latine, d’Afrique 4 l’exception de I’Afrique du Sud, d’Asie a
I’exception du Japon et d’Océanie a l'exception de 1’Australie et de la
Nouvelle-Zélande; elle vise aussil’Espagne, la Gréce, le Portugal, la Turquie

et la Yougoslavie;

5. L’expression « Membre développé » vise tout Membre qui n’est pas
en voie de développement;

6. L’expression « Membre exportateur » désigne un Membre qui est
exportateur net de sucre;

Ne 9369
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(7) “importing Member” means a Member which is a net importer of
sugar;

(8) “Member which imports sugar” means any Member which imports
sugar whether it is a net importer or a net exporter of sugar;

(9) “special vote” means a two-thirds majority of the votes cast by
exporting Members present and voting and a two-thirds majority of the votes
cast by importing Members present and voting, counted separately;

(10) “distributed two-thirds majority” means a majority of the Members
representing two thirds of the total votes of the exporting Members and a
majority of the Members representing two thirds of the total votes of the
importing Members, counted separately;

(11) “distributed simple majority vote” means a majority of the votes
cast by a majority of exporting Members present and voting and a majority
of the votes cast by a majority of importing Members present and voting,
counted separately;

(12) “financial year” means the quota year;

(13) “quota year” means the period from 1 January to 31 December,
inclusive;

(14) “ton” means a metric ton, i.e. 1,000 kilogrammes, and “pound”
means a pound avoirdupois. Amounts of sugar specified in the Agreement
are in terms of raw value net weight (the raw value of any amount of sugar
means its equivalent in terms of raw sugar testing 96 degrees by the pola-
riscope);

(15) “sugar” means sugar in any of its recognized commercial forms
derived from sugar cane or sugar beet, including edible and fancy molasses,
syrups and any other form of liquid sugar used for human consumption; but

(@) “sugar” as defined above shall not include final molasses or low grade
types of non-centrifugal sugar produced by primitive methods or, except
in Annex A, sugar destined for uses other than human consumption as
food. The Council may determine the conditions under which sugar
shall be considered to be destined for uses other than human consumption
as food;

No. 9369
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7. L’expression « Membre importateur » désigne un Membre qui est
importateur net de sucre; '

8. L’expression « Membre qui importe du sucre » désigne tout Membre
qui importe du sucre, qu’il soit importateur net ou exportateur net;

9. Par « vote spécial », il convient d’entendre la majorité des deux tiers
des suffrages exprimés par les Membres exportateurs présents et votants et
la majorité des deux tiers des suffrages exprimés par les Membres importateurs
présents et votants, le décompte étant fait séparément;

10. Par « majorité répartie des deux tiers », il convient d’entendre une
majorité des Membres représentant les deux tiers du total des voix des
Membres exportateurs et une majorité des Membres représentant les deux
tiers du total des voix des Membres importateurs, le décompte étant fait
séparément;

11. Par « vote & la majorité simple répartie », il convient d’entendre
la majorité des suffrages exprimés par la majorité des Membres exportateurs
présents et votants et la majorité des suffrages exprimés par la majorité
des Membres importateurs présents et votants, le décompte étant fait
séparément;

12. Par «exercice », il faut entendre l’année contingentaire;

13. Par « année contingentaire », il faut entendre la période allant du
ler janvier au 31 décembre inclusivement;

14. Par « tonne », il faut entendre la tonne métrique, soit 1 000 kg;
par clivre », il faut entendre la livre avoirdupois. Les quantités de sucre
indiquées dans I’Accord sont exprimées en sucre brut, poids net (la valeur
en sucre brut d’'une quantité quelconque de sucre est ’équivalent de celle-ci
en sucre brut titrant 96 degrés au polarimétre);

15. Le terme « sucre » désigne le sucre sous toutes ses formes commer-
ciales reconnues, extrait de la canne a sucre ou de la betterave a sucre,
y compris les mélasses comestibles et mélasses fantaisie, les sirops et toutes
autres formes de sucre liquide destinées & la consommation humaine;
toutefois :

a) Le «sucre» défini ci-dessus ne comprend pas les mélasses d’arriére-
produit ni les sucres non centrifugés de qualité inférieure produits par
des méthodes primitives, ni — sauf aux fins de I’Annexe A — le sucre
destiné 4 des usages autres que la consommation humaine, en tant
qu’aliment. Le Conseil peut déterminer les conditions dans lesquelles le
sucre doit étre considéré comme destiné & des usages autres que la
consommation humaine, en tant qu’aliment;

.Ne 9369
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(b) 1f the Council resolves that the increased use of sugar mixtures becomes
a threat to the objectives of the Agreement, these mixtures shall be
deemed to be sugar in respect of their sugar content. The increase in
the quantity of such mixtures exported over the quantity exported
before the entry into force of the Agreement shall, in respect of its sugar
content, be charged to the export quota of the exporting Member con-
cerned ;

(16) “free market” means the total of net imports of the world market,
except those covered under Articles 35 to 38 inclusive, and under para-
graph (3) of Article 39;

(17) “net imports” means total imports of sugar after deducting total
exports of sugar;

(18) “net exports” means total exports of sugar (excluding sugar
supplied as ships’ stores for ships victualling at domestic ports) after deduct-
ing total imports of sugar;

(19) “basic export tonnage” means the quantity specified in Article 40;

(20) “initial export quota” means the quantity of sugar allotted to an
exporting Member under paragraph (1) of Article 45 or paragraph (2) (a)
of Article 48;

(21) “quota in effect” means the initial export quota, as modified >by
such adjustments as may have been made under chapter XI by the time
referred to in the provisions of the Agreement where this expression is used;

(22) “basic export entitlement” for the purposes of paragraph (1) ()
of Article 52 means, for each exporting Member, the sum total of its basic
export tonnage under Article 40 or maximum net export entitlement under
Article 41 and, where relevant, its basic allocation in the immediately pre-
ceding quota year under the special arrangements referred to in Articles 35
to 38 inclusive;

(23) “shipment” and “shipping”, in the context of Article 30 includes
conveyance of sugar on land, irrespective of the means of transport used;

(24) “prevailing price” is as calculated in accordance with the provi-
sions of paragraph (2) of Article 33;

(25) “entry into force” is to be read, except as otherwise provided, as
meaning the date on which the Agreement enters into force provisionally
or definitively;
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b) Si le Conseil conclut que I’emploi croissant de mélanges a base de sucre
menace les objectifs de I’Accord, ces mélanges seront réputés étre du
sucre a raison de leur teneur en sucre. La quantité de mélanges de ce
genre exportée en plus des quantités exportées avant I’entrée en vigueur
de I’Accord sera, a raison de sa teneur en sucre, imputée sur le contmgent
d’exportation du Membre exportateur intéressé;

16. L’expression « marché libre » désigne le total des importations nettes
du marché mondial, & I'exclusion de celles qui sont visées aux article 35 & 38
inclus et au paragraphe 3 de l'article 39;

17. L’expression «importations nettes» désigne les importations
totales de sucre aprés déduction des exportations totales de sucre;

18. L’expression « exportations nettes » désigne les exportations totales
de sucre (& I'exclusion du sucre fourni pour 'approvisionnement des navires
dans les ports nationaux), aprés déduction des importations totales de sucre;

19. L’expression « tonnage de base d’exportation » désigne la quantité
indiquée a ’article 40;

20. L’expression « contingent initial d’exportation » désigne la quantité
de sucre attribuée & un Membre exportateur en vertu du paragraphe 1 de
I'article 45 ou de l'alinéa 2, a, de I’article 48;

21. L’expression « contingent en vigueur » désigne le contingent initial
d’exportation, modifié comme suite a4 tous ajustements effectués en vertu
du chapitre XI a la date visée dans les dispositions de 1’Accord ol cette
expression est utilisée;

22. Aux fins de I'alinéa 1, b, de I’article 52, I'expression « droit d’expor-
tation de base » désigne, pour chaque Membre exportateur, la somme de son
tonnage de base d’exportation aux termes de I'article 40 ou de son droit
maximum d’exportation nette, aux termes de l'article 41 et, le cas échéant,
de son allocation de base pour I’année contingentaire précédente au titre des
arrangements spéciaux visés aux articles 35 a 38 inclusivement;

23. Les termes «expédition » et «transport », dans le contexte de
I’article 30, comprennent 1’expédition et le transport du sucre par terre,
quel que soit le moyen de transport utilisé;

24. Le « prix pratiqué » est le prix calculé sur la base du paragraphe 2
de l'article 33;

25. L’expression « entrée en vigueur » est, sauf disposition contraire,
considérée comme désignant la date & laquelle I’Accord entre en vigueur a
titre provisoire ou définitif;
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(26) anyreferencein the Agreement toa “Government invited to the United
Nations Sugar Conference 1968” shall be construed as including a reference
to the European Economic Community (hereinafter referred to as the EEC).
Accordingly any reference in the Agreement to “signature of the Agreement”
or to the “deposit of an instrument of ratification, acceptance, approval or
accession” by a Government shall, in the case-of the EEC, be construed as
including signature on behalf of the EEC by its competent authority and the
deposit of the instrument required by the institutional procedures of the
EEC to be deposited for the conclusion of an international agreement.

CHAPTER III

THE INTERNATIONAL SUGAR ORGANIZATION,
ITS MEMBERSHIP AND ADMINISTRATION

 Article 3

ESTABLISHMENT, HEADQUARTERS AND STRUCTURE OF THE INTERNATIONAL
SuGAR ORGANIZATION

(1) The International Sugar Organization is hereby established to
administer the provisions of the Agreement and to supervise its operation.
It shall be the successor to the International Sugar Council which operated
under the International Sugar Agreement of 19581. .

(2) The headquarters of the Organization shall be in London unless the
Council decides otherwise by special vote.

(3) The Organization shall function through the International Sugar
Council, its Executive Committee, its Executive Director and its staff.

Avrticle 4

MEMBERSHIP IN THE ORGANIZATION

(1) Each Contracting Party shall constitute a single Member of the
Organization, except as otherwise provided in paragraph (2) of this Article.

1 United Nations, Treaty Series, Vol. 385, p. 137; Vol. 425, p. 370; Vol. 466, p. 404; Vol. 535,
p. 436; Vol. 551, p. 319; Vol. 569, p. 270; Vol. 584, p. 258; Vol. 595, p. 366; Vol. 610, p. 308;
Vol. 617, p. 368, and Vol. 632.
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268. Toute mention, dans 1’Accord, d’'un « gouvernement invité a la
Conférence des Nations Unies sur le sucre, 1968 » est réputée valoir aussi
pour la Communauté économique européenne, ci-aprés dénommée «la
Communauté ». En conséquence, toute mention, dans I’Accord, de « la signa-
ture de I’Accord » ou du « dépdt d'un instrument de ratification, d’accepta-
tion, d’approbation ou d’adhésion » par un gouvernement est, dans le cas
de la Communauté, réputée valoir aussi pour la signature au nom de la
Communauté par son autorité compétente ainsi que pour le dép6t de l'instru-
ment requis par la procédure institutionnelle de la Communauté pour la
conclusion d’un accord international.

CHAPITRE III

L’ORGANISATION INTERNATIONALE DU SUCRE,
SES MEMBRES ET SON ADMINISTRATION

Avrticle 3

CREATION, SIEGE ET STRUCTURE DE L'ORGANISATION INTERNATIONALE
DU SUCRE

1. Il est institué une Organisation internationale du sucre chargée
d’assurer la mise en ceuvre des dispositions de I’Accord et d’en contrdler
I'application. L'Organisation est le successeur du Conseil international du
sucre qui fonctionnait en vertu de 1’Accord international sur le sucre de
19581

2. A moins que le Conseil n’en décide autrement par un vote spécial,
I’Organisation a son siége a Londres.

3. L’Organisation exerce ses fonctions par l'intermédiaire du Conseil
international du sucre, de son Comité exécutif, de son Directeur exécutif
et de son personnel.

Avrticle 4

MEMBRES DE L'ORGANISATION

1. Sous réserve des dispositions du paragraphe 2 du présent article,
chaque Partie contractante constitue un Membre de I’Organisation.

! Nations Unies, Recueil des Traités, vol. 385, p. I87; vol. 425, p. 87I; vol. 466, p. 405;
vol. 535, p. 437; vol. 551, p. 319; vol. 569, p. 271; vol. 584, p. 259; vol. 595, p. 366; vol. 610,
p. 309; vol. 617, p. 368, et vol. 832.
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(2) If any Contracting Party, including the territories for whose inter-
national relations it is for the time being ultimately responsible and to which
the Agreement is extended in accordance with paragraph (1) of Article 66,
consists of one or more units that would individually constitute an exporting
Member, and of one or more units that would individually constitute an
importing Member, there may be either a joint membership for the Contract-
ing Party together with these territories or, where the Contracting Party
has made a notification to that effect under paragraph (3) of Article 66,
separate membership, singly, all together or in groups for the territories
that would individually constitute an exporting Member and separate
membership for the territories that would individually constitute an
importing Member.

Article 5

COMPOSITION OF THE INTERNATIONAL SUGAR COUNCIL

(1) The highest authority of the Organization shall be the International
Sugar Council, which shall consist of all the Members of the Organization.

(2) Each Member shall be represented by a representative and, if it so
desires, by one or more alternates. A Member may also appoint one or more
advisers to its representative or alternates.

Article 6

POWERS AND FUNCTIONS OF THE COUNCIL

(1) The Council shall exercise all such powers and perform or arrange
for the performance of all such functions as are necessary to carry out the
express provisions of the Agreement.

(2) The Council shall adopt by special vote such rules and regulations
as are necessary to carry out the provisions of the Agreement and are con-
sistent therewith including Rules of Procedure for the Council and its com-
mittees and the financial and staff regulations of the Organization. The
Council may, in its Rules of Procedure provide a procedure whereby it may,
without meeting, decide specific questions.

(3) The Council shall keep such records as are required to perform its
functions under the Agreement and such other records as it considers appro-
priate.

(4) The Council shall publish an annual report and such other informa-
tion as it considers appropriate.
No. 8369
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2. Si une Partie contractante, y compris les territoires dont elle assure
actuellement en dernier ressort les relations internationales et auxquels
I’Accord est rendu applicable en vertu du paragraphe 1 de l'article 66, se
compose d’un ou de plusieurs éléments qui, pris individuellement, constitue-
raient un Membre exportateur, et d’'un ou de plusieurs éléments qui, pris
individuellement, constitueraient un Membre importateur, la qualité de
Membre peut étre commune a la Partie contractante et auxdits territoires
ou bien il peut y avoir pluralité de Membres si la Partie contractante a fait
une notification & cet effet en vertu du paragraphe 3 de l'article 66, les
territoires qui, pris individuellement, constitueraient un Membre exportateur
devenant alors Membres séparément — soit individuellement, soit tous
ensemble, soit par groupes — et les territoires qui, pris individuellement,
constitueraient un Membre importateur devenant eux aussi Membres
séparément.

Article &

ComPOSITION DU CONSEIL INTERNATIONAL DU SUCRE

1. L’autorité supréme de 1'Organisation est le Conseil international du
sucre, qui se compose de tous les Membres de 1’Organisation.

2. Chaque Membre est représenté par un représentant et, s’il le désire,
par un ou plusieurs suppléants. Tout Membre peut en outre adjoindre 4 son
représentant ou a ses suppléants un ou plusieurs conseillers.

Article 6

PouvoiRs ET FONCTIONS DU CONSEIL

1. Le Conseil exerce tous les pouvoirs et s’acquitte, ou veille a I'accom-
plissement, de toute les fonctions qui sont nécessaires & l'exécution des
dispositions expresses de I’Accord.

2. Le Conseil adopte par un vote spécial les réglements, compatibles
avec I’Accord, qui sont nécessaires a I’exécution de 1’Accord, notamment le
réglement intérieur du Conseil et de ses comités et les réglements applicables
a la gestion financiére de I'Organisation et 4 son personnel. Le Conseil peut
prévoir, dans son réglement intérieur, une procédure lui permettant de
prendre, sans se réunir, des décisions sur des questions déterminées.

3. Le Conseil recueille et tient la documentation dont il a besoin pour
remplir les fonctions que lui confére 1’Accord et toute autre documentation
qu’il juge appropriée.

4. Le Conseil publie un rapport annuel et tous autres renseignements
qu’il juge appropriés.
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Article 7

CHAIRMAN AND VICE-CHAIRMAN OF THE COUNCIL

(1) For each quota year the Council shall elect from among the delega-
tions a Chairman and a Vice-Chairman who shall not be paid by the Orga-
nization.

(2) The Chairman and the Vice-Chairman shall be elected, one from
among the delegations of the importing Members and the other from among
those of the exporting Members. Each of these offices shall, as a general
rule, alternate each quota year between the two categories of Members;
provided however that this shall not prevent the re-election under excep-
tional circumstances of the Chairman or Vice-Chairman or both when the
Council so decides by special vote. In the case of such re-election of either
officer, the rule out in the first sentence of this paragraph shall continue to
apply.

(3) In the temporary absence of both the Chairman and the Vice-Chair-
man or the permanent absence of one or both, the Council may elect from
among the delegations new officers, temporary or permanent as appropriate,
taking account of the principle of alternating representation set out in
paragraph (2) of this Article.

(4) Neither the Chairman nor any other officer president at meetings of
the Council shall vote. He may, however, appoint another person to exercise
the voting rights of the Member which he represents.

Article 8

SEssioNs OF THE COUNCIL

(1) As a general rule, the Council shall hold one regular session each
half of the quota year.

(2) The Council in addition to meeting in the other circumstances speci-
fically provided for in the Agreement shall also meet in special sessmn
whenever it so decides or on the request of :

(i) any five Members; or
(ii) Members having at least 250 votes; or
(iii} the Executive Committee.
(3) Notice of sessions shall be given to Members at least thirty working
days in advance, except in case of emergency when such notice shall be given

at least ten days in advance, and except where the provisions of the Agree-
ment prescribe a different period.
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Article 7

PRESIDENT ET VICE-PRESIDENT DU CONSEIL

1. Pour chaque année contingentaire, le Conseil élit parmi les déléga-
tions un Président et un Vice-Président qui ne sont pas rémunérés par
I’Organisation.

2. Le Président et le Vice-Président sont élus, 'un parmi les délégations
des Membres importateurs, 'autre parmi celles des Membres exportateurs.
La présidence et la vice-présidence sont en régle générale attribuées a tour
de role 4 1'une et I'autre catégories de Membres pour une année contingentaire,
étant entendu que cette clause n’empéche pas la réélection, dans des
circonstances exceptionnelles, du Président ou du Vice-Président, ou de I'un
et de l'autre, si le Conseil en décide ainsi par vote spécial. Lorsque le Président
ou le Vice-Président est réélu de la sorte, la régle posée dans la premiere
phrase du présent paragraphe demeure applicable.

3. En cas d’absence temporaire simultanée du Président et du Vice-
Président, ou en cas d’absence permanente de I'un ou de 'autre ou des deux,
le Conseil peut élire parmi les délégations de nouveaux titulaires de ces
fonctions, temporaires ou permanents selon le cas, en observant le principe
de la représentation alternative énoncé au paragraphe 2 du présent article.

4. Ni le Président, ni aucun autre membre du Bureau qui préside a une
réunion n'a le droit de vote. Il peut toutefois charger une autre personne
d’exercer les droits de vote du Membre qu’il représente.

Article 8

SEssioNs DU CONSEIL

1. En régle générale, le Conseil se réunit en session ordinaire une fois
par semestre de ’année contingentaire.

2, Outre les réunions qu'il tient dans les autres circonstances expressé-
ment prévues par 1’Accord, le Conseil se réunit en session extraordinaire s'il
en décide ainsi ou s’il en est requis :

i) Soit par cinq Membres;
ii) Soit par des Membres détenant ensemble au moins 250 voix;
iii) Soit par le Comité exécutif.
3. Les sessions du Conseil sont annoncées aux Membres au moins

trente jours ouvrables d’avance, sauf en cas d’urgence, ou cette annonce est
faite au moins dix jours d’avance, ou lorsque I’Accord fixe un autre délai.
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(4) Sessions shall be held at the headquarters of the Organization
unless the Council decides otherwise by special vote. If any Member invites
the Council to meet elsewhere than at its headquarters, that Member shall
pay the additional costs involved.

Article 9

VOTES

(1) The exporting Members shall together hold 1,000 votes and the
importing Members shall together hold 1,000 votes.

(2) The Council shall establish in its Rules of Procedure the formulae
to be used for distributing the votes among the exporting and importing
Members, subject to the following provisos :

(@) There shall be no fractional vote;
(b) No Member shall hold more than 200 votes or less than 5 votes.

(3) At the beginning of each quota year, the Council shall, on the basis
of the formulae referred to in paragraph (2) of this Article, establish the
distribution of votes within each category of Members which shall remain in
force during that quota year, except in so far as is provided in paragraph (4)
of this Article.

(4) Whenever the membership of the Agreement changes or when any
Member is suspended from its voting rights or recovers its voting rights under
any provision of the Agreement, the Council shall re-distribute the total votes
within each category of Members on the basis of the formulae referred to in
paragraph (2) of this Article.

Article 10

VOTING PROCEDURE OF THE COUNCIL

(1) Each Member shall be entitled to cast the number of votes it holds
and cannot divide its votes. It may, however, cast differently from such
votes any votes which it is authorized to cast under paragraph (2) of this
Article.

(2) By informing the Chairman in writing, any exporting Member may
authorize any other exporting Member, and any importing Member may
authorize any other importing Member, to represent its interests and to
cast its votes at any meeting or meetings of the Council. A copy of such
authorizations shall be examined by any credentials committee that may be
set up under the Rules of Procedure of the Council.
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4. A moins que le Conseil n’en décide autrement par un vote spécial,
les sessions se tiennent au siége de I’Organisation. Si un Membre invite le
Conseil & se réunir ailleurs qu’au siége, ce Membre prend a sa charge les frais
supplémentaires.

Article 9

Voix

1. Les Membres exportateurs détiennent ensemble 1 000 voix et les
Membres importateurs détiennent ensemble 1 000 voix.

2. Le Conseil fixe dans son réglement intérieur les formules a utiliser
pour la répartition des voix entre Membres exportateurs et Membres impor-
tateurs, sous réserve de l'observation des clauses suivantes :

a) Aucune voix n’est fractionnée;
b) Aucun Membre ne détient plus de 200 voix ni moins de cinq voix.

3. Au début de chaque année contingentaire, le Conseil fixe, & partir
des formules mentionnées au paragraphe 2 du présent article, la répartition
des voix 4 'intérieur de chaque catégorie de Membres; cette répartition reste
en vigueur pendant ladite année contingentaire, sous réserve des dispositions
du paragraphe 4 du présent article.

4. Lorsque la participation a I’Accord change ou que les droits de vote
d’un Membre sont suspendus ou rétablis en application de I’Accord, le
Conseil procéde a une nouvelle répartition des voix au sein de chaque catégorie
de Membres en fonction des formules mentionnées au paragraphe 2 du présent
article.

Article 10

PROCEDURE DE VOTE DU CONSEIL

1. Chaque Membre dispose pour le vote du nombre de voix qu’il détient;
il ne peut diviser ses voix. Il n’est toutefois pas tenu d’exprimer dans le

méme sens que ses propres voix celles qu’il est autorisé i utiliser en vertu
du paragraphe 2 du présent article.

2. Par notification écrite adressée au Président, tout Membre exporta-
teur peut autoriser tout autre Membre exportateur, et tout Membre impor-
tateur peut autoriser tout autre Membre importateur, a représenter ses
intéréts et a utiliser ses voix a toute réunion du Conseil. Copie de ces auto-
risations est soumise & 'examen de toute commission de vérification des
pouvoirs créée en application du réglement intérieur du Conseil.
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Avrticle 11

Decisions oF THE COUNCIL

(1) All decisions of the Council shall be taken and all recommendations
shall be made by a simple distributed majority of the votes cast by the
Members, unless the Agreement provides for a special vote.

(2) In arriving at the number of votes necessary for any decision of the
Council, votes of Members abstaining shall not be reckoned.

(3) The Members undertake to accept as binding all decisions of the
Council under the provisions of the Agreement.

Article 12

CO-OPERATION WITH OTHER ORGANIZATIONS

(1) The Council shall make whatever arrangements are appropriate for
consultation or co-operation with the United Nations and its organs, in
particular UNCTAD, and with the Food and Agriculture Organization and
such other Specialized Agencies of the United Nations and inter-govern-
mental organizations as may be appropriate.

(2) The Council, bearing in mind the particular role of UNCTAD in
international commodity trade, shall as appropriate keep UNCTAD informed
of its activities and programmes of work.

(3) The Council may also make whatever arrangements are appropriate
for maintaining effective contact with international organizations of sugar
producers, traders and manufacturers.

Avrticle 13

ADMISSION OF OBSERVERS

(1) The Council may invite any non-Member that is a Member of the
United Nations or of any of its Specialized Agencies to attend any of its
meetings as an Observer.

(2) The Council may also invite any of the organizations referred to in
paragraph (1) of Article 12 to attend any of its meetings as an Observer.
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Article 11

Dfcisions pu CONSEIL

1. A moins que I'Accord ne prévoie un vote spécial, le Conseil prend
toutes ses décisions et fait toutes ses recommandations a la majorité simple
répartie des suffrages exprimés par les Membres.

2. Dans le décompte des voix exprimées lors de tout vote du Conseil,
les voix des Membres qui s’abstiennent ne sont pas comptées.

3. Les Membres s’engagent a se considérer comme ‘liés par toutes les
décisions prises par le Conseil en application de 1’Accord.

Article 12

COOPERATION AVEC D’AUTRES ORGANISATIONS

1. Le Conseil prend toutes dispositions appropriées pour procéder
a des consultations ou collaborer avec 1'Organisation des Nations Unies
et ses organes, en particulier la CNUCED, et 1'Organisation pour l'ali-
mentation et l'agriculture ainsi qu’avec les autres institutions spécia-
lisées des Nations Unies et organisations intergouvernementales en tant que
de besoin.

2. Le Conseil, eu égard au rdle particulier qui est dévolu a la CNUCED
dans le domaine du commerce international des produits de base, la tient,
en tant que de besoin, au courant de ses activités et de ses programmes de
travail.

3. Le Conseil peut aussi prendre toutes dispositions appropriées pour
entretenir des contacts effectifs avec les organisations internationales de
producteurs, de négociants et de fabricants de sucre.

Article 13

ADMISSION D'OBSERVATEURS

1. Le Conseil peut inviter a assister a 'une quelconque de ses réunions,
en qualité d’Observateur, tout non-membre qui est Membre de I’Organisation
des Nations Unies ou de I'une de ses institutions spécialisées.

2. Le Conseil peut inviter a assister al’'une quelconque de ses réunions, en
qualité d’Observateur, toute organisation mentionnée a l’article 12, para-
graphe 1.
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Avrticle 14

COMPOSITION OF THE EXECUTIVE COMMITTEE

(1) The Executive Committee shall consist of eight exporting Members
and eight importing Members, who shall be elected for each quota year in
accordance with Article 15 and may be re-elected.

(2) Each Member of the Executive Committee shall appoint one repre-
sentative and may appoint in addition one or more alternates and advisers.

(3) The Executive Committee shall appoint its Chairman for each
quota year. He shall not have the right to vote and may be re-appointed.

(4) The Executive Committee shall meet at the headquarters of the
Organization unless it decides otherwise. If any Member invites the Execu-
tive Committee to meet elsewhere than at the headquarters of the Organiza-
tion, that Member shall pay the additional costs involved.

Article 15

ELEcTION OF THE EXECUTIVE COMMITTEE

(1) The exporting and importing Members of the Executive Committee
shall be elected in the Council by the exporting and the importing Members
of the Organization respectively. The election within each category shall
be held in accordance with the following paragraphs of this Article.

(2) Each Member shall cast all the votes to which it is entitled under
Article 9 for a single candidate. A Member may cast for another candidate
any votes which it exercises pursuant to paragraph (2) of Article 10.

(3) The eight candidates receiving the largest number of votes shall be
elected; however, no candidate shall be elected on the first ballot unless it
receives at least 70 votes.

(4) If less than eight candidates are elected on the first ballot, further
ballots shall be held in which only Members which did not vote for any of
the candidates elected shall have the right to vote. In each further ballot,
the minimum number of votes required for election shall be successively
diminished by five, until eight candidates are elected.

(5) Any Member which did not vote for any of the Members elected may
assign its votes to one of them subject to paragraphs (6) and (7) of this
Article.
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Avrticle 14

CoMmposITION DU COMITE EXECUTIF

1. Le Comité exécutif se compose de huit Membres exportateurs et de
huit Membres importateurs, qui sont élus pour chaque année contingentaire
conformément a l'article 15 et sont rééligibles.

2. Chaque Membre du Comité exécutif nomme un représentant et peut
nommer en outre un ou plusieurs suppléants et conseillers.

3. Le Comité exécutif nomme son Président pour chaque année contin-
gentaire. Le Président n’a pas le droit de vote; il est rééligible.

4. Le Comité exécutif se réunit au siége de !’Organisation, a moins
qu’il n’en décide autrement. Si un Membre invite le Comité & se réunir
ailleurs qu’au siége de 1’Organisation, ce Membre prend a sa charge les frais
supplémentaires.

Avrticle 15

ErLectioNn pu COMITE EXECUTIF

1. Les Membres exportateurs et les Membres importateurs de 1'Orga-
nisation élisent respectivement, au sein du Conseil, les Membres exportateurs
et les Membres importateurs du Comité exécutif. L’élection dans chaque
catégorie a lieu selon les dispositions des -paragraphes ci-aprés du présent
article.

2. Chaque Membre porte sur un seul candidat toutes les voix dont il
dispose en vertu de l'article 9. Tout Membre peut porter sur un autre candidat
les voix dont il dispose en vertu du paragraphe 2 de l’article 10.

3. Les huit candidats qui obtiennent le plus grand nombre de voix
sont élus; toutefois, pour étre élu au premier tour de scrutin, tout candidat
doit avoir obtenu au moins 70 voix.

4. Si moins de huit candidats sont élus au premier tour de scrutin,
il est procédé a de nouveaux tours de scrutin auxquels ont seul le droit de
participer les Membres qui n’ont voté pour aucun des candidats élus. A
chaque nouveau tour de scrutin, le nombre minimum de voix requis pour
I’élection est réduit de cinq jusqu’a ce que huit candidats soient élus.

5. Tout Membre qui n’a voté pour aucun des Membres élus peut attribuer
ses voix a I'un d’eux sous réserve des dipositions des paragraphes 6 et 7 du
présent article.
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(6) A Member shall be deemed to have received the number of votes
originally cast for it when it was elected and, in addition, the number of votes
assigned to it, provided that the total number of votes shall not exceed
299 for any Member elected.

(7) If the votes deemed received by an elected Member would otherwise
exceed 299 Members which voted for or assigned their votes to such elected
Member shall arrange among themselves for one or more of them to with-
draw their votes from that Member and assign or re-assign them to another
elected Member so that the votes received by each elected Member shall not
exceed the limit of 299.

Avrticle 16

DELEGATION OF POWERS BY THE COUNCIL TO THE EXECUTIVE COMMITTEE

(1) The Council, by special vote, may delegate to the Executive Com-
mittee the exercise of any or all of its powers, other than the following :

(a) approval of the administrative budget and assessment of contributions;

(6) determination of initial export quotas under paragraph (1) () of
Article 45, action under paragraph (2) (¢) of Article 49 and decision under
paragraph (2) of Article 40;

(¢) suspension of voting and other rights of a Member under paragraph (3)

of Article 58;

relief from obligations under Article 56;

decision of disputes under Article 57;

exclusion of a Member from the Agreement under Article 68;

termination of the Agreement under Article 70;

recommendations of amendments under Article 71;

revision of price levels in accordance with paragraph (4) of Article 48.

-,
CECEDRSRORCY

(2) The Council may at any time revoke any delegation of powers to
the Executive Committee.

Article 17

VOTING PROCEDURE AND DECISIONS OF THE EXECUTIVE COMMITTEE

(1) Each Member of the Executive Committee shall be entitled to cast
the number of votes received by it under the provisions of Article 15, and
cannot divide these votes.
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6. Un Membre est réputé avoir regu le nombre des voix qu’il a initiale-
ment obtenues quand il a été élu, plus le nombre des voix qui lui ont été
attribuées, sous réserve que le nombre total de voix ne dépasse 299 pour
aucun des Membres élus.

7. Si le nombre des voix qu'un Membre élu est réputé avoir obtenues
devait étre supérieur a 299, les Membres qui ont voté pour ce Membre ou
qui lui ont attribué leurs voix s’entendent pour qu’un ou plusieurs d’entre eux
lui retirent leurs voix et les attribuent ou les réattribuent 4 un autre Membre
élu, de maniére que les voix obtenues par chaque Membre élu ne dépassent
pas la limite de 299.

Avrticle 16

DELEGATION DE POUVOIRS DU CONSEIL AU COMITE EXECUTIF

1. Le Conseil peut, par un vote spécial, déléguer au Comité exécutif
tout ou partie de ses pouvoirs, a 'exception de ceux qui portent sur les
points suivants :

a) Approbation du budget administratif et fixation des contributions;

b) Détermination des contingents initiaux d’exportation en vertu de
I'alinéa 1, b, de l'article 45, mesures 4 prendre en vertu de l'alinéa 2, e,
de I’article 49 et décision a prendre en vertu du paragraphe 2 de I’article 40;

¢) Suspension des droits de vote et autres droits d'un Membre en vertu du
paragraphe 3 de l'article 58;

8,

) Dispenses accordées en vertu de l'article 56;

) Reéglement des différends en vertu de l’article 57;
) Exclusion d’'un Membre en vertu de l'article 68;
) Abrogation de 1’Accord en vertu de l’article 70;

)

Recommandations en vue d’amendements, faites en vertu de l'article 71;
7) Revision de niveaux de prix en vertu du paragraphe 4 de l’article 48.

L)

>0

2. Le Conseil peut en tout temps révoquer toute délégation de pouvoirs
au Comité exécutif.

Article 17

PROCEDURE DE VOTE ET DECISIONS DU COMITE EXECUTIF

1. Chaque Membre du Comité exécutif dispose pour le vote du nombre
de voix qui lui est attribué aux termes de l'article 15; il ne peut diviser
ces Voix.
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(2) Without prejudice to the provisions of paragraph (1) of this Article
and by informing the Chairman in writing, any exporting or importing
Member which is not a Member of the Executive Committee and which has
not assigned its votes under paragraph (5) of Article 15, may, subject to the
provisions of paragraph (6) of Article 15, authorize any exporting or importing
Member of the Executive Committee, as appropriate, to represent its interests
and to cast its votes in the Executive Committee.

(8) Any decisions taken by the Executive Committee shall require the
same majority as that decision would require if taken by the Council.

(4) Any Member shall have the right of appeal to the Council, under
such conditions as the Council shall prescribe in its Rules of Procedure, against
any decision of the Executive Committee.

Avrticle 18

QuoruM FOR THE COUNCIL AND THE EXECUTIVE COMMITTEE

(1) The quorum for any meeting of the Council shall be the presence
of a majority of the Members representing a distributed two-thirds majority
of the total votes. If there is no quorum on the day appointed for the open-
ing of any Council session, or if in the course of any Council session there is
no quorum at three successive meetings, the Council shall be convened seven
days later; at that time and throughout the remainder of that session the
quorum shall be the presence of a majority of the Members representing a
distributed simple majority of the votes. Representation in accordance
with paragraph (2) of Article 10 shall be considered as presence.

(2) The quorum for any meeting of the Executive Committee shall be
the presence of a majority of the Members representing a distributed two-
thirds majority of the total votes.

Avrticle 19

THE EXECUTIVE DIRECTOR AND THE STAFF

(1) The Council, after having consulted the Executive Committee,
shall appoint the Executive Director by special vote. The terms of appoint-
ment of the Executive Director shall be fixed by the Council in the light of
those applying to corresponding officials of similar intergovernmental
organizations.

(2) The Executive Director shall be the chief administrative officer of
the Organization and shall be responsible for the performance of any duties
devolving upon him in the administration of the Agreement.
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2. Sans préjudice du paragraphe 1 du présent article et sous réserve d’en
informer le Président par écrit, tout Membre exportateur ou importateur
qui n’est pas Membre du Comité exécutif et qui n’a pas attribué ses voix
conformément au paragraphe 5 de l'article 15 peut, sous réserve du para-
graphe 6 de l’article 15, autoriser tout Membre exportateur ou importateur,
selon le cas, du Comité exécutif 4 représenter ses intéréts et & utiliser ses
voix au Comité exécutif.

3. Toute décision prise par le Comité exécutif exige la méme majorité
que si elle était prise par le Conseil.

4. Tout Membre a le droit d’en appeler au Conseil, dans les conditions
que le Conseil définit dans son réglement intérieur, de toute décision du
Comité exécutif.

Avrticle 18

QUORUM AUX REUNIONS DU CONSEIL ET DU COMITE EXECUTIF

1. Le quorum exigé pour toute réunion du Conseil est constitué par la
présence d’une majorité des Membres représentant la majorité répartie
des deux tiers du total des voix. Si, le jour fixé pour I'ouverture d’une session
du Conseil, le quorum n’est pas atteint, ou si, au cours d'une session du Conseil,
le quorum n’est pas atteint lors de trois séances consécutives, le Conseil est
convoqué sept jours plus tard; le quorum est alors, et pour le reste de la
session, constitué par la présence de la majorité des Membres représentant
la majorité simple répartie des voix. Tout Membre représenté conformément
au paragraphe 2 de l'article 10 est considéré comme présent.

2. Pour toute réunion du Comité exécutif, le quorum est constitué
par la présence de la majorité des Membres, représentant la majorité répartie
des deux tiers du total des voix.

Article 19

DIRECTEUR EXECUTIF; PERSONNEL

1. Le Conseil, aprés avoir consulté le Comité exécutif, nomme le Direc-
teur exécutif par un vote spécial. Il fixe les conditions d’engagement du
Directeur exécutif en tenant compte de celles de ses homologues d’orga-
nisations intergouvernementales semblables.

2. Le Directeur exécutif est le plus haut fonctionnaire de 1’Organisation;
il est responsable de I'exécution des tAches qui lui incombent dans I’applica-
tion de I’Accord.
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(3) The Executive Director shall appoint the staff in accordance with
regulations established by the Council. In framing such regulations the
Council shall have regard to those applying to officials of similar intergovern-
mental organizations.

(4) Neither the Executive Director nor any member of the staff shall
have any financial interest in the sugar industry or sugar trade.

(5) The Executive Director and the staff shall not seek or receive
instructions regarding their duties under the Agreement from any Member
or from any authority external to the Organization. They shall refrain from
any action which might reflect on their position as international officials
responsible only to the Organization. Each Member shall respect the
exclusively international character of the responsibilities of the Executive
Director and the staff and shall not seek to influence them in the discharge
of their responsibilities.

CHAPTER 1V

’

PRIVILEGES AND IMMUNITIES

Article 20

PRIVILEGES AND IMMUNITIES

(1) The Organization shall have legal personality. It shall in particular
have the capacity to contract, acquire and dispose of movable and immovable
property and to institute legal proceedings.

(2) The Member in whose territory the headquarters of the Organization
is situated (hereinafter referred to as “the host Member”) shall as soon as
possible after the entryinto force of the Agreement, conclude with the Organ-
ization an agreement to be approved by the Council relating to the status,
privileges and immunities of the Organization, of its Executive Director, its
staff and experts and of representatives of Members while in the territory
of the host Member for the purpose of exercising their functions.

(3) The Agreement envisaged in paragraph (2) of this Article shall be
independant of the Agreement and shall prescribe the conditions for its own
termination.
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3. Le Directeur exécutif nomme le personnel conformément au régle-
ment arrété par le Conseil. En établissant ce réglement, le Conseil tient
compte de ceux qui sont applicables au personnel d’organisations inter-
gouvernementales semblables.

4. Le Directeur exécutif et les autres membres du personnel doivent
n’avoir aucun intérét financier dans l'industrie ou le commerce du sucre.

5. Dans l'accomplissement de leurs devoirs aux termes de 1’Accord,
le Directeur exécutif et le personnel ne sollicitent ni n’acceptent d’instruc-
tions d’aucun Membre ni d’aucune autorité extérieure a 1'Organisation.
Ils s’abstiennent de tout acte incompatible avec leur situation de fonction-
naires internationaux responsables seulement envers 1’Organisation. Chaque
Membre doit respecter le caractére exclusivement international des fonctions
du Directeur exécutif et du personnel et ne pas chercher a les influencer
dans I’'exécution de leur tache.

CHAPITRE 1V

PRIVILEGES ET. IMMUNITES

Avrticle 20

PRIVILEGES ET IMMUNITES

1. L’Organisation a la personnalité juridique. Elle peut en particulier
conclure des contrats, acquérir et céder des biens meubles et immeubles
et ester en justice.

2. Aussitdt que possible apres ’entrée en vigueur de I’Accord, le Membre
sur le territoire duquel est situé le siége de 1’Organisation (ci-aprés dénommé
« le pays Membre héte ») conclut avec 1’Organisation un accord, qui doit étre
approuvé par le Conseil, touchant le statut, les priviléges et les immunités
de I’Organisation, de son Directeur exécutif, de son personnel et de ses experts,
ainsi que des représentants des Membres qui se trouvent sur le territoire du
pays Membre hote pour l'exercice de leurs fonctions.

3. L’accord visé au paragraphe 2 du présent article est indépendant du
présent Accord; il fixe les conditions de sa propre expiration.
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(4) Unless any other taxation arrangements are implemented under the
agreement envisaged in paragraph (2) of this Article the host Member :

(a) shall grant exemption from taxation on the remuneration paid by the
Organization to its employees, except that such exemption need not
apply to its own nationals; and

(b) shall grant exemption from taxation on the assets, income and other
property of the Organization.

CHAPTER V

FINANCE

Article 21

FINANCE

(1) The expenses of delegations to the Council, representatives on the
Executive Committee and representatives on any of the committees of the
Council or of the Executive Committee shall be met by the Members con-
cerned.

(2) The expenses necessary for the administration of the Agreement
shall be met by annual contributions from Members, assessed in accordance
with Article 22. If, however, a Member requests special services, the Council
may require that Member to pay for them.

(3) Appropriate accounts shall be kept for the administration of the
Agreement.

(4) The financial year of the Organization shall be the same as the quota
year.

Avrticle 22

DETERMINATION OF THE ADMINISTRATIVE BUDGET
AND ASSESSMENT OF CONTRIBUTIONS

(1) During the second half of each financial year, the Council shall
approve the administrative budget of the Organization for the following
financial year and shall assess the contribution of each Member to that
budget.
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4. A moins que d’autres dispositions d’ordre fiscal ne soient prises en
vertu de l'accord envisagé au paragraphe 2 du présent article, le pays
Membre hote :

a) Exonére de tous impdts les émoluments versés par 1'Organisation & son
personnel, cette exonération ne s’appliquant pas nécessairrement a ses
propres ressortissants;

b) Exonére de tous imp6ts les avoirs, revenus et autres biens de I’Organi-
sation.

CHAPITRE V

FINANCES

Article 21

FINANCES

1. Les dépenses des délégations au Conseil, ainsi que des représentants
au Comité exécutif et a4 tout autre comité du Conseil ou du Comité exécutif,
sont a la charge des Membres intéressés.

2. Pour couvrir les dépenses qu’entraine 1'application de 1’Accord, les
Membres versent une contribution annuelle fixée comme il est indiqué a
l'article 22. Toutefois, si un Membre demande des services spéciaux, le
Conseil peut lui en réclamer le paiement.

3. L’Organisation tient les comptes nécessaires a l'application de
I’ Accord.

4. L’exercice de I’Organisation coincide avec I’année contingentaire.

Avrticle 22

. ETABLISSEMENT DU BUDGET ADMINISTRATIF
ET FIXATION DES CONTRIBUTIONS

1. Au cours du second semestre de chaque exercice, le Conseil vote le
budget administratif de 1’Organisation pour l’exercice suivant et fixe la
contribution de chaque Membre & ce budget.
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(2) The contribution of each Member to the administrative budget for
each financial year shall be in the proportion which the number of its votes
at the time administrative budget for that financial year is approved bears
to the total votes of all the Members. In assessing contributions, the votes
of each Member shall be calculated without regard to the suspension of any
Member’s voting rights or any redistribution of votes resulting therefrom.

(3) The initial contribution of any Member joining the Organization
after the entry into force of the Agreement shall be assessed by the Council
on the basis of the number of votes to be held by it and the period remaining
in the current financial year, but the assessment made upon other Members
for the current financial year shall not be altered.

(4) If the Agreement comes into force more than eight months before
the beginning of the first full financial year of the Organization, the Council
shall at its first session approve an administrative budget covering the
period up to the commencement of the first full financial year. Otherwise
the first administrative budget shall cover both the initial period and the
first full financial year.

Article 23

PAYMENT OF CONTRIBUTIONS

(1) Contributions to the administrative budget for each financial year
shall be payable in freely convertible currency and shall become due on the
first day of that financial year.

(2) If at the end of five months after the beginning of the financial year
a Member has not paid its full contribution to the administrative budget,
the Executive Director shall request the Member to make payment as
quickly as possible. If at the expiration of two months after the request of
the Executive Director the Member has still not paid its contribution, the
Member shall be suspended from the exercise of its right to vote in the Council
and in the Executive Committee until such time as it has made full payment
of the contribution. .

(3) A Member whose voting rights have been suspended under para-
graph (2) of this Article shall not be deprived of any of its other rights or
relieved of any of its obligations under the Agreement, unless the Council
so decides by special vote. It shall remain liable to pay its contribution and
to meet any other financial obligations under the Agreement.
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2. Pour chaque exercice, la quote-part de chaque Membre au budget
administratif correspond au rapport qui existe, au moment de I’adoption
du budget administratif de cet exercice, entre le nombre des voix dont ce
Membre dispose et le nombre de voix de tous les Membres réunis. Pour fixer
les contributions, le Conseil compte les voix de chaque Membre sans tenir
compte de la suspension éventuelle du droit de vote d’'un Membre ni de la
redistribution des voix qui pourrait en résulter.

3. Le Conseil fixe la contribution initiale de tout Membre qui adhére
a I'’Organisation aprés ’entrée en vigueur de I’Accord en fonction du nombre
des voix qui sont attribuées 4 ce Membre et de la fraction non écoulée de
I'exercice en cours; toutefois, les contributions assignées aux autres Membres
pour l'exercice en cours restent inchangées.

4. Si I'’Accord entre en vigueur plus de huit mois avant le début du
premier exercice complet de 1’Organisation, le Conseil, 4 sa premiére session,
adopte un budget administratif pour la période s’étendant jusqu’au début
de ce premier exercice complet. Dans les autres cas, le premier budget
administratif couvre a la fois cette période initiale et le premier exercice
complet.

Article 23

VERSEMENT DES CONTRIBUTIONS

1. Les contributions au budget administratif de chaque exercice sont
payables en monnaie librement convertible et sont exigibles le premier jour
de l'exercice.

2. Si un Membre ne verse pas intégralement sa contribution au budget
administratif dans un délai de cinq mois & compter du début de l’exercice,
le Directeur exécutif 'invite a en effectuer le paiement le plus tdt possible.
Si le Membre en question ne paie pas sa contribution dans les deux mois
de la date de cette demande du Directeur exécutif, I’exercice de son droit de
vote au Conseil et au Comité exécutif est suspendu jusqu’au versement inté-
gral de la contribution.

3. A moins que le Conseil n’en décide ainsi par un vote spécial, un
Membre dont les droits de vote ont été suspendus conformément au para-
graphe 2 du présent article ne peut étre privé d’aucun-des autres droits ni
déchargé d’aucune des obligations que stipule I’Accord. Il reste tenu de
verser sa contribution et de faire face a toute autre obligation financiére
découlant de I’Accord.
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Article 24

AUDIT AND PUBLICATION OF ACCOUNTS

As soon as possible after the close of each financial year, an indepen-
dently audited statement of the Organization’s accounts and balance sheet
for that financial year shall be presented to the Council for approval and
publication.

CHAPTER VI

GENERAL UNDERTAKINGS BY MEMBERS

Article 25

UNDERTAKINGS BY MEMBERS

(1) Members undertake to adopt such measures as are necessary to
enable them to fulfil their obligations under the Agreement and fully to
co-operate with one another in securing the attainment of the objectives
of the Agreement.

(2) Members undertake to make available and supply all such statistics
and information as the Rules of Procedure may prescribe as necessary to
enable the Organization to discharge its functions under the Agreement.

Article 26

VERIFICATION OF EXPORTS AND IMPORTS

(1) The Council may, at any time, adopt measures to ascertain the
quantities of sugar exported to, or imported from, the free market by Mem-
bers. Such measures may include the issue of certificates of origin and other
shipping or export documents.

(2) The Council may, by special vote, decide that the export or import

of sugar by Members shall comply with such measures concerning documen-
tation as it may adopt under paragraph (1) of this Article.
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Avrticle 24

VERIFICATION ET PUBLICATION DES COMPTES

Aussitdét que possible aprés la cléture de chaque exercice, les comptes
de ’Organisation et son bilan pour ledit exercice, vérifiés par un vérificateur
indépendant, sont présentés au Conseil pour approbation et publication.

CHAPITRE VI

ENGAGEMENTS GENERAUX DES MEMBRES

Avrticle 25

ENGAGEMENTS DES MEMBRES

1. Les Membres s’engagent a prendre les mesures nécessaires pour
pouvoir remplir les obligations que leur impose 1’Accord et & coopérer
pleinement en vue d’atteindre les objectifs de 1’Accord.

2. Les Membres s’engagent 4 fournir a4 1'Organisation tous les rensei-
gnements d’ordre statistique et autres qui, aux termes du réglement intérieur,
lui sont nécessaires pour s’acquitter des tdches que lui confére I’Accord.

Article 26

VERIFICATION DES EXPORTATIONS ET DES IMPORTATIONS

1. Le Conseil peut, 4 tout moment, prendre des mesures pour établir
les quantités de sucre exportées sur le marché libre ou importées du marché
libre par les Membres. Ces mesures peuvent comprendre la délivrance de
certificats d’origine et autres documents d’expédition ou d’exportation.

2. Le Conseil peut, par un vote spécial, décider que I’exportation ou
I'importation de sucre par les Membres doit s’opérer dans le respect des
mesures qu’il peut prendre, en application du paragraphe 1 du présent article,
concernant les documents a établir.
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Article 27

LABOUR STANDARDS

Members shall ensure that fair labour standards are maintained in their
respective sugar industries and, as far as possible, shall endeavour to improve
the standard of living of agricultural and industrial workers in the various
branches of sugar production, and of growers of sugar cane and of sugar beet.

CHAPTER VII

SPECIAL OBLIGATIONS OF IMPORTING MEMBERS
AND OF OTHER MEMBERS WHICH IMPORT SUGAR

Article 28

PROTECTION OF EXPORTING MEMBERS AGAINST THE EFFECTS
OF EXPORTS BY NON-MEMBERS

(1) To prevent non-Members from gaining advantage at the expense
of Members, each Member undertakes for each quota year :

(a) not to permit the import from non-Members as a group of a total quantity
of sugar greater than the average of the quantities imported from those
non-Members as a group over the three year period 1966-1968; and

(b) to prohibit all imports of sugar from non-Members, if, and as long as,
the prevailing price is below the level specified in paragraph (2) (j) of
Article 48.

(2) The limitation and the prohibition specified in paragraph (1) of
this Article shall not apply to the importation of quantities of sugar pur-
chased :

(a) for the purposes of sub-paragraph (a) of that paragraph, during any
period when, by virtue of paragraph (2) (d) of Article 48, quotas are
inoperative; and

(b) for the purpose of sub-paragraph () of that paragraph, before the fall
of the prevailing price below the level specified in paragraph (2) () of
Article 48,

provided that such purchases are notified to the Council by the Member

concerned.
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Article 27

CONDITIONS DE TRAVAIL

Les Membres veillent & ce que des conditions de travail équitables
soient maintenues dans leur secteur sucrier et ils s’efforcent, dans la mesure
du possible, d’améliorer le niveau de vie des ouvriers d’usine et des travailleurs
agricoles dans les différentes branches de la production sucriere, ainsi que
des cultivateurs de canne a sucre et de betterave a sucre.

CHAPITRE VII

OBLIGATIONS SPECIALES DES MEMBRES IMPORTATEURS
ET DES AUTRES MEMBRES QUI IMPORTENT DU SUCRE

Article 28

PROTECTION DES MEMBRES EXPORTATEURS CONTRE LES EFFETS
DES EXPORTATIONS EFFECTUEES PAR DES NON-MEMBRES

1. Afin de ne pas favoriser les non-Membres au détriment des Membres,
chaque Membre s’engage, pour chaque année contingentaire :

a) A ne pas permettre qu'il soit importé, des non-Membres pris dans leur
ensemble, une quantité totale de sucre supérieure 3 la moyenne des
quantités importées de ces non-Membres pris dans leur ensemble pendant
la période triennale 1966-1968; et

b) A interdire toute importation de sucre en provenance de non-Membres
si le prix pratiqué est inférieur au niveau spécifié a I'alinéa 2, j, de
Particle 48 et aussi longtemps qu’il reste inférieur a4 ce niveau.

2. La limitation et I'interdiction prévues au paragraphe 1 du présent
article ne s’appliquent pas & I'importation des quantités de sucre achetées :

a) Aux fins de l'alinéa a dudit paragraphe, au cours de toute période ou,
en vertu de l'alinéa 2, d, de l'article 48, les contingents ne sont pas
applicables; et

b) Aux fins de l'alinéa b dudit paragraphe, avant que le prix pratiqué en soit
descendu au-dessous du niveau spécifié a l'alinéa 2, 4, de l'article 48,
a condition que le Membre intéressé informe le Conseil de ces achats.
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(8) The years referred to in paragraph (1) (a) of this Article may be
varied by the Council in respect of any Member, on the application of that
Member, if the Council is satisfied that there are special reasons for such
variation.

(4) During the first year of the Agreement and pending the assumption,
in respect of their re-export trade, by Members which import sugar of their
obligations under paragraph (1) of this Article, procedures for safeguarding
the maintenance of their re-export trade and of the supply of sugar to them
by exporting Members shall be established between such importers and the
exporters supplying them with sugar for re-export.

(5) Any Member which considers that it cannot fully carry out its
obligations under this Article, or that these obligations damage or threaten
to damage its re-export trade in sugar or trade in sugar-containing products,
may be relieved of its obligations under paragraph (1) of this Article if, and
to the extent that, the Council decides by special vote. The Council shall
define in its Rules of Procedure the circumstances in which, and the condi-
tions under which, Members may be relieved of their obligations, having
regard in particular to exceptional and urgent cases arising in the course of
customary trade.

(6) The Council shall provide in its Rules of Procedure for the prepara-
tion and presentation of reports to each session of the Council, and of a
comprehensive report after the completion of each quota year, showing,
inter alia, for the period covered in each report :

(@) the quantities of sugar exported by non-Members to all destinations, and

(6) the quantities imported by Members from non-Members.

(7) Any import by a Member from a non-Member in excess of the
quantities which it is permitted to import under this Article shall be deducted
from the quantity which such Member would otherwise be permitted to
import in the immediately following quota year, unless the Council decides
otherwise.

(8) The Council shall, within 45 days of the commencement of a quota
year, relieve exporting Members of their obligations for that quota year
under Article 30 towards importing Members which have not satisfactorily
fulfilled, in the immediately preceding year, their obligations under this
Article.
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3. Les années mentionnées a l'alinéa 1, 4, du présent article peuvent
étre modifiées par le Conseil & I’égard de tout Membre, sur demande de ce
Membre, si le Conseil est persuadé que des raisons spéciales justifient cette
modification.

4. Au cours de la premiére année d’application de 1I’Accord et en atten-
dant que les Membres qui importent du sucre aient assumé, en ce qui concerne
leur commerce de réexportation, les obligations que leur impose le para-
graphe 1 du présent article, des procédures garantissant le maintien de leur
commerce de réexportation et le maintien de leur approvisionnement en sucre
par les Membres exportateurs seront établies entre ces importateurs et les
exportateurs qui leur fournissent du sucre a des fins de réexportation.

5. Lorsqu’'un Membre estime qu’il ne peut remplir intégralement les
obligations que lui impose le présent article, ou que ces obligations portent
préjudice, ou risquent de porter préjudice, a son commerce de réexportation
de sucre ou 4 son commerce de produits contenant du sucre, il peut étre
dégagé des obligations que lui impose le paragraphe 1 du présent article
si le Conseil en décide ainsi par un vote spécial, et dans la mesure que le
Conseil détermine par ce vote. Le Conseil définit dans son reglement intérieur
les circonstances et les conditions dans lesquelles les Membres peuvent étre
relevés de leurs obligations, eu égard notamment aux cas exceptionnels et
urgents qui affectent les échanges habituels.

6. Le Conseil fait figurer dans son réglement intérieur des dispositions
prévoyant l'établissement et la présentation de rapports 4 chacune de ses
sessions, ainsi que d'un rapport d’ensemble aprés la fin de chaque année
contingentaire, indiquant notamment, pour la période visée dans chaque
rapport : '

a) Les quantités de sucre exportées par les non-Membres vers toutes desti-
nations; et

b) Les quantités que les Membres ont importées de non-Membres.

7. A moins que le Conseil n’en décide autrement, toute quantité qu'un
Membre a importée d’un non-Membre en sus des quantités qu’il est autorisé
A importer conformément au présent article est déduite de la quantité que
ce Membre serait normalement autorisé & importer au cours de l’année
contingentaire suivante.

8. Dans les 45 jours du commencement d’une année contingentaire, le
Conseil reléve les Membres exportateurs des obligations que l’article 30
leur impose pour ladite année contingentaire 4 1’égard des Membres impor-
tateurs qui n’ont pas rempli de fagon satisfaisante, au cours de l'année
précédente, les obligations que leur impose le présent article.
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Article 29

IMPORTERS’ CO-OPERATION IN DEFENCE OF THE PRICE

Should the Council deem it desirable, it shall make recommendations
to Members which ‘import sugar regarding ways and means of assisting
exporting Members in their endeavour to ensure that sales take place at
prices consistent with the appropriate provisions of the Agreement.

CHAPTER VIII

SPECIAL OBLIGATIONS OF EXPORTING MEMBERS

Article 30

ASSURANCES AND COMMITMENTS IN RESPECT OF SUPPLIES

(1) Exporting Members undertake that, whenever the prevailing price
is above the level specified in paragraph (2) (j) of Article 48, they will offer,
in a manner consistent with the traditional trading patterns between the
Members concerned and within the limits imposed by the export quotas in
effect, supplies of sugar to importing Members sufficient to enable them to
meet their normal import requirements from the free market.

(2) (a) Ten days after the prevailing price rises above 4.75 cents per
pound, sugar held as minimum stocks under the provisions of Article 53
shall be released and offered for prompt sale and prompt shipment to import-
ing Members. Unless the Council decides otherwise the amount of sugar so
released shall be 50 per cent of the total quantity held at the time under the
provisions of Article 53;

(b) Ten days after the prevailing price rises above 5.00 cents per pound
the total quantity of remaining stocks held under the provisions of Article 53
shall be released and offered for prompt sale and prompt shipment to import-
ing Members unless the Council decides otherwise by special vote.

(3) Should the prevailing price exceed 5.25 cents per pound, exporting
Members shall give priority on commercially equal terms to importing
Members as against non-Members in all offers of sales to the free market
made while the prevailing price exceeds 5.25 cents per pound.
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Article 29

COOPERATION DES IMPORTATEURS POUR LA DEFENSE DU PRIX

Lorsqu’il I’estime approprié, le Conseil adresse des recommandations
aux Membres qui importent du sucre sur les moyens de seconder les efforts
que font les Membres exportateurs pour assurer que les ventes se fassent
4 des prix compatibles avec les dispositions pertinentes de 1’Accord.

CHAPITRE VIII

OBLIGATIONS SPECIALES DES MEMBRES EXPORTATEURS

Avrticle 30

ASSURANCES ET ENGAGEMENTS CONCERNANT L’OFFRE

1. Les Membres exportateurs prennent l’engagement que, toutes les
fois que le prix pratiqué sera supérieur au niveau spécifié i l'alinéa 2, j,
de l’article 48, ils offriront aux Membres importateurs, d’une maniére conforme
a la structure traditionnelle de leurs échanges avec ces Membres et dans les
limites imposées par les contingents d’exportation en vigueur, des quantités
de sucre suffisantes pour permettre auxdits Membres importateurs de faire
face a leurs besoins normaux d’importations en provenance du marché
libre.

2. a) Dix jours aprés que le prix pratiqué vient i dépasser 4,75 cents
par livre, le sucre détenu au titre des stocks minimums prévus 4 ’article 53
est débloqué et offert rapidement a la vente pour prompte expédition aux
Membres importateurs. A moins que le Conseil n’en décide autrement, la
quantité de sucre ainsi débloquée est égale 2 50 p. 100 de la quantité totale
détenue a cette date en vertu de 'article 53;

b) Dix jours aprés que le prix pratiqué vient a dépasser 5 cents par
livre, le total des stocks restants qui sont détenus en vertu de l’article 53
est débloqué et offert rapidement a la vente pour prompte expédition aux
Membres importateurs, a moins que le Conseil n’en décide autrement par
un vote spécial.

3. Si le prix pratiqué dépasse 5,25 cents par livre, les Membres expor-
tateurs donnent aux Membres importateurs la priorité sur les non-Membres,
a des conditions commerciales équivalentes, dans toutes les offres de vente
qu’ils font sur le marché libre tant que le prix pratiqué reste supérieur a
5,25 cents par livre.
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(4) (a) If, despite the provisions of paragraph (2) of this Article, the
prevailing price should exceed 6.50 cents per pound, each importing Member
shall, subject to paragraphs (7), (8) (&), (10) and (12) of this Article, have
the option of purchasing from each of its traditional exporting Members, at
prices not exceeding the equivalent of the supply commitment price, a
quantity of sugar determined in the following manner :

(i) if the prevailing price should rise above 6.50 cents per pound during the
four months preceding the relevant quota year or should be above that
level on the September 1, preceding the relevant quota year, the balance
of the base commitment;

(ii) if the prevailing price should rise above 6.50 cents per pound during the
first quarter of the relevant quota year, or should be above that level
on the first day of that quota year, 75 per cent of the base commitment,
or the balance of the base commitment, whichever is less;

(iii) if the prevailing price should rise above 6.50 cents per pound during the
second quarter of the relevant quota year or should be above that level
on April 1 of that quota year, 50 per cent of the base commitment, or the
balance of the base commitment, whichever is less;

(iv) if the prevailing price should rise above 6.50 cents per pound during the
seventh or eighth month of the relevant quota year or should be above
that level on July 1 of that quota year, 25 per cent of the base commit-
ment, or the balance of the base commitment, whichever is less; :

(v) if the prevailing price should rise above 6.50 cents per pound during
the final four months of the relevant quota year, or should be above
that level on September 1 of that quota year, the supply commitment
shall apply to the subsequent quota year in accordance with para-
graph (4) (@) (i) of this Article.

(6) In this Article:

(i) “traditional exporting Member” means an exporting Member which
exported free market sugar to the importing Member concerned during
the previous two calendar years and “traditional importing Member”
has a corresponding meaning;

(i) “base commitment” means, for the second and each subsequent year
of the Agreement, the average of the quantities of free market sugar
exported by the exporting Member to the importing Member concerned
during the two preceding calendar years;
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4. a) Si, malgré les dispositions du paragraphe 2 du présent article,

le prix pratiqué dépasse 6,50 cents par livre, chaque Membre importateur a,
sous réserve des paragraphes 7, 8, b, 10 et 12 du présent article, une option
pour acheter a chacun des Membres exportateurs qui sont ses fournisseurs
traditionnels, & des prix ne dépassant pas I’équivalent du prix d’'engagement
de livraison, une quantité de sucre déterminée de la maniére suivante :

i)

ii)

i)

iv)

ii)

Si le prix pratiqué dépasse 6,50 cents par livre au cours des quatre mois
précédant 'année contingentaire considérée ou se trouve étre supérieur
A ce niveau le 1er septembre de I’année précédant ladite année contingen-
taire, le solde de I’engagement de base;

Si le prix pratiqué dépasse 6,50 cents par livre au cours du premier
trimestre de I’année contingentaire considérée ou se trouve étre supérieur
4 ce niveau le premier jour de ladite année contingentaire, 75 p. 100 de
I'engagement de base, ou le solde de I’engagement de base, la moins
élevée des deux quantités étant retenue;

Si le prix pratiqué dépasse 6,50 cents par livre au cours du deuxiéme
trimestre de I’année contingentaire considérée, ou se trouve étre supérieur
A ce niveau le 1er avril de ladite année contingentaire, 50 p. 100 de
I'engagement de base ou le solde de 'engagement de base, la moins élevée
des deux quantités étant retenue;

Si le prix pratiqué dépasse 6,50 cents par livre au cours du septieme ou
du huitiéme mois de 'année contingentaire considérée, ou se trouve étre
supérieur 4 ce niveau le ler juillet de ladite année contingentaire,
25 p. 100 de ’engagement de base ou le solde de I’engagement de base,
la moins élevée des deux quantités étant retenue;

Si le prix pratiqué dépasse 6,50 cents par livre au cours des quatre derniers
mois de I'année contingentaire considérée, ou se trouve étre supérieur
A ce niveau le 1T septembre de ladite année contingentaire, I’engagement
de livraison s’applique 4 I’année contingentaire suivante, conformément
4 l’alinéa 4, a, i, du présent article.

b) Aux fins du présent article :

L’expression « Membres exportateurs qui sont ses fournisseurs tradi-
tionnels » désigne les Membres exportateurs qui ont exporté du sucre
sur le marché libre A4 destination du Membre importateur intéressé
pendant les deux années civiles antérieures; l'expression « Membres
importateurs qui sont ses clients traditionnels » a le sens correspondant;

L’ «engagement de base » pour la deuxiéme année et chaque année
suivante d’application de I’Accord s’entend de la moyenne des quantités
de sucre du marché libre exportées par le Membre exportateur a desti-
nation du Membre importateur intéressé durant les deux années civiles
précédentes;
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(iii) “balance of the base commitment” means the base commitment less any
quantities already shipped or committed for shipment at or below prices
equivalent to the supply commitment price during the relevant quota
year;

(iv) “supply commitment price” shall be equivalent to the price referred to in
paragraph (4) (a) of this Article for raw sugar, basis 96 degrees polari-
zation, basis f.o.b. and stowed Caribbean port in bulk. However, any
exporting Member may ask a higher supply commitment price, if it
can show that it would at that time, be eligible for such higher price
under one of the special arrangements referred to in chapter X.

(¢) The price of white or refined sugar made available for purchase under
the provisions of this paragraph may include a reasonable processing margin.

(5) The supply commitments to a given importing Member shall not
be drawn upon in a manner which would result in total supplies obtained
by that Member in the relevant quota year exceeding its normal requirements
for domestic consumption and for re-export for normal current domestic
consumption by other importing Members.

(6) No exporting Member shall be required to supply sugar under this
Article in a manner, quality, or form inconsistent with its normal trade
practices or with its existing supplies of various qualities and forms of
export sugar.

(7) Should an importing Member fail fully to exercise its option to
purchase under any one of the provisions of paragraph (4) (a) of this Article
within thirty days of the coming into effect of that provision the exporting
Member concerned shall be released from any unexercised remainder of
its supply obligations to that importing Member under that particular
provision for the balance of the relevant period.

(8) (a) The provisions of paragraph (1) and (3) to (7) inclusive of this
Article shall apply to importing Members which export sugar in the same
way as they apply to exporting Members, provided that, in the case of re-
exports, the quantities made available for purchase shall be in proportion
to the supplies which the importing Members concerned receive from Members
under the provisions of this Article.

(b) The proviso in the foregoing sub-paragraph shall also apply to re-
exports by exporting Members.

(9) The Council shall set up a Supply Commitment Committee to ensure
the orderly and equitable operation of the provisions of this Article. The
Committee shall give early consideration to recommending to the Council
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iii) Le « solde de I’engagement de base » s’entend de I’engagement de base
diminué de toutes quantités déja expédiées ou promises pour expédition
4 des prix égaux ou inférieurs au prix d’engagement de livraison pendant
I’année contingentaire considérée;

iv) Le « prix d’engagement de livraison » est équivalent au prix mentionné
a l'alinéa 4, a, du présent article pour le sucre brut, titrant 96 degrés
au polarimétre, base f.0.b. et arrimé port des Antilles, en vrac. Toute-
fois, tout Membre exportateur peut demander un prix d’engagement de
livraison plus élevé, s’il établit qu’il aurait, & ce moment-la, droit audit
prix plus élevé en vertu de 'un des arrangements spéciaux visés au
chapitre X.

¢) Le prix du sucre blanc ou raffiné offert a la vente en vertu du présent
paragraphe peut comporter une marge raisonnable de transformation.

5. Les engagements de livraison pris envers un Membre importateur
donné ne sont pas mis 4 profit d’'une maniére telle que les quantités totales
obtenues par ce Membre au cours de l'année contingentaire considérée
dépassent ses besoins normaux pour la consommation intérieure et pour la
réexportation vers d’autres Membres importateurs aux fins de leur consom-
mation intérieure courante normale.

6. Le présent article n’impose & aucun Membre exportateur 1’obligation
de fournir du sucre d’'une maniére, qualité ou forme qui soit incompatible
avec ses pratiques commerciales normales, ou avec ses disponibilités existantes
en sucre d’exportation de diverses qualités et de diverses formes.

7. Si, dans les trente jours de ’entrée en vigueur de 'une des disposi-
tions de l'alinéa 4, a du présent article, un Membre importateur n’a pas
exercé pleinement ’option d’achat que lui confére cette disposition, le Membre
exportateur intéressé est relevé, pour le reste de la période considérée, du
reliquat non utilisé de l'obligation de livraison que ladite disposition lui
imposait vis-a-vis dudit Membre importateur.

8. a) Les dispositions des paragraphes 1 et 3 4 7 inclusivement du
présent article sont applicables aux Membres importateurs qui exportent
du sucre dans les conditions mémes ot elles sont applicables aux Membres
exportateurs, sous réserve que, s’agissant de réexportations, les quantités
mises en vente soient proportionnelles aux livraisons que les Membres impor-
tateurs intéressés recoivent de Membres en vertu du présent article.

b) La réserve formulée a l'alinéa précédent est applicable aussi aux
réexportations effectuées par des Membres exportateurs.

9. Le Conseil crée un Comité des engagements de livraison, chargé de
veiller a ce que les dispositions du présent article soient appliquées dans de
bonnes conditions et en toute équité. Le Comité se préoccupe au plus tot
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such measures as seem necessary to achieve the objectives of this Article in
a manner consistent with practical shipping and marketing procedures. In
particular, the Committee may recommend :

(a) the submission of information necessary for the effective implementation
of the obligations under this Article;

(b) procedures for the effective application of the provisions of this Article to
Members which import sugar re-exported by importing Members;

() means by which individual supply commitments may be adjusted,
without varying the total commitment of any exporting Member and
without affecting the total commitment to any importing Member, to
conform with practical shipping and marketing constraints or with recent
changes in marketing patterns;

(d) procedures for the review of, and reporting on, the operation of this
Article;

(¢) procedures for establishing the equivalent prices for implementing
paragraph (4) of this Article, as appropriate to the trade between the
various Members.

(10) If any exporting Member cannot, in any particular quota year,
supply the total of its base commitments to its traditional importing Members
as a group, it shall as soon as possible inform the Council to that effect.
After consideration of the circumstances the Council shall apportion the
sugar available from the exporting Member concerned amongst its traditional
importing Members in accordance with such criteria as it deems appropriate.

(11) Any Member which considers that the obligations under this Article
are not being fulfilled may bring the matter before the Council. Without
prejudice to the provisions of Article 58, the Council shall consider the repre-
sentations in consultation with the Members concerned and shall make such
recommendations as it considers appropriate.

(12) The obligations accepted by exporting Members under this Article
shall be in addition to and consistent with their rights and obligations under
the special arrangements referred to in chapter X but shall neither interfere
with nor detract from those rights and obligations.

(13) The supply commitments under this Article shall not apply to the
following developing land-locked countries : Bolivia, Paraguay and Uganda.
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de recommander au Conseil les mesures qui paraissent nécessaires pour
atteindre les objectifs du présent article sans enfeindre les pratiques courantes
d’expédition et de commercialisation. En particulier, le Comité peut recom-
mander :

a) La communication des renseignements nécessaires a4 I'exécution effective
des obligations découlant du présent article;

b) Des procédures permettant l'application effective des dispositions du
présent article aux Membres qui importent du sucre réexporté par des
Membres importateurs;

¢) Les moyens d’adapter les engagements individuels de livraison — sans
modifier le total des engagements pris par un Membre exportateur donné
ni le total des engagements contractés envers un Membre importateur
donné — aux exigences pratiques du transport et de la commercialisation
ou aux changements intervenus récemment dans la structure des échanges;

d) Des procédures permettant de suivre le fonctionnement du présent article
et d’en rendre compte;

e) Des procédures permettant d’établir les prix équivalents en vue de donner
effet au paragraphe 4 du présent article, d’'une maniére appropriée au
commerce entre les divers Membres.

10. Si un Membre exportateur ne peut, au cours d’une année contingen-
taire donnée, fournir a ’ensemble des Membres importateurs qui sont ses
clients traditionnels le total de ses engagements de base, il en informe le
Conseil aussitét que possible. Aprés examen des circonstances, le Conseil
répartit le sucre que le Membre exportateur intéressé est en mesure de fournir
entre les Membres importateurs qui sont ses clients traditionnels, en se
fondant pour cela sur les critéres qu’il juge appropriés.

11. Tout Membre qui estime que les obligations énoncées par le présent
article ne sont pas remplies peut porter 'affaire devant le Conseil. Sans
préjudice des dispositions de I’article 58, le Conseil étudie les représentations
en consultation avec les Membres intéressés et fait les recommandations qu’il
juge appropriées.

12. Les obligations acceptées par les Membres exportateurs au titre du
présent article s’ajoutent et sont conformes A leurs droits et obligations
découlant des arrangements spéciaux visés au chapitre X, mais sans compro-
mettre ces droits et obligations ni y déroger.

13. Les engagements de livraison prévus dans le présent article ne
s’appliquent pas aux pays en voie de développement sans littoral ci-aprés :
Bolivie, Ouganda et Paraguay.
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(14) Nothing in this Article shall oblige an exporting Member on the
east coast of South America to accept a supply commitment price of less
than 6.50 cents per pound, raw sugar, basis 96 degrees polarization, basis
f.0.b. and stowed port of origin.

Article 31
TERMS OF SALE TO NON-MEMBERS

(1) Exporting Members shall not sell sugar on the free market to non-
Members on terms commercially more favourable than those which they
would be prepared to offer at the same time to Members which import sugar
from the free market, taking into account normal trade practices, tradi-
tional trade arrangements and the provisions of Article 28.

(2) Any Member which imports sugar from the free market and which
has reason to believe that an exporting Member has not fulfilled its obliga-
tions under paragraph (1) of this Article may make representations to the
Executive Director. If, after consultations with the Members concerned,
the Executive Director believes that further action is required, he may take
whatever measures he deems appropriate to resolve the matter.

(3) Nothing in this Article shall prevent any exporting Member from
giving more favourable commercial terms to developing importing countries.

Article 32
UNDERTAKINGS ON QUOTAS

(1) Each exporting Member shall ensure that its net exports to the free
market in a quota year do not exceed its quota in effect at the end of that
year. To this end, no exporting Member shall, before the determination of
initial export quotas under the provisions of Article 45 for a quota year,
commit for export to the free market in that quota year more than its mini-
mum export entitlement under the provisions of paragraph (2) of Article 49.
Furthermore, exporting Members shall adopt such additional measures as
the Council, by special vote, may establish to ensure the effective compliance
with the quota system.

(2) Any exporting Member whose net exports do not exceed its quota
in effect at the end of the quota year by more than 10,000 tons or 5 per cent
of its basic export tonnage, whichever is less, shall not be considered as being
in breach of paragraph (1) of this Article.
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14. Aucune disposition du présent article n’oblige un Membre expor-
tateur de la c6te orientale de I’Amérique du Sud a accepter un prix d’enga-
gement de livraison inférieur a 6,50 cents par livre, sucre brut titrant 96 degrés
au polarimétre, base f.o.b. arrimé au port d’origine.

Article 31
CONDITIONS DE VENTE AUX NON-MEMBRES

1. Les Membres exportateurs s’abstiennent de vendre du sucre sur le
marché libre a des non-Membres & des conditions commerciales plus favorables
que celles qu’ils seraient disposés a offrir au méme moment a2 des Membres
qui importent du marché libre, compte tenu des pratiques commerciales
normales, des arrangements commerciaux traditionnels et des dispositions
de l'article 28.

2. Tout Membre qui importe du sucre sur le marché libre et qui a des
raisons de croire qu'un Membre exportateur n’a pas respecté les obligations
que lui impose le paragraphe 1 du présent article peut faire des représenta-
tions au Directeur exécutif. Si, aprés consultations avec les Membres inté-
ressés, le Directeur exécutif estime que d’autres mesures s’imposent, il peut

Y

prendre toutes mesures qu’il juge propres a régler la question.

3. Aucune disposition du présent article n’interdit 2 un Membre expor-
tateur de consentir des conditions commerciales plus favorables aux pays
en voie de développement importateurs.

Article 32

ENGAGEMENTS RELATIFS AUX CONTINGENTS

1. Chaque Membre exportateur veille a ce que ses exportations nettes
sur le marché libre au cours d’'une année contingentaire ne dépassent pas
son contingent en vigueur a la fin de ladite année. A cet effet, aucun Membre
exportateur ne doit, avant la détermination des contingents initiaux d’expor-
tation faite pour une année contingentaire conformément a l’article 45,
s'engager 4 exporter sur le marché libre pendant ladite année plus que le
droit d’exportation minimum que lui donne le paragraphe 2 de ’article 49.
En outre, les Membres exportateurs adoptent les mesures additionnelles que
le Conseil, par un vote spécial, peut arréter pour assurer que le systéme de
contingentement est diiment respecté.

2. Un Membre exportateur dont les exportations nettes ne dépassent
pas son contingent en vigueur 4 la fin de ’année contingentaire de plus de
10 000 tonnes ou 5 p. 100 de son tonnage de base d’exportation, le moins
élevé de ces deux tonnages étant retenu, n’est pas considéré comme ayant
enfreint le paragraphe 1 du présent article.
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(3) Any excess in net exports within the tolerance referred to in para-
graph (2) of this Article shall be deducted from the quota in effect of the
Member concerned in the following quota year.

(4) Any first excess in net exports beyond the tolerance referred to in
paragraph (2) of this Article shall be similarly deducted from the quota in
effect of the Member concerned in the following quota year, such deduction
being without prejudice to the provisions of Article 58.

(5) If an exporting Member, for a second or subsequent time, eéxceeds
its quota in effect at the end of a quota year, an amount equal to twice the
excess beyond the tolerance referred to in paragraph (2) of this Article shall
be deducted from that Member’s quota in effect in the following year, unless
the Council, by special vote, decides on a lesser deduction. Any deduction
under this paragraph shall be without prejudice to the provisions of Article 58.

(6) Each exporting Member shall notify the Council before April 1 in
any quota year of its total net exports to the free market in the previous
quota year.

CHAPTER IX

PRICES

Ariicle 33

BASEs

(1) For the purposes of the Agreement, the price of sugar shall be
deemed to be:

(a) the arithmetical average of the spot price under the New York Coffee
and Sugar Exchange Sugar Contract No. 8 and the London Sugar Market
daily price after conversion of both these prices to US cents per pound
avoirdupois free on board and stowed Caribbean port, in bulk, or

(5) if the difference between the two prices referred to in sub-paragraph (a)
above is more than six points, the lower of the two prices plus three
points.

(2) Where in the Agreement reference is made to the prevailing price
being above or below any stated figure, that condition shall be deemed to be
fulfilled if the average price over a period of seventeen consecutive market days
has been above or below the stated figure, as the case may be, provided
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3. Tout dépassement d’exportations nettes qui reste en decd de la
tolérance visée au paragraphe 2 du présent article est déduit du contingent
en vigueur du Membre intéressé pour I'année contingentaire suivante.

4. Le premier dépassement d’exportations nettes au-dela de la tolérance
visée au paragraphe 2 du présent article est de méme déduit du contingent
en vigueur du Membre intéressé pour ’année contingentaire suivante, cette
déduction étant opérée sans préjudice des dispositions de I'article 58.

5. Si un Membre exportateur dépasse une deuxiéme fois ou a d’autres
reprises son contingent en vigueur a la fin d'une année contingentaire,
un tonnage égal & deux fois le dépassement de la tolérance visée au para-
graphe 2 du présent article est déduit du contingent en vigueur de ce Membre
pour I'année suivante, a moins que le Conseil, par un vote spécial, ne décide
d’admettre une déduction moindre. Les déductions au titre du présent para-
graphe s’entendent sans préjudice des dispositions de ’article 58.

6. Chaque Membre exportateur notifie au Conseil, avant le 1eT avril de
chaque année contingentaire, le volume total de ses exportations nettes
sur le marché libre au cours de ’année contingentaire précédente.

CHAPITRE IX

PRIX

Avrticle 33

BaAsEes

1. Aux fins de I’Accord, le prix du sucre est réputé étre :

a) La moyenne arithmétique du prix du disponible établi pour le contrat n° 8
de la Bourse du café et du sucre de New York et du prix quotidien de la
Bourse du sucre de Londres, aprés conversion de ces deux prix en cents
des Etats-Unis par livre avoirdupois, franco 4 bord, marchandise arrimée,
port des Antilles, en vrac; ou

b) Si la différence entre les deux prix mentionnés 4 l'alinéa a ci-dessus est
supérieure a six points, le plus bas de ces prix, plus trois points.

2. Lorsque, dans I’Accord, il est stipulé qu'un prix pratiqué est supérieur
ou inférieur & un chiffre déterminé, cette condition est considérée comme
remplie si le prix moyen pendant une période de dix-sept jours de bourse
consécutifs a été, selon le cas, supérieur ou inférieur A ce chiffre, sous réserve
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that the price on the first day of the period and on not less than twelve days
within the period has also been above or below the stated figure, as the
case may be.

(3) In the event of either of the prices referred to in paragraph (1) (a)
of this Article not being available or not representing the price at which
sugar is being sold basis 96 degrees polarization on the free market, the
Council shall by special vote decide to use such other criteria as it deems fit.
Such criteria shall be based on spot quotations on recognized sugar exchanges,
taking into consideration the respective volume of trade and adequacy of
reflection of world prices by such exchanges.

CHAPTER X

SPECIAL ARRANGEMENTS

Article 34

SPECIAL ARRANGEMENTS

(1) None of the provisions of the other chapters of the Agreement shall
interfere with or restrict the rights and obligations of Members under the
special arrangements referred to in Articles 35, 36, 37, 38 and 39. These
special arrangements shall be dealt with as provided for in those Articles,
subject to paragraphs (2) to (4) of this Article.

(2) Members recognize that the basic export tonnages specified in
Article 40 are based on the continuity and stability of the special arrangements
referred to in Articles 35, 36, 37, 38 and 39. If there is any change in the
membership of one or more of the special arrangements referred to in
Articles 35, 36, 37 and 38 and this change affects a Member or Members, or
if there is any significant change in the position of one or more Members
participating in one or more of these arrangements, the Council shall meet
to consider appropriate compensating adjustments to the basic export
tonnages specified in Article 40 in accordance with the following provisions :

(a) Subject to sub-paragraphs (&), (¢) and (d) of this paragraph, the
basic export tonnages of the Member or Members involved shall be reduced
by the full extent of any increase (or increased by, or established at a level
equal to, the full extent of any reduction) in their annual export entitle-
ments under the special arrangement or arrangements involved, resulting
from the changes in membership or position referred to above;
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que le prix enregistré le premier jour de ladite période et pendant douze jours
au moins de cette période ait lui aussi été, selon le cas, supérieur ou inférieur
au chiffre considéré.

3. Si'un ou l'autre des prix visés 4 I'alinéa 1 a du présent article n’est
pas disponible ou ne représente pas le prix auquel le sucre est vendu sur le
marché libre (sur la base de 96 degrés de polarisation), le Conseil décide,
par un vote spécial, d’utiliser tous autres critéres qu’il juge appropriés.
Ces criteres sont fondés sur les cotations du disponible dans les bourses du
sucre officielles et tiennent compte du volume des affaires traitées dans ces
diverses bourses et de la mesure dans laquelle leurs cotations représentent les
cours mondiaux.

CHAPITRE X

ARRANGEMENTS SPECIAUX

Article 34

ARRANGEMENTS SPECIAUX

1. Aucune des dispositions des autres chapitres de I’Accord ne modifie
ni ne restreint les droits et obligations que les Membres tiennent des arran-
gements spéciaux visés aux articles 35, 36, 37, 38 et 39. Ces arrangements
spéciaux sont régis par les dispositions desdits articles, sous réserve des
paragraphes 2 & 4 du présent article.

2. Les Membres reconnaissent que les tonnages de base d’exportation
fixés & I’article 40 reposent sur la continuité et la stabilité des arrangements
spéciaux visés aux articles 35, 36, 37, 38 et 39. S'il se produit un changement
dans la participation & un ou plusieurs des arrangements spéciaux visés aux
articles 35, 36, 37 et 38, et que ce changement affecte un ou plusieurs Membres,
ou s’il se produit un changement important dans la situation d’un ou plu-
sieurs Membres qui participent 4 un ou plusieurs de ces arrangements,
le Conseil se réunit pour examiner les ajustements compensatoires A apporter
aux tonnages de base d’exportation fixés en vertu de l’article 40, confor-
mément aux dispositions suivantes :

a) Sous réserve des alinéas b, ¢ et 4 du présent paragraphe, les tonnages
de base d’exportation du ou des Membres intéressés sont réduits de la
totalité de toute augmentation (ou majorés de la totalité de toute diminution,
ou encore fixés & un niveau correspondant a la totalité de toute diminution)
apportée, du fait des changements susmentionnés dans la participation ou la
situation, aux droits d’exportation annuelle que ce Membre ou ces Membres
ont aux termes de I'arrangement ou des arrangements spéciaux en question;
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(b) Where compensating adjustments have been made under sub-
paragraph (a) of this paragraph, the Council shall also establish any neces-
sary transitional arrangements covering the year in which such changes
occur;

(¢) Where compensating adjustments as envisaged in sub-paragraphs (a)
and (b) of this paragraph cannot be made to the basic export tonnages
established in Article 40, because the changes in membership or position in
the special arrangements referred to above involve a major structural change
in the sugar market or a significant change in the position of any major
supplier or suppliers under any such special arrangement, the Council shall
make recommendations to the Contracting Parties for an amendment of the
Agreement under the provisions of Article 71 or for the immediate re-nego-
tiation of the basic export tonnages. Pending the incorporation of changes
in basic export tonnages resulting from such amendment or re-negotiation,
the changes in, or establishment of, basic export tonnages shall be applied
on a provisional basis;

(4) Any Member or Members not satisfied with the results of the re-nego-
tiation under sub-paragraph (c) of this paragraph may withdraw from the
Agreement in accordance with the provisions of Article 67.

(3) Members which import sugar under the special arrangements
referred to in Articles 35, 37 and 38 shall arrange for the Council to be
informed of the details of those arrangements, of the amounts of sugar
imported under them in each year of the Agreement, and of any change
in the nature of those arrangements, within 30 days of its occurrence.

(4) Members participating in any of the special arrangements mentioned
in Articles 35 to 39 inclusive shall conduct their sugar trade within those
arrangements in a manner which shall not prejudice the objectives of the
Agreement. Where special arrangements involve re-exports of sugar to
the free market, Members participating in such arrangements shall take such
measures as they deem appropriate to ensure that, in those cases where
there are no quantitative provisions in the relevant Articles of this chapter
relating to such re-exports, any increase of trade under those arrangements
over and above the quantities annually traded before the entry into force of
the Agreement does not result in an increase of re-exports to the free market.

Article 35
ExPORTS UNDER THE COMMONWEALTH SUGAR AGREEMENT OF 1951

Exports to the United Kingdom of Great Britain and Northern Ireland
under the Commonwealth Sugar Agreement of 1951 up to the amount of the
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b) Lorsque des ajustements compensatoires sont effectués en vertu de
Palinéa a du présent paragraphe, le Conseil établit aussi tous arrangements
transitoires nécessaires pour 'année au cours de laquelle interviennent les
changements;

¢) Si les ajustements compensatoires envisagés aux alinéas a et & du
présent paragraphe ne peuvent étre apportés aux tonnages de base d’expor-
tation fixés a I’article 40, du fait que les changements susmentionnés dans la
participation ou dans la situation des participants impliquent une modifi-
cation structurelle majeure du marché du sucre ou un changement important
dans la situation d’un ou de plusieurs fournisseurs principaux au titre d'un
arrangement spécial, le Conseil recommande aux Parties contractantes de
modifier I’Accord conformément & ’article 71 ou de renégocier immédiate-
ment les tonnages de base d’exportation. En attendant l'incorporation dans
I’Accord des changements apportés aux tonnages de base d’exportation du
fait de cet amendement ou de cette renégociation, les tonnages de base
d’exportation ainsi modifiés ou fixés sont appliqués & titre provisoire;

d) Si un ou plusieurs Membres ne sont pas satisfaits du résultat des
renégociations visées a l'alinéa ¢ du présent paragraphe, ils peuvent se
retirer de ’Accord conformément & l’article 67.

3. Les Membres qui importent du sucre en vertu des arrangements
spéciaux visés aux articles 35, 37 et 38 veillent 4 ce que le Conseil soit informé
des détails de ces arrangements, des quantités de sucre importées en vertu
de ces arrangements pendant chaque année d’application de 1’Accord, et
— dans les 30 jours — de tout changement apporté a la nature de ces arran-
gements.

Y

4. Les Membres qui participent & 1'un des arrangements spéciaux
mentionnés aux articles 35 & 39 inclus organisent leur commerce de sucre
au titre de ces arrangements de maniére 4 ne pas nuire aux objectifs de
PAccord. Lorsque des arrangements spéciaux impliquent des réexportations
de sucre vers le marché libre, les Membres qui y participent prennent toutes
mesures qu’ils jugent utiles pour assurer, dans les cas oll aucune disposition
quantitative concernant les réexportations ne figure dans les articles perti-
nents du présent chapitre, que si ces arrangements font entrer dans le com-
merce des quantités supérieures a celles qui étaient négociées annuellement
avant I'entrée en vigueur de I’Accord, il n’en résulte aucune augmentation des
réexportations vers le marché libre.

Avrticle 35

EXPORTATIONS AU TITRE DE L’ACCORD DU COMMONWEALTH
SUR LE SUCRE DE 1951
Les exportations a destination du Royaume-Uni de Grande-Bretagne
et d’Irlande du Nord, réalisées dans le cadre de I’Accord du Commonwealth
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Negotiated Price Quotas in effect under that Agreement shall not be charged
against quotas in effect under chapter XI of this Agreement.

Article 36

ExPoRTS BY CUBA TO SOCIALIST COUNTRIES

(1) Exports by Cuba to the socialist countries shall not be charged
against its quota in effect under chapter XI, except as provided for in para-
graphs (3) and (4) of this Article.

(2) The countries referred to in paragraph (1) of this Article are Albania,
Bulgaria, Czechoslovakia, Eastern Germany, Hungary, Poland, Romania,
the Union of Soviet Socialist Republics, Yugoslavia, China (mainland),
Mongolia, North Korea, North Viet-Nam.

(3) The provisions of paragraph (1) of this Article shall not apply to
exports by Cuba to Czechoslovakia, Hungary and Poland in excess of
250,000 tons.

(4) Without prejudice to the provisions of paragraph (1) of this Article,
if exports to the free market by Eastern Germany and China (mainlandj
exceed, in any quota year, a total amount of 300,000 tons, such excess shal)
be deducted from Cuba’s quota in effect under chapter XI of the Agreement
for the immediately following quota year, but only if, and to the extent
that, Cuba’s exports to those countries in the same quota year were more than
910,000 tons. During the first quota year of the Agreement, the Council
shall establish procedures for calculating the annual exports of Eastern
Germany and China (mainland) to the free market.

Article 37

EXPORTS UNDER THE AFRICAN AND MALAGASY SUGAR AGREEMENT

Exports covered by the African and Malagasy Sugar Agreement up to
the amount of the Guaranteed Price Quota under that Agreement shall not
be charged against quotas in effect under chapter XI of this Agreement.
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sur le sucre de 1951 et a concurrence du montant des contingents a prix
négocié fixés par ledit accord, ne sont pas imputées sur les contingents en
vigueur, fixés en vertu du chapitre XI du présent Accord.

o

Article 36

EXPORTATIONS DE CUBA A DESTINATION DES PAYS SOCIALISTES

1. Les exportations de Cuba & destination des pays socialistes ne sont
pas imputées sur le contingent en vigueur de ce pays, fixé en vertu du
chapitre XI, sauf dans les cas prévus aux paragraphes 3 et 4 du présent
article.

2. Les pays visés au paragraphe 1 du présent article sont 1'Union des
Républiques socialistes soviétiques, la Tchécoslovaquie, la Pologne, la
Hongrie, la Yougoslavie, la Roumanie, la Bulgarie, la Chine (continentale),
la Corée du Nord, I’Allemagne orientale, le Viet-Nam du Nord, I’ Albanie et
la Mongolie.

3. Le paragraphe 1 du présent article ne s’applique pas aux exportations
de Cuba a destination de la Hongrie, de la Pologne et de la Tchécoslovaquie
en sus de 250 000 tonnes.

4. Sans préjudice des dispositions du paragraphe 1 du présent article,
si les exportations de 1’Allemagne orientale et de la Chine (continentale)
vers le marché libre dépassent, au cours d’'une année contingentaire quel-
conque, un total de 300 000 tonnes, le dépassement est imputé sur le
contingent en vigueur de Cuba fixé en vertu du chapitre XI de I’Accord pour
I’année contingentaire suivante, mais seulement i condition que les expor-
tations de Cuba a destination de ces pays au cours de la méme année contin-
gentaire aient dépassé 910 000 tonnes, et dans la mesure o elles ont dépassé
ce chiffre. Au cours de la premiére année contingentaire d’application de
I’Accord, le Conseil fixe la procédure de calcul des exportations annuelles
de I’Allemagne orientale et de la Chine (continentale) vers le marché libre.

Article 37

EXPORTATIONS AU TITRE DE L’ACCORD AFRICAIN ET MALGACHE SUR LE SUCRE

Les exportations au titre de I’Accord africain et malgache sur le sucre,
effectuées & concurrence du montant du contingent a prix garanti fixé par
ledit accord, ne sont pas imputées sur les contingents en vigueur fixés en
vertu du chapitre XI du présent Accord.
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Article 38

EXPORTS TO THE UNITED STATES OF AMERICA

Exports of sugar to the United States of America for consumption
therein shall not be charged against quotas in effect under chapter XI of
the Agreement. Notwithstanding any other provision of the Agreement
applicable to importing Members, the obligations of the United States under
the Agreement shall not be effective beyond 1971 and shall be restricted to
those provided for in the Agreement which are not in conflict with its domestic
legislation.

Article 39

STATUS OF, AND EXPORTS BY, THE UNION OF SOVIET SOCIALIST REPUBLICS

(1) Without prejudice to Article 36, all imports by the Union of Soviet
Socialist Republics from all origins shall be taken into account and shall
therefore give the USSR the status of an importing Member of the Agreement.

(2) Without prejudice to its status as established in paragraph (1) of
this Article, the USSR shall undertake on becoming party to the Agreement
to limit its total exports of sugar to the free market in 1969 to 1.1 million tons.
Towards the end of 1969, and towards the end of 1970, the Council shall
determine the corresponding quantities for 1970 and for 1971 respectively
which shall be not less than 1.1 million tons nor more than 1.25 million tons
in each of those years.

(3) The quantity specified in paragraph (2) of this Article for 1969 and
the tonnages to be subsequently established for 1970 and 1971 under that
paragraph shall not include any exports by the USSR to those countries
referred to in paragraph (2) of Article 36.

(4) Exports by the USSR under the provisions of paragraph (2) of this
Article shall not be subject to any reduction under chapter XI of the Agree-
ment.

(5) The USSR shall not be bound by paragraph (2) of this Article during
any period when, by virtue of paragraph (2) (d) of Article 48, quotas are
inoperative.
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Article 38

EXPORTATIONS A DESTINATION DES ETATS-UNIS D’AMERIQUE

Les exportations de sucre & destination des Etats-Unis d’Amérique,
pour les besoins de la consommation intérieure, ne sont pas imputées sur les
contingents en vigueur fixés en vertu du chapitre XI. Nonobstant toute
autre disposition de 1'Accord applicable aux Membres importateurs, les
obligations qui incombent aux Etats-Unis en vertu de 1I’Accord ne seront
pas maintenues en vigueur au-dela de 1971 et se limitent a celles qui ne sont
pas en contradiction avec la législation interne des Etats-Unis.

Article 39

STATUT DE L'UNION DES REPUBLIQUES SOCIALISTES SOVIETIQUES
ET EXPORTATIONS DE CE PAYS

1. Sans préjudice des dispositions de l'article 36, il est tenu compte de
toutes les importations de I'Union des Républiques socialistes soviétiques,
quelle qu’en soit 'origine. Ces importations conférent donc & I'Union des
Républiques socialistes soviétiques le statut de Membre importateur au
sens de I’Accord.

2. Sans préjudice du statut que lui confére le paragraphe 1 du présent
article, I’Union des Républiques socialistes soviétiques s’engagera, en deve-
nant partie 4 1’Accord, A limiter ses exportations totales de sucre vers le
marché libre en 1969 4 1,1 million de tonnes. Vers la fin de 1969 et vers
la fin de 1970, le Conseil fixera les tonnages correspondants pour 1970 et
pour 1971 respectivement, qui ne seront pas inférieurs a 1,1 million de
tonnes ni supérieurs a 1,25 million de tonnes pour chacune de ces années.

3. Le tonnage indiqué au paragraphe 2 du présent article pour 1969
et les tonnages qui seront ultérieurement fixés en vertu de ce méme para-
graphe pour 1970 et 1971 ne comprendront pas les exportations éventuelles
de I'Union des Républiques socialistes soviétiques a destination des pays
visés au paragraphe 2 de l'article 36.

4. Les exportations de I'Union des Républiques socialistes soviétiques
au titre du paragraphe 2 du présent article ne seront sujettes 4 aucune réduc-
tion au titre du chapitre XI de 1'Accord.

5. L'Union des Républiques socialistes soviétiques ne sera pas liée par
le paragraphe 2 du présent article pendant toute période ol, en vertu de
I'alinéa 2, d de l'article 48, les contingents seront inapplicables.
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CHAPTER XI

REGULATION OF EXPORTS

Avrticle 40

BASIC EXPORT TONNAGES

(1) (a) For the purposes of this chapter and during the first three
years of the Agreement the exporting countries or groups of countries shall
have the following basic export tonnages :

Column 11 Column IIIT

Co’“.""f ! (tonnages in (tonnages in
(countries) thousand tons)  thousand tons)
Argentina . . . . . . . .0 0oL 25
Australia. . . . . . . . . .. oo L0000 1,100
Bolivia. . . . . . . . . . . oo oo e e e e e e e . 10
Brazil . . . . . . . .. ... 000 500
British Honduras . . . . . . . . . . . . . . .. 22
China (Taiwan) . . . . . . . . . . . . . . . .. 630
Columbia. . . . . . . . . . . . . oo 164
Congo (Brazzaville) . . . . . . . . . . ... .. 41
Cuba. . . . . . . . . . . e e 2,150
Czechoslovakia . . . . . . . . . . . ... ... 270
Denmark. . . . . . . . . . ... 41
Dominican Republic . . . . . . . . . ... .. 75
Ecuador . . . . . . . . oo e e e e e e e e e . 10
Fiji . . . . . oo s e 155
Haiti. . . . . . . . . . e e e e e e e e e e . 10
Hungary . . . . . . . . . . ... ... 51
India . ... ... ... e e e e e e e e 250
Madagascar. . . . . . . . . . o0 e e e e 41
Mauritius. . . . . . . . . . . . . . . 0o 175
MexXico. . . . . v v v v v v e e e e e e e e e 96
Panama . . . . . . . . . .. 0 . 10
Paraguay. . . . . . . . . . .00 e e e e . 10
Peru. . . . . . .. .00 00000 0o 50
Poland. . . . . . . .. e e e e e e e e e e 370
Romania. . . . . . . . . . . . . . ... .. 46
South Africa . . . . . . . . . . . . ... 625
Swaziland . . . . . . . . ..o 000000 55
Thailand. . . . . . . . . . . . . ... 36
Turkey. . . . . . . . . ... e e e e e 60
Uganda . . . . . . . . . . o000 39
Venezuela . . . . . . . . . . o0 o e e e e e e e e e e e 17

No. 9369



:

1969 Nations Untes — Recueil des Traités 61

CHAPITRE XI

REGLEMENTATION DES EXPORTATIONS

Avrticle 40

TONNAGES DE BASE D’EXPORTATION

1. a) Aux fins de I’application du présent chapitre et pour les trois pre-
miéres années d’application de 1’Accord, les pays ou groupes de pays expor-
tateurs auront les tonnages de base d’exportation suivants :

Colonne II Colonne IIT
Colonne I (tonnages, (tonnages,
(pays) en milliers en milliers
de tonnes) de tonnes)
Afrique du Sud. . . . . . ... 0oL L 625
Argentine . . . . . . . . .. ... ... 25
Australie. . . . . . . . ... ... ... 1100
Bolivie. . . . . . . . . .. ..o 10
Brésil . . . . . ..o 500
Chine (Taiwan) . . . . . . . . ... .. ..., 630
Colombie. . . . . . . . . . .. ... ..... 164
Congo (Brazzaville) . . . . . . S 41
Cuba . . . . . . . .. 2 150
Danemark . . . . . . . .. ... ... ..., 41
Equateur. . . . . . . . . . . ... .. 10
Figji. . . . . . . . ... 155
Haiti . . . . . . . . . ... 00000, .. 10
Honduras britannique . . . . . . . . . . . . .. 22
Hongrie . . . . . . . . . . . .. ... .... 51
Inde. . . . . . . . ... L. - 250
Madagascar. . . . . . . . . ... L. 41
Maurice . . . . . . . . . . . .. ..., 175
Mexique . . . . . . . . . . ... .o, 96
Ouganda . . . . . . . . . . . . . .. ... .. 39
Panama . . . . . . . . . ..o 10
Paraguay. . . . . . . . . .. .. L0000 10
Pérou . . . . .. ..o 50
Pologne . . . . . . . . .. .00, 370
République Dominicaine . . . . . . . . . . . .. 75
Roumanie . . . . . . . . . . . ... ... .. 46
Souaziland .". . . . . . ..o Lo Lo L., 55
Tchécoslovaquie. . . . . . . . .. . ... ... 270
Thailande . . . . . . . . .. . ... ... .. 36
Turquie . . . . . . . . . . ... ... 60
Venezuela . . . . . . . . . . . . .. ... 17
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Column II Column III
CaZZZZZeI) (tonnages in (tonnages in
( S thousand tons)  thousand tons)

Central American Common Market Pool

(Costa Rica, El Salvador, Guatemala, Honduras,

Nicaragua) . . . . . . . . . . . ..o e 55
European Economic Community

(Belgium, Luxembourg, Federal Republic of Ger-

many, France, Italy, Netherlands) . . . . . . . 300
West Indies

(Antigua, Barbados, Guyana, Jamaica, St. Kitts-

Nevis-Anguilla, Trinidad and Tobago). . . . . . 200

(6) Notwithstanding the provisions of sub-paragraph (@) of this para-
graph, the basic export tonnages of the countries listed below shall be as
follows for 1970 and 1971 : .

1970 1971

(tonnages in thousand tons)
Argentina . . . . . . . .. L0000 55 55
Dominican Republic. . . . . . . . . ... ... 140 186
Peru. . . . . . . .. . 0000, 75 100

(2) When conducting the review referred to in paragraph (2) of Article 70,
the Council shall by special vote determine the basic export tonnages for the
fourth and fifth years of the Agreement. In the absence of a decision by the
Council, the basic export tonnages listed or deemed to be listed in para-
graph (1) of this Article for the third year shall remain in force.

(3) Where basic export tonnages in paragraph (1) of this Article are
allocated to countries as groups, any shortfalls by any one country in a group
shall be re-distributed among the other members in that group.

(4) For the purposes of the distribution of their basic export tonnage
and of re-distribution under paragraph (3) of this Article and under Article 47,
countries in the Central American Common Market Pool shall be deemed to
participate with equal shares in the total basic export tonnage of the Pool.l

! The perusal of the records of the International Sugar Conference, 1968, had revealed that
an error occurred in all five authentic texts of paragraph (4) of article 40 of the Agreement,
where instead of a reference to “paragraph 2", there should have been a reference to “paragraph 3”
of the same article. Having obtained the consent of the Governments of all States concerned,
the Secretary-General rectified the said error in the original of the Agreement, drew up on 24 No-
vember 1969 a procés-verbal of rectification and communicated a copy thereof to all States
concerned. The said procés-verbal was registered ex officio on the same date and will be published
in Vol. 700 of the United Nations Treaty Series. The correct text of paragraph (4) of article 40
is reproduced herein.
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Colonne II Colonne Il

Colonne I (tonnages, (tonnages,
(pays) en milliers en milliers
de tonnes) de tonnes)

Marché commun centraméricain

(Costa Rica, El Salvador, Guatemala, Honduras,

Nicaragua) . . . . . . .« + v v v v e e e e e 55
Communauté économique européenne

(Belgique, France, Italie, Luxembourg, Pays-Bas

République fédérale d’Allemagne). . . . . . 300
Indes occidentales

(Antigna, Barbade, Guyane, Jamaique, Saint-

Christophe-et-Niéves et Anguilla, Trinité-et-Tobago) 200

b) Nonobstant les dispositions de l'alinéa a du présent paragraphe,
les tonnages de base d’exportation des pays énumérés ci-apres seront pour
1970 et 1971 les suivants : :

1970 1971

(tonnages, en milliers de tomnes)
Argentine................... 55 55
Pérou . . . 75 100
République Domlmcame e e e e e e 140 186

2. Lorsqu’il procéde & l'étude visée au paragraphe 2 de I’article 70,
le Conseil fixe par un vote spécial les tonnages de base d’exportation pour la
quatriéme et la cinquiéme année d’application de I’Accord. En I’absence
d’une décision du Conseil, les tonnages de base d’exportation indiqués ou
réputés indiqués au paragraphe 1 du présent article pour la troisiéme année
restent en vigueur.

3. Lorsque les tonnages de base d’exportation du paragraphe 1 du
présent article sont attribués a des pays faisant partie d’un groupe, tout déficit
d’un pays appartenant a4 un groupe est redistribué entre les autres membres
de ce groupe.

4. Aux fins de la répartition de leur tonnage de base d’exportation et
de la redistribution prévue au paragraphe 3 du présent article et & I’article 47,
les pays du Marché commun centraméricain sont réputés participer a parts
égales au total du tonnage de base d’exportation de ce groupel.

1 L'examen des documents de la Conférence internationale de 1968 sur le sucre a fait appa-
raitre une erreur dans les cinq textes authentiques du paragraphe 4 de l'article 40 de 1’Accord,
qui aurait di faire référence au « paragraphe 3 », et non au « paragraphe 2 », de ce méme article.
Avec l'assentiment des gouvernements de tous les Etats intéressés, le Secrétaire général a procédé
3 la rectification de cette erreur dans l'original de 1'Accord et dressé€ le 24 novembre 1969 un
proceés-verbal de rectification dont il a communiqué copie A tous ces Etats. Ce procés-verbal a
été enregistré d’office le méme jour et paraitra dans le volume 700 du Recueil des Traités des Nations
Unies. On a reproduit ici le texte rectifié du paragraphe 4 de l'article 40.
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(8) Exports by Uganda within the East African Community up to a
total amount.of 10,000 tons shall not be charged against its quota in effect;
this amount shall not be subject to any adjustments under this chapter.
Should Kenya and Tanzania become exporting Members, the provisions of
paragraph (3) of this Article shall apply to the three countries of the East
African Community if they so request.

(8) Notwithstanding the provisions of Article 36, all imports by Czecho-
slovakia, Hungary and Poland, irrespective of their origin, shall be deducted
from those countries’ total exports when calculating their net exports to the
free market.

(7) The fact that one of the developing land-locked countries with a
basic export tonnage of 10,000 tons has not used all of its quota in effect, or
shortfall allotments, in one or more years while the Agreement is in force,
shall not be a ground for considering that it has not fulfilled its obligations
under the Agreement, thereby incurring the cancellation of its basic tonnage
in subsequent revisions of this Article.

Article 41
. MAXIMUM NET EXPORT ENTITLEMENTS

(1) Indonesia shall have a net export entitlement of up 81,000 tons in
any quota year of the Agreement. This entitlement shall not be subject
to any adjustments under this chapter.

(2) The Philippines shall have a net export entitlement of up to
60,000 tons in any quota year when the level of the aggregate of quotas in
effect is above 100 per cent of the total of basic export tonnages. This entit-
lement shall not be subject to any adjustments under this chapter.

Article 42
OTHER PERMISSIBLE NET EXPORTS

A developing Member which is an importing Member may, after due
notification to the Council before the beginning of a quota year, export
sugar in quantities exceeding its imports, provided that, by the end of that
quota year, its net exports do not exceed 10,000 tons. Such entitlement
shall not be considered as a basic export tonnage and shall not be subject
to any adjustments under this chapter. The Members concerned shall,
however, comply with such conditions as may be prescribed by the Council
in respect of exports by exporting Members.
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5. A concurrence d’un tonnage total de 10 000 tonnes, les exportations
de I'Ouganda 4 destination de la Communauté de I'Afrique orientale ne
sont pas imputées sur son contingent en vigueur; ce tonnage ne peut faire
I'objet d’aucun ajustement au titre du présent chapitre. Si le Kenya et
la Tanzanie deviennent Membres exportateurs, les dispositions du para-
graphe 3 du présent article deviendront dés lors applicables, s’ils le demandent
aux trois pays de la Communauté de I’Afrique orientale.

6. Nonobstant les dispositions de l'article 36, toutes les importations
de la Hongrie, de la Pologne et de la Tchécoslovaquie, quelle qu’en soit
Porigine, sont déduites de leurs exportafions totales aux fins du calcul
de leurs exportations nettes vers le marché libre.

7. Le fait que 1'un des pays en voie de développement sans littoral,
ayant un tonnage de base d’exportation de 10000 tonnes, n’utiliserait
pas la totalité de son contingent en vigueur ou de ses allocations de déficit
durant une ou plusieurs années d’application de I’Accord ne constituera
pas une raison d’estimer que ce pays n’a pas rempli les obligations que
lui impose I’Accord et que de ce fait il y a lieu, lors des revisions ultérieures
du présent article, de supprimer son tonnage de base d’exportation.

Article 41
DROITS MAXIMUMS D’EXPORTATION NETTE

1. L’Indonésie a, pour chaque année contingentaire d’application de
I’Accord, un droit d’exportation nette d’un montant maximum de 81 000
tonnes. Ce droit n’est sujet & aucun ajustement au titre du présent chapitre.

2. Les Philippines ont un droit d’exportation nette d’un montant
maximum de 60 000 tonnes pour toute année contingentaire pendant
laquelle la somme des contingents en vigueur dépasse & un moment quel-
conque 100 p. 100 du total des tonnages de base d’exportation. Ce droit
n’est sujet a aucun ajustement au titre du présent chapitre.

Article 42
AUTRES EXPORTATIONS NETTES AUTORISEES

Un Membre importateur en voie de développement peut, aprés en
avoir diiment informé le Conseil avant le début d’une année contingentaire,
exporter plus de sucre qu’il n’en importe, & condition qu’a la fin de ladite
année contingentaire ses exportations nettes ne dépassent pas 10 000 tonnes.
Ce droit n’est pas considéré comme un tonnage de base d’exportation et
n’est sujet 4 aucun ajustement au titre du présent chapitre. Les Membres
~intéressés doivent toutefois se conformer aux conditions que peut prescrire

le Conseil touchant les exportations des Membres exportateurs.
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Avrticle 43

DoNATIONS OF SUGAR

(1) Donations of sugar by an exporting Member, other than those
provided for in paragraphs (2) and (3) of this Article, shall be charged to the
quota in effect of the donor Member and shall be governed by the provisions
of the Agreement limiting exports to the free market.

(2) Donations of sugar by an exporting Member through assistance
programmes of the United Nations or of any of its Specialized Agencies shall
not be charged to the quota in effect of the donor Member, unless the Council
so decides.

(3) The Council shall lay down the conditions under which donations
of sugar by an exporting Member other than those under paragraph (2) of
this Article shall not be charged to the quota in effect of the donor Member.
These conditions shall provide, inter alia, for prior consultation and adequate
safeguards to normal patterns of trade. No sugar so donated shall qualify for
exemption under this paragraph unless it is exclusively for domestic
consumption in the recipient countries.

(4) All donations of sugar by an exporting Member shall be notified
promptly to the Council by the donor Member. Without prejudice to para-
graphs (2) and (3) of this Article, in any case in which a Member considers
that any donations are causing or are likely to cause prejudice to its interests,
it may request the Council to examine the matter. The Council shall there-
upon examine the matter and make such recommendations as it deems
appropriate.

(6) In its Annual Report the Council shall include a report on develop-
ments concerning donations of sugar.

Article 44

HARDSHIP FUND

(1) The Council shall establish a special hardship fund of up to
150,000 tons in each quota year which shall be available at its discretion to
meet special cases of hardship among developing Members which have sugar
available for export over and above their permitted level of exports under
the Agreement. '

(2) Priority in the allocation of the fund shall be given to small develop-
ing Members whose export earnings are heavily dependent upon the export
of sugar. Special consideration shall also be given to the claims of those
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Avrticle 43

DoNS DE SUCRE

1. Les dons de sucre d'un Membre exportateur, autres que ceux prévus
aux paragraphes 2 et 3 du présent article, sont imputés sur le contingent
en vigueur du Membre donateur et sont régis par les dispositions de I’Accord
qui limitent les exportations & destination du marché libre.

2. Sauf décision du Conseil, les dons de sucre d’'un Membre exportateur
effectués au titre de programmes d’assistance de I'Organisation des Nations
Unies ou de I'une de ses institutions spécialisées ne sont pas imputés sur
le contingent en vigueur du Membre donateur.

3. Le Conseil fixe les conditions dans lesquelles les dons de sucre d'un
Membre exportateur, autres que ceux visés au paragraphe 2 du présent
article, ne sont pas imputés sur le contingent en vigueur du Membre donateur.
Ces conditions comportent, notamment, des consultations préalables et
des garanties adéquates pour la structure normale des échanges. Le sucre
livré a titre de don ne bénéficie de 'exemption prévue par le présent para-
graphe que s'il est exclusivement destiné a étre consommé dans le pays
destinataire.

4. Tout don de sucre provenant d’'un Membre exportateur doit étre
notifié sans retard au Conseil par le Membre donateur. Sans préjudice des
paragraphes 2 et 3 du présent article, tout Membre qui considére qu'un don
lése ou risque de léser ses intéréts peut saisir le Conseil. Le Conseil examine
alors l’affaire et fait les recommandations qu’il juge appropriées.

5. Dans son rapport annuel, le Conseil rend compte de la situation
en ce qui concerne les dons de sucre.

Article 44

RESERVE DE SECOURS

1. Le Conseil constitue, pour chaque année contingentaire, une réserve
spéciale de secours de 150 000 tonnes au maximum qu’il utilise 3 son gré
pour parer aux difficultés particuliéres de Membres en voie de développe-
ment qui disposent, pour 'exportation, de quantités de sucre dépassant le
niveau de leurs exportations autorisées en vertu de 1’Accord.

2. Les attributions sur la réserve spéciale vont en priorité aux petits
pays Membres en voie de développement dont les recettes d’exportation
sont fortement tributaires des exportations de sucre. Il est aussi tenu compte
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Members whose economy is becoming increasingly dependent upon sugar,
including Members with no past performance in the free market. Attention
shall also be given to the needs of certain Members burdened with excessive
stocks at the time the Agreement was negotiated.

(3) The Council shall establish a Hardship Relief Committee to consider
claims submitted under paragraphs (1) and (2) of this Article and to make
recommendations .to the Council on such claims. The Committee shall
generally take into account the prevailing market situation, but may recom-
mend relief in cases of individual hardship irrespective of the market situation.
The recommendations of the Committee shall be given effect to by the
Council unless amended by special vote.

(4) The Committee shall be composed of an independent Chairman and
no more than six Members who shall act in their personal capacities and
without instructions from any Government. In selecting the members of
the Committee, the Council shall ensure that they do not represent any
interests likely to be affected by a decision on the allocation of the fund.

(6) An allocation from the hardship fund shall not be considered as
constituting an increase in the basic export tonnage of the Member concerned
and shall not be subject to any adjustments under this chapter. It shall,
however, form part of the quota in effect of that Member for the purposes
of Article 32.

Article 45

DETERMINATION OF INITIAL EXPORT QUOTAS

(1) Atleast thirty days before the beginning of a quota year, the Council

(@) shall make an estimate of the import requirements of the free market
during that year; and

(b) in the light of that estimate and of all factors affecting the demand for,
and the supply of, sugar, including the quantities likely to be exported
to the free market by non-Members, shall assign initial export quotas
for that year to all the exporting Members, as provided in Article 49.

(2) At its first regular session in each quota year, the Countil shall
review the estimates referred to in paragraph (1) of this Article and shall
consider whether, in the light of this review, action is required in relation
to the general level of quotas in effect. At the same time, the Council shall
review the supplies likely to be available under individual quotas in effect
and shall, if it considers it desirable, exercise its powers under paragraph (2)
of Article 47.
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spécialement des demandes émanant de Membres dont ’économie est de
plus en plus tributaire du sucre, y compris les Membres qui n’avaient pas
précédemmment exporté vers le marché libre. En outre, une attention parti-
culiére est accordée aux besoins de certains Membres qui détenaient des
stocks excessifs au moment de la négociation de I’Accord.

3. Le Conseil crée un Comité de la réserve de secours qui examine les
demandes présentées en vertu des paragraphes 1 et 2 du présent article
et fait a leur sujet des recommandations au Conseil. Le Comité tient compte,
d’une facon générale, de la situation du marché, mais peut recommander
une aide dans des cas particuliers quelle que soit la situation du marché.
Le Conseil donne effet aux recommandations du Comité, qu’il peut toutefois
modifier par un vote spécial.

4. Le Comité est composé d’'un président qui est une personnalité
indépendante et de six membres au plus qui siégent a titre personnel sans
recevoir d’instructions d’aucun gouvernement. En choisissant les membres
du Comité, le Conseil veille & ce qu’ils ne représentent pas d’intéréts suscep-
tibles d’étre affectés par une décision sur l'utilisation de la réserve.

5. Les attributions sur la réserve spéciale ne sont pas considérées
comme constituant une augmentation du tonnage de base d’exportation
du Membre intéressé et ne sont sujettes a aucun ajustement au titre du
présent chapitre. En revanche, elles font partie du contingent en vigueur

de ce Membre aux fins de Particle 32.

Avrticle 45

DETERMINATION DES CONTINGENTS INITIAUX D’'EXPORTATION

1. Trente jours au moins avant le début d’une année contingentaire,
le Conseil :

a) Procéde 4 une estimation des besoins d’importation du marché libre
pour ladite année, et

b) Compte tenu de cette estimation et de tous les facteurs qui influent sur
la demande et l'offre du sucre, y compris les quantités susceptibles
d’étre exportées sur le marché libre par des non-Membres, attribue des
contingents initiaux d’exportation pour ladite année a tous les Membres
exportateurs, comme prévu a l'article 49.

2. A sa premiére session ordinaire de chaque année contingentaire,
le Conseil revoit les estimations mentionnées au paragraphe 1 du présent
article et voit s’il y a lieu, d’aprés cet examen, d’ajuster le niveau général
des contingents en vigueur. Le Conseil revoit également les quantités sus-
ceptibles d’étre disponibles au titre des contingents individuels en vigueur
et, s’il le juge indiqué, exerce les pouvoirs que lui confére le paragraphe 2
de l'article 47.
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(3) The Executive Director shall notify all Members of the initial
export quotas of exporting Members under paragraph (1) or (2) of this
Article and of any subsequent changes in those quotas under any provision
of the Agreement.

Avrticle 46

NOTICE OF, AND ACTION ON, UNUSED QUOTAS

(1) Each exporting Member shall keep the Council informed as to
whether or not it expects that it will use all of its quota in effect and, if not,
of what part of that quota it expects will not be used. For this purpose,
each exporting Member shall make at least two notifications to the Council
as follows : one, as soon as possible after the initial export quotas have been
allotted under Article 45, but not later than May 15, and another, as soon
as possible after May 15, but not later then September 30.

(2) If an exporting Member fails to submit to the Council by May 15
the first notification referred to in paragraph (1) of this Article it shall have
its voting rights suspended for the remainder of the quota year.

(3) If an exporting Member fails to submit to the Council by Septem-
ber 30 the second notification referred to in paragraph (1) of this Article, it
shall not be eligible to share in any subsequent reallocation of shortfalls
under Article 47 in that quota year.

(4) If the net exports of an exporting Member to the free market during
a quota year fall short of its quota in effect on October 1 of that quota year,
less any subsequent net reduction as a result of the operation of Article 48,
the difference shall, subject to paragraphs (5) and (6) of this Article, be de-
ducted from the total amount of sugar which would otherwise have been
allocated to that Member in the subsequent quota year as a result of short-
fall reallocations under the provisions of Article 47.

(8) Deductions under paragraph (4) of this Article shall be made only
to the extent that the difference as established under that paragraph exceeds
10,000 tons or 5 per cent of the basic export tonnage of the Member concerned,
whichever is the larger.

(6) The Council may, however, decide not to apply the provisions of
paragraphs (2) to (4) of this Article, if it is satisfied by an explanation from
the Member concerned that it did not fulfil its obligations by reasons of
force majeure.
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3. Le Directeur exécutif notifie a tous les Membres les contingents
initiaux d’exportation attribués aux Membres exportateurs conformément
au paragraphe 1 ou 2 du présent article et toute modification ultérieure
de ces contingents décidée en vertu de toute autre disposition de 1’Accord.

Article 46

NOTIFICATION ET ACTION EN CAS DE NON-UTILISATION DE CONTINGENTS

1. Chaque Membre exportateur indique réguliérement au Conseil s'il
compte utiliser la totalité de son contingent en vigueur et, dans la négative,
la fraction de ce contingent qui, selon ses prévisions, ne sera pas utilisée.
A cette fin, il adresse au Conseil deux notifications au moins, & savoir :
la premiére, aussitot que possible aprés que les contingents initiaux d’expor-
tation ont été attribués en vertu de l'article 45, et au plus tard le 15 mai;
la deuxiéme, aussitét que possible aprés le 15 mai, et au plus tard le 30 sep-
tembre.

2. Si un Membre exportateur n’adresse pas au Conseil, au plus tard
pour le 15 mai, la premiére notification prévue au paragraphe 1 du présent
article, ses droits de vote sont suspendus pour le reste de l’année contin-
gentaire.

3. Si un Membre exportateur n’adresse pas au Conseil, au plus tard
pour le 30 septembre, la deuxiéme notification prévue au paragraphe 1
du présent article, il ne peut bénéficier d’aucune redistribution ultérieure

des déficits faite conformément & l’article 47 au cours de ladite année
contingentaire.

4. Si, au cours d’une année contingentaire, les exportations nettes d’'un
Membre exportateur sur le marché libre sont inférieures a4 son contingent
en vigueur au ler octobre de ladite année contingentaire, diminué de toute
déduction nette effectuée ultérieurement en application de l'article 48,
la différence est, sous réserve des paragraphes 5 et 6 du présent article,
déduite de la quantité totale de sucre qui aurait normalement été attribuée
a ce Membre au cours de 'année contingentaire suivante du fait d’une redis-
tribution des déficits opérée conformément & l’article 47.

5. Il n’est opéré de déduction au titre du paragraphe 4 du présent
article que dans la mesure ot la différence visée audit paragraphe dépasse
10 000 tonnes ou 5 p. 100 du tonnage de base d’exportation du Membre
intéressé, le plus élevé de ces deux chiffres étant retenu.

6. Toutefois, le Conseil peut décider de ne pas appliquer les para-
graphes 2 a 4 du présent article si les explications fournies par le Membre
intéressé le convainquent que ce Membre a été empéché de remplir ses
obligations par des raisons de force majeure.
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Avrticle 47
SHORTFALLS AND THEIR RE-DISTRIBUTION

(1) Where an exporting Member has made a notification pursuant to
paragraph (1) of Article 46 that it does not expect to use all of its quota in
effect, its quota in effect shall be forthwith reduced by such amount as may
be specified in the notification. Thereafter and for the balance of the quota
year, such Member shall not participate in any quota increases under the
provisions of this chapter, unless it notifies the Council that it is in a position
to accept increases in its quota in effect.

(2) The Council may, after consultation with an exporting Member,
determine that such Member will be unable to use all or part of its quota in
effect. Such determination by the Council shall not have the effect of
reducing the quota in effect of the Member concerned nor of depriving that
Member of its right to fill that quota later in the quota year. A determina-
tion by the Council under this paragraph shall not relieve the Member
concerned of its obligations under paragraph (1) of Article 46 nor exempt
it from the measures referred to in paragraphs (2) to (4) of that Article.

(3) The Council shall take account of the effects on the current supply/
demand position of the notifications made under Article 46 and of any
determination by itself under paragraph (2) of this Article and, subject to
the relevant provisions of paragraph (2) of Article 48, shall decide whether
such shortfalls should, or should not, be re-distributed in whole or in part.
Whenever the level of the aggregate of quotas in effect is to be increased
under paragraph (2) of Article 48, any accumulated undistributed shortfall
shall be first re-distributed in accordance with the provisions of paragraphs (4)
and (5) of this Article to the extent required.

(4) The Council may specify the conditions in which shortfalls shall
not be re-distributed, but in any event there shall be no re-distribution of
shortfalls when the prevailing price is below the level specified in para-
graph (2) (¢) of Article 48, except in accordance with paragraph (6) of this
Article. Re-distribution of shortfalls shall be made only among such export-
ing Members as are able to accept increases in their quotas in effect. When
a Member is not in a position to use all or part of the quota increase resulting
from the re-distribution, it shall immediately notify the Council to that
effect; such quantities as cannot be accepted shall again be re- dlstrlbuted
in accordance with paragraph (5) of this Artlcle
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Avrticle 47
LES DEFICITS ET LEUR REDISTRIBUTION

1. Lorsqu'un Membre exportateur a fait savoir, conformément au
paragraphe 1 de l'article 46, qu’il ne compte pas utiliser la totalité de son
contingent en vigueur, ce contingent est immédiatement réduit du montant
qu’il a pu indiquer dans la notification. Par la suite, et pour le reste de
I’année contingentaire, ce Membre ne participe & aucun relévement de
contingents effectué en vertu du présent chapitre, a moins de notifier au
Conseil qu’il est en mesure d’accepter des relévements de son contingent
en vigueur.

2. Le Conseil peut conclure, aprés consultation avec un Membre expor-
tateur, que ce Membre sera dans l'incapacité d’utiliser tout ou partie de
son contingent en vigueur. Cette conclusion du Conseil n’a pas pour effet
de réduire le contingent en vigueur du Membre intéressé ni de priver ce
Membre de son droit d’utiliser pleinement ce contingent pendant le reste
de l'année contingentaire. Une décision prise par le Conseil en vertu du
présent paragraphe ne dégage pas le Membre intéressé des obligations que
lui impose le paragraphe 1 de l'article 46, ni des mesures prévues aux para-
graphes 2 4 4 dudit article. )

3. Le Conseil tient compte des effets que les notifications faites en
application de I'article 46 et les décisions qu’il peut prendre en application
du paragraphe 2 du présent article peuvent avoir sur la situation de l'offre
et de la demande; sous réserve des dispositions pertinentes du paragraphe 2
de I'article 48, il décide si ces déficits doivent ou non étre redistribués en
totalité ou en partie. Chaque fois que le niveau de I’ensemble des contingents
en vigueur doit étre relevé en vertu du paragraphe 2 de l'article 48, tout
déficit accumulé et non distribué est d’abord redistribué, dans la mesure
requise, conformément aux paragraphes 4 et 5 du présent article.

4. Le Conseil peut préciser les conditions dans lesquelles les déficits
ne sont pas redistribués; en tout état de cause, il n’y a pas redistribution
de déficits lorsque le prix pratiqué est inférieur au niveau indiqué al’alinéa 2, 7,
de l’article 48, si ce n’est en application du paragraphe 6 du présent article.
La redistribution des déficits ne se fait qu’entre les Membres exportateurs
qui sont en mesure d’accepter des relévements de leur contingent en vigueur.
Quand un Membre est incapable d’utiliser tout ou partie de 1’accroissement
de contingent découlant de la redistribution, il en avertit immédiatement
le Conseil; les quantités qu’il ne peut accepter sont a nouveau redistribuées
conformément au paragraphe 5 du présent article.
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(5) Subject to the provisions of paragraphs (3) and (4) of Article 46
and to paragraph (6) of this Article, the following principles shall apply in
all cases where shortfalls are to be re-distributed :

(a) shortfalls shall be first re-distributed, pro rata to their basic export
tonnages, among all exporting Members whose quotas in effect are
below 100 per cent of their respective basic export tonnages until these
reach that level: and

(b) thereafter, 20 per cent of any shortfall to be re-distributed shall be
allotted exclusively to developing exporting Members, pro rata to their
basic export tonnages, the remaining 80 per cent being again distributed
among all exporting Members, pro rata to their basic export tonnages.

(6) Notwithstanding the provisions of paragraph (4) of this Article,
shortfalls by Bolivia, Ecuador, Haiti, Panama, Paraguay and Venezuela
shall be re-distributed automatically among those Members pro rata to their
basic export tonnages. Such shortfalls as cannot be taken up by those
Members as a group, shall be subject to the provisions of paragraphs (3),
(4) and (5) of this Article.

Article 48

ESTABLISHMENT AND ADJUSTMENT OF QUOTA LEVELS

(1) The Council shall keep the market situation under review and shall
meet whenever circumstances so require.

(2) The Council shall have discretion to establish. the level of the initial
export quotas and to increase or reduce the level of quotas in effect, subject
to paragraph (2) of Article 49 and to the following provisions :

(a) Unless the Council decides otherwise, the aggregate of the initial
export quotas shall be established at the level of the aggregate of quotas in
effect at the time when the Council takes action under paragraph (1) of
Article 45;

(b) When the prevailing price is above 4.00 cents per pound, the aggre-
gate of quotas in effect shall not be restrained below the total of basic export
tonnages, unless the Council, by special vote, decides otherwise;

(¢) If the prevailing price, having been at lower levels, rises above
4.50 cents per pound, the aggregate of quotas in effect shall not be restrained
below 110 per cent of the total of basic export tonnages,.unless the Council,
by special vote, decides otherwise;
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5. Sous réserve des paragraphes 3 et 4 de 'article 46 et du paragraphe 6
du présent article, les principes ci-aprés sont appliqués dans tous les cas
ol des déficits doivent étre redistribués :

a) Les déficits sont d’abord redistribués, au prorata de leurs tonnages de
base d’exportation, entre tous les Membres exportateurs dont les contin-
gents en vigueur sont inférieurs a 100 p. 100 de leurs tonnages de base
d’exportation respectifs, jusqu’'a ce que les contingents en vigueur
atteignent ce niveau; et

b) Ensuite, 20 p. 100 de tout déficit a redistribuer sont répartis uniquement
entre les Membres en voie de développement exportateurs, au prorata
de leurs tonnages de base d’exportation, les 80 p. 100 restants étant a
nouveau distribués entre tous les Membres exportateurs, au prorata
de leurs tonnages de base d’exportation.

6. Nonobstant le paragraphe 4 du présent article, les déficits de la
Bolivie, de I'Equateur, de Haiti, de Panama, du Paraguay et du Venezuela
sont automatiquement redistribués entre ces Membres au prorata de leurs
tonnages de base d’exportation. Les déficits qui ne peuvent étre absorbés
par ces Membres en tant que groupe sont soumis aux dispositions des para-
graphes 3, 4 et 5 du présent article.

Article 48

FixaTtioNn ET AJUSTEMENT DU NIVEAU DES CONTINGENTS

1. Le Conseil suit I’évolution du marché et se réunit chaque fois que les
circonstances l’exigent.

2. Le Conseil a la faculté de fixer le niveau des contingents initiaux
d’exportation et d’augmenter ou de réduire le niveau des contingents en
vigueur, sous réserve du paragraphe 2 de l’article 49 et des dispositions
suivantes :

a) Sauf décision contraire du Conseil, le total des contingents initiaux
d’exportation est fixé au niveau du total des contingents en vigueur au
moment ou le Conseil prend une décision en vertu du paragraphe 1 de
I'article 45;

b) Lorsque le prix pratiqué dépasse 4 cents par livre, le total des
contingents en vigueur ne peut étre maintenu 4 un niveau inférieur au total
des tonnages de base d’exportation, & moins que le Conseil, par un vote
spécial, n’en décide autrement;

¢) Si le prix pratiqué, aprés avoir été 4 des niveaux inférieurs, vient a
dépasser 4,50 cents par livre, le total des contingents en vigueur ne peut
étre maintenu a un niveau inférieur & 110 p. 100 du total des tonnages de
base d’exportation, & moins que le Conseil, par un vote spécial, n’en décide
autrement; ’
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(d) If, and as long as, the prevailing price exceeds 5.25 cents per pound,
all quotas shall be inoperative;

(¢) If the prevailing price, having been above 5.25 cents per pound,
moves below 5.00 cents per pound, quotas in effect shall be established at
levels which do not in aggregate exceed 115 per cent of the total of basic
export tonnages, unless the Council decides otherwise;

(f) When the prevailing price, having been at higher levels, moves
below 4.50 cents per pound, individual quotas in effect shall be reduced by
5 per cent of the basic export tonnages of the Members concerned, unless the
Council decides otherwise;

(&) When the prevailing price, having been at higher levels, moves
below 4.00 cents per pound, individual quotas in effect shall be reduced by
5 per cent of the basic export tonnages of the Members concerned, unless
the Council decides otherwise;

(k) If the prevailing price, having been at higher levels, moves below
3.75 cents per pound, the aggregate of quotas in effect shall not be more
than 95 per cent of the total of basic export tonnages, unless the Council
decides otherwise;

(?) If the prevailing price is at or below 3.50 cents per pound, individual
quotas in effect shall be at the minimum level compatible with para-
graphs (2) (a) and (2) (b) of Article 49, unless the Council, by special vote,
decides on a higher level;

(7) If the prevailing price, having been at higher levels, reaches 3.25 cents
per pound, the Council shall have recourse to paragraph (2) (e) of Article 49;

(”} No reduction in the level of quotas in effect shall be made within
the last 45 calendar days of the quota year.

(3) Such adjustments of levels of quotas in effect as might be necessary
to meet the requirements of paragraph (2) of this Article shall be made as
soon as the price conditions of that paragraph have been fulfilled and shall
be applied pending such further adjustments as might be decided by the
Council within the provisions of that paragraph.

(4) When conducting the review referred to in paragraph (2) of Article 70,
. the Council shall, by special vote, determine for the fourth and fifth years of
the Agreement the price levels for the purposes of this Article and of Article 30.
In the absence of a decision by the Council, the price levels specified in these
Articles shall remain unchanged.
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d) Si le prix pratiqué dépasse 5,25 cents par livre, et tant qu’il se
maintient au-dessus de ce niveau, tous les contingents cessent d’étre appli-
cables; ’

e) Sile prix pratiqué, aprés avoir dépassé 5,25 cents par livre, descend
au-dessous de 5 cents par livre, les contingents en vigueur sont fixés A
des niveaux tels que leur total ne dépasse pas 115 p. 100 du total des tonnages
de base d’exportation, a moins que le Conseil n’en décide autrement;

f) Lorsque le prix pratiqué, aprés avoir été a des niveaux supérieurs,
descend au-dessous de 4,50 cents par livre, les contingents individuels en
vigueur sont réduits a raison de 5 p. 100 du tonnage de base d’exportation
des Membres intéressés, & moins que le Conseil n’en décide autrement;

g) Lorsque le prix pratiqué, aprés avoir été 4 des niveaux supérieurs,
descend au-dessous de 4 cents par livre, les contingents individuels en
vigueur sont réduits A raison de 5 p. 100 du tonnage de base d’exportation
des Membres intéressés, a moins que le Conseil n’en décide autrement;

h) Si le prix pratiqué, aprés avoir été & des niveaux supérieurs, descend
au-dessous de 3,75 cents par livre, le total des contingents en vigueur ne
peut étre supérieur a 95 p. 100 du total des tonnages de base d’exportation,
a moins que le Conseil n’en décide autrement;

1) Si le prix pratiqué est égal ou inférieur & 3,50 cents par livre, les
contingents individuels en vigueur sont fixés au niveau minimum compa-
tible avec les dispositions des alinéas 2, a, et 2, b, de l'article 49, 4 moins
que le Conseil ne décide, par un vote spécial, d’'un niveau plus élevé;

7) Si le -prix pratiqué, aprés avoir été i des niveaux supérieurs, tombe
4 3,25 cents par livre, le Conseil a recours a l'alinéa 2, a, de l'article 49;

k) Aucune réduction du niveau des contingents en vigueur ne peut
intervenir dans les 45 derniers jours de l'année contingentaire.

3. Les ajustements & apporter au niveau des contingents en vigueur
pour satisfaire aux prescriptions du paragraphe 2 du présent article sont
appliqués dés que les conditions de prix prévues dans ledit paragraphe
sont remplies; ils demeurent en attendant tout autre ajustement que le
Conseil peut décider conformément aux dispositions dudit paragraphe.

4. Lorsqu’il procéde a l'examen visé au paragraphe 2 de l’article 70,
le Conseil, par un vote spécial, fixe pour la quatriéme et la cinquiéme année
d’application de I’Accord, les niveaux de prix aux fins du présent article
et de l'article 30. En I’absence d’une décision du Conseil, les niveaux de
prix prescrits dans ces articles demeurent inchangés.
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Avrticle 49

ALLOCATION OF INITIAL EXPORT QUOTAS AND APPLICATION OF QUOTA LEVEL
AD]JUSTMENTS TO INDIVIDUAL MEMBERS

(1) The allocation of initial export quotas under Article 45 and changes
in the aggregate of quotas in effect under Article 48 in any quota year shall
be made in respect of individual exporting Members pro rata to their basic
export tonnages, except as specifically provided for in paragraph (2) of this
Article.

(2) The allocation of initial export quotas under Article 45 and adjust-
ments of quotas in effect resulting from the application of Articles 48 shall
be subject to the following provisions :

(@) The quota in effect of any Member with a basic export tonnage in
Column II of paragraph (1) of Article 40 shall not be initially established at
less than, or subsequently reduced below, 90 per cent of its basic export
tonnage, except to give effect to any charges or deductions made under
Articles 32 and 47, or except as a result of any action under sub-paragraph (¢)
of this paragraph;

() The quota in effect of any Member with a basic export tonnage in
Column III of paragraph (1) of Article 40 shall not be subject to any adjust-
ment resulting from the application of the provisions of paragraph (2) of
Article 48;

(¢) A quantity surrendered by any exporting Member under para-
graph (1) of Article 46 shall be deducted from the amount by which the quota
in effect of that Member would otherwise be reduced in the same quota year;

(d) Where a quota reduction cannot be fully applied to the quota in
effect of any exporting Member because at the time the reduction is made that
Member has already exported or sold all or part of the amount of such reduc-
tion, a corresponding amount shall be deducted from the quota in effect of
that Member in the following quota year;

(¢) If the market situation requires additional measures in order to
achieve the price objectives of the Agreement, the Council may by special
vote establish quotas in effect at, or reduce them, below the minimum
percentage of basic export tonnages permissible under sub-paragraph (a) of
this paragraph, provided that, in no event, may the levels of quotas in effect
established under this sub-paragraph be lower than those permissible under
sub-paragraph (a) of this paragraph by more than 5 per cent of the basic
export tonnages of the Members concerned.
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Article 49

ATTRIBUTION DES CONTINGENTS INITIAUX D’EXPORTATION ET APPLICATION
DES AJUSTEMENTS DU NIVEAU DES CONTINGENTS AUX DIVERS MEMBRES

1. L’attribution des contingents initiaux d’exportation au titre de
P'article 45 et les changements apportés au total des contingents en vigueur
au titre de l'article 48, au cours d’une année contingentaire, sont opérés
pour chaque Membre exportateur au prorata de son tonnage de base d’expor-
tation, sauf dispositions expresses du paragraphe 2 du présent article.

2. L’attribution des contingents initiaux d’exportation au titre de
P'article 45 et les ajustements de contingents en vigueur découlant de I'appli-
cation de l'article 48 sont opérés sous réserve des dispositions suivantes :

a) Le contingent en vigueur de tout Membre dont le tonnage de base
d’exportation figure dans la colonne II du paragraphe 1 de I'article 40 ne
peut étre fixé initialement ou ramené par la suite & moins de 90 p. 100 de
son tonnage de base d’exportation, si ce n’est soit pour I’application de
toutes imputations ou déductions faites en vertu des articles 32 et 47, soit
en conséquence d’une décision prise en vertu de I'alinéa ¢ du présent para-
graphe;

b) Le contingent en vigueur de tout Membre dont le tonnage de base
d’exportation figure dans la colonne III du paragraphe 1 de l'article 40
n’est sujet & aucun ajustement découlant de I'application du paragraphe 2
de l'article 48;

¢) Toute quantité abandonnée par un Membre exportateur aux termes
du paragraphe 1 de l'article 46 est déduite du montant dont le contingent
en vigueur de ce Membre serait normalement réduit pour la méme année
contingentaire;

d) Lorsqu’une réduction de contingent ne peut étre entiérement appli-
quée au contingent en vigueur d’un Membre exportateur du fait qu’au
moment de cette réduction ce Membre a déja exporté ou vendu tout ou
partie de la quantité représentant cette réduction, une quantité corres-
pondante est déduite du contingent en vigueur de ce Membre pour ’année
contingentaire suivante;

) Si la situation du marché exige que des mesures supplémentaires
soient prises pour atteindre les objectifs de I’Accord en matiére de prix,
le Conseil peut, par un vote spécial, fixer ou ramener les contingents en
vigueur & un niveau inférieur au pourcentage minimum des tonnages de
base d’exportation autorisé en vertu de l’alinéa @ du présent paragraphe,
a condition que les niveaux des contingents en vigueur établis en vertu
du présent alinéa ne soient en aucun cas inférieurs de plus de 5 p. 100 des
tonnages de base d’exportation des Membres intéressés aux niveaux auto-
risés par l'alinéa a du présent paragraphe.
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CHAPTER XII

SUPPORT MEASURES AND ACCESS TO MARKETS

Article 50

SUPPORT MEASURES

(1) Members recognize that subsidies on the production or marketing
" of sugar which operate directly or indirectly to increase exports of sugar or
to reduce imports of sugar may endanger the fulfilment of the objectives of
the Agreement. .

(2) If any Member grants or maintains any such subsidy, including any
form of income or price support, it shall, during each quota year, notify the
Council in writing of the extent and nature of the subsidization and of the
circumstances making the subsidization necessary. The notification referred
to in this paragraph shall be given at the request of the Council, which
request shall be made at least once each quota year in such form and at such
" time as may be provided in the Rules of Procedure of the Council.

(3) In any case in which a Member considers that serious prejudice to
its interests under this Agreement is caused or threatened by such subsidiza-
tion, the Member granting the subsidy shall, upon request, discuss with the
other Member or Members concerned, or with the Council, the possibility of
limiting the subsidization. In any case in which the matter is brought before
the Council, the Council may examine the case with the Members concerned
and make such recommendations as it deems appropriate, bearing in mind
the particular circumstances of the Member granting the subsidies.

Article 51

SPECIAL UNDERTAKINGS BY DEVELOPED IMPORTING MEMBERS

(1) Each developed importing Member shall ensure access to its market
for imports from exporting Members as provided in Annex A.

(2) Each Member listed in Annex A shall adopt such measures as it
deems appropriate to its own circumstances in order to carry out its under-
takings under paragraph (1) of this Article.

(3) The conditions to be established by the Council in agreement with
the Government of a developed importing country wishing to accede to the
Agreement in accordance with Article 64 shall include a reference to that
Government’s arrangements in relation to access to its market.
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CHAPITRE XII

MESURES DE SOUTIEN ET ACCES AUX MARCHES

Article 650

MESURES DE SOUTIEN

1. Les Membres reconnaissent que les subventions i la production
ou a la commercialisation du sucre qui ont directement ou indirectement
pour effet d’accroitre les exportations ou de réduire les importations de
sucre risquent de compromettre les objectifs de I'Accord.

2. Si un Membre accorde ou maintient une subvention de ce genre,
y compris une forme quelconque de protection des revenus ou de soutien
des prix, il doit, au cours de chaque année contingentaire, notifier par
écrit au Conseil 'importance et la nature de cette subvention ainsi que
les circonstances qui la rendent nécessaire. La notification visée au présent
paragraphe est faite sur demande du Conseil, formulée au moins une fois
par année contingentaire dans la forme et au moment prévus par le réglement
intérieur du Conseil.

3. Lorsqu’'un Membre estime qu’une subvention de ce genre porte
ou menace de porter un préjudice sérieux aux intéréts qu’il tient de I’Accord,
le Membre qui accorde la subvention doit, sur demande, examiner avec le
ou les Membres intéressés, ou avec le Conseil, la possibilité de limiter la
subvention. Lorsque le Conseil en est saisi, il peut examiner l'affaire avec
les Membres intéressés et faire les recommandations qu’il juge appropriées,
compte tenu de la situation particuliére dans laquelle se trouve le Membre
qui accorde la subvention.

Article 51

ENGAGEMENTS SPECIAUX PRIS PAR LES MEMBRES DEVELOPPES IMPORTATEURS

1. Chaque Membre développé importateur assure ’accés de son marché
aux importations en provenance des Membres exportateurs comme il est
prévu a l’Annexe A.

2. Chaque Membre désigné 4 ’Annexe A prend les mesures qu'il juge
convenir a sa propre situation pour remplir ses engagements au titre du
paragraphe 1 du présent article.

3. Les conditions a fixer par le Conseil en accord avec le gouvernement
d’un pays développé importateur qui souhaite adhérer A 1’Accord confor-
mément a I'article 64 comprennent une référence aux dispositions prévues
par ce gouvernement en ce qui concerne l'accés & son marché.
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CHAPTER XIII

STOCKS

Article 52

. MAXIMUM STOCKS

(1) Each exporting Member undertakes to adjust its production so
that either :

(a) total stocks held by that Member shall not exceed on a fixed date imme-
diately preceding the start of the new crop, such date to be agreed with
the Council, an amount equal to 20 per cent of its production in the
immediately preceding calendar year; or

(b) the quantity of sugar held by that Member over and above stocks for
domestic consumption requirements shall not exceed, on a fixed date
each year immediately precedings the start of the new crop, such date
to be agreed with the Council, an amount equal to 20 per cent of its basic
export entitlement.

(2) On becoming a Member of the Agreement, each exporting Member
shall notify the Council which of the two alternatives in paragraph (1) it
accepts as applicable to it.

(3) On application by an exporting Member the Council may, if it
considers that such action is justified by special circumstances, authorize
that Member to hold quantities in excess of the amounts laid down in para-
graph (1) of this Article.

Article 63

MINIMUM STOCKS

(1) For the purposes of this Article minimum stocks shall be the quan-
tities of uncommitted sugar held by an exporting Member (or on its behalf
by another Member with the consent of the Council) which are additional
to any stocks required to meet the needs of domestic consumers and any
-obligations under the special arrangements referred to in chapter X.

(2) The levels of minimum stocks held under this Article shall be as
follows :

(a) for developed exporting Members : 15 per cent of their individual basic
export tonnages;
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CHAPITRE XIII

STOCKS

Article 62

STOCKS MAXIMUMS

1. Chaque Membre exportateur s’engage a ajuster sa production de
maniére

2) Que le total des stocks détenus par ce Membre ne dépasse pas, & une
date déterminée précédant immédiatement le début de la nouvelle
récolte — cette date étant arrétée en accord avec le Conseil —, une quan-
tité égale a4 20 p. 100 de sa production de 'année civile précédente; ou
bien

b) Que la quantité de sucre détenue par ce Membre en sus des stocks néces-
saires aux besoins de la consommation intérieure ne dépasse pas, 4 une
date déterminée de chaque année, précédant immédiatement le début
de la nouvelle récolte — cette date étant arrétée en accord avec le Conseil
—, une quantité égale a 20 p. 100 de son droit d’exportation de base.

2. Au moment ol il devient Membre au sens de 1’Accord, chaque
Membre exportateur notifie au Conseil celle des deux variantes du para-
graphe 1 qu’il accepte comme lui étant applicable.

3. Sur demande d’'un Membre exportateur le Conseil peut, s’il I'estime
justifié par des circonstances spéciales, autoriser ce Membre & détenir des
quantités supérieures a celles fixées au paragraphe 1 du présent article.

Avrticle 63

STOCKS MINIMUMS

1. Aux fins du présent article, les stocks minimums s’entendent des
quantités de sucre, franc de tout engagement, qu'un Membre exportateur
(ou un autre Membre agissant pour son compte avec le consentement du
Conseil) détient en sus des stocks nécessaires pour satisfaire aux besoins
de la consommation interne et i toute obligation résultant des arrangements
spéciaux visés au chapitre X.

2. Les niveaux des stocks minimums détenus conformément au présent
article sont les suivants :

2) Pour les Membres exportateurs développés : 15 p. 100 de leur tonnage
de base d’exportation;
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(b) for developing exporting Members : 10 per cent of their individual basic

" export tonnages; this percentage can be increased up to 12 1/2 per cent

in individual instances with the agreement of the exporting Member
concerned.

(8) The minimum stocks held by each exporting Member shall be made
available for sale under the provisions of Article 30. In special circumstances,
however, the Council may, by special vote, authorize individual exporting
Members to release a portion of minimum stocks in situations other than
those specified in paragraph (2) of Article 30.

(4) If, owing to special circumstances, an exporting Member believes
that it cannot hold during a given year the minimum stocks as fixed in this
Article it shall state its case to the Council, which may by special vote vary
for a specified period the amount of minimum stocks to be held by the
Member concerned.

(6) The Council shall adopt procedures covering the establishment,
maintenance and replenishment of minimum stocks and shall establish proce-
dures to ensure that the obligations under this Article are being met.

CHAPTER XIV

ANNUAL REVIEW
AND MEASURES TO ENCOURAGE CONSUMPTION

Article 54

ANNUAL REVIEW

(1) The Council shall as far as possible in each quota year review the
operation of the Agreement in the light of the objectives set out in Article 1
and the effects of the Agreement on the market and on the economies of
individual countries, and in particular of the developing countries, in the
preceding quota year. The Council shall then formulate recommendations
to Members regarding ways and means of improving the functioning of the
Agreement.
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b) Pour les Membres exportateurs en voie de développement : 10 p. 100
de leur tonnage de base d’exportation; ce pourcentage peut étre accru
jusqu’a 12,5 p. 100 dans des cas particuliers, avec I’"accord du Membre
exportateur intéressé.

3. Les stocks minimums détenus par chaque Membre exportateur sont
offerts 4 la vente conformément a 1’article 30. Cependant,. dans des circons-
tances spéciales, le Conseil peut, par un vote spécial, autoriser des Membres
exportateurs individuels 4 débloquer une partie des stocks minimums dans
des cas autres que ceux indiqués au paragraphe 2 de l'article 30.

4. Si, par suite de circonstances spéciales, un Membre exportateur
estime ne pas étre en mesure de maintenir pendant une année donnée ses
stocks minimums au niveau fixé dans le présent article, il expose sa situation
au Conseil, qui peut, par un vote spécial, modifier pour une période déter-
minée le volume des stocks minimums que ce Membre doit détenir.

5. Le Conseil adopte des procédures de constitution, de maintien et
de reconstitution des stocks minimums ainsi que des procédures permettant
d’assurer l’exécution des obligations énoncées dans le présent article.

CHAPITRE XIV

EXAMEN ANNUEL ET MESURES D’ENCOURAGEMENT
DE LA CONSOMMATION

Avrticle 54

EXAMEN ANNUEL

1. Dans la mesure du possible, le Conseil examine chaque année contin-
gentaire la mani¢re dont 1’Accord a fonctionné eu égard aux objectifs énoncés
A Tl'article premier, ainsi que les effets que I’Accord a eus sur le marché et
sur I’économie des différents pays, en particulier celle des pays en voie de
développement, au cours de 'année contingentaire précédente. Le Conseil
adresse ensuite des recommandations aux Membres quant aux moyens
d’améliorer le fonctionnement de 1'Accord.
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(2) The report of each annual review shall be published in such form and
manner as the Council may decide.

Article 56

MEASURES TO ENCOURAGE CONSUMPTION

(1) Bearing in mind the relevant objectives of the Final Act of the first
session of UNCTAD, each Member shall take such action as it deems appro-
priate to encourage the consumption of sugar and to remove any obstacles
which restrict the growth of sugar consumption. In so doing, each Member
shall have regard to the effects on sugar consumption of customs duties,
internal taxes and fiscal charges and quantitative or other controls, and to
all other important factors relevant to an assessment of the situation.

(2) Each Member shall periodically inform the Council of the measures
it has adopted under paragraph (1) of this Article and of their effects.

(3) The Council shall establish a Sugar Consumption Committee com-
posed of both exporting and importing Members.

(4) The Committee shall study such matters as :

(a) the effects on sugar consumption of the use of any form of substitutes
for sugar, including synthetic sweeteners;

(b) the relative tax treatment of sugar and synthetic sweeteners;

(¢) the effects of (i) taxation and restrictive measures (ii) economic con-
ditions and in particular balance of payments difficulties and (iii) climatic
and other conditions, on the consumption of sugar in different countries;

(d) means of promoting consumption, particularly in countries where con-
sumption per caput is low;

(e) co-operation with agencies concerned with the expansion of consumption
of sugar and other related foodstuffs;

(f) research into new uses of sugar,-its by-products and the plants from
which it is derived,

and shall submit to the Council such recommendations as it deems de51rable

for appropriate action by Members or by the Council.
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2. Le rapport sur chaque examen annuel est publié sous la forme et
de la maniére dont le Conseil peut décider.

Article 55

MESURES D'’ENCOURAGEMENT DE LA CONSOMMATION

1. Eu égard aux objectifs pertinents de I’Acte final de la premiére
session de la CNUCED, chaque Membre prend les mesures qu’il juge appro-
priées pour encourager la consommation de sucre et écarter les obstacles
qui en entraveraient l'accroissement. Ce faisant, chaque Membre prend
en considération les effets que les droits de douane, les taxes intérieures,
les charges fiscales et les réglementations quantitatives ou autres ont sur
la consommation de sucre ainsi que tous les autres facteurs importants
nécessaires pour apprécier la situation.

2. Chaque Membre signale périodiquement au Conseil les mesures qu’il
a adoptées en application du paragraphe 1 du présent article et les effets
de ces mesures.

3. Le Conseil institue un Comité de la consommation du sucre, composé
de Membres exportateurs et de Membres importateurs.

4. Le Comité étudie des questions telles que :

a) Les effets, sur la consommation de sucre, de I'emploi des succédanés
du sucre sous toutes leurs formes et notamment des édulcorants de
synthése;

b) Le régime fiscal du sucre par rapport 4 celui des édulcorants de synthése;

c¢) Les effets i) de la fiscalité et des mesures restrictives, ii) de la situation
économique et notamment des difficultés de balance des paiements,
et iii) des conditions climatiques et autres, sur la consommation du
sucre dans les différents pays;

d) Les moyens d’encourager la consommation, notamment dans les pays
a faible consommation par habitant;

¢) La coopération avec les organismes qui s’intéressent i l’expansion de la
consommation du sucre et des denrées apparentées;

f) Les travaux de recherche consacrés aux nouvelles utilisations du sucre,
de ses sous-produits et des plantes dont il est extrait;

et il soumet au Conseil les recommandations qu’il juge souhaitables en vue

d’une action appropriée des Membres ou du Conseil.
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. CHAPTER XV

RELIEF FROM OBLIGATIONS IN EXCEPTIONAL CIRCUMSTANCES

Article 56

RELIEF FROM OBLIGATIONS

(1) Where it is necessary on account of exceptional circumstances or
emergency or force majeure not expressly provided for in the Agreement,
the Council may, by special vote, relieve a Member of an obligation
under the Agreement if it is satisfied by an explanation from that
Member that the implementation of that obligation constitutes a serious
hardship for, or imposes an inequitable burden on, such Member.

(2) The Council, in granting relief to a Member under the terms of
paragraph (1) of this Article, shall state explicitly the terms and conditions
on which, and the period for which, the Member is relieved of such obligation,
and the reasons for which the relief is granted.

(3) The existence in the coutry of a Member, in one or more years, of
exportable sugar in excess of that Member’s basic export entitlement, after
providing for domestic consumption and stocks, shall not constitute the
sole basis for application to the Council for a waiver of quota obligations.

CHAPTER XVI

DISPUTES AND COMPLAINTS

Article 57

DiISPUTES

(1) Any dispute concerning the interpretation or application of the
Agreement, which is not settled among the parties involved, shall, at the
request of any party to the dispute, be referred to the Council for decision.

(2) In any case where a dispute has been referred to the Council under
paragraph (1) of this Article, a majority of Members holding not less than one
third of the total votes may require the Council, after discussion, to seek the
opinion of an advisory panel constituted under paragraph (3) of this Article
on the issue in dispute before giving its decision.
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CHAPITRE XV

DISPENSES EN RAISON DE CIRCONSTANCES EXCEPTIONNELLES

Article 56

DISPENSES

1. Lorsque des circonstances exceptionnelles ou des cas de force majeure
non expressément envisagés dans 1’Accord le demandent, le Conseil peut,
par un vote spécial, dispenser un Membre d'une obligation prescrite par
I’Accord si les explications fournies par ce Membre le convainquent que
le respect de cette obligation porterait & ce Membre un préjudice grave ou
lui imposerait une charge inéquitable.

2. Quand il accorde une dispense 4 un Membre en vertu du paragraphe 1
du présent article, le Conseil précise les modalités, les conditions, la durée
et les motifs de cette dispense.

3. Le fait qu'un Membre dispose sur son territoire au cours d’une ou
de plusieurs années — aprés avoir couvert les besoins de sa consommation
intérieure et constitué ses stocks — d’une quantité de sucre exportable
supérieure 4 son droit d’exportation de base n’autorise pas par lui seul
ce Membre a demander au Conseil de le dispenser de ses obligations contin-

gentaires.

CHAPITRE XVI

DIFFERENDS ET PLAINTES

Article 57

DIFFERENDS

1. Tout différend relatif 4 I'interprétation ou a 'application de I’Accord
qui n’est pas réglé entre les parties en cause est, & la demande de toute
partie au différend, déféré au Conseil pour décision.

2. Quand un différend est déféré au Conseil en vertu du paragraphe 1
du présent article, une majorité des Membres détenant au moins le tiers
du total des voix peut requérir le Conseil de prendre, aprés discussion de
I’affaire et avant de rendre sa décision, I’opinion d’une commission consul-
tative, constituée conformément au paragraphe 3 du présent article, sur
la question en litige.
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(3) (@) Unless the Council unanimously agrees otherwise, the panel
shall consist of :

(i) two persons, one having wide experience in matters of the kind in
dispute and the other having legal standing and experience, nominated
by the exporting Members;

(ii) two such persons nominated by the importing Members; and

(iii) a Chairman selected unanimously by the four persons under (i) and (ii)
or, if they fail to agree, by the Chairman of the Council.

(6) Persons from countries of all Members shall be eligible to serve on
the advisory panel.

(c) Persons appointed to the advisory panel shall act in their personal
capacities and without instructions from any Government.

(@) The expenses of the advisory panel shall be paid by the Organi-
zation.

(4¢) The opinion of the advisory panel and the reasons therefor shall be
submitted to the Council; and the Council, after considering all the relevant
information, shall decide the dispute by special vote.

Article 58

AcTioN BY THE COUNCIL ON COMPLAINTS AND ON NON-FULFILMENT
OF OBLIGATIONS BY MEMBERS

(1) Any complaint that any Member has failed to fulfil its obligations
under the Agreement shall, at the request of the Member making the com-
plaint, be referred to the Council, which, subject to prior consultation with
the Members concerned, shall make a decision on the matter.

(2) Any finding by the Council that a Member is in breach of its obliga-
tions under the Agreement shall be made by a simple distributed majority
and shall specify the nature of the breach.

(3) Whenever the Council, whether as the result of a complaint or
otherwise, finds that a Member has committed a breach of the Agreement it
may, without prejudice to such-other measures as are specifically provided
for in other Articles of the Agreement, by special vote :

(i) suspend that Member’s voting rights in the Council and in the Executive
Committee;. and, if it deems it necessary
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3. a) A moins que le Conseil n’en décide autrement & l'unanimité,
cette commission est composée de :

1) Deux personnes désignées par les Membres exportateurs, dont 1'une
posséde une grande expérience des questions du genre de celle qui est
en litige et l'autre est un juriste qualifié et expérimenté;

ii) Deux personnes de qualifications analogues, désignées par les Membres
importateurs;

iii) Un président choisi & I'unanimité par les quatre personnes nommées
conformément aux alinéas i et ii ou, en cas de désaccord, par le Président
du Conseil.

b) Des ressortissants de tous Membres peuvent siéger 4 la commission
consultative.

¢) Les membres de la commission consultative siégent a titre personnel
et sans recevoir d’instructions d’aucun gouvernement.

Iy

d) Les dépenses de la commission consultative sont a la charge de
I’Organisation.

4. L’opinion motivée de la commission consultative est soumise au
Conseil, qui régle le différend par vote spécial aprés avoir pris en consi-
dération tous les éléments d’information utiles.

Article 58

AcTioN DU CONSEIL EN CAS DE PLAINTE ET DE MANQUEMENT, |
PAR LES MEMBRES, A LEURS OBLIGATIONS

1. Toute plainte pour manquement, par un Membre, aux obligations
que lui impose I’Accord est, sur demande du Membre auteur de la plainte,
déférée au Conseil, qui statue aprés consultation des Membres intéressés.

2. Les décisions par lesquelles le Conseil conclut qu’'un Membre a
manqué aux obligations que lui impose ’Accord sont prises 4 la majorité
répartie simple; elles doivent préciser la nature de l'infraction.

3. Toutes les fois qu’il conclut, que ce soit ou non a la suite d’une
plainte, qu'un Membre a contrevenu a 1’Accord, le Conseil, sans préjudice
des autres mesures expressément prévues dans d’autres articles de I’Accord,
peut, par un vote spécial :

1) Suspendre les droits de vote de ce Membre au Conseil et au Comité
exécutif et, s’il le juge nécessaire,
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(i) suspend further rights of such Member, including that of being eligible
for, or of holding office in the Council or in any of its Committees until
it has fulfilled its obligations; or, if such breach significantly impairs
the operation of the Agreement

(iii) take-action under Article 68.

CHAPTER XVII

FINAL PROVISIONS

Article 59

Signature

The Agreement shall be open for signature at United Nations Head-
quarters until and including December 24, 1968 by any Government invited
to the United Nations Sugar Conference 1968.

Article 60

RATIFICATION

The Agreement shall be subject to ratification, acceptance or approval
by the signatory Governments in accordance with their respective constitu-
tional procedures. Except as provided in Article 61, instruments of ratifica-
tion, acceptance or approval shall be deposited with the Secretary-General
of the United Nations not later than December 31, 1968.

Article 61

NOTIFICATION BY GOVERNMENTS

(1) If a signatory Government is unable to comply with the require-
ments of Article 60 within the time-limit specified in that Article, it may
notify the Secretary-General of the United Nations that it is undertaking
to seek ratification, acceptance or approval in accordance with the consti-
tutional procedures required as rapidly as possible and in any case not later
than July 1, 1969. Any Government for which conditions of accession have
been established by the Council in agreement with that Government may
also notify the Secretary-General of the United Nations that it is under-
taking to satisfy the constitutional procedures required to accede to the
Agreement as rapidly as possible and at least within a six-month period
of such conditions being established.
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ii) Suspendre d’autres droits du Membre en question, notamment son
éligibilité a une fonction officielle au Conseil ou a ses. comités ou son
droit d’exercer une telle fonction, jusqu'a ce qu’il se soit acquitté de
ses obligations; ou, si l'infraction entrave sérieusement le fonctionne-
ment de I’Accord,

iil) Prendre la mesure prévue i l'article 68.

CHAPITRE XVII

DISPOSITIONS FINALES

Article 59

SIGNATURE

L’Accord sera ouvert, au Siége de I’Organisation des Nations Unies,
jusqu’au 24 décembre 1968 inclus, a la signature de tout gouvernement
invité a la Conférence des Nations Unies sur le sucre de 1968.

Article 60

RATIFICATION

L’Accord est sujet a ratification, acceptation ou approbation par les
gouvernements signataires conformément a leur procédure constitution-
nelle. Sous réserve des dispositions de l’article 61, les instruments de ratifi-
cation, d’acceptation ou d’approbation seront déposés auprés du Secrétaire
général de 1'Organisation des Nations Unies le 31 décembre 1968 au plus
tard.

Article 61

NOTIFICATION PAR LES GOUVERNEMENTS

1. Si un gouvernement signataire ne peut satisfaire aux dispositions
de l'article 60 dans le délai prescrit par ledit article, il peut notifier au Secré-
taire général de 1'Organisation des Nations Unies qu’il s’engage a faire le
nécessaire pour obtenir la ratification, l’acceptation ou l’approbation de
I'Accord, conformément & la procédure constitutionnelle requise, le plus
rapidement possible et au plus tard le 1er juillet 1969. Tout gouvernement
dont les conditions d’adhésion ont été définies par le Conseil en accord
avec lui peut aussi notifier au Secrétaire général de 1’Organisation des
Nations Unies qu’il s’engage a satisfaire 4 la procédure constitutionnelle
requise pour adhérer & 1'Accord aussi rapidement que possible et au plus
tard six mois aprés que ces conditions auront été définies.
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(2) Any signatory Government which has given a notification in accord-
ance with paragraph (1) of this Article may, if the Council is satisfied that it
cannot deposit its instrument of ratification, acceptance, or approval by
July 1, 1969, be permitted to deposit such instrument at a later date but in
any case not later than December 31, 1969. Any such Government shall
have the status of an Observer until it has indicated that it will apply the
Agreement provisionally.

Article 62

INDICATION TO APPLY THE AGREEMENT PROVISIONALLY

(1) Any Government which gives a notification pursuant to Article 61
may also indicate in its notification, or at any time thereafter, that it will
apply the Agreement provisionally.

(2) During any period the Agreement is in force, either provisionally or
definitively, and before the deposit of its instrument of ratification, accept-
ance, approval or accession or the withdrawal of its indication, a Government
indicating that it will apply the Agreement provisionally shall be a provisional
Member of the Agreement until the time-limit contained in the notification
given under Article 61 expires. If, however, the Council is satisfied that the
Government concerned has not deposited its instrument owing to difficulties
in completing its constitutional procedures, the Council may extend that
Government’s provisional Member status until some later specified date.

(3) A provisional Member of the Agreement shall, pending ratification,
acceptance or approval of, or accession to the Agreement, be regarded as
being a Contracting Party thereto.

Article 63

ENTRY INTO FORCE

(1) The Agreement shall enter definitively into force on January 1,
1969, or on any date within the following six months, if by that date Govern-
ments holding 60 per cent of the votes of the exporting countries and 50 per
cent of the votes of the importing countries in accordance with the distribu-
tion established in Annex B have deposited their instruments of ratification,
acceptance or approval with the Secretary-General of the United Nations.
It shall also enter definitively into force at any time thereafter that it is
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2. Tout gouvernement signataire qui a envoyé une notification en
application du paragraphe 1 du présent article peut, si le Conseil constate
qu’il n’est pas en mesure de déposer son instrument de ratification, d’accep-
tation ou d’approbation au plus tard le 1er juillet 1969, étre autorisé a
déposer cet instrument A une date ultérieure, mais au plus tard le 31 décem-
bre 1969. Dans ce cas, le gouvernement en question a le statut d’Obser-
vateur jusqu’a ce qu'il ait indiqué qu’il appliquera I’Accord 4 titre provisoire.

Article 62

INTENTION D’APPLIQUER L'ACCORD A TITRE PROVISOIRE

1. Tout gouvernement qui fait une notification en application de
I’article 61 peut aussi indiquer dans sa notification, ou par la suite, qu'il
appliquera 1'Accord A titre provisoire.

2. Durant toute période ou I’Accord est en vigueur, A titre soit provi-
soire, soit définitif, et avant d’avoir déposé son instrument de ratification,
d’acceptation, d’approbation ou d’adhésion, ou retiré sa déclaration d’inten-
tion, un gouvernement qui indique qu’il appliquera 1’Accord A titre provi-
soire est Membre provisoire jusqu'a l’expiration du délai prévu dans la
notification adressée en application de l'article 61. Toutefois, si le Conseil
conclut que le gouvernement intéressé n'a pu déposer son instrument en
raison de difficultés tenant a sa procédure constitutionnelle, le Conseil peut
prolonger son statut de Membre provisoire jusqu'd une date utérieure,
qui doit étre spécifiée.

3. En attendant la ratification, l'acceptation’ ou l’approbation de
I’Accord, ou I’adhésion a I'Accord, tout Membre provisoire est considéré
comme étant Partie contractante.

Article 63

ENTREE EN VIGUEUR

1. L'Accord entrera en vigueur a titre définitif le 1er janvier 1969
ou A la date, comprise dans les six mois qui suivront, 4 laquelle des gouver-
nements détenant 60 p. 100 des voix des pays exportateurs et 50 p. 100
des voix des pays importateurs — selon la répartition des voix prévue a
I’Annexe B — auront déposé leurs instruments de ratification, d’acceptation
ou d’approbation auprés du Secrétaire général de 1'Organisation des Nations
Unies. Il entrera aussi en vigueur a titre définitif 4 toute date — postérieure
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provisionally in force and these percentage requirements are satisfied by
the deposit of instruments of ratification, acceptance, approval or accession.

(2) The Agreement shall enter provisionally into force on January 1,
1969, or on any date within the following six months, if by that date Govern-
ments holding the number of votes required under paragraph (1) of this
Article have deposited their instruments of ratification, acceptance or appro-
val or have indicated that they will apply the Agreement provisionally.
During the period the Agreement is provisionally in force Governments that
have deposited an instrument of ratification, acceptance, approval or acces-
sion as well as those Governments that have indicated that they will apply
the Agreement provisionally shall be provisional Members of the Agreement.

(3) On January 1, 1969, or on any date within the following twelve
months and at the end of each subsequent six-month period during which
the Agreement is provisionally in force, the Governments of any of those
countries which have deposited instruments of ratification, acceptance,
approval or accession may decide to put the Agreement definitively into
force among themselves in whole or in part. These Goveérnments may also
decide that the Agreement shall enter provisionally into force, or continue
provisionally in force, or lapse.

Article 64

ACCESSION

(1) Any Government invited to the United Nations Sugar Conference,
1968, and any other Government that is a Member of the United Nations
or of any of its Specialized Agencies' may accede to the Agreement upon
conditions that shall be established by the Council in agreement with that
Government. Accession shall be effected by the deposit of an instrument of
accession with the Secretary-General of the United Nations.

(2) The Council may, in establishing the conditions referred to in the
preceding paragraph, by special vote, determine a basic export tonnage,
which shall be deemed to be listed in Article 40 :

(@) for a country which is not listed in that Article;

() for a country which .is listed in that Article but does not accede within
twelve months of the date of entry into force of the Agreement; provided,
however, that if such country is listed in Article 40 and it accedes within
twelve months of the date of entry into force of the Agreement the rela-
tive tonnage figures specified in that Article shall be applicable to such
country.
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a son entrée en vigueur a titre provisoire — a laquelle lesdits pourcentages
seront atteints grace au dép6t d’instruments de ratification, d’acceptation,
d’approbation ou d’adhésion.

2. L’Accord entrera en vigueur i titre provisoire le 1€r janvier 1969
ou a la date, comprise dans les six mois qui suivront, & laquelle des gouver-
nements détenant le nombre de voix requis en vertu du paragraphe 1 du
présent article auront déposé leurs instruments de ratification, d’accep-
tation ou d’approbation ou auront fait savoir qu’ils appliqueront I’Accord
a titre provisoire. Pendant que I’Accord sera en vigueur a titre provisoire,
les gouvernements qui auront déposé un instrument de ratification, d’accep-
tation, d’approbation ou d’adhésion, de méme que les gouvernements qui
auront indiqué qu’ils appliqueront I’Accord 4 titre provisoire, seront Membres
provisoires.

3. Le 1¢r janvier 1969 ou a4 un moment quelconque des douze mois
qui suivront, et par la suite a la fin de chaque période de six mois pendant
laquelle I’Accord aura été en vigueur a titré provisoire, les gouvernements
de tous pays qui auront déposé des instruments de ratification, d’accep-
tation, d’approbation ou d’adhésion pourront convenir de mettre 1’Accord
en vigueur & titre définitif entre eux, en totalité ou en partie. Ces gouverne-
ments pourront aussi décider que I’Accord entrera en vigueur a titre pro-
visoire, ou restera en vigueur a titre provisoire, ou cessera d’étre en vigueur.

Avrticle 64

ADHESION

1. Tout gouvernement invité & la Conférence des Nations Unies sur
le sucre de 1968 et tout autre gouvernement qui est Membre de I’Organi-
sation des Nations Unies ou de l'une de ses institutions spécialisées peut
adhérer a I’Accord aux conditions que le Conseil établit avec lui. L’adhésion
se fait par le dép6t d’un instrument d’adhésion auprés du Secrétaire général
de I'Organisation des Nations Unies.:

2. En établissant les conditions visées dans le paragraphe qui précéde,
le Conseil peut fixer par un vote spécial un tonnage de base d’exportation,
qui est réputé figurer a l'article 40 :

a) Pour un pays qui n’est pas mentionné dans ledit article;

b) Pour un pays qui y est mentionné mais qui n’adhére pas & 1’Accord
dans les douze mois de son entrée en vigueur; il est entendu toutefois
que si ce pays est mentionné A l’article 40 et adhére & I’Accord dans les
douze mois de son entrée en vigueur — le tonnage indiqué dans ledit
article lui sera applicable.
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Article 65

RESERVATIONS

(1) No reservations other than those mentioned in paragraph (2) of
this Article may be made with regard to any of the provisions of the Agree-
ment.

(2) (a) Any Government which was, on December 31, 1968, a Party
with one or more reservations to the International Sugar Agreement 1958
or to any of the succeeding protocols may, on signature, ratification, accept-
ance, approval of, or accession to this Agreement, make reservations similar
in terms or in effect to those previous reservations.

() Any Government entitled to become Party to the Agreement may,
on signature, ratification, acceptance, approval or accession make reserva-
tions which do not affect the economic functioning of the Agreement. Any
dispute as to whether a particular reservation comes within this sub-
paragraph shall be settled in accordance with the procedure contained in
Article 57.

(¢) In any other instance where reservations are made, the Council
shall examine them and decide, by special vote, whether, and if so under
what conditions, they are to be accepted. Such reservations will only become
effective after the Council has taken its decision on the matter.

Avrticle 66

TERRITORIAL APPLICATION

(1) Any Government may at the time of signature or deposit of an instru-
ment of ratification, acceptance, approval or accession or at any time there-
after, by notification to the Secretary-General of the United Nations, declare
that the Agreement shall extend to any of the territories for whose interna-
tional relations it is for the time being ultimately responsible and the Agree-
ment shall extend to the territories named therein from the date of such
notification or from the date on which the Agreement enters into force for
that Government, whichever is the later.

-

(2) When a territory to which the Agreement has been extended under
paragraph (1) of this Article subsequently attains independence, the Govern-
ment of that territory may, within 90 days after the attainment of indepen-
dence, declare by notification to the Secretary-General of the United Nations
that it has assumed the rights and obligations of a Contracting Party to the
Agreement. It shall, as from the date of such notification, become a Party
- to the Agreement. If such Party is an exporting country and is not listed in
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Article 65
RESERVES

1. Aucune réserve autre que celles mentionnées au paragraphe 2 du

présent article ne peut étre faite a aucune des dispositions de 1’Accord.

2. a) Tout gouvernement qui était, au 31 décembre 1968, partie avec
une ou plusieurs réserves a 1’Accord international sur le sucre de 1958 ou a
I'un quelconque des protocoles ultérieurs peut lors de la signature, de la
ratification, de ’acceptation ou de I’approbation du présent Accord, ou en
y adhérant, formuler des réserves similaires, quant a leurs termes ou a leur
effet, & ces réserves antérieures.

b) Tout gouvernement qui remplit les conditions requises pour devenir
Partie 4 I’Accord peut, lors de la signature, de la ratification, de 1’accep-
tation, de l’approbation ou de l'adhésion, formuler des réserves qui ne
touchent pas au fonctionnement économique de 1I’Accord. Tout différend
sur le point de savoir si une réserve donnée reléve ou non du présent alinéa
est réglé conformément a la procédure prévue a l’article 57.

¢) Dans tout autre cas oll des réserves sont formulées, le Conseil les
examine et décide par un vote spécial si, et le cas échéant a quelles condi-
tions, il y a lieu de les accepter. Ces réserves ne prennent effet qu’aprés
que le Conseil a statué en la matiére.

Article 66

APPLICATION TERRITORIALE

1. Tout gouvernement peut, au moment de la signature ou du dépdt
de son instrument de ratification, d’acceptation, d’approbation ou d’adhé-
sion, ou par la suite, déclarer par notification adressée au Secrétaire général
de I'Organisation des Nations Unies que 1’Accord est rendu applicable a
tel ou tel des territoires dont il assure actuellement en dernier ressort les
relations internationales; I’Accord s’applique aux territoires mentionnés
dans cette notification a compter de la date de celle-ci, ou de la date a
laquelle I’Accord entre en vigueur pour ce gouvernement si cette entrée
en vigueur intervient plus tard.

2. Lorsqu’un territoire auquel I’Accord a été rendu applicable en
vertu du paragraphe 1 du présent article devient par la suite indépendant,
le gouvernement de ce territoire peut, dans les 90 jours qui suivent son
accession a l'indépendance, déclarer par notification au Secrétaire général
de I’Organisation des Nations Unies qu’il a assumé les droits et obligations
d’une Partie contractante a I’Accord. Il devient Partie & I’Accord a compter
de la date de cette notification. Si ladite Partie est un pays exportateur
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Article 40, the Council shall, after consultation with such Party, establish
by special vote a basic export tonnage for it which shall be deemed to be
listed in Article 40. If such Party is listed in Article 40, the respective basic
export tonnage specified therein shall be the basic export tonnage for that
Party. '

(3) Any Contracting Party which desires to exercise its rights under
Article 4 in respect of any of the territories for whose international relations
it is for the time being ultimately responsible may do so by making a notifi-
cation to that effect to the Secretary-General of the United Nations, either
at the time of the deposit of its instrument of ratification, acceptance,
approval or accession, or at any later time. If the territory which becomes
a separate Member is an exporting country and is not listed in Article 40,
the Council after consultation with such country shall establish by special
vote a basic export tonnage for it which shall be deemed to be listed in
Article 40. If such territory is listed in Article 40, the respective basic
export tonnage specified therein shall be the basic export tonnage for that
territory.

(4) Any Contracting Party which has made a declaration under para-
graph (1) of this Article may at any time thereafter, by notification to the
Secretary-General of the United Nations, declare that the Agreement shall
cease to extend to the territory named in the notification, and the Agree-
ment shall cease to extend to such territory from the date of such notifi-
cation. -

Article 67

VOLUNTARY WITHDRAWAL

If any Member considers that its interests are seriously prejudiced by
operation of the Agreement or from any other cause, it may state its case
to the Council and the Council shall, within thirty days, examine the matter.
If the Member concerned considers that notwithstanding the Council’s
intervention its interests continue to be seriously prejudiced, it may with-
draw from the Agreement at any time after the end of the first quota year
by giving written notice of withdrawal to the Secretary-General of the United
Nations. Withdrawal shall be effective ninety days after the receipt of the
notice by the Secretary-General of the United Nations.

Article 68
Excrusion
If the Council finds that any Member is in breach of its obligations under

the Agreement and decides further that such failure significantly impairs the
operation of the Agreement, it may, by special vote, exclude such Member
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et n’est pas mentionnée i l’article 40, le Conseil, aprés consultation avec
elle, lui attribue par un vote spécial un tonnage de base d’exportation
qui est réputé figurer a I'article 40. Si la Partie en question est mentionnée
a l'article 40, le tonnage de base d’exportation indiqué pour elle dans ledit
article constitue son tonnage de base d’exportation en tant que Partie.

3. Toute Partie contractante qui souhaite exercer, i l’égard de tel
ou tel des territoires dont elle assure actuellement en dernier ressort les
relations internationales, les droits que lui donne l'article 4, peut le faire
en adressant au Secrétaire général de 1’Organisation des Nations Unies,
soit au moment du dépdt de son instrument de ratification, d’acceptation,
d’approbation ou d’adhésion, soit par la suite, une notification en ce sens.
Si le territoire qui devient Membre a titre individuel est exportateur et
n’est pas mentionné A 'article 40, le Conseil, aprés consultation avec lui,
lui attribue par un vote spécial un tonnage de base d’exportation qui est
réputé figurer A l'article 40. Si le territoire est mentionné a I’article 40, le
tonnage de base d’exportation qui y est spécifié constitue son tonnage de
base d’exportation.

4, Toute Partie contractante qui a fait une déclaration en application
du paragraphe 1 du présent article peut, par la suite, déclarer & tout moment
par notification adressée au Secrétaire général de 1'Organisation des Nations
Unies que I’Accord cesse de s’appliquer au territoire indiqué dans la noti-
fication; I’Accord cesse de s’appliquer audit territoire & compter de la date
de cette notification.

Avrticle 67

RETRAIT VOLONTAIRE

Tout Membre qui considére que ses intéréts sont gravement atteints
du fait du fonctionnement de 1’Accord, ou pour toute autre raison, peut
saisir le Conseil, qui étudie la question dans les trente jours. Si le Membre
intéressé estime que, malgré l'intervention du Conseil, ses intéréts continuent
d’étre gravement atteints, il peut se retirer de I’Accord a tout moment
aprés la fin de la premiére année contingentaire en notifiant son retrait
par écrit au Secrétaire général de 1'Organisation des Nations Unies. Le
retrait prend effet 90 jours aprés réception de la notification par le Secré-
taire général de 1'Organisation des Nations Unies.

Article 68
ExcLusion
Si le Conseil conclut qu'un Membre a manqué aux obligations que lui

impose 1’Accord et décide en outre que ce manquement entrave sérieusement
le fonctionnement de I’Accord, il peut, par un vote spécial, exclure ce Membre
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from the Organization. The Council shall immediately notify the Secretary-
General of the United Nations of any such decision. Ninety days after the
date of the Council’s decision, that Member shall cease to be a Member of the
Organization and, if such Member is a Contracting Party, a Party to the
Agreement.

Avrticle 69

SETTLEMENT OF ACCOUNTS WITH WITHDRAWING OR EXCLUDED MEMBERS

(1) The Council shall determine any settlement of accounts with a
withdrawing or excluded Member. The Organization shall retain any
amounts already paid by a withdrawing or excluded Member, and such
Member shall remain bound to pay any amounts due fromit to the Organiza-
tion at the time of the withdrawal or exclusion becomes effective; provided,
however, that in the case of a Contracting Party which is unable to accept
an amendment and consequently either withdraws or ceases to participate
in the Agreement under the provisions of paragraph (2) of Article 71, the
Council may determine any settlement of accounts which it finds equitable.

(2) A Member which has withdrawn or been excluded from, or has
otherwise ceased to participate in the Agreement shall not be entitled to
any share of the proceeds of liquidation or the other assets of the Organiza-
tion; nor shall it be burdened with any part of the deficit, if any, of the
Organization upon termination of the Agreement.

Avrticle 70

DURATION AND REVIEW

(1) The Agreement shall remain in force for five years from the beginning
of the quota year in which it first enters into force, whether provisionally
or definitively, unless it is sooner terminated by the Council under para-
graph (3) of this Article.

(2) The Council shall, before the end of the third quota year, review the
operation of the Agreement and recommend an amendment or amendments
of it to the Parties thereto, if it deems necessary, or make arrangements for
the negotiation of a new agreement.

(3) The Council may at any time decide, by special vote, to terminate
the Agreement with effect from such date and subject to such conditions
as it may determine. In any such event the Council shall continue in
being for such time as may be required to carry out the liquidation of the
Organization and shall have such powers and exercise such functions as
may be necessary for those purposes. :
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de I'Organisation. Le Conseil notifie immédiatement cette décision au Secré-
taire général de 1'Organisation des Nations Unies. Quatre-vingt-dix jours
aprés la décision du Conseil, ledit Membre perd sa qualité de Membre de
I'Organisation et, s’il est Partie contractante, cesse d’étre Partie 4 1'Accord.

Avrticle 69

LIQUIDATION DES COMPTES EN CAS DE RETRAIT OU D'EXCLUSION DE MEMBRES

1. En cas de retrait ou d’exclusion d’'un Membre, le Conseil procéde
a la liquidation des comptes de ce Membre. L'Organisation conserve les
sommes déja versées par ce Membre, qui est, de plus, tenu de régler toute
somme qu'il lui doit a la date & laquelle son retrait ou son exclusion prend
effet; toutefois, s’il s'agit d’'une Partie contractante qui ne peut accepter
un amendement et qui de ce fait se retire de 1’Accord ou cesse d’y participer
en vertu du paragraphe 2 de l’article 71, le Conseil peut liquider les comptes
de la maniére qui lui semble équitable.

2. Un Membre qui s’est retiré de I’Accord, qui a été exclu ou qui a
de toute autre maniére cessé de participer 4 I’Accord, n’a droit, lors de
I'expiration de I’Accord, 4 aucune part du produit de la liquidation ni des
autres avoirs de I’Organisation; il ne peut se voir imputer non plus aucune
partie du déficit éventuel de ’Organisation lors de I'expiration de I’Acord

Article 70

DUREE DE L’ACCORD ET EXAMEN DE SON FONCTIONNEMENT

1. A moins que le Conseil ne ’abroge plus t6t conformément au para-
graphe 3 du présent article, 1'Accord restera en vigueur pendant cinq ans
a compter du début de I'année contingentaire ot il sera entré en vigueur,
soit & titre provisoire, soit & titre définitif.

2. Le Conseil examine, avant la fin de la troisiéme année contingen-
taire, la maniere dont 1'Accord a fonctionné et recommande aux Parties,
le cas échéant, de 'amender sur un ou plusieurs points, ou fait le néces-
saire pour provoquer la négociation d’un nouvel accord.

3. Le Conseil peut a tout moment décider par un vote spécial d’abroger
I’Accord, cette décision prenant effet 4 la date et aux conditions que fixe
le Conseil. Dans cette éventualité, le Conseil demeure en fonction pendant
le temps voulu pour la liquidation de 1'Organisation, disposant des pouvoirs

Y

et exercant les fonctions nécessaires i cette fin.
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Avrticle 71

AMENDMENT

(1) The Council may, by special vote, recommend an amendment of the
Agreement to the Contracting Parties. The Council may fix a time after
which each Contracting Party shall notify the Secretary-General of the
United Nations of its acceptance of the amendment. The amendment shall
become effective 100 days after the Secretary-General of the United Nations
has received notifications of acceptance from Contracting Parties represent-
ing at least 75 per cent of the exporting Members holding at least 85 per cent
of the votes of the exporting Members, and from Contracting Parties repre-
senting at least 75 per cent of the importing Members holding at least 80 per
cent of the votes of the importing Members or on such later date as the
Council by special vote may have determined. The Council may fix a time
within which each Contracting Party shall notify the Secretary-General of
the United Nations of its acceptance of the amendment and, if the amend-
ment has not become effective by such time, it shall be considered withdrawn.
The Council shall provide the Secretary-General with the information neces-
sary to determine whether the notifications of acceptance received are
sufficient to make the amendment effective.

(2) Any Member on behalf of which notification of acceptance of an
amendment has not been made by the date on which such amendment
becomes effective may, by giving written notice to the Secretary-General
of the United Nations, withdraw from the Agreement at the end of the
current quota year or on such earlier date as the Council may decide but
shall not thereby be released from any obligations arising out of the Agree-
ment prior to its withdrawal. Any such withdrawing Member shall not be
bound by the provisions of the amendment occasioning its withdrawal.

Article 72

NOTIFICATION BY THE SECRETARY-GENERAL OF THE UNITED NATIONS

The Secretary-General of the United Nations shall notify all States
Members of the United Nations or of any of its Specialized Agencies of each
deposit of an instrument of ratification, acceptance, approval or accession,
and of each deposit of a notification under Article 61; and of the dates on
which the Agreement comes provisionally or definitively into force. The
Secretary-General shall notify all Contracting Parties of each notification
under Article 66, of each notice of withdrawal under Article 67, of each
exclusion under Article 68, of the date on which an amendment becomes
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Article 71

AMENDEMENT

1. Le Conseil peut, par un vote spécial, recommander aux Parties
contractantes d’apporter un amendement a I’Accord. Le Conseil peut fixer
la date a partir de laquelle chaque Partie contractante notifiera au Secré-
taire général de I’Organisation des Nations Unies qu’elle accepte I’'amende-
ment. L'amendement prendra effet 100 jours aprés que le Secrétaire général
de 1’Organisation des Nations Unies aura regu notification de son accep-
tation par des Parties contractantes qui représentent au moins 75 p. 100
des Membres exportateurs détenant au moins 85 p. 100 des voix des Membres
exportateurs, et par des Parties contractantes qui représentent au moins
75 p. 100 des Membres importateurs détenant au moins 80 p. 100 des voix
des Membres importateurs, ou 4 une date ultérieure que le Conseil aura pu
fixer par un vote spécial. Le Conseil peut impartir aux Parties contractantes
un délai pour faire savoir au Secrétaire général de 1’Organisation des Nations
Unies qu’elles acceptent 'amendement; si I’amendement n’est pas entré
en vigueur a l'expiration de ce délai, il est considéré comme retiré. Le Conseil
fournit au Secrétaire général les renseignements nécessaires pour déterminer
si le nombre des notifications d’acceptation regues est suffisant pour que
I’amendement prenne effet.

2. Tout Membre au nom duquel il n'a pas été fait de notification
d’acceptation d’'un amendement a la date ou celui-ci prend effet peut, par
avis écrit adressé au Secrétaire général de 1’Organisation des Nations Unies,
se retirer de I’Accord a la fin de ’année contingentaire en cours ou & une
date antérieure que peut fixer le Conseil, mais il n’est de ce fait relevé d’aucune
des obligations que 1’Accord lui imposait avant son retrait. Les Membres
qui se retirent de 1’Accord dans ces conditions ne sont pas liés par les dispo-
sitions de l'amendement qui motive leur retrait.

Avrticle 72

NOTIFICATION PAR LE SECRETAIRE GENERAL DE L’ORGANISATION
.DEs Nations UNIES

Le Secrétaire général de I’Organisation des Nations Unies notifie &
tous les Etats Membres de 1'Organisation des Nations Unies ou de I'une
de ses institutions spécialisées le dépot de tout instrument de ratification,
d’acceptation, d’approbation ou d’adhésion, le dépdt de toute notification
faite en vertu de I’article 61 et les dates auxquelles ’Accord entre en vigueur
a titre provisoire ou définitif. Le Secrétaire général informe de méme toutes
les Parties contractantes de toute notification faite en vertu de ’article 66,
de toute notification de retrait faite en vertu de I’article 67, de toute exclu-
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effective or is considered withdrawn under paragraph (1) of Article 71, and of
withdrawal from the Agreement under paragraph (2) of Article 71.

IN WITNESS WHEREOF the undersigned, having been duly authorized
to this effect by their respective Governments, have signed this Agreement
on the dates appearing opposite their signatures.

The texts of this Agreement in the Chinese, English, French, Russian
and Spanish languages shall all be equally authentic. The originals shall
be deposited in the archives of the United Nations, and the Secretary-
General shall transmit certified copies thereof to each signatory or acceding

Government.

ANNEX A

SPECIAL UNDERTAKINGS BY DEVELOPED IMPORTING MEMBERS
IN ACCORDANCE WITH ARTICLE 51

In accordance with Article 51 the undermentioned developed importing coun-
tries have given the following undertakings :

Canada will operate its internal policies so as not to provide incentives to sugar
production beyond a level representing 20 per cent of domestic consumption.

Finland will not increase its area used for the growing of sugar beet above 25,000, hec-
tares.

Japan will aim to import each year not less than 1,500,000 tons and, in addition,
a quantity of sugar equivalent to 35 per cent of the future growth in its domestic
consumption over and above 2,100,000 tons.

New Zealand will, it is envisaged, continue to import all the sugar required to meet
its domestic consumption.

Sweden will continue its policy of limiting beet production and undertakes not
to increase the area used for beet above the level to which it has been recently
reduced, that is 40,000 hectares in round figures.

Switzerland will aim to ensure that not less than 70 per cent of its domestic con-
sumption of sugar is met from imports.

The United Kingdom will import each year not less than 1,800,000 tons of sugar.

NoTe. — Norway is importing all the sugar required to meet its domestic consumption,
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sion prononcée en vertu de 1’article 68, de la date 4 laquelle un amendement
prend effet ou est considéré comme retiré en vertu du paragraphe 1 de
I’article 71 et de tout retrait décidé en vertu du paragraphe 2 de ’article 71.

EN For DE Quol les soussignés, diment autorisés a cet effet par leur
gouvernement, ont signé le présent Accord i la date qui figure en regard
de leur signature.

Les textes du présent Accord en langues anglaise, chinoise, espagnole,
frangaise et russe font tous également foi. Les originaux seront déposés
dans les archives de 1’Organisation des Nations Unies et le Secrétaire général
de 1'Organisation des Nations Unies en adressera copie certifiée conforme
34 chaque gouvernement qui signera 1’Accord ou y adhérera.

ANNEXE A

ENGAGEMENTS SPECIAUX PRIS PAR DES MEMBRES DEVELOPPES IMPORTATEURS
CONFORMEMENT A L’ARTICLE b1

Conformément A I'article 51, les pays développés importateurs ci-aprés ont pris
les engagements suivants :

Le Canada pratiquera une politique intérieure qui n’encouragera pas i produire
dans le pays plus de 20 p. 100 de sa consommation intérieure.

La Finlande ne portera pas A plus de 25 000 hectares la superficie plantée en bet-
teraves a sucre.

Le Japon se fixera comme objectif d’importer chaque année au moins 1 500 000 tonnes
et, en outre, une quantité de sucre équivalant & 35 p. 100 de 'augmentation
future de sa consommation intérieure au-dessus de 2 100 000 tonnes.

La Nowvelle-Zélande compte continuer d’importer tout le sucre nécessaire i sa
consornmation intérieure.

Le Royaume-Uni importera chaque année au moins 1800000 tonnes de sucre.

La Suéde poursuivra sa politique de limitation de la production de betteraves et
s’engage A ne pas porter la superficie plantée en betteraves au-dessus du niveau
auquel elle I’a récemment ramené, i savoir 40 000 hectares en chiffres ronds.

La Suisse se fixera comme objectif d’assurer que 70 p. 100 au moins de sa consom-
mation intérieure de sucre soient satisfaits par des importations.

Nore. — La Norvége importe tout le sucre nécessaire & sa consommation intérieure.
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ANNEX B

ALLOCATION OF VOTES FOR THE PURPOSES OF ARTICLE 63

Importers’ votes

Country Voles
Bulgaria . . . . . . . .. .. o000l 6
Cameroon . . . . . . . ..o h e e e e e e e e e e 5
Canada . . . . . . . . . .. Lo e e e e e 74
Central African Republic . . . . . . . . . . .. . .. ... 5
Chad . . . . . . . . . . L 5
Ethiopia. . . . . . . . . . . .. . ..., 5
Finland . . . . . . .. . ... ... .. e Ce 16
Ghana. . . . . . . . . . . . L0 e e 5
Ireland . . . . . . . .. ..o o0 s 7
Ivory Coast . . . . . . . . . . ... .00 5
Japan . . . . oo Lo Lo 138
Kenya. . . . . . . . . . o000 5
Lebanon. . . . . . . . . .. ..o 0.0l 5
Liberia . . . . . . . . .. ... SN 5
Malawi . . . . . . . . . . .o e e e 5
Malaysia. . . . . . . . . . . . 0. e e e e e 18
Morocco . . . . . . . . L. Lo 25
New Zealand. . . . . . . . . . . . ... 12
Nigeria . . . . . . . . . . . . .00 7
Norway . . . . . . . o o oo e s e e e e s e 15
Portugal . . . . . . . .. . ..o oo 5
Spain . . . . . . . L Lo e e 13
Sweden . . . . . . . . ... Lo e e e e e 10
Switzerland . . . . . . . ... L0000 22
Syria . . . . . .. e e e e e e e e e 5
Tunisia . . . . . . . . . . ... . 7
Union of Soviet Socialist Republics . . . . . . . . . . . .. 200
United Kingdom of Great Britain and Northern Ireland. . . . . 153
United States of America . . . . . . . . . . . . . ... .. 200
Viet-Nam (Republicof) . . . . . . . . ... ... ... .. 17

TotaL : 1,000
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ANNEXE B

ATTRIBUTION DES VOIX AUX FINS DE L’ARTICLE 63

Voix des importateurs

Pays Voix
Bulgarie . . . . . . . .. ..o oo 6
Cameroun . . . . . . . . . . . .o e e e e 5
Canada . . . . . . . . . . 74
Cote d'Ivoire. . . . . . . . . . . . .. .. 5
Espagne . . . . . . . .. . .. .. .0 13
Etats-Unis d’Amérique . . . . . . . . . . . ... ... .. 200
Ethiopie . . . . . . . . . . . . 5
Finlande. . . . . . . . . . . . . ... .00, 16
Ghana. . . . . . . . . ... Lo 5
Irlande . . . . . . . . ..o 0L 7
Japon . . ..o oo Lo . 138
Kenya. . . . . . . . .. oo 5
Liban . . . . . . . . oL oo o 5
Libéria . . . . . . . . . ..o 5
Malaisie . . . . . . . . . . .. .. .0 . 18
Malawi . . . . . . . . . . . ... "5
Maroc . . . . . . e e e e e e e e e e e e 25
Nigéria . . . . . . . . . . . 000000 7
Norvége . . . . . . . . . .o e e 15
Nouvelle-Zélande . . . . . . . . . . .. . . ... ... 12
Portugal . . . . . . . .. ..o 5
Royaume-Uni . . . . . . . . . . . . . . . ... ... 153
République centrafricaine . . . . . . . . . . ... ... .. 5
Suéde . . . . . ..o L Lo 10
Suisse . . . . .. L o Lo s e e e e e 22
Syrie . . . . . ..o 5
Tchad . . . . . . . . . .o s 5
Tunisie . . . . . . . . . . o e 7
URSS . . . . o . o o s s e 200
Viet-Nam (du Sud) . . . . . . . . . . . . ... ... 17

ToraL : 1000
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Exporters’ votes

Country Voles
Argentina . . . . . . . L L0000 e e e e 9
Australia. . . . . . . . L L Lo o e e e e 109
Bolivia. . . . . . . . . . .o 5
Brazil . . . . . . .00 0o 70
British Honduras . . . . . . . . . . . . .. .o ... 5
China (Taiwan). . . . . . . . . . . . v v v o v v, 55
Colombia . . . . . . . . .. ..o o000, 16
Congo (Brazzaville) . . . . . . . . . . . . . .. ..., 5
Costa Rica. . . . . . . . ... . o o 5
Cuba . . . . . . .o e e e e 200
Czechoslovakia . . . . . . . . . . .. ..o oL 39
Denmark . . . . . . . . . ..o 0 000l 0L, 5
Dominican Republic . . . . . . . . . . ... ... .. .. 20
Ecuador . . . . . . . . ... oo oo oo 5
ElSalvador . . . . . . . . . . ..o 5
European Economic Community . . . . . . . . . . . .. 62
Fiji . . . 0 0o 16
Guatemala . . . . . . . . . . ..o 000 s 5
5 T 1 5
Honduras . . . . . . . . . . . . . . ... 5
Hungary. . . . . . . . . . . . .o 9
India . . . . . . . .. 0 Lo 38
Indonesia . . . . . . . .. ..o 10
Madagascar . . . . . . . . L0000 e s 5
Mauritius . . . . . . . . .00 L Lo o 23
Mexico. . . . . . . . . .o 28
Nicaragua . . . . . . . . . . .. .00 o o0 5
Panama . . . . . . . .. oo o000 5
Paraguay . . . . . . ..o oL 5
Peru. . . . . . oL 14
Philippines. . . . . . . . . 0L o000 0oL 28
Poland. . . . . . . ... Lo 41
Romania. . . . . . . . . . . .. 000 s 7
South Africa. . . . . . . . . . . . .00 0L 60
Swaziland . . . . . . ..o L0000 oL o Lo L 6
Thailand . . . . . . . . . . . ..o 0oL 5
Turkey . . . . . . .o oo Lo 10
Uganda . . . . . . . . . . o o000 5
Venezuela . . . . . . . . . . .. o000 s 5
West Indies . . . . . . . . .. 0000000 45

Antigua (5)

Barbados (5)

Guyana (11)

Jamaica (13)

St. Kitts-Nevis-Anguilla (5)

Trinidad and Tobago (6)

ToraL : 1,000



1969 Nations Unies — Recueil des Traités 111

Voix des exportateurs

Pays Voix
Afrique du Sud. . . . . . ... L0000 oo 60
Argentine . . . . . . . . ... L0 00 e e 9
Australie . . . . . . . .. o000 Lo L oo 109
Bolivie . . . . . . . . ..o e 5
Brésil . . . . . . .. Lo 70
Chine (Taiwan). . . . . . . . . . . . . . . ... .. 55
Colombie . . . . . . . . . . . .. ... ... 16
Communauté économique européenne . . . . . . . . . . . . 62
Congo (Brazzaville) . . . . . . . . . . . . . ... .. ... 5
Costa Rica . . . . . . . . . . .. ... .. ..... . 5
Cuba . . . . . . . e e e e 200
Danemark . . . . . . . . ... L0000 e e 5
El Salvador . . . . . . . . . .. ... ... ... 5
Equateur . . . . . . . . . . ... 5
Fidji . . . . . . . . . o e e e e e 16
Guatemala . . . . . . . . . .o L0 5
Haiti . . . . . . . . . . . . . L 5
Honduras . . . . . . . . . . . .« 0000 5
Honduras britannique . . . . . . . . .. .. ... .. .. 6
Hongrie . . . . . . . . . . . . . . ..o .0 e o 9
Inde . . . . . . . . . Lol 38
Indes occidentales . . . . . . . . . ... ... oL L. 45

Antigua (5)

Barbade (5)

Guyane (11)

Jamaique (13)

Saint-Christophe-et-Niéves et Anguilla (5)
Trinité-et-Tobago (6)

Indonésie . . . . . . . . . . o000 . 10
Madagascar . . . . . . . . . L oL Lo L0000 5
Maurice . . . . . . . . ... e e e e e e e e 23
Mexique . . . . . . . . . ..o e e e e e 28
Nicaragua . . . . . . . . . . . . o000 o0 5
Ouganda . . . . . . . . . . .. oo e 5
Panama . . . . . . . ..o 00000 oL 5
Paraguay . . . . . . . oo 00000000 oL 5
Pérou . . . . . ..o oo 14
Philippines . . . . . . . . . ..o Lo o 28
Pologne . . . . . . . . . . . L0000 . 41
République Dominicaine . . . . . . . . . . . . . .. e 20
Roumanie . . . . . . . . . . . ..o 7
Souaziland . . . . . . . . . ..o Lo Lo 6
Tchécoslovaquie . . . . . . . . . .. o000 L., . 39
Thailande . . . . . . . . . . . . oo Coe 5
Turquie . . . . . . . . .00 Lo . 10
Venezuela . . . . . . . . . . . ..o 000000 5

ToraL : 1 000
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[RUsSIAN TEXT — TEXTE RUSSE]

MEXIYHAPOJHOE COIJIAIIEHHME 110 CAXAPY 1968 T'OIA

I'TABA 1. HEJIM

Cmamea 1

IEIN

ITenn nacrosmero MeKIyHapOAHOrO COIJIALICHHUS Mo caxapy (MMeHyemoro B
naneneiem CoriaiieniemM), B KOTOPBIX YUTEHBl DEKOMEHJIALMHE, COAEPyKaIlHeECs
B 3aKIIOYHTEJIFHOM aKTe nepBoi ceccur Kondepemyiu Oprasusanun OGBeIHHEH-
nex Haruit mo Toproeiie u paseutaio (umeHyemoit B maneneiimem IOHKTAIL),
COCTOAT B CJIEHKYIOLIEM ©

ay

b)

€)

a)

g)

k)

)

MOAHATh YPOBEHb MEX(IYHAPOMHOM TOProBJIM CaxapoM, B YaCTHOCTH UJif
VBEJIMUEHNA IKCIOPTION BBIPYUKH SKCIOPTHPYIOIIUX Pa3sBHBaIOLMXCS
CTpaH;

IOAREP>KaTh CTAaGHJIBIYIO IteHy Ila caxap, KOTopas 00eCICUHT NPHEMIICMBII
ypOBEHS MPUOBLIN 151 IPON3BOAMTENEH, HO He GyHeT Crioco0CTBOBATh JNajlb~
HefflueMy pacCHIMpeIHIo NPOH3BOACTBA B Pa3BITBHIX CTpaHax;

ofecIIeunThb MIOCTABKII Caxapa, NOCTATOUHBIE ISt YIOBJICTBOPENHs MOoTped-
HOCTel CTPaH-MMIIOPTEPORB IO CHPABEIUIHBBIM I1 IPHEMJIEMbBIM LICIIaM ;

YBEJINYMUTH IIOTpebJICHHE caxapa H, B YaCTHOCTH, cojlelicTBoBaTh MepaMm II0
[IOOIIPEHHIO €r0 MOTpel/IeHHs B CTpallax ¢ HII3KHUM YPOBHeM IoTpeliieHHs
a AyLIy HACEJICHHS ;

[IPHBECTH MHPOBOE IIPOM3BOACTBO M MOTpebJicHHe caxapa B §oJiee HOJHOe
COOTBCTCTEBHE ;

COHEeNCTBOBATh KOOPAHHALIMH IIOJIMTHKH B 00J1aCTII cObITa Caxapa M OpraHM-
3alU¥ PBIHKa caxapa;

ofecneunTs JUIA caxapa U3 pa3BUBAIOLIMXCS CTPAH COOTBETCTBYOILYIO HOJIO
PBIHKOB PasBHTBIX CTpaH M Bce Goyiee LIMPOKHH JOCTYII Ha 3TN PBIHKH;

BIOUMATENBIIO CJIEQHTL 32 HCHOJB30BaHHEM JIOOBIX BHIOB 3aMenurelici
caxapa, BKJTFOUAs LIMKJIAMaThl ¥ APYrHe HCKYCCTBEHHbIE ITOACIIAIHBAIOIIHE
BellleCTBa ; H

COHEHCTBOBATE MEXKAYHAPONHOMY COTPYLHUUYECTRY B BOIIPOCAX, CBA3aHHBIX
C caxapom.
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TJIABA II. OIIPEINEJIEHMA

Cmamba 2
OITPENEJIEHUS
Jns neneit Hacrosuero CorylalieHuss ;

1) « Opranuzaiysi » o3HayaeT MeXXIYHAPOAHYIO OPraHU3ALMIO [0 Caxapy,
CO34aBaEMYIO B COOTBETCTBHM CO CTaTheill 3;

2) « CoBer » o3HayaeT MexAyHApOaHBIH COBET IO Caxapy, CO3[aBAEMbIi B
COOTBETCTBMM CO CTaTheil 3;

3) « yyacTHHK » o3Hauaer JloroBapuBaiomyiocst cropoHy CornalueHust HiH
TEPPUTOPHIO MJIM T'PYNIy TEPPUTOPHI, KOTOpBIE YKa3aHbl B YBEJOMJIEHHH, IIpeI-
CTaBJISIEMOM COIrJIACHO IYHKTY 3 crathd 66;

4) « pa3BHBAIOLIMICS YYaCTHHK » O3HA4aeT JIIOGOro y4yacTHHKa B JlaTHHCKOI
Awmepuke, B Adpuke, 3a ucknouenuem HOrxHoit Adppuxu, B A3un, 33 HCKIIIOYEHUEM
Snonuu, n B OkeaHu, 3a ucriodeHuem ABcrpamn U Hosoit 3emanpun; sror
TEPMHUH Taroke oxsarbiBaeT I'penmrio, Iloptyranuio, Mcnanmio, Typumo n IOro-
CJIaBHIO ;

5) « pasBUTHI# YYaCTHHK » O3HAYaeT JIOGOr0 YYAaCTHHMKA, 33 MCKJIIOYEHHEM
Pa3BUBAIOLINXCST YYaCTHHKOB ;

6) « IKCIOPTHPYIOIMI YYACTHUK » 03HA4YaeT YYACTHHKA, KOTOPBLA ABIAETCA
HETTO-3KCIIOPTEPOM Caxapa;

7) « MMOOPTHPYIOIMIH YYacCTHHK » 03HA4Y4eT YYaCTHHKR, KOTOPbIA SABJAETCS
HETTO-MMHOPTEPOM caxapa;

8) « yyaCTHMK, KOTOPBIHf MMIOPTHpYeT caxap », O3HayaeT JIIOGOro MMIIOPTH-
PpYIOLIEro caxap y4aCTHHKa, KOTOPBIi MO>KeT OBITh KaK HETTO-MMHOPTEPOM, TaK M
HETTO-IKCIIOPTEPOM caxapa;

9) « criepuanbHOe GOJIBIUMHCTBO I'OJIOCOB » 03MAadaeT OOJIBIIMHCTBO B ABE
TPETH TOJIOCOB, IOAAHHBIX IIPHCYTCTBYIOIMMH U I'OJIOCYIOLIMMHU 9KCIIOPTIIPY FOLUMHU
Y4YaCTHHNKaMHU, ¥ OOJIBIIMHCTBO B JBE TPETH I'OJIOCOB, NMOAAHHBIX MPUCYTCTBYIOLLMMU
M rOJIOCYIOUINMMM YYaCTHHKAaMH, IIPH pasjiesIbHOM IIOACYETE I'OJIOCOB;

10) « KoMIUIEKCHOE GONBIUMHCTBO B OBE TPETH IOJIOCOB » O3HayaeT OoJb-
IMHHCTBO YYaCTHHMKOB, MpPEACTaBISIIOIIMX [OBE TPEeTH OOLIEro uucia roJIocoB
IKCIIOPTHUPYIOUINX YYACTHHKOB, M GOJIBIIMHCTBO YYaCTHHUKORB, [IPEICTABJISIOLINX JBE
TPETH OOILIEero YHCjIa TOJ0COB HMMIIOPTHPYIOUIMX YYacTHUKOB, IIPH PasfeyibHOM
TIOACYETE TOJIOCOB ;

11) « KOMIUIEKCHOE IPOCTO€ GOJIBIIMHCTBO I'OJIOCOB » 03HayaeT GOJIBUIMHCTBO
roJIOCOB, MOMAHHBIX OGONBIUMHCTBOM INPHUCYTCTBYIOHUX H I'OJIOCYIOLIMX 3KCIIOPTH-
PYIOLIMX YYaCTHHUKOB, W GOJIBIUMHCTBO IOJIOCOB, HONAHHBIX GOJILITHHCTBOM IMpPH-
CYTCTBYIOIMX H TOJIOCYIOIUMX HMIIOPTUPYIOL[MX YYACTHUKOB, IIPH PasZejIbHOM
TIOACYETE I'OJIOCOB;
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12) « ¢puHaHCOBEI rox » 03HAYaeT KOHTHHICHTHbBIH IOJ ;

13) « KOHTHHIeHTHBIH rof » O3HayaeT Hepuox ¢ 1 suBaps Ho 31 HekaGps
BIUIIOUHTEJIBHO §

14) « ToHHA » 03Ha4yaeT METPUUYECKYIO TOHHY, T.€. 1 000 kr, a « ¢yHT » O3Ha-
YyaeT aHIVIMHCKUR ToproBhId (yHT; KosMuecTBa caxapa, ykaspiBaemble B Corya-
LIEHHH, BHIPAXKAIOTCA B ITEPEBOJIE HA Caxap-ChIpel| B Bece HeTTo (T1060€ KOAMUYECTBO
caxapa B IEPEBOJE Ha Caxap-ChIpel] 03HAYAET SKBUBAJIEHTHOE MO COHECPIKAHHIO
caxapo3bi KOJIMYECTBO caxapa-ChIpLa, IoASpH3alua 96 rpajycoB);

15) « caxap » o3HauaeT caxap B JIOOOM M3 €ro NMPHHATHIX B TOPrOBJE BHUIOB,
KOTOPbIH NMPOU3BOAUTCA U3 CAXaPHOI'O TPOCTHHKA HJIH CaXaPHOH CBEKJIBbI, BKIIIOUAS
IUILEBYIO MEJIACCY M MEJIacCy BBICILIEro COpPTa, CHPOINBI M JII00bie JPYTrHe BHABI
JKUAKOrO caxapa, UCTIOJIb3YyeMOro U1 NMHUIIEBBIX Lelleif, OfHaKo :

@) HOHATHE « caxap », KaK OH OINpeJielieH Bbillie, HE BKIIIOYAeT KOHEUHYIO MEJIACCY
MJTH HU3KOCOPTHEBIE BHABI HENEHTPHU(YTOBaHHOIO Caxapa, H3rOTOBJIEHBOIO IIPH-
MHUTHMBHbIMHA METOHAMH, HJIM — 32 UCKJIIOUEHHEM Caxapa, YHOMHHAEMOrO B IIpDH-
JIO>KEHUH A — caxap; He NpeJHa3sHauUE€HHBIA K HCIOJB30BAHUHIO [JIA ITHIUEBBIX
neJied 1 uyIuid Ha HHbie e ; COBET MOYKET ONIPEIEIHTD YCIOBHSA , HA KOTOPBIX
caxap CYHUTAETCA NPEHA3HAUYECHHBIM K HCIIONIb30BAHUIO HE JIJIs IHUILEBBIX, a JIA
HHEIX LeJei;

b) ecrmm CoBeT HAaXOOMT, UTO PACLIMPAIOLIEECS HCIONB30BAHME CaxXapHBIX CMeceit
CO3MAeT Yrpo3y IJIA OCYILUeCTBJIEHHs Leieil CoriaiueHHs, TO 3TH CMECH CUH-
TAIOTCsI CaXapoM B COOTBETCTBHH C COJIEP)KAHHEM Caxapa B HHX; NpPEBBILIEHHE
3KCTIOPTHPYEMOro KOJIMYECTBA TAKHX CMECEi HaJl KOJMUECTBOM, KOTOpoe GhLIO
3KCHOPTHPOBAHO O BCTyHJIEHHs1 B cruity Corjlaiuenust, BIUUTAETCS U3 3KCIIOPT-
HOrO KOHTHHI'€HT2 COOTBETCTBYIOILErO 3KCHOPTHUPYIOLUETO YYAaCTHMKA B COOT-
BETCTBHH C CONEPYKAHHEM Caxapa B TAKHX CMECSIX

16) « cBOGOAHEIM PHIMOK » 03HAUaeT OOLMit 0GBEM HMIIOPTA HETTO H2 MHPOBOM
PBIHKE, 32 HCKJIIOUEHHEM UMITOPTA , OXBATHIBAEMOrO CTAThAMH 35-38, BKIIIOUNTEJIFHO,
u nyHKToM 3 ctarem 39;

17) « uMopT HETTO » O3HauyaeT oGIIMM OGBEM HMIIOPTA caxapa 32 BbIUETOM
o01ero o6bemMa IKCIIOPTA caxapa;

18) « sxcropt HeTTO » 03HauaeT ofwUMIT OOBEM 3KcHOpTa caxapa (MCKIIFOUast
caxap, KOTOpBIii HOCTaBJ€H B BHAE CYJOBBIX 3alacoB Ha CyJa, 3aracapllyecs
NPOJIOBOJIECTBHEM B OTE€UECTBEHHBIX HOPTAaX) 3a BbIYeTOM 00IIero o0bema HMHOpPTA
caxapa;

19) « oCcriOBHOM 3KCNOPTHBIA TOHHAXK » O3HAUAET KOJIMUYECTBO, YKa3aHHOE B
cratebe 40;

20) « UCXOMHBIA SKCIIOPTHBIM KOHTHMHI'EHT » O3HAauaeT KOJHMYECTBO caxapa,
BBIJIEJIEHHOE 9KCITOPTUPYIOIIEMY YUYACTHHKY B COOTBETCTBHH C IyHKTOM 1 CcraThu 45
WM NOMIYHKTOM 2 « a » CTaThH 48;
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21) « AEHCTBYIOLUUI KOHTHHIEHT » O3HA4YaeT MCXOMHBIM 3KCIOPTHBIM KOHTUH~-
IFeHT C TAKUMH H3MEHEHHUSIMHM, KOTOPBIE€ MOI'YT GbITh B HETO BHECEHBI B COOTBETCTBHH
¢ rnaBoii XI Ko BpemMeHH, YKa3aHHOMY B TeX IoJIoyKeHusax CornaileHusi, e npu-
MEHSIETCSI 3TOT TEPMHUH ;

22) « OCHOBHOI 00bE€M 3KCIOPTA, BBIJEJIEHHBINH YYaCTHUKY » NPHUMEHUTEIILHO
K noanyHKTy 1 « b » craTen 52 o3HavaeT IIsT KayKJOr0 SKCIOPTHUPYIOIUETO Y4acT-
HHMKAa OCHOBIIOM OSKCIODTHBIH TOHHAXK, BBIJAEJICHHBIH €My B COOTBETCTBHH CO
cratbeit 40, UM MAaKCHMANBHBIN 06BeM SKCIIOPTa HETTO, BbIC/ICHHbIH €My B COOT-
BETCTBUM CO craTbeii 41, IUIIoC B COOTBETCTBYIOLLMX CJIyuasix OCHOBHOH 00BbemM
SKCIOPTa B HEMOCPEACTBEHHMO MPEJLIECTBYIOIEM KOHTHHI€HTHOM rOJly, BbIJEJIeH-
HOI'O €My B COOTBETCTBHMM CO CNEIMAJIBNBIMH COIVIALICHMSIMH, KOTODPBIE NPEIyCMO-
TPEHBI B CTaThsaX 35-38, BKIIFOUMTEIIBIIO;

23) « MOpPCKas IepeBO3Ka M OTTPY3Ka » IMIPHMEHUTENIBHO K CTaThe 29 BKIIIOUAeT
MEPEBO3KH caxapa Io Cyllle, Ne3aBUCHMO OT MCIOJIB3yeMOr0 BH/Ia TPAHCIIOPTA ;

24) « npeobaagarolas IeHa » O3HAUYaeT LIEHY, HCUHCIAEMYI B COOTBETCTBUH
C HOJIOYKCHHUSMH TIYHKTa 2 Ccrarbu 33;

25) « BCTyIUIenHe B CHUIIY » CJIEOYyeT NOHHUMaTh, €CJIM He IPeyCMOTPEHO HHOoE,
KaK /aTy BPEMEHHOI'O MM OKOHYATEe/ILHOrO BCTYIUTeHHA B cuity CornaiieHus ;

26) mwoboe ynomunanue B CorjameHuy o0 « MPaBUTEIBCTBE CTPaHBI, IPUIJIA-
uieHHOM npuHATH yuactre B KoHbepennuu Opramuzanun OOneayHeHHbIx Harmit
no caxapy 1968 roma, cnelyyer noHEMaTh KaK BRJIouaroiee EBponeiickoe sxonomu-
ueckoe cooliecTBO (umenyemoe B manpHeilinem EODC); B COOTBETCTBHH C 3THM
mo6oe ynomunanue B CorjameHus o « noxmucanuy CorflaleHust » B 0 « claye
MPaBUTEJILCTBOM Ha XpaHEHHe paTH(HKAIHOHIILIX I'PaMOT MJIM aKTOB O NPHHSTHH,
OlOOpEHNH MJIM HPUCOEUHEHMH » ciefyeT mpumeHuTensno K EOC nonumars Kak
Brnouaroiee nognucanue Cornarenns or umend EDC ero xkomneTeNnTHbIM OPraHom
M CHady HAa XpaHEHUe JOKYMENTa, KOTOpbIH, COrJIacHO ycTaBHoit npoueiype Cool-
IIeCTBa, MOJKeH ObITh COAH HAa XpaHeWHe JUIA 3aKJIIOYEHHSA MEXAyHapOIIIoro
COTJIAIICHHUST .

I'JIABA III. MEXIYHAPOIHAS OPTAHUH3ALIMA ITO CAXAPY,
YYACTHHKU OPTAHHI3AIIMHN U AIMHWHHCTPAILIMSI

Cmamea 3

VUYPEXIEHUWE, MECTOIPEBBIBAHUE U CTPYKTYPA MEXIYHAPOIOHOI
OPTAHUM3ALIMM IIO CAXAPY

1) Ias npoBefieHUs B yKU3HDb nonoskenuit CorameHuss 1 naGaroeHus 3a ero
BLITIOJTHEIIMEM HACTOAIUM yuperxkaaerca MexayHapoHasa opraHusanus 1o caxapy.
OHa aBisieTcs npeeMHUKOM MeKIyHapoAoro coBera Mo caxapy, KOTOPbIH AeHcT-
BOBaJ B COOTBETCTBHMH ¢ MeykayHapoaHBIM coryameHuem no caxapy 1958 roma.

2) IlenrpanbHble YUPEXKACHHS 3TOH OPraHU3aniy naxoasarcs B JlongoHe, eciau
CoBer crienyajibHbiM GOJBIIMHCTBOM I'OJIOCOB HE IPHMET MHOI'O PELICHMS.
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3) Opranusanmst BBIIOJIHSET CBOM ¢(yHKIMH yepe3 MexIyHapOOHBIA COBET
o caxapy, ero VICIIOSHHTENIBPHBIH KOMHTET, ero LICHOJIHHTEIBIOrO AMPEKTOpa M
nepconan CoBeTa.

Cmambsa 4
YUYACTHE B OPTAHU3AIIUN

1) Kaxpass JoroBapHBaroascsi CTOPOHA SIBJIAETCA OTHEJIBIIBIM YUACTHHKOM
Oprauu3sanuy, 3a HCKIIOUEHHEM CIIYUaeB, IPeIyCMOTPEHIIBIX B IYHKTE 2 HACTOSILEH
CTaTHII.

2) Ecm mo6ast U3 JloroBapuBaloNMXCcsi CTOPOH, BKJIKOUAsl TEPPHUTOPIH, 3a
MEXKIYHapOJHBIE OTHOLUEHIISI KOTOPBIX OHa B HACTOsIliee BPEMsI HECET B KOHEUHOM
HTOTE OTBETCTBEHHOCTh H Ha KOTOPBIE PacHpoCTpaHsaeTcs neiicTBHe CoOIJIallleHHS B
COOTBETCTBHM C NMyHKTOM 1 crarbu 66, COCTOMT M3 ONHOI MJIM HECKOJIBKHX TEppH-
TOPUAJIGHEIX €QMHIIL, KOTOPBiE CAaMOCTOSITENbHO MOIIM Obl BBICTYNIAaTh B KadeCTBE
OTHENBHOrO 3KCIIOPTUPYIOIErO YYACTHIKA, U M3 OJHOM HMJIM MECKOJIBKHX TEPPUTO-
pHAJIBHBIX €AMHHL[, KOTOPbIE CAMOCTOSITEJIBHO MOIJIH OBl BBICTYNATh B KAauyeCTBE
OTHEJIBHOTO HMMIIOPTHPYIOLIErO YUYaCTHHKA, TO BO3MOXKIIO JMOO KOJUIEKTHBHOE
yuyacte B Cornamenuu JloroBapuBalomeiCs CTOPOHBI BMECTE C ITHMH TeppH-
TopusiMM, 100, B Ciyuyae MpeAcTaBiIeHus JoroBapuBarolleiics CTOpOHOH yBeooM-
JIGHUST COTJIACHO IIYHKTY 3 crathu 66, mesaBucmmoe oT 3roil JloroBapusaromieiicsa
CTOPOMEI Y4YacTHEé — WHAUBUAYAIBHOE, COBMECTHOE HJIM IO IpyIIaM — TeppH-
TOPHI1, KOTOPBIE CaMOCTOSTEJIPHO MOIJIM ObI BBICTYIaTh B KauyecTBE OTHAEJILHOIO
YY4aCTHHKA, U He3aBIICHMOe OT 3Toii JloroBapHBaroIeicss CTOPOHBI yYacTHE TeppH-
TOpPUIf, KOTOPEIE CAMOCTOATEJNILIIO MOIJIM ObI BBICTYIIATh B KauecTBE OTHAEJIBHOIO
HMIIOPTHPYIOIErO YUacTHHKA.

Cmampa 5

COCTAB MEXIOYHAPOOHOI'O COBETA IIO CAXAPY
1) Boiciumm opraHom OpraHusanui sBJsIeTCsl MexaynapofHelii COBET II0
caxapy, B COCTaB KOTOPOr0 BXOAAT Bce y4yacTHHKHM OpraHM3aliiH.

" 2) Kaxapni yyacTHUK nipefcTaBiieH B CoBere OJTHUM NPECTaBHTEIEM H, €CIIH
OH COUTET 3TO ILeJIeCOOOPa3HBIM, OOHHM HIJIA HECKOJIBKMMH 3aMECTHUTENIAAMM TIpE.-
CTABUTENsI. YUaCTHHK MOYKET TAKYKE Ha3HAUUTh OXHOI0 MJIH HECKOJIBKHUX COBETHHUKOB
[IPH CBOEM HPEJCTABUTENIC MM 3aMECTHTEIIAX NMPeCTABUTEINA.

Cmambsa 6-
IIOJIHOMOUYMS U ©YHKIINMKM COBETA

1) CoBer 06nafaeT BCEMH TEMM IIOJIHOMOUMSMH M BBIIOJIHAET HIH obecreun-
BAET, UTOOBI BHHIOJHAIMCE BCE T€ (DYHKIHM , KOTOPEIE HeOOXOAUMEI JIJIA IIPOBEACHUA
B JKU3Hb moJjoykeHuit CormameHus.
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2) CoBer crienHanbHBIM GOJIBHIHHCTBOM OJIOCOB YCTaHABJIMBAET TaKye NpaBuiIa
M HOPMBI, KOTOpbIE HEOGXOAMMBI JUIsi TIPOBEIEHUSI B >KH3Hb HoJMoykeHH#H Cormna-
LIEHWA ¥ COBMECTHMBI C HUMH, BKJIIOUas HpaBHJa npolexypel CoBeTa H €ro KOMH-
TETOB, a TaKke (PHHAHCOBBIE MPaBWIa M HPaBHJIa OTHOCHTEJIBHO HepcoHana OpraHu-
sanu. CoBer B CBOMX HpaBIJIaX HPOLEAYPb! MOYKET NPEXYCMOTPETH IPOLEXYPHI
PeLUCHHA HEKOTOPHIX BOIPOCcOB Ge3 co3biBa 3acefiaHuit.

3) Coser cocTaBisieT M XPaHUT TAKYIO JOKYMEHTAlI[HIO, KOTOpasi HeoOxoguma
JUIA BBINOJIHEHUsI UM CBOMX (byHKIMHA B COOTBeTCTBHH C COIJIAlIEHHEM, H TAKYyIO
APYTYIO OJOKYMEHTALHIO, KOTOPYIO OH CUHTAeT HEOOXOQUMOI.

4) Coeer ny6IHKyeT eyKerofHble JOKJIAALI ¥ APYTyo HH(POpMaIHIO, KOTOPYIO
OH CUHMTAET HeOOXOIHUMOIA.

Cmameva 7
ITIPEOCEIOATENB U 3AMECTUTEJIb IIPENCEIATEJISA COBETA

1) Ha wxakaplit xouTuHreHTHBIH rox CoBeT u30upaeT M3 4HCIA Jeleralyu
NpenCceaTesIA U 3aMECTUTEIST TIPeICEIaTellsi, KOTOPhIe BBIIOJIHSIOT CBOH 00s13aH-
HOCTH 0€3 BO3HarpasKJeHHsI CO CTOPOHBI OpraHu3anuu.

2) IlpepcenmaTenp U 3aMeCTHTENb Hpefcefaresia H30GHPaIOTCA HO CIIEHYIOEMY
TIPHHLMITY : OMH — M3 UMCIIa JeJIeraluit HMIIOPTHPYIOIHNX YUaCTHHKOB M Jpyroi —
M3 4YMClIa JeJleranuii SKCIOPTUPYIOIMX YUaCTHHKOB, Kak npaBHiio, KaxkApl# KOH-
THHIEHTHBIH TOJ IBE KaTErOPpUH YYACTHUKOB UepeqyIoTcs Mex Iy coboii B n30panuu
CBOMX TIpeACTaBUTENEH HA KAKABIA U3 3TUX NOCTOB, NPH YCIOBHH, OJTHAKO, UTO 3TO
He jumaer CoBeT HpaBa B MCKJIIOUHTEBHBIX OOCTOATENBCTBAX BTOPHYHO H30parth
NpeceiaTesIaA WilH 3aMECTHTEIIA TIpeAcearelsi WJIH M Toro u gpyroro, eciu Coser
TIPMHUMAET TAKOE PEeIleHHe ClIeHHaIbibIM GOJIBIIMHCTBOM IrojIocoB. B ciyuae takoro
BTOPHUHOIO H30paHuUsI KaKOro-aubo U3 JOJDKHOCTHBIX JIML HEH3MEHHO NPUMEHAETCA
NPAaBHJIO, H3JI0YKEHHOE B IIEPBOM NPEIIOKEHUH HACTOAIIEr0 MyHKTA.

3) B ciiyuae BpeMEHHOr0 OTCYTCTBHSI KaK HPEACEHAaTessd, TaK M 3aMECTHTENA
HpefceAarTesias WIM MOCTOAHHOTO OTCYTCTBHS OJHOTO M3 HHMX My oGoux, CoBer
MO>KeT U30paTh U3 YHCIIA AeJieraliil HOBBIX JOJIXKHOCTHBIX JIML A7 BPEMEHHOIO
WJIH TIOCTOSTHHOTO MCIIOJIHEHUST O0SI3aHHOCTEH B 3aBHCHMOCTH OT OOCTOATEJIBCTB, C
YUETOM IPHHI{HIA YepeJOBaHHsI, YCTAHOBJIEHHOTO B IyHKTE 2 HACTOAINEH CTATHH.

4) Hu npepacenartenb, HH Kakoe-JIM0O Npyroe JO/DKHOCTHOE JIMIO, Mpeacena-
TeJILCTBYIOMIEee I1a 3acefanusx CoBeTa, He y4yacTByeT B rosiocoBanuu. OHAKO OHM
MOryT Ha3HauuTh APYroe JIHIO IS OCYLIECTBJIEHWs IIpaBa roJjioca YYacTHHKA,
KOTOPOTO OHHU IIPEHACTABJIAIOT.

Cmambva 8

CECCHH COBETA

1) CoBer, Kak HPaBHJIO, HPOBOJHT OQHY OUEPEAHYIO CECCHIO B KaXKAOM IIOJY-
rOAMH KOHTHHIE€HTHOIO rofa.

Ne 9369



180 Uwited Nations — Treaty Series 1969

2) CoBeT, HOMMMO NPOBEJIEHHS 3acefaHuil B CBA3H C APYIMMH OOCTOATEINACT-
BaMHM, CHEIHMAIBHO IPEAYCMOTPeHHBIMH B CorJiameHny, cOGHPAETCA TaloKe Ha
crienMasipHbIe CECCHH BO BCEX CJIyYasiX, KOTZA OH IIPUHHMAeT pelueHne o6 3Tom, Hin
no TpeGOBaHMIO:

i) J100BIX MATH YYAaCTHHKOB ; HJIH
ii) y4acTHMKOB, pPacnoJIaralolMX He meHee 250 rojlocamu; WM
iii) MCroJTHATESIBHOTO KOMHTETA,

3) VBegomieHHe 0 CO3BIBE CECCHIl PaCCHUIAETCST YUaCTHHKAaM HO KpaiHel mepe
33 TpHIOLATh paGoumx JHeH O MX OTKPBITHSA, 33 MCKJIIOUEHHEM UpPE3BbIYAMHBIX
CJIyuaeB, KOI/Ia TaKoe YBEIOMIIEHHE PACChUIAETCA IO KpaiiHell mepe 3a NECATH Qe
JI0 OTKPBITHSI CECCHH, H CJIy4yaeB, KOrZla B COOTBETCTBHH C nojyioxkenusamu Cormna-
LIeHHA HeoOXOAUM HHOH CPOK.

4) Ceccuu mpOBONATCS B HEHTPAIBHBIX yuperkaeHusax OpraHusanuu, €ciim
CoBeT crienuaibHbiM GOJIBIMMHCTBOM FOJIOCOB He MpUHUMaeT HHoro peruenusi. Eciu
Kakoit-mubo yuacTHuk npejiaraeT CoBeTY NPOBECTH CECCHIO HE B IIEHTDAIBHBIX
yupexxaeHusax OpraHusanuy, a B MHOM MECTe, TO TAaKOH YYaCTHHK OIUIAUMBAET
CBSI3aHHBIE C 9TMM JONOJHUTENIBHbIE PACXOMbL.

Cmamba 9

PACITIPEOEJIEHHE I'OJIOCOB

1) DKCHOPTHPYIOINME YYACTHHKH BCce BMecTe pacnosarator 1 000 rosocor u
HMIIOPTHPYIOLIHE YUaCTHUKH BCe BmecTe pacnosararor 1 000 romocos.

2) CoBeT yCTaHaBJMBAeT B CBOMX ITPaBHJIaX IPOLEAYPHI (PopmMyIibl, KOTOPbIE
CJIeIyeT UCHOJIb30BATh HPHM PACIpeIeSIeHHH IOJIOCOB MEXAY SKCHODTHDPYIOLIHMU H
HMMIIOPTHPYIOIIMMH YUYAaCTHHKAMH C COOJIIONEHHEM CJIEAYIOUMX YCJIOBHIA:

a) IIPH I'OJIOCOBAHUM HE OJOJDKHO OBITH JIpOﬁJICHHH TOJIOCOB;

b) Hu ogmH yuyacTHHK Me pacnojaraeT Gostee uem 200 rosocamu HWIHM MEHEE YEM
5 rojocamu.

3) B Hauase Ka)KJOro KOHTHHreHTHOro roja Coser I1a OcCHOBe (POpmMyJI, yroms-
HyTBbIX B NYHKTE 2 HAcTOsLIEH CTaThH, YCTAHABJIMBAECT PAacnpelleJICHHE IOJIOCOB B
KDKAOH KATEropHM YYacCTHHKOB, KOTOPOE OCTaeTCsA B CHJIE B TEYEHHE JAHHOTO
KOHTHHI'E€HTHOrO I'Ofid, 33 HCKIJIIOYEHHsIMHU , IPElyCMOTPEHHBIMH B ITyHKTe 4 HACTOSI-
meil CTaThH.

4) B Tex ciyuyasix, KOTJa COCTaB yuyacTHHKOB CorJIallIeHHUs H3MEHACTCA HIIM
KOrJa KaKoi-jnb0 yJaCTHHK BPEMEHHO JIMILAETCA IIpaBa roJioca WM BHOBB TIOJY-
YaeT NPaBo rojIoca B COOTBETCTBHH C Kakum-JInGo rnoaoxenuem Cormarnenus, Coser
IMPOM3BOJHUT HepepachpenesicHHe o0Iero 4ucila rojiocoB B KKAOH KETECOpHMH
YYaCTHUKOB Ha OCHOBE (POPMYJIbI, YIIOMAHYTOH B ITyHKTe 2 HACTOAIIEH CTaThH.
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Cmamess 10
ITPOUEOYPA I'OJIOCOBAHMSA B COBETE

1) Karxnplit yuacTHHK MMeeT NpaBo NOJABaTh TO YHCAO [OJIOCOB, KOTOPBIM OH
pacrojIaraeT, M He MOYKET JEJIUTh CBOM rojioca. OQHAKO OH MOYKET MHAYE UCIIOIb30~
Barh JIIOOBIE rojioca, Ha MOJAA4Yy KOTOPBIX OH YIIOJIHOMOUEH COrJIACHO IYHKTY 2
HacTosALEH CTaThH.

2) IlyTem mMUCHMEHHOrO M3BEILEHHWs MpeJCENaTeNs, 060l IKCIOPTHUPY oLt
YYaCTHUK MOKET YNOJIHOMOUYHTDL JIFO0Or0 APYroro SKCHOPTUDYIOLIErO YYACTHHUKA M
JIr000H MMIOPTHDYIOIMH YUYACTHHK MOYKET YIOJIHOMOYHMTH JIF0BOro APYroro Mm-
MOPTHUPYIOLLETO YYaCTHUKA MPENCTABIIATE €r0 HHTEPECHI U HCIOJIb30BATh BBINEJICH-
HO€ €My YHCJIO IroJIOCOB Ha jirobom 3acemanuu unu 3acemannsax Cosera. Konus taxux
ITOJIHOMOYHI paccMaTpUBAeTcsl JIIOOBIM KOMHTETOM [0 MPOBEPKE IOJHOMOYII,
KOTOPBIH MOXKET ObITh CO3/1aH B COOTBETCTBHMM C NpaBWJIamu Hpoueaypbl CoBera.

Cmamss 11
PEIIEHUSI COBETA

1) Bee pewenns u Bee pexomenpanuu CoBeTa NPHHAMAIOTCS IPOCTBIM KOM-
IJIEKCHBIM OOJIBILIMHCTBOM TOJIOCOB, IOHAHHBIX wieHamu CoBeTa, €ClIM TONBKO B
CornaieHny He MPeoyCMATPUBAETCS CHENMAJIBHOE GOJIBLUMHCTBO I'0J0COB,

2) IIpu nopcuere YMCIA rOJIOCOB, HEOOXOAMMOro IyiA npuHsatus CoBerom
JIIO00ro pelIeHusi, rojioca YYaCTHHKOB, BO3JEPXKABILUUXCA OT TOJIOCOBAHHA, He
YUHUTHIBAIOTCSA.

3) YuacTHMKH 00A3YIOTCA HPU3HABAThH O0SI3aTENIBHEIMM BCe pewenusa CoBeTa,
MPHHATBIE B COOTBETCTBUH C MOJIOXKEHUsIMU Hactosiero CoranieHus.

Cmamps 12
COTPYIOHHUUYECTBO C OPYI'MMH OPTAHU3AUMSIMU

1) Coser npuHumaeT JIt0Oble HEOGXONMMbIE MEDHI JJIsI OPraHU3alMH KOHCYJIb-
Taluit UM coTpyHUUecTBa ¢ Opranusamnueit O6benuueHHbix Haryit v ee opranamu,
B yactHoctu ¢ JOHKTA]L, a taroxe ¢ IIpogoBoasCTBEHHON U CEJIBCKOXO3AHCTBEH-
Hoil opranusanyei, ¥ JpYyrumMH CHEIMAJIM3UPOBAaHHBIMH yuperxIeHussmu OpraHusa-
man O6benuHeHHBIX Hanmit, Me)knpaBUTENbCTBEHHBIMM OpPraHMSalMsAMU, KaK 3TO
MOMKET OBITh COUTEHO LIEJIECOOOPA3HLIM.

2) Yunteieaa ocobyro ponbk JOHKTA]L B Me>KIyHapORHOI TOProOBJIE ChIPbe-
BbIMH ToBapami, CoBeT Ho/bkKHbIM obOpasom uHbpopmupyer IOHKTAIL o cBoeit
JeATEIFHOCTH M Mporpammax paGoTel.

3) CoBeT MOXKET TaK)Ke NPHUHUMATH J11I0GbiEe HEOOXOAMMBIE MEPBI IJIA TIOAAEP-
>kanusa 3¢@EKTUBHOIO KOHTaKTa C MEXIOYHAPOOHBIMM OpraHH3alMsMH Ipel-
NPUATHH O NPOU3BOACTBY M TOPIOBJIE CaxapoM M IPEQUPHATHIN caxapornepepaba-
TBHIBAIOLLEH ITPOMBILLIIEHHOCTH. ’
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Cmamsn 13

MPUCJIALIEHHUE HABJIIOJATENEN

1) CoseT MOXKET NPHUIIIACUTS JIIOOYIO CTPaHy , KOTOPAs I1e SIBJISIETCS YYaCTHUKOM
Cornamenus, HO saBiasgercsa wieHom Opranmsanun OOwepureHHbix Hanmit mnu
n1060ro H3 €€ CIeNHATH3APOBAHHLIX YUPEKOEHHH, IIPUHATh YYacTHE B JIIOOOM U3
CBOMX 3aCefaHHil B KauecTBe HaGiropaTelisi.

2) CoBeT MO>KeT TaKOKe IPUITIacHTh JOGYI0 M3 OpraHu3anmil, YIIOMSIHYTHIX B
HyHkTe 1 cratem 12, npHHATH yuyacTHe B JIIOO0OM M3 CBOMX 3aceliaHuil B KauecTBe
HaGoHaTesNs.

Cmambn 14

COCTAB HCIIOJIHUTEJIBHOI'O KOMHUTETA

1) HcnomHuTeNnbHbIl KOMUTET COCTOMT M3 BOCBMHM 3KCIIOPTHPYIOLUX y4acT-
HUKOB H BOCbMH MMIIOPTHPYIOLUX YYaCTHHKOB, KOTOpPBIC H30UPalOTCA Ha KAXKABLM
KOHTHHIEHTIIBIH I'0Zf B COOTBETCTBHH CO CTaTheil 15 u MOryT H30HMpaThCsi BTOPHUHO.

2) Kaxxpprit unenr VICIIONHUTEIBNOr0 KOMMTETA I1a3MayaeT OHOrO IpeCTaBH~
TeJIs1 H KPOME TOr0 MOKET Ha3HauaTh OQHOrO MUIM GoJiee 3aMEeCTUTENIEH IPEACTABH-
TeJIsI U COBETHHKOB. '

3) McnionmHUTENbHBIH KOMHWTET HA KaXKAbIH KOHTHHIEHTNBI IO HAa3HAYaCT
cBoero npepceaarenss. OH HE UMEET MpaBa rojioca U He MOYKeT OBbITh Ha3Hauven Ha
HOBBIH CPOK.

4) HcnosHUTENBHBI KOMHTET COOMpaeTCd B NEHTPAIGHBIX YUPEKIECHUAX
Opranu3anuir, eCJIu OH He IIPMHUMAET HHOTO petneHusi. Eciy kakoit-m6o yuacTHHK
npeAjiaraeT upoBecTH 3acefanuie FICIIOMHHTEIBHOIO KOMHTETa HE B ICHTPAJIBHBIX
yupeskaeHusax OpraHusanui, a B HHOM MECTe, TAKOH YUAaCTHHK OIUIaUMBAaeT CBS3dH-
NbI€ C 9TUM JOTIOJTHUTEJIBHAIE PACXONBI.

Cmamesn 15

BBIBOPBI MCITIOJTHUTEJIBHOI'O KOMUTETA

1) OxcropTHpyIonpe U HMIIOPTUPYIOMME YUaCTHUKH — uJieHb1 VICIIOMHUTE B~
HOro KomHTeTa, M36upaiorcss B CoBeTre COOTBETCTBEHHO SKCIIOPTUPYIOLHMH M
HMIIOPTHPYIOLMMI y4yacTHHKamu Opranusamyy. BeiGopbl B KaKIoH KaTeropuu
YYaCTHHMKOB IIPOBOJATCSI B COOTBETCTBHM C IIOJIOXKEHUAMH HIDKECIIENYIOLUX
IMYHKTOB HacCTOSLICH CTaTbH.

2) Kaxaplit yuaCTHHK OTHAeT BCe 'OJIOCa, KOTOPBIMH OM PAacIIoyiaraeT COrJIacHo
cratee 9, TOJIBKO OmHOMY KaHauAaty. JIroGoit ydacTHHK MOXKET OTHATh APYTOMY
KaHJIMJATY J100bie rojioca, KOTOPhIE OM HMEET IPAaBO HCHOJIF30BATh B COOTBETCTBHHM
¢ rmyuxTom 2 craten 10.
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3) M36paHHBLIMH CUHTAIOTCS BOCEMb KAaHAWAATOB, IIOJyYHBIUMX HauGoJbmIee
YHCIIO TOJI0COB; OFHAKO HHKAKOM KaHIUIAT HE CUHTAECTCA H3GpaHHLIM B IIEPBOM
Type FOJIOCOBAHHSA, €CJIM OH He MOJIYYHII 110 MeHbllel mepe 70 rosocos.

4) Eciu B IepBOM Type roJIOCOBAUMA M30MPAETCsA MEHEE BOCBMH KaHH/IATOB,
NpOBOIATCA CJIENYIOLIHE TYPbl I0JIOCOBAHMsI, B KOTOPBIX IIPaBOM IOJIOCA MOJIb-
3yFOTCS TOJIBKO YUaCTHHKH, HE rosI0COBAaBLINE HH 33 OJTHOIO M3 N30PaHHBIX KaH/IH-~
nmaroB. Ipu kaxom crregyiowiem Type roJIOCOBaHHA MHHUMAJIBHOE YHCIIO TOJIOCOB,
meoOXoumoe 1A HU30paHusI, MOCJIE0BATEIBHO YMEHBLIAETCA HA NATh, IIOKA He
GypeT H36paHoO BOCEMb KaHIHIATOB.

5) JIo6oit yyacTHMK, KOTOpBIH HE 'OJIOCOBAJI HH 3@ OJHOIO M3 H30pPaHHBIX B
KOMHTET YUACTHHMKOB, MOYKET, COIJIACHO IyHKTam 6 M 7 HacToAlled CTaThH, NpH-
COeIMHUTBL CBOHM I'0JIoca K [0JIocaM, NMOJAHHBIM 34 KaKoro-ubo U3 HHX.

6) Y4acTHMK CUMTAaeTCA MOJIyYHUBLUINM TO YHCJIO FOJIOCOB, KOTOPOE OBLIO HEPBO-
HAUAJIBHO TOJAHO 33 HEro IPH roJIoCOBaHMH, IUTIOC TO YHCJIIO FOJIOCOB, KOTOpOe GBLIO
3aTEM HPHUCOEAMHEHO K 3THM [O0JIOCaM, TPH YCJIOBHM, UYTO OOINee WHCIIO T'OJIOTOB,
OJIYYEHHBIX KAOKIbIM H30paHHBIM YYAaCTHHKOM, He mpepsbiiuaer 299.

7) Ecin 4MCIIO TOJIOCOB, KOTOPbIE CYHMTAIOTCS IIOJyYEHHBIMH Kakum-Ju6o
H30PAHHBIM YUYaCTHHKOM, ITpeBeImaeT 299, To y4acTnmku, KOTOpbIE TOJIOCOBAJIH 32
. 3TOrO M30pPaHHOrO B KOMUTET YYacTHHMKA HJIM IIPHCOSAVHMIIN CBOH I0JIOCA K OTAAH-
HBIM 33 HEro oJIocaMm, JOrOBapHBAIOTCA MEXIXY COGOH O ToMm, UTOOBI ONMH HIIH
HeCKOJIBKO M3 HUX CHSUIM CBOH I'0JI0Ca, OTaHHbIC 3TOMY YYaCTHHKY, H II€EPEATTH HX
Apyromy H3GpaHHOMY B KOMHTET YYA4CTHHKY C TAKHUM Ppacuerom, 4To0bl YHCIIO
rOJIOCOB, MOJIyYEHHBIX KAXKIAbIM H3GPaHHBIM YYaCTHHKOM, He NpeBbIaio 299
roJi0CoB.

Cmames 16

IMEPEJAYA COBETOM CBOUX ITOJTHOMOUMIA
HUCIIOJIHUTEIBHOMY KOMUTETY

1) Coser crenHamBHLIM GOJIEIUIMHCTBOM COJIOCOB MOMKeT Bo3sjarath Ha Mcuoi-
HUTEIBHBIA KOMMTET OCYUIECTBJICHHE JIOOBIX MJIH BCEX CBOHX TIOJTHOMOYHH, 3a
HCKJIIOUEHHEM CIIEYIOLIHX

a) YTBEp)KJICHHE aJMHHHUCTPATMBHOIO OIO/DKETa M YCTaHOBJICHME PpPasMepoB
B3HOCOB;

b) ycramoBieHHME HCXOJHBIX OSKCIIOPTHBIX KOHTHHIEHTOB B COOTBETCTBHH C
moamyHkTom 1 « b » craten 45, npm—mmé mep, INpefAyCMOTPEHHBIX B
HOIIYHKTe 2 « e » cTathu 49, U pelieHuii, NpeXyCMOTPEHHBIX B IIHKTE 2
crateu 40;

¢) BpeMmeHHOe JIMIUEHHEe YYaCTHHKA IpaBa roJjioca H JpYyIruX npaB B COOTBETCT-
BHH C HYHKTOM 3 cTathi 58;

d) ocBoGoXIeHHe OT 0653aTe/ILCTB B COOTBETCTBHH CO CTAaThEH 56;

€) paspellleHHe CTIOPOB B COOTBETCTBHHM CO CTaTheit 57;
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f) uckiroueHue H3 uyucaa y4yacTHMKOB CoIvialieHHs B COOTBETCTBHM CO
cTaTheii 68;

£) mpekparyenne Aeiicreua CornamleHHs B COOTBETCTBHH CO craTheit 70;

h) peKOMEHAAIMH OTHOCHUTENIPHO M3MeHeHHA CoIvlalleHHA B COOTBETCTBHH CO
craTbeii 71;

i) TIEPECMOTp YPOBHEM 1IeH B COOTBETCTBHH C IYHKTOM 4 cTaThu 48.

2) CoBeT MokeT B Jroboe BpemMs aHHYJIMPOBaTh nepepauy HcnomHurensHomy
KOMUTETY JIOOBIX CBOMX HOJHOMOYHIL.

Cmamva 17

TIPOLIEAYPA TOJIOCOBAHUA U IIPUHATHUE PELIEHUN B
UCHOJHUTEJIBHOM KOMUTETE

1) Karxpaprit wieH ICHOTHATENFHOrO KOMHUTETA UMEET NIPABO NOAABATh TO YKCIIO
roJIOCOB, KOTOPO€e ObLIO MM INOJIYUEHO B COOTBETCTBHM C IOJIOMKEHHUSMH CTATHH 15,
¥ He MOXKeT JeJIMTH 3TH roJjioca.

2) He Hapywas HOJIOKeHHUH nyHKTa | Hacrosmel crathu B yBegomuB Ilpen-
ceparesisi B INMCEMEHHOM (opme, JII060H SKCHOPTHPYIOIMI HIIM HMIIOPTHPYIOLIHUH
YYaCTHHMK, KOTOpBIi He ABIAETCA WieHoM M CIToMHMTEIFHOrO KOMHTETAa H KOTOPBIi
HE MPHUCOEVHNII CBOH rOJIOCa K roJIocam, HOJAHHBIM 33 OXIOrO M3 H30paHHBIX
YYACTHHKOB COIJIACHO IYHKTY 5 CTaTh¥ 15, MOXKET Hpu COOIIONEHUH IIOJIOMKEHHHI
MyHKTa 6 cTaThu 15 YIOJHOMOYHTE JI060r0 SKCHOPTHPYIOIErO MM MMHOPTHPYIO-
IIET0 yUacTHHMKa-uyeHa MCNOoJHUTEILHOTO KOMHTETa, B 3aBHCHMOCTH OT KOHKPET-
HOT'O CJIyuast, HpeJCTABJIATh €TO MHTEPEChI H OJaBaTh ero rojoca B McnonHuress-
HOM KOMHUTETE.

3) JIwboe perueHue, npHHEMaemoe VICHOMHMTENHPHBIM KOMMTETOM, TpebyeT
TAKOro jKe GONBIUMHCTBA I'OJIOCOB, KOTOPOe HeoOXOAuMO A IPUHATUS 9TOr0
peuienust B Cosere.

4) JIro60# yuaCTHHK HMeEeT MpaBo oGkajoBars B CoBeTe JI000O€ pelleHHE
HCnoJIHHTEIBHOrO KOMHTETa IPH COGIIONEHMM TaKHX ycsoBuit, koropble Coser
YCTaHABJIMBAET B CBOMX IIpaBIJIaX MPOLEAYDEL.

Cmamyva 18 A
KBOPYM HA 3ACEIAHUAX COBETA U UCIIOJIHUTEIABHOIO KOMHUTETA

1) Ksopym Ha mro6om 3acepanu CoBeTa COCTaBIIAET GOJIBIIMHCTBO YYACTHHKOB,
IIPEACTABJIAIOIIMX KOMIUIEKCHOE GOJIBLIMHCTBO B JIBE TPETH OOIIIETO UMCIIa FOJIOCOB.
Ecmn B nameueHHBIH O€Hb OTKPBITHS ceccu CoBeTa KBOPYM He 00ECTIEUMBAaEeTCA
WM ecim B xopae paborer ceccunm CoBera KBOPYM He OGECIIEUHBAEeTCH Ha Tpex
sacefanuAX NouapAnd, To CoBeT CO3BIBACTCA Uepe3 CeMb JHEH; C 3TOr0 MOMEHTa M
IO KOHIA JAHHOH CECCHMM KBOPYM COCTaBJsieT OOJIBLIMHCTBO YYacTHHKOB, IpeA-
CTaBJIAIOIINX KOMILUIEKCHOE GOJIBIIMHCTRBO roj10coB. IIpeacTaBUTeIbCTBO YUaCTHHKA
B COOTBETCTBUH C MyHKToM 2 cTareyu 10 paccmarpnBaeTcs KakK ero NpUCyTCTBHE.
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2) Kropym Ha JioGom 3acefaHuu HCHOJIHMTENIBHOTO KOMHTETA COCTABJISET
COJIBIIMHCTBO YYACTHHKOB, NPEICTABJIAIOIIMX KOMIUIEKCHOe GOJIBIIMHCTBO B JBE
TpeTH O0LUEro YMCIIA IroJIOCOB.

Cmamea 19
UCITOJIHUTEJIbHBIN TUPEKTOP U INEPCOHAIJ

1) CoBeT Ha OCHOBaHHH KOHCYJIbTALMi ¢ HICTIO/IHUTE/IBHBIM KOMHMTETOM Ha3Ma-
YaeT CHELMAIBHBIM OOJIBIIHHCTBOM rojIocoB HCIIOTHUTEIBHOTO JIMPEKTOPa. Y CIIOBHS
Hasnadenuss HMcnommurensHoro aupekTopa ycranaeimeaiorcst COBEeTOM B CBere
YCJIOBHH, KOTOpPbIE HDHMEHAIOTCA K HA3HAYEHHUIO COOTBETCTBYIOLUMX €MY IO HOJIK-
HOCTH COTPYHAHHMKOB MEXINPAaBUTEJIBCTBEHMBIX OpraHM3auuii CXOAHO C [JaHHOM
opranusanueit.

2) HIcrioNHUTENIBHBIA OHUPEKTOP ABJIACTCA I[VIaBHBIM  &JMHHHCTPATHUBHBIM
JOJDKHOCTHBIM JMLoM OpraHH3allMM M HeceT OTBETCTBEHHOCTh 34 BBINOJIHCHHE
JrO0BIX aIMHHHCTPAaTHBHBIX 00s3aHHOCTEH, BO3JIOXKEHHBIX HA HErO, MO IpeTBOpe-
HUIO B >KH3Hb CoraleHus.

3) HcnosHHTeJIBHBIE AUPEKTOP HasHAUYAeT NEPCOHAI B COOTBETCTBHH C IIPaBH~
J1amH, ycraHaBauBaembimu CoBeToM. IIpu paspaGoTke takux npasuia CoBeT yUUTBI-
BacT MpPaBWIa, NPHMEHSEMbIE K MOJDKHOCTHBIM JIMIAM MEKIPAaBHTEIbCTBEHHUBIX
opraHM3anmii, cxogHo ¢ ganuoit Opranusanues.

4) Hu HcnoyHUTeNbHEBIN JUPEKTOP, HH KAKON-JIMGO COTPYMHMK NEPCOHANA He
UMEeT HUKAKuX (DMHAHCOBBLIX WHTEPECOB B CaxXapHOH HNPOMBILUIEHHOCTH HJIH B
TOPIOBJIE CaxapoM.

5) HcnomHUTENBHBIA AUPEKTOP M HepCOHAJ HE 3anpaliiMBaioT H HE II0JIyYaroT
yKa3aHuUH OTHOCHTEJIBHO CBOMX 00s13aHHOCTeMt mo Hacrosimlemy CoriameHuio oT
KaKoro Ob! TO HYM ObLIO yYaCTHMKA WIJIM BJACTH, NOCTOpOmnHeH mins OpraHusauyu.
OHu BO3JEPYKHUBAIOTCA OT JIFOOBIX ACHCTBHIA, KOTOPBIE MOIJIH ObI OTPA3UTECA HA HX
MOJIOYKEHNM KaK MEXIYHApPOJHBIX MOJDKHOCTHBIX JHUIl, OTBETCTBEHWBIX TOJIBKO
nepen, Opranuzanueii. Kaxaplii y4YacTHHMK YBRXKAET CTPOrO MEXAYHAPOIHBIH
xapakTep o0s13aHMocTeli FICTIOJIHUTENLHOTO AMPEKTOPA ¥ MEPCOHAIA H HE IBITAETCA
OKAa3bIBATh 114 HUX BJIMAHWE IPH UCHOJIHEHHWH MMH CBOHMX O0sI3aIIHOCTE.

TJIABA IV. ITPUBHUJIETHH 1 UMMVYHUTETBI

Cmampva 20
IMMPUBUJIETTH 1 UMMVYHUTETHBI

1) Oprauvsauust ABJISETCA IOPHAHYECKUM JIMIIOM. B YaCTHOCTH, OHa HOJIb-
3YETCA NpaBOM 3aKJII0YaTh JAOrOBOPbI, MPHOOPETaTh H PACHOPSKATECA IBIXKHMBIM
H HEBH)KHUMBIM MMYIUECTBOM M OBITH MCTLIOM M OTBETYHMKOM B CyIE.

2) B xparuaiiuinit BOSMOMKHBIN CPOK I0OCJIe BCTYIUieHHs: B cury CorJialueHust
YUYACTHHK, HAa TEPPUTOPUH KOTOPOro NaxosATcA HelTpaibHbIe yupexxaeHua Opranu-
sauuu (MMEHYeMbIH B AajbHellieM « NPHHMMAIOIUAS CTPaHA-yYACTHHK »), 3aKJIIO-
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yaeT ¢ OpraHu3aimeif corjiauieHiHe OTHOCHTENIBHO CTAaTycCca, NPHUBHJIETHI H MMMYHH-
teroB OpraHusanuy, ee McrnonHuTeNnsHOro AUPEKTOpPA, HEPCOHAJA SKCIEPTOB U
npeAcTaBUTENEH YUaCTHHMKOB B Nepuojl UX NpeObIBaHHA HA TEPPUTOPUH NPHHH-
maromeil CTpaHbI-yYaCTHHKA B LIEJISIX BBINOJIHEHHUs CBOMX (DYHKIMII, HpHUEM 3TO
corjlauieHHe IOJIeIKUT yTBep kAeHn0 CoBETOM.

3) CornauleHue, npegyCMOTPEHHOE B IYHKTE 2 HACTOSIIEH CTAThy, HE SIBJISICTCS
cocTaBHOM yacThio CorjlauleHusi, i B HEM YCTAHABJIMBAIOTCS YCIIOBHA NpeKpalieHHs
ero JAeMCTBHA KakK OTAEJbHOr0O aKTa.

4) TIpaBUTEJIECTBO MPHHUMAIOLICH CTPaHBI-yYaCTHHKA, €CJIH MHBIE TTOJIOMKEHU
OTHOCHTEJIFHO HAJIOFOB He BKJIIOUEHBI B COrJIALLIEHHE, NNPEeNYyCMOTPEHHOE B IIYHKTE 2
HaCTOsILIEM CTaThH,

@) OCBOOOYKIAET OT OOJIOYKEHMsI HajoraMu OKJaJbl, BhIIUIauuBaemble OpraHH3a-
LIMEH €€ COTpYJHMKAM, 38 TEM HCKIIOYEHHEM, UTO 3TO OCBOOOKIECHHE HE pac-
NPOCTPAHAETCS Ha IpakJaH camoH HPHHHMAIOLIEH CTpaHBI-YYaCTHHKA ;

b) ocBoGo)kmaeT OT OGJIOKEHHSI HAJIOrAMHM MMYILECTBO, JOXOALI H APYTYIO cober-
BeHHOCTE OpraHusanmu. .

I'TABA V. ®HHAHCEHI

Cmamea 21
PUHAHCEHI

1) Pacxopnp! meneranuii 8 Cosere, upencrasuteiieit B FICnoHUTEIBHOM KOMU~
TeT€ W NpeAacTaBUTeNedl B J00bIX kKomuTerax CopeTa wm HCHOTHHUTEIBHOIO
KOMHTETA OILIAYHBAIOTCsI COOTBETCTBYIOIUMH YUACTHUKAMH,

2) AaMHHHCTPaTHBHBIE PACXOAbI B CBSA3H C BbInojHeHuem CoryamieHus orJia-
YHMBAIOTCS 33 CUET E)KETOQHBIX B3HOCOB, PasMepbl KOTOPHIX YCTAaHABJIHUBAIOTCA B
COOTBETCTBHM C IIOJIOXKEHMAMH CTaThu 22. OmHAKo, €CiM KaKoH-JIM60 y4acTHHK
TpefyeT NpefOCTaBJIeHMs CHEUMATBHBIX yCouyr, COBET MOMKET NPEIJIONKHTb €My
OIUIATUTh ITH YCJIyTH.

3) ITo agMMHHCTPAaTHBHBIM pacXojilaM B CBs3u C BbinosHeHuem CoraiueHust
BEIETCA COOTBETCTBYIOIAsST OTYETHOCTb.

4) dunancoBbIi rog OpraHu3alMy COBMNANAET C KOHTHHICHTHBIM I'OJIOM.

Cmamea 22

YTBEPXIIEHUE AIMHUHHCTPATHBHOI'O BIOJUKETA U YCTAHOBJIEHUE
PA3BMEPOB B3HOCOB

1) Bo BrOpoii momoBuHe Kaxkaoro ¢uHaHcoporo roma COBeT yTBEpPI)KHAET
agMHHMCTPaTHBHBIN Groker OpraHusanuH Ha clepyromuit (GUHAHCOBBIN Toj U
YCTaHABJIMBaeT PasMep B3HOCA KKAOrO YYaCTHHKAa B 3TOT GIOJDKET.
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2) Paamep B3HOCAa KaKHOrO YY4aCTHMKA B AJMHHHUCTDATHBHBIHR 6lofker Ha
Ka)KIbIH (PMHAHCOBBIH TOJ{ YCTaHABIMBAETCS NMPOMOPLMOHAIILEHO OTHOMIEHHIO YHCIIA
rOJIOCOB, KOTODBIMM DAacNOJNaraeT 3TOT YYaCTHHK B MOMEHT YTBEDMIECHMS aMHHH-
CTPAaTHBHOTO 010/DKETA Ha HaHHbI (PMHAHCOBBIH 'O/, K O0LIEMY UHCITY FOJIOCOB BCEX
y4acTHHKOB. IIpH yCTaHOBJIEHHH pasMepoB B3HOCOB T0JI0C2 KaXKIOrO YUYACTHHKA
NOACUMTLIBAIOTCA €3 yueTa BPEMEHHOIO JIMLIEHUSA KaKOro-JMG0 YyyacTHHMKA NpaBa
rojloca M 0Ge3 yuyeTa NPOM3BENEHHOTO B pe3yJIbTaTe 3TOr0 IepepacHpeneSICHUS
rOJIOCOB.

3) ITepBoHayabHBIH B3HOC JIIOGOro YUaCTHHKA, IPUCOEUHSIOMIErocs k Opra-
HHM3aLUMHN TI0CJIe BCTYHJIGHHs1 B cuity Coryamenusi, ycraHaBmBaetcs CoBeTom Ha
OCHOBE I'0JIOCOB, KOTOPBIMH OH OYZIET pacnoJiararhk, H CPOKa, OCTAIOLIETOCA X0 KOHIa
TEKYIero (HHAHCOBOrO TIoOMad, OMHAKO pasMepbl B3HOCOB, YCTaHOBJICHHBIE Ha
TEKYIMA HHHAHCOBBIN TOA, VIS APYIUX YUaCTHUKOB HE H3MEHSIOTCH.

4) Ecnu Corsamenue BCTynaer B CUiIy 6oJiee UeM 3a BOCEMb MECSIIEB IO Hauaia
NEepBOro IoJIHOro (PHHAHCOBOro roxa AeicTBHs1 Opranusaipm, To CoBeT Ha CBoe
NEePBOH CECCHM YTBEPIKAACT a[MHHHCTDATHBHBIN OIOJPKET Ma IepHoJ [0 Hayaia
MepBOro noJjiHoro (MHaAHCOBOro roga. B mpoTuBHOM ciiyyae nepBBIA aAMHHHCTpa-
THBHUBIA OIOZ[YKET OXBATHIBAET KAK NIEPBOHAYAIBHBIN EPHUOJ, TAK U MEPBBIA NOJHbBLH
¢GUHAHCOBBII rox.

Cmamva 23

VIIJIATA B3HOCOB

1) Bsmockl B aAMHHHMCTPATHBHBIN OIOMHKET HA KayKAbIH (PUHAHCOBBIA IO
MOZIIeXKAT YIUIaTe B CBOGOAHO KOHBEPTHPYEMOH BAIIOTE, U CPOK YIUIATBHI HACTYAeT
B NEPBBI AeHP HJAHHOTO (UHAHCOBOrO rOJA.

2) Ecnu no HCTEUECHHH ISITH MECALEB ¢ Hayana ()HHAHCOBOro rojia KaKoi-Jm6o
YUYAaCTHHK HE€ BBIIJIATHII CBOEIO MOJIHOIO B3HOCA B aJMMHHCTPAaTHBHBIH OIOMKeT,
HcnonuutensHbiil OUPEKTOP NpeijiaraeT 3TOMY YY4acTHHKY BBIIUIATHTH €r0 B
KpaTJaiiiumii Bo3amMOXHBIH CpoK. ECiIH mo HMCTeueHHM ABYX MECSLEB MOCJe 3TOro
obpamtenuss VICIIOJIHUTENIBPHOIO JUPEKTOpA MAaHHBIA YUAaCTMMK HE BBITUIAUMBAET
CBOEro B3HOCA, OH JIMLIAETCS Npasa rojioca B CoBeTe U B MICNOMHUTENBHOM KOMHTETE
JO TeX MOp, MOKa Ile BBIIUIATHT MOJHYI0 CYMMY B3HOCA.

3) YuacTHHK, BPEMEHHO JIMLIETIIEIH IIpaBa rojIoca B COOTBETCTBHII C IIYHKTOM 2
HACTOAINEH CTATBH, HE YTPAUHBAeT HHKAKUX APYCHX CBOMX IIPAB H HE OCBOGOMK-
JIaeTCsl OT KaKUX-1u00 cBoux obsa3artenscts no CornaleHH0, eci CoBeT HE HpUHH-
MaeT 00 3TOM DEIICHHE CIELHAIBHBIM OOJIBLIHHCTBOM rojiocoB. Ero 06s13aHHOCTL
BBIILIATHTE CBOH B3HOC M BBINOJIHSATE JIIoObIe Apyrue ¢unaHcoBble 00513aTeILCTBA
HO JaHHomy COrJIALUIEHHUIO COXPaHAET s,
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Cmambn 24

PEBU3US U OITYBIIMKOBAHHUE OTUETHOCTHU

B xpaTuafiiuMii Bo3MOMKHBLI CPOK NOCJIE OKOHUAHHs KAKAOro (HMHAHCOBOIO
roga CoBeTy IJIs1 YTBEPIKICHUA H OMyCJIMKOBAHUA NPENCTABIIAIOTCA IIPOBEPEHHBIE
ME3aBHUCHMBIMH GyXrajirepaMmH-pEBH30paMH OTYETHOCTb M GanaHc OpraHmsanuu 3a
IaHHBIHA (PUHAMCOBBIA ropx.

I'JIABA VI. OBUIME OBA3ATEJILCTBA YUACTHHUKOB

Cmampa 25

OBA3ATEJIbCTBA YUACTHHKOB

1) VuacTHHKM 0GA3YIOTCS NPHHHMATh TAKKE MEPBI, KOTOPbIe HEOOXOMMMBI JUISK
BBIIIOJIHEHHUSI HMM CBOMX 00513aTeJIbCTB 1o CorlameHHIo, U B MOJIHOM MEpe COTpyR-
HHM4ATh OPYT C APYTOM B OCYUIECTBIECHUH Leael CorialeHHs.

2) YyacTnuku OGsI3yIOTCS HPEROCTABJIAT, U BBICHLIATH BCE CTATHCTHYECKHE
IaHuble U MHGOPMALMIO, KOTOPBIE, KAK 3TO MOXKET OBITH OIIPENEsIENo B IpaBHIIax
NpoueRypbI, HeobxoumMbl OPraHU3alyH JJIs1 BBINOJIHEHUS €10 CBOMX (PYHKIRIA no
CornatueHuio.

Cmampsa 26

KOHTPOJIb OFBEMA 3KCITOPTA U MMITOPTA

1) CoBer moskeT B sr060€ BpeMA IMPHHUMATH MEPHI JJIA YCTAaHOBJIEHHS KOJIH-
YECTB Caxapi, IKCHOPTHPOBAHHBIX YYaCTHHKAMU Na CBOOOHBIN PEIHOK H MMHOPTH-
POBaHHBIX HMH CO CBOOOAHOIrO PBIHKA. JTH MEpEI MOCYT BKJIIOUATh BBIAAYY CBHHC-
TEJILCTB O IPOMCXOXKAEHMH TOBapa M IAPYIMX IPY30BBIX WM SKCHOPTHEIX JIOKY-
MEHTORB.

2) CoBeT MOXKET CHEHANBHBIM OOJIBIIHHCTBOM I'OJIOCOB PEIIMTD, UTO Ha 9KCIIOPT
MJIN HMIIOPT Caxapa YYaCTHHKAMHM DAaCIPOCTPAHAIOTCS TAKWE CBA33HHBIE C JIOKY-
MeHTarel mMephbl, KOTOphIE OH MOXKET HPUHHUMATh B COOTBETCTBMM C ITYHKTOM 1
HacTosIIICH eTaThH.

Cmamba 27

HOPMbBI, PET'YJIMPYIOUIUE YCJIOBUA TPY.IA

VyacTHuKH 06ecrieunBarOT COOMIOMEHHE CIIPABEIJIMBAIX HOPM, DErY/MPYIOMHMX
YCJIOBUA TPyAa B MX CaxapHOM NpOMBILUIEHHOCTH, H, IO MEpE BO3MOXKHOCTH,
CTPEMATCA MOBLIILATH YPOBEHb MKU3UH CEJILCKOXO3AHCTBEHHPIX M HPOMBILLUIEHHBIX
pabounx, 3aHATHIX B Pa3IMYHBIX OTPACJIAX IMPOM3BOJCTBA Caxapa, M IPOHM3BOMOM-
Teseit caxapHOro TPOCTHHKA M CaXaproH CBEKJIBI.
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I'JIABA VII. OCOBBIE OBA3ATEJIBCTBA HMITOPTHUPYIOIHUX
YUYACTHHKOB U IPYIMX YYACTHHKOB,
KOTOPBIE UMITIOPTHPYIOT CAXAP

Cmamoa 28

3AIIMTA SKCIIOPTHPYIOIUX YYACTHHKOB OT ITOCIEOCTBUH
9KCIIOPTA HE YYACTBYIOUINX B COrJTAIIEHHUU CTPAH

1) Jlna Toro uro6el He yyacTByroume B CoIvIallieHUH CTPaHbI He MOTLIIH IOJTy-
4yaTh MPEUMYLIIECTB 32 CUET YYACTHHKOB, KOKJIBIH YUAaCTHHK OGA3YETCS B KOKIOM
KOHTHHIM€HTHOM TOXY:

a) He JOITYCKAaThb HMIIOPTA Caxapa M3 HEYYACTBYIOILMX CTDAaH, B3ATHIX BMECTE, B
KOIMYECTBE, KOTOPOE B 1IeJIOM NPeBHILIAET CpeAHNI 00 beM HMITOPTA U3 HEYYacT-
BYIOILIIMX CTPaH, B3ATBIX BMECTE B TEUEHHE TPEXJICTHero repuoaa 1966-1968 rr., u

b) sanperuTs BeCh HMIIOPT caxapa M3 HEyYaCTBYIOLMX CTpPaH, eCJIi H KOT[a Mpe-
obs1afarolias LieHa HIYKE YPOBHsI, YKa3saHHOIO B MOAIYHKTE 2 « j » cTaThH 48.

2) OrpaHnyeHue u 3anpelleHne, yCTaHOBJIEHHbIE B ITYHKTe 1 HacToAet cTaThu,
He NPUMEHSIOTCA K HMIOPTY caxapa, 3aKyIUIEHHOrO :

a) A ne’lell MOMIYHKTA « a » 3TOrO IMYHKTAa B TeUeHHe JIIo60ro repHoma, Korna,
B CHJIy IOJIOYKEHMIT moAnyHkTa 2 « d » cTaTh 48, KOHTHHIEHTHI YTPAaUHBAIOT
CHITY, H

b) pns nenefi mogmyHKTa « b » 3TOro MyHKTa — BIUIOTH 4O MafeHMs npeobagaro-
IeH 1IeHBI HIDKE YPOBHS, YKa3aHHOIO B IOAIYHKTE 2 « j » cTaThbu 48, mpH
YCJIOBHMH, YTO COOTBETCTBYIOLIME yUaCTHHK yBefomiiAeT COBET O TAKHX 3aKYIIKaX.

3) T'oxgbl, yKasaHHbIE B HONIYHKTe 1 « a » HacTosmed CTaTBH, MOI'YT H3Me-
HsaThcsl COBETOM B OTHOLICHHH JIIOGONO0 YYacTHHKA IO IpockBe 3TOro yyacTHHKa,
ecym CoBeT NMPH3HAET, YTO JJIA TAKOro M3MEHEHHS HMEIOTCA OCOOble OCHOBAHMSA.

4) B TeueHue nepBoro roxa AeticrBusa CorjalieHus H A0 TeX IOp, HOKAa yJyacT-
HHUKH, KOTOPBIE€ HMITOPTHPYIOT caxap, He NPUMYT Ha ceGst 06A3aTeNIbCTBA B CBA3H CO
CBOEH PE3KCIIOPTHOMN TOProBiieli B COOTBETCTBHH C IMYHKTOM 1 HacTosIei CTaThH,
TAKHE HMIIOPTEPBI H 3KCIMOPTEPBI, HOCTAaBIAIOIIME MM caxap JJisi PesKCnopra,
YCTaHaBIHUBAIOT MEMXIY Cco0OH NMpoLeayphbl, KOTOPbIE I'ApAaHTHPYIOT MOAAEpIKAHUE
HX Pe3KCIIOPTHOM TOProBJIM M IOCTABKH UM caxapa SKCIOPTHPYIOIMMH YYaCTHHKAMH,

5) JIro6oit yUaCTHMK, KOTOPBI CUHTAET, UTO OH HE MOYKET INOJIMOCTHIO BBITION-~
HHUTH CBOH 00A3aTeJIbCTBA 110 HACTOALNEH CTaThe H YTO 3TH 06s3aTesbeTBa HAHOCHT
HWIM YrpOYKAalOT HAHECTH YIep0 ero PesKCIOPTHOH TOProBJle CaXapoM HJIM €ro
TOProBJIe MPOJYKTaMH, COAEPIKALLMMH caxap, MOYKET GBITh OCBOGOMJIEH OT BBINOJI-
HEHHA CBOMX 00A3aTeNIbCTB 110 IYHKTY 1 HacToswel CTaThl, HpUJYeM CTEHEHD TAKOTO
O0CBOGOYKAEHHUA OT 00A3aTENILCTB ycTaHaBauBaerca COBETOM CIELHAJIBHBIM GOIDb-
IIMHCTBOM rosiocoB. CoBeT B CBOMX IIPaBIUIaX HpONEAYpb! onpefAeisier o6CTos-
TEJIBCTBA M YCJIOBHA, IPH KOTOPHIX YYaCTHHKHM MOIYT OCBOGOMIATHCS OT BBIIOJIHE-
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HHsI CBOMX 00SI3aTENIBCTB € YUETOM HCKIIFOUHTESIBHBIX WM CPOYHBIX O0CTOSTEIIBCTB,
KOTOpBIE BO3HHUKAIOT B XOHe OOBLIUHOM TOPrOBJIH.

6) CoBeT B CBOMX NpaBHJIaX NMPONEAYPH! YCTAHABIIMBAET IOPANOK MOATOTOBKH
U MpeACTaBJICHUA IOKIIAKOB KakAoM ceccmu CoBeTa B BCEOOREMIIIOLLETO JOKIIAMAA
10 3aBEePLIEHHH KKAOTO KOHTHMHICHTHOrO rojia, B KOTOPBIX 32 HEPHOJ, OXBaTbl-
BaeMblif KOKABIM KOKJIAIOM, OYIeT, B YaCTHOCTH, YKA3aHO
a) KOJIHMYeCTBO Caxapa, 3KCHOPTHPOBAHHOIO HEYUACTBYIOIIMMH CTPaHaMH BO BCe

[YHKTH! Ha3HAueHUs ; U
b) KonumuecTBO Caxapa, MMHOPTHPOBAHHOIO YYACTHMKAMM H3 HEYUYaCTBYIOLIMX
CTpaH.

7) Jxo0oit MMITOPT y4acTnuKa U3 Kakoi-nu6o HeydyacTBYIOILEH CTPaHbl CBEpX
KOJIMUECTBA, UIMIIOPT KOTOPOI'O €MY PaspelieH B COOTBETCTBHMH C HACTOSLLEH CTaThel,
BBIUNTAETCA M3 TOrO0 KOJMMYECTBA Caxapa, KOTOPBIA 3TOT YYACTHHK MOT OBl IpH
OGBIYHBIX YCIOBMSIX MMIIOPTHUPOBATE B CJIEAYIOLIEM KOHTHHIEHTHOM TOXY, €CIH
CoBer HEe IPUHUMAET WHOIO PEUICHUSA .

8) Coger B TeueHue 45 gHell ¢ nayaa KOMTHHIEHTHOrO rofia 0CBOGOYKIacT Ha
IaHHBIH KONTHHIECHTHBLIH IO SKCHOPTUPYIOUIMX VYAaCTHHMKOB OT HX O0S3aTENIBCTB
mo crartbe 30 Iepel MMNOPTHPYIOHUMMH YUAaCTHUKAMH, KOTOpBIE HMEIOCTATOUHO
YXOBJIETBOPHMTENILHO BBINOJHWIM B NPEALICCTBYIOLIEM MOy CBOH 0053aTeIbCTBA 10
HaCTOAIIEH CTaThe,

Cmamen 29
COTPYIOTHUYECTBO NMMIIOPTEPOB B MEPAX IIO 3AIIUTE IIEHBI

B tex caryuanx, korga CoBeT CUMTAET 3TO Lieecoo0pasHBIM, OH IaeT pEKOMEH 12~
MM YYaCTHMKaM, KOTOPbIE MMIIOPTHPYIOT Caxap, OTIHOCHUTENHLHO HyTeH I CPejCTB
OKa3aHHUsI COACHCTBUA SKCIOPTHPYIOIINM YUACTHHKAM B UX MEPOIIPHATHAX , HANPaB-
JICHHBIX Ha TO, YTOObI 0GECTIeYNTE NPOJAXKY CaXapa IO IIeHaM , KOTOPBIE COrJIacyoTCA
C COOTBETCTBYIOIIMMH IOJIoXKeHUuAMY CorJiamenys.

TJIABA VIII. OCOBBIE OBA3ATEJILCTBA 3KCITIOPTHPYIOIINX
YYACTHHKOB

Cmamsa 30
TAPAHTHUU IIOCTABOK U OBSI3BATEJILCTBA IIO ITOCTABKAM

1) Bo Bcex ciyuasx, KOrja Ipeofsafaroliasi [eHa IPeBBILACT YPOBEHE,
YKa3aHNbI B HOAITYHKTE 2 « j » CTaThH 48 , SKCIIOPTUPYIOLLME YUaCTHUKH 00A3YIOTCS,
He Hapymas TPaguIIHOHHOH CTPYKTYPBl TOPrOBJIM MEXXY 3aMHTEPECOBAaHHLIMH
YUYaCTHMKAaMH, U B IIpefesiax, YCTaHOBJIEHHBIX AeHCTBYIOLUMMH SKCIIOPTHBIMH KOH-
THHI'€HTaMH, IPEeAIarath HMIIOPTHPYIOIIMM YYacTHMKaM CaXxap B KOJIMUECTBAX,
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IOCTAaTOYHBIX JUJIA YAOBJIETBOPEHMSI MMH CBOMX HOPMAaNBHBIX IIoTpeGHOCTEH B
HMIIOPTE CO CBOGOIHOrO PBIHKA.

2) a) Uepe3s AecATs OHEU MOCie TOro, Kak npeotiagaomas 1ieHa oJHHMAETCSA
Bole 4,75 11eHTa 32 PYHT, caxap, XpaHUMbLH B KayeCTBE MHUHHUMAJIBHBIX 3a[4COB B
COOTBETCTBHY C NOJIOYKEHMAMHU CTaThi 53, BBICBOOOYKIAETCS M3 3aIacOB M Ipejija~
raeTca JJIA HeMEUICHHON MNpOAaYKM M OTIPY3KH HMIIOPTHUPYIOLMM YYACTHHMKAM.
Ecnu CoBeT He npHHHMaeT HHOI'O pellleHHsT, KOJIMYECTBO caxapa, BbICBOGOAaeMOro
Takum 00pasom M3 3amacoB, cocraBisieT 509, oflero KonMM4YecTBa, XpaHUMOLO B
3amacax Ha 3TOT MOMENT B COOTBETCTBHHM C IOJIOIKEHUSIMH CTAaThH 53.

b) Uepes mecsith gHeit mociie TOro, Kak nmpeoGiiafaromias Lena MOqHAMACTCS
Bbiie 5,00 neHTOB 3a (OYHT, BCe OCTAJIBHOE KOJMYECTBO Caxapa, XpaHMMOro B
3anacax B COOTBETCTBHH C MOJIOXKEHUSAMH CTAaThH 53, BLICBOGOYKAETCA U3 3aMacoB U
MpeJaracTcst JAJIA HeMeJUICHHOH HPOHaKM M OTrPY3KHM HMMIIOPTHDPYIOIUM yd4acT-
HHUKam, eci COBeT CreHaJbHBIM GOJIBIIMHCTBOM FOJIOCOB HE MPUHHUMAET HMHOIO
PpeLIeHHA.

3) Eciu npeoGaparoinas 1ieHa npeBhIuaeT 5,25 nenTa 3a GyHT, SKCIOPTHPYIO-
1ye YJaCTHHKH TPEROCTABJIAIOT HMMIIOPTHPYIOUIMM YYaCTHHKaMm IIPHOPHTET Ha
PaBHBIX KOMMEPYECKHX YCJIOBHSX Iepex He ydacrBylomiumu B CorJiallleHHH CTpa-
namMy BO BCeX NPEIUIOYKEHHAX Caxapa 1A HPOJaXKu Ha CBOOOMHOM PBIHKE, CHeJIaH-
HBIX B IIEPUOJ,, KOrAa Npeobiiafaiollasi 1ieHa npesblaer 5,25 neHTa 3a (yHr.

4) a) Ecnu, HecMOTpsA I1a [OJIOOKEHUST IIYHKTa 2 HACTOAILEH cTaThu, nmpeobia-
Jaromyas 1ieHa npeBbimaet 6,50 1ieHTa 3a QYHT, KOXKIbIi HMIOPTHPYIOIHUI YYaCTHHK
HAMEeT MpaBO IO CBOEMY YCMOTPEHHIO MPH YCJIOBHH COOJIIOMEHHUS IIOJIOXKEHMit
nyHkra 7, nognyHkTa 8 « b » u mynxroB 10 u 12 nacTosiuieit CraTex 3aKynarth caxap
Y KOKIOro M3 3KCIOPTUPYIOLMX YYACTUHKOR, SBJISIOIUXCHA €r0 TPaJHLMOHHBIMU
[IOCTABILMKAMH, 110 LieHaM, He NPEBbILAIOIHM 3KBHBAJICHTA LEHDI, 110 00sI3aTe/LCT-
BaM B OTHOLLIEHHH TIOCTABOK B KOJIMYECTBE, ONPEHE/IAEMOM CIEXYIOLIMM 00pa3om:;

i) ecsm mpeobnajamoluas LieHa MONHMMAETCH Bhiwe 6,50 uewra 3a ¢yHT B
TeYyeHHE YETBhIPEX MECSIEB, NPpeqUIECTBYIOLHX COOTBETCTBYIOLEMY KOH-
TUHTEeNITHOMY TCOXRY, WM MNPEBBINIAECT 3TOT YPOBEHb II0 COCTOSHHIO Ha
1 cenTs6ps roAa, MPEALLIECTBYIOIETO COOTBETCTBYIOILEMY KOHTHHI€HTHOMY
rORY, — OCTAaTOK OCHOBIIOrO 00513aTENBCTBA ;

ii) ecnu mpeobGnaparolas neHa nogHHMaeTcs Bbime 6,50 nenra 3a ¢yHT B
TEYEeHHUE NEPBOro KBAapTajia COOTBETCTBYIOIEr0 KOHTHUHIEHTIIONO Iofla MM
NPEBBIILIAET 3TOT YPOBEHB 10 COCTOSHHUIO HA IEPBBIH JeHb NAHHOIO KOH-
THHICENTHOrO rofia, — 75%, 0CHOBIIOro 06A34TEJIBCTBA WM OCTATOK OCHOB-
HOTO 00s13aTeJILCTBA, B 3aBHUCHMOCTH OT TOIO, KAKO€ M3 3THX KOJIMYECTB
OKaXKETCA MEHBIIIHM ;

iii) ecymm mpeoGnagarolas LeHa MOJHMMAETCA Bbiue 6,50 neHTa 3a GYHT B
TeyeHHe BTOPOro KBapTajia COOTBETCTBYIOUIETO KOHTHHICHTHOIO rofa HiIx
MPeBBIIAET 3TOT YPOBEHH 10 COCTOSHUIO HAa | ampesist JAaHHOTO KOHTHH-
reHTHOro ropa, — 509, oCHOBHOro 06s3aTe/IbCTBA HJIH OCTaTOK OCHOBHOI'O
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0053aTeNbCTBA, B 3aBHCHMOCTH OT TOI0O, KaKO€ H3 3THX KOJIMUECTB OKa-
IKETCS MCHBILIHM ;

iv) ecmu mpeoGnajarolas Hena noAHMMaeTcA Bbiue 6,50 nenra 3a ¢yHT B
TEeUEHHE CENBMOr0 MJIM BOCHMOIO MECALA COOTBETCTBYIOIIET0 KOHTHHIEHT-
HOI'0 IO/1a MJIX IPEBBILUAET STOT YPOBEHb I[T0 COCTOSTHHIO Ha 1 MI0JIst RaHHOI 0
KOHTHHI'€HTHOI0O roja, — 259, ocHoBIOro 0GS3aTECNIECTBA HJIM OCTAaTOK
OCHOBHOI'0 00f13aTEJILCTBA, B 3aBHCHMOCTH OT TOIO, KAKOE M3 3THX KOJIH-
YeCTB OKAXKETCA MEHBIIHM ;

v) ecin mpeoGnajaroas IeHa nogHuMaercsa BbHue 6,50 ueHra 3a ¢yHT B
TEUEHNE HOCJIEAHNX YEThIPEX MECALIEB COOTBETCTBYIOIEI0 KOHTUHICHTHOI'O
rojia WJjH NPEBBINIAET 3TOT YPOBEHH 110 COCTOSIHUIO Ha 1 CEHTAOPA RAHHOIO
KOHTHHI'€HTHOIO rojja, o6GA3aTeJIbCTBO IO NMOCTAaBKaM PacHpOCTPaHAETCS
Ha CJIEAYIOLMH KOHTUHICHTHBIH TI'OJf B COOTBETCTBHHM C TIOJIOYKEHHSIMH
TNOMITYHKTAa 4 « a » « i » HacrosweH CTaThH.

5) B HacTosuelt cTaThe :

i) « SKCOPTHUPYIOMIT YYACTHMK, ABJSIOUMACA TPAAUUHMOHHBLIM HOCTAB-
HIMKOM », O3HAYaeT IKCIOPTHPYIOLIErO YYACTHHKA, KOTOPBIH SKCIIOPTH-
poBaJ caxap yepe3 CBOOOJHBIN PBIMOK COOTBETCTBYIOIIEMY HMHOPTHDYIO-
LMYy YYaCTHUKY B TeueHue NpPEALIAYIIMX IBYX KaJeHHAapHbIX JIET, a
« UMIOPTHPYIONUH YUYACTHHK, SIBJIIIOIMIACS TPAIHIMOHHBIM TNOKYIATe-
JIeM », UMeeT COOTBETCTBYIOIIee 3HAUCHHUE ;

ii) « OCHOBHOE 00513aTENILCTBO » IS BTOPOro H KAXKIOrO CIEMYIOLIErO rofa
IeticrBus CorvlanieHust 0O3HAUaeT CpeHee KOJMYeCTBO caxapa, SKCHOPTH-
POBaHHOIO uepe3 CBOGOAHBIN PBIHOK SKCIIOPTUPYIOIHM YUACTHHKOM COOT-
BETCTBYIOLLIEMY HMHIOPTHPYIOIEMY YYAaCTHHKY B TeYeHHe NPERbIIYLUHX
JBYX KaJICHOAPHBIX JIET;

ili) « ocTaTox OCIOBHOIO 00SI3aTENILCTBA » O3HAUAET OCHOBHOE 00s3aTENbCTRO
MHUHYC J}000€ KOJIMYECTBO caxapa, KOTOpOE€ YYaCTHMK B TEUYCHHME COOT-
BETCTBYIOILLIETO0 KOHTHHIEHTHOIO IOfa Y)Ke€ OTIPY3WJ WM 00A3ascs
OITPY3HUTh HO IleHaM, SKBHBAJICHTHBIM IL[€HE, 10 O0A3aTesIbcTBaM B OTHO-
IIEHNH TIOCTABOK MJIM HUYKE STOrO YpPOBHsA;

iv) « ueHa no 00sA34aTeNBCTBAM B OTHONICHHM IIOCTABOK » SKBHUBAJIEHTHA
YIIOMAHYTOH B NMOONYHKTE 4 (4 » HACTOAIIEH CTAThH LieHe Ha caxap-Chipel]
Ha 0ase rnossrpu3armu 96 rpagycoB, Ha Gasze (o0, HaBasoM, BKIIIOYas
IITHBKY, nopT KapuGckoro Gaccedna. OpmHaxo J11000# SKCHOPTHPYIOLIAN
YYaCTHMK MOJKET 3alpailinBaTh 00jiee BBICOKYIO LIEHY Mo 00s3aTebcTBam
B OTHOIICHUY TIOCTABOK, €CJIM OH MOJKET JIOKa3aTh, UTO B JAHHBIH MOMEHT
OH HMMeeT HPaBO Ha TAKYIO NOBBHIICHHYIO IleHY B COOTBETCTBHH C OJHHM H3
CHENMATIBHBIX COrJIAIIEHMH, 0 KOTOPhIX FOBOPHUTCA B IjaBe X.

¢) lena Gemoro wm padhMHUPOBAHHOrO caxapa, NPEJOCTABIIAEMOro IS
3aKYTIOK B COOTBETCTBHHM C IOJIOXKEHHSAMH HACTOSILErO IyHKTa, MOXKET BKJIIOUATH
pasymHyio HagGaBKy Ha o6paGoTky.
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5) O6s3aresbcTBa MO MOCTABKAM KAaKOMY-JIMGO MMIIOPTHMPYIOILEMY YUAaCTHUKY
HE JOJDKHBI BBINOJHATECS TaKUM o0pa3oM, uToObl B pesyibrare ofimil o6Bbem
MOCTABOK 9TOMY YYaCTHHKY B TE€UEHHME COOTBETCTBYIOLLErO0 KOHTHHIEHTHOI'O roja
MPEBBIIA €r0 HOPMAJIBHbIE HOTPEOHOCTH JUISI HY>KA BHYTPEHHETO NOTpe6JIeHHA H
PESKCIIOPTa, KOTOPHIH ofecreurBaeT HOPMAJIBHOE TEKYLLeE BHYTpeHHee roTpebiieHne
ADYTrHX HMIOPTHPYIOIMX YYacCTHHKOB.

6) Hu oT 0HOIO M3 IKCIIOPTUPYIOLIMX YYACTIIMKOB HENb3sA TpeGoBaTh, YTOORI
OH MOCTABJISUT caxap B COOTBETCTBHM C HACTOALLEH CTaTheH TakuM 00pa3oM, TaKOro
KOJIMYECTBA WJIM B Takoi (opme, KOTOpble HECOBMECTHMbBI C €r0 HOPMAJIbIOH
TOProBOH INPAaKTHKOH MM C MMEIOIMMHCA y HEro 3amacamH caxapa pasjIM4HOro
KayecTBa M BHJIA, MPeJHA3HAUEHHOTO Ha 3KCIIOPT.

7) Ecrnm KaKoif-JM60 MMIOPTHPYIOLMH YYaCTHHK HE OCYIIECTBHT ITOJHOCTBIO
CBOEro npapa Ha 3aKyNKy Caxapa MO CBOEMY YCMOTPEHHIO COIJIACHO KaKOoMy-JIHGO
TIOJIOYKEHHMIO MOMITYHKTa 4 « a » HacToAlIei CTaThH B TEUYEHHE TPHMAUATH JHEH C
MOMEHTA BCTYTUIEHHs B CHJIy STOTO MOJIOXEHHSA, COOTBETCTBYIOLIHE 3KCHOPTHPYIO-
UM YYaCTHMK OCBOOOMAAETCS OT BBHIMOJMEHHMsT OCTAJIBHOW 4acTH CBOMX 06s3a-
TEJILCTB MO MOCTABKaM 3TOMY HMMIOPTHPYIOIEMY YUYAaCTHHKY COLJIACIO JaHHOMY
TOJIOXKEHNIO Ha OCTABIUYIOCSI YacTh COOTBETCTBYIOILLEIO IIEPHOJA.

8) a) ITonoxeHus nyHkToB 1 ¥ 3-7 BKIIOUHTENBHO MACTOALIEH CTATHH IpH-
MEHAIOTCA K MMIIOPTUPYIOIUMM YUYaCTHHKAM, KOTOPBIE 3KCIIOPTHPYIOT Caxap, TaKUM
e 06pa3oM, KaK OHU IIPUMEHAIOTCS K 3KCHOPTHPYIOLMM YUaCTIIHKaM , IPH YCJIOBHH,
YTO B CJIy4a€ PE3KCIOpTa KOJIMUECTBA caxapa, NPEeNOCTaBJIAECMbIE [JIsI 3aKYIOK,
MPONOPLIMOHANIBHEI [IOCTABKAaM, KOTOPbIE COOTBETCTBYIOILHE HMMIIOPTHPYIOLHE
YYaCTHHKH MOJIy4alOT OT YYaCTHHKOB COIVIACHO MOJIOXKEHHAM HACTOSLLEH CTaThH.

b) TTonokeHNA NMPeABIAYLLETO MOMIYHKTA MPUMEHAIOTCA TAKXKE K PE3KCIOPTY
caxapa 3KCIOPTHPYIOLMMH YYaCTHHKaMH.

9) Coser cosgaer Komurer mo o6sa3aTesbCcTBAM B OTHOILUEHMM IOCTaBOK JUIS
obecrieueHUs YIOPANOYEHHOTO H CIPABEJIMBOLO IIPIMEHENHMS TI0JIOMEHHIH HAaCTO-
meii crate. IToT KomMureT B KparTuaifiuii 10 BO3MOXKHOCTH CPOK PacCMaTpUBaeT
pexomeHmanmy CoBETY OTHOCHTENIFHO TAKHUX MEP, KOTOPbIE MPEACTABIISIIOTCA Heo6-
XOJHUMBIMH JIJIs1 JOCTMIKEHHUSA Liejiei HacToslell CTaTh B COOTBETCTBHH C MPHHATOMN
NMPOLEXY PO MOPCKMX NEPEBO3OK M 3anpolark. B wactHocTH, 3T10T Komurter mosxcer
PEKOMEHIOBATH
a) npegocTaBsienye MHGOPMAIMH, HeOOXOAUMOM M1 3((PEKTUBHOIO BHIMOIHEHUA

00/3aTeJILCTB B COOTBETCTBHH C HACTOAILEH CTAThEI ;

b) npouenypsi, obecneunBaronme 3dbexTHBHOE TPUMEHEHHE MMOJIOXKEHHH HaCTOA-
e CTaThM K YY4CTHHKAM, KOTOPBIE UMIIOPTHPYIOT Caxap, Pe3KCIIOPTHPYEMBbIii
HMIIOPTHPYIOIHMH YUaCTHHKAMH ;

¢) cpelacTBa KOPPEKTHPOBAaHUSA OTHEJIBIIBIX OOSA34TEJIHCTEB B OTHOLUEHHHM MOCTABOK
0e3 u3meHeHHA oOIero oobema 00s3aTeILCTB KAKOro-JjH00 3KCIIOPTUPYIOLLEro
y4acTHuKa 6e3 okasaHHA BO3feHcTBHUA Ha obwwmit 00bem 003aTENLCTB B OTHO-
LIEHHH J000T0 MMIIOPTHPYIOLErO YYaCTHKA B LEJISIX MPHUBEACHHA UX B COOT-

Neo 9369



194 United Nations — Treaty Series 1969

BETCTBHE C PEAJIbHBIMH 3aTPYAHEHHMSIMM B MOPCKHX IEPEBO3KaxX WIH B 3anpoja-
YKaxX WIK C IOCJIEHMMH U3MEHEHUAMU PBIHOYUHOM NPaKTHKH ;

d) tpoueaypb! 0630pa NpHMeHEHNA HACTOALLEH CTATHH ¥ MOATOTOBKH JIOKJIAZIOB IO
3TOMYy BOIIPOCY;

e) NpouedyD YCTAaHOBJIEHUA 3KBUBAJICHTHBIX LIEH BO UCIIOJIHEHHE NTYHKTa 4 HACTOSA-
el CTaTh NMPUMEHUTEJIPHO K TOPLOBJIE MEXJY PA3JIMUHBIMH YUacTHHKaMH.

10) Ecan kakoi-In6o SKCIOPTHUPYIOIIMI yUacTHMK HE MOXKET B KaKom-~JIHGo
KOHKPETHOM KOHTHHI€HTHOM TIOAY IIOCTABHTh HMMIIOPTHPYIOIMM Y4aCTHHKAaM,
SIBJIAIOIUMCS €70 TPAAULMOHHBIMH HOKYIIATEJIAIMH, B3ATBIM BMECTE, NOJIHBIH 00BbEM
€ro OCHOBHBIX 00513aTeJIECTB, OH KaK MOXKHO paHblue nHbopmupyer 06 atom CoBerT.
ITocne paccmorpeHHst1 Bcex obGcroaTesibetB CoBeT pacHpelielisieT caxap, KOTOpPbIi
MOYKET OBITh IIOCTABJIEH COOTBETCTBYIOIIMM 3KCHOPTHPYIOIHM YUACTHUKOM , MEYKILY
HMIIOPTHPYIOIMMH YYaCTHMKAMH, SBJIAIOIIMMHCA €r0 TPaJUUMOHHBIMHM ITOKYIa-
TEJISIMH, B COOTBETCTBHM C TAKHUMM KPHTEPHsIMH, KAaKHE OH MOIKET CUECTh LeJIeco-
OOpAa3HBIMM.

11) JIro6oit yyacTHHK, KOTOPBI CUMTaeT, UTo 00A3aTENIBCTBA, BHITEKAIOIME U3
HacTosileH CTaThl, He BBUIOJHAKOTCA, MOXKET HanpaBUTh HpejactaBieHne B Coser.
Bes ymep6a 1y nosnoskeHuit cratbu 58 CoBeT paccMaTpuBaeT TAKKe NpefiCTaBIIeHHsT
B KOHCYJGTAIlMM C 3aHHTEPECOBAHHBIMH YUaCTHHKAMH U JAeT TaK{e PEKOMEHJIAIMH,
KOTOPBbIe OH CUMTaeT LeSIeCOO0pasHBIMU.

12) OGsazaresnbcTBa, NMPHUHATBHIE SKCIOPTHPYIOLMMH YYaCTHHKAMHM COIJIACHO
HaCTOALeH cTaThe, JNOIOJNHAIOT X MpaBa M 0643aTe)IbCTBa B COOTBETCTBHH CO CIIe-
IMAJIBHLIMM COIVIALUICHHSIMH, YIOMSIHYTHIMHM B IJIaBe X, COBMECTHMBI C STHMMH IIpa-
BamH M 003aTeJIbCTBaMH M HE HapYLIAKOT HIIM YIIEMIIAIOT HX.

13) OGsn3aTensCcTBa B OTHOIIEHHH IIOCTABOK B COOTBETCTBHH C HAacTOALUEH
cTaThell He PacnpoCTPaHAKOTCSA Ha CIIEAYIOLME PasBUBAIOINECS CTPaHbl, He HMEKO-
e BBIXOJIa K MOpIo: BoymBus, Ilaparmait n Yranma.

14) OpmHako HMKaKO€ IOJIOKEHHE HACTOAIIEH CTAaThH HE 06A3BLIBAET IKCIIOPTH-
PYIOILLETO YYacTHHKA Ha Bocrounom nobeperxse FOyxHON AMepUKH NPHHUMATD LIEHY
o 06s3aTeNnsCTBaM Hinke 6,50 neHTa 3a dyHT 32 caxap-ceIpell Ha §a3e NosIpU3aIuy
96 rpaaycoB, Gaze (00, HaBaJIOM, BKJIIOYAs LUITHBKY, HOPT CTPaHbI IPOUCXOYKICHUS

Cmamva 31

VCJIOBHUA ITPOTAKH CAXAPA HE YUACTBVIOIMM B COI'JIAIIEHWH CTPAHAM

1) DKCnopTUPYIOIIKE YYACTHUKK HE MPOJAIOT Caxap Ha CBOOOMHOM PBIHKE He
yuactByiompm B COrjlameHHH CTpaHaM Ha YCJIOBHAX, KOTOPhIE B KOMMEPUYECKOM
oTHOmEeHHH OGoJjiee GJIATONIPHUATHBI, YEM YCJIOBHsS, KOTOPBIE YUYaCTHUKH I'OTOBBI
OJHOBPEMEHHO TIPEIOMKHUTh YUAaCTHHKAM, HMIIOPTHPYIOIIMM caxap cO CBOGOIHOro
PBIHKA, C Y4YeTOM HOPM&JIBHOH TOProBOil NMPaKTHKH W TPaJHIUOHHBIX TOPTOBBIX
COTJIAILEHHE U IOJIOXKEHMIt cTaThu 28.
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2) JIroGoi yyaCcTHHMK, KOTOPBI MMIOPTHPYET caXap CO CBOGOIHOTO PHIHKA H
MMEET OCHOBAHUs IOJIAraTh, YTO 3KCIOPTHUPYIOIHH YYaCTIIMK HE BBIMOHUII CBOUX
006513aTeNIBCTB 10 MyHKTY | HacTOsIEeH CTaThd, MOXKET NMANpaBJIATh MPedCTaBICHHSI
HcnommuressHomy aupexTopy. Ecim nocjie KOHCYJIBTALlMH C 3aHHTEPECOBAHHBIMU
yuacTHHKami McnosHuTebHBIH QUPEKTOP CUHMTAET, YTO HEOOXOMMMBbI JaibHeMe
MEPBbI, OH MOYKET NPUHATH JII00bIE MEPbl, KOTOPBIE CUHTAET I1€J1eCO00PasHBIMHU JIJIs
peleHust BOMpoca.

3) Hukaxoe Hos10)KeH¥e HACTOSIIIEH CTATEH He MPENsATCTBYET NPeI0CTaBIEHUIO
KaKHMM-JIM00 SKCNOPTHPYIOIHM YYacCTHUKOM GoJsiee GArompUsTHBIX B KOMMEp-
YECKOM OTIIOMICHNM YCJIOBHI Pa3BHBAIOIIUMCH MMIIOPTHPYIOILHMM CTpaHam.

Cmamba 32
OBA3ATEJIBCTBA B OTHOIIEHHNHU KOHTUHI'EHTOB

1) Kakapii sKCopTHPYIOIMHA YUaCTHHK 06eCneurBaeT TaKoe MoJIoXKeHUe,, IpH
KOTOPOM €r0 3KCMOPT HETTO Ha CBOOOAUBIH PLIHOK B T€UEHHE KONTHHICHTHOIO roja
He MPEBBIMAN ero AefCTBYIONMH KOHTHHICHT NO COCTOSHHIO HA KOHEI] 3TOr0 roja.
C 3ToH LEJBI0 HH OJMH M3 3KCIIOPTHPYIOIUX YYACTHHUKOB HE NPUHHMAaeT Ha celst
00513aTEJILCTB 110 IKCMOPTY Ha CBOOOAHBIN PBIHOK HA JaHHBIH KOHTHHIEHTHBIA romg
B 0o0BbEeMe, NMPEBBIIAIOIEM €r0 MUHHUMAJIBHBIN OOBbeM 3KCIopTa, Ha KOTOPBIA OH
HMEET IpaBO B COOTBETCTBHUH C ITOJIOKEHHAMHM HOYyHKTa 2 crath 49, BIUIOTH X0
YCTaHOBJICHMS MCXOJHBIX 3KCIIOPTHBEIX KOHTHHIEHTOB Ha 3TOT KOHTHHICHTHBIH rox
B COOTBETCTBHH C MOJIOXKEHUAMH cTaThn 45. Kpome Toro, akCnopTUpyoIHe y4acT-
HUKH{ NPUHUMAIOT TaKHE JONOJIHUTEJIEHBIE MEPEI, KOTOphIe COBET MOMKET CIIelab-
HbIM OOJIBIIMHCTBOM I'OJIOCOB YCTaHOBHTH 1A obecHeueHHst 3(p(EeKTHBHOTO Npume-
HEHHUS CHCTEMBI KOHTHHICHTOB.

2) JIxo60# 3KCIOPTHPYIOIMHM YYACTHHK, 9KCHOPT HETTO KOTOPOTO MPEBBILIAET
€ro OeHCTBYIOIMH KOITHHIEHT I10 COCTOSSHHIO Ha KOHEI[ KOHTHMHIE€HTHOIO roja He
Gosmme yem Ha 10 000 ToHM, mim 59, €ro OCHOBHOIO 3KCHOPTHOIO TOHHRKA B
3aBHCHMOCTII OT TOr0, KaKO€ M3 3THX KOJIMYECTB MEHBIIE, HE CUNTAcTCA HapyLuMB-
IIIHM NYHKT 1 HacTOsIeit cTaThu.

3) Bcesikoe NpeBbIIIEHHE 3KCHOPTA HETTO B HPEHEaX, YKa3aHHBIX B NyHKTe 2
HacTosel CTaThH, BEIMHUTAETCS N3 JeMCTBYIOETO KOHTHHICHTA COOTBETCTBYIOLIETO
YYaCTHHKA B CJIEAYIOIIEM KOHTHHICHTHOM TOAY .

4) JlroGoe nepBoe NPeBbILIEHNE DKCIIOPTA HETTO 34 NIPeelibl, YCTAHOBIICHHBIE B
NyHKTE 2 HACTOSILEH CTaTBU, TAKYKE BBLIUUTAETCS U3 HEHCTBYIOLLIETO KOHTHHICHTA
COOTBETCTBYIOILIETO YYaCTHHKA B CJICAYIOLeM KOHTHHICHTHOM TONY, IPHYEM 3TOT
BBIYET coBepiIaeTcst 0e3 yuepba misa mosioykeHut cratbu 58.

5) Ecim aKCIOpTHPYIOUIMIT YYAaCTHHK BO BTOPOH MUIM CJIEXYIONMIA pa3 IpeBbI-
LIAeT CBOI KOHTUHI'€HT 10 COCTOSTHUIO Ha KOHEI] KOHTHHI€HTHOT'O I'0Jia, TO KOJIMUECTBO
caxapa, paBHOE IIOMHOYKEHHMOMY 1a [IBa KOJIMYECTBY , HA KOTOPOE YUACTHUK NPEBBICHIT
Npeeibl, yCTaHOBJIEHHBIE B ITYHKTE 2 HACTOALLEH CTaThH, BEIYHTACTCA U3 AEHCTBYIO-
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Ilero KOHTHHIE€HTa JAaHHOro YYacTHHKa B CAEAVIOLUEM TOAY, eciM Toipko Coer
CHEIMANBHBIM OOJIBIIMHCTBOM TOJIOCOB HE NPHHHMMAeT pelueHHs 06 yMeHbIIeHun
Bbryera. JI1060if BEIUET B COOTBETCTBMM C HACTOALLUM ITyHKTOM COBEpuIaeTcsa Ges
yuep6a 1A nonoykeHut craten 58 Cornauienns.

6) Kaxpaplil sKCriopTHpyIOIMit ywyacTHHK yBegomssier Coer Jo 1 anpens
J11060ro KOHTHHIEHTHOIO rofia o oflemM o6beMe CBOEro 3KCOpTa HETTO Ha CBOGOM-
HbIll PHLIHOK B ITPEABIAYIIEM KOHTHHICHTHOM TOZY.

T'JIABA IX. IIEHBI

Cmamss 33
BA3UCHBIE IIEHBI

1) Ins ueneit Hactosumero CorylanieHus: HEeHOM caxapa CUHTAETCS:

a) apudMeTHUeCKOe CpeqHee MEXKAY LEHOM Mo CHeTKaM « CIOT » B COOTBETCTBHU C
xoHTpakTom Ne 8 Ha caxap Huro-Iopkckoit 6upxu xode u caxapa u neHo# JHs
Ha JIOHIOHCKOM pBIHKe caxapa Hocjle npuBeeHHs1 obenx ueH x neHram CIIIA
3a OAMH aHIMICKUII ToproBulit (YHT, (paHKo-OOPT, HaABAJIOM, BKJIIOUasK
IITHUBKY, nopt Kapu6ckoro Gaccefina; win

b) ecnu pasHHNA MEKAY ABYMS LeHaMH, YIIOMSHYTHIMU BBIIIE B MOAMYHKTE « a »,
NPeBBILIAET HWIECTh YHKTOB, 6oJiee HU3Kas U3 3THX ABYX LIEeH IULIOC TPH IyHKTA.

2) Bo Bcex cayvaax, xoraa B CorlameHun YIIOMHHAeTCA 0 TOM, YTO mpeobia-
Jarolljas IieHa BBILIE HWIM HIYKE Kakoi-Hubynpb yKasaHHOH 1u¢phI, TO 3TO YCAOBME
CUMTAETCS BBIIOJHMEHHBIM, €CJIM CpegHsAA IeHAa B Te4eHHEe TOC/eJOBATENBHBIX
CEeMHALIaTH PHIHOYHBIX JqHeil ObL1a B 3aBHCHMOCTH OT OOCTOSITENILCTB BBIILE MJIH
HMDKE YKa3aHHOH nudphl Ipy YCIOBHH, YTO B IIEPBBIA AeHL 3TOro Nepuofa U He
MeHee JBEHAJNaTH qHell B paMKax 3TOro HEPHOJA IeHa TakyKe ObUIa B 3aBUCHMOCTH
OT OOCTOSITEJILCTB BBIILE WM HIDKE YKasaHHOH 1udpsl.

3) B ciyuae, Koraa Kakag-Jimbo M3 LeH, O KOTOPBLIX TOBOPUTCS B NOAITYHKTE
1 « a » HacTosilel CTaTeM, HEM3BeCTHA WIH HE COOTBETCTBYET LiEHE, MO KOTOpPO#M
IMpOJIaeTCs1 Ha CBOGOJIHOM PBIHKE caxap, 6a3uc Hoxspusanuu 96 rpagycos, To Coser
CIIEIMAJIBHEIM  GOJIBIIIMHCTBOM IOJIOCOB INPUHHMMAET pellIeHHe BOCIOJIB30BaThCA
TAKUMH JPYIHMH KPHTEPMSIMH, KOTOpbIe OH CUHTAeT HEOOXOJHMMBIMH; TaKHE KpH-
TEPHH OCHOBBIBAIOTCSI HA KOTHPOBKAX IO CREJIKAM « CTIOT » Ha MPU3HAHHBIX OHPMax
caxapa C y4eTOM OTHOCHUTEJIFHOro o0hbeMa TOPIOBJIM M TOIO, B KaKOM CTerneHH 3TH
OUpIKY OTPKAKT MUPOBBIE LIEHBI.

TJIABA X. CIIEHMAJIBHBIE COI'JTAINEHHA

Cmambsn 34
CIIELIMAJIBHBIE COT'JIAIIEHUA

1) Hu opmso u3 nojoxkeHuMi Apyrux riaB CornalieHHs HE HAapyuaeT W He
OrpaHHYMBACT NpaBa U 0G3aHHOCTH YYACTHHKOB IO CIIEIMAJIBHBIM COTJIAIICHHSIM,
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YKa3aHHbIX B cTaThax 35, 36, 37, 38 n 39. Craryc aThx cnennanbHbIX COrJlaleHHH
NPERYCMOTPEH B 3THX CTaThAX, IIPH YCJIIOBUH BBINOJIHEHHS TMOJIOMEHUM ITYHKTOB 2-4
HACTOSIIIEH CTaThU.

2) YuacTHUKHM NPU3HAIOT, YTO OCHOBHBIE JKCIOPTHBIE TOHHaXKM, ONMpeEJesIeH-
Hple B ctaThe 40, OCHOBBLIBAIOTCA HA HEH3MEHHOCTH M CTAaCHJILHOCTHM CHELMASIbHbIX
corjallleHui, YKa3aHHbIX B CTaThsix 35, 36, 37, 38 u 39. Eciu B WiIeHCKOM cocTaBe
OJJHOT'O IJIH HECKOJIBKHX CIIel[MaNEHbIX COrJIaleHMI, YKa3aHHbIX B CTaThsx 35, 36,
37 1 38, MPOHCXOMUT KaKoe-IMG0 U3MEHEHHE, U 3TO U3MEHEHHE 3aTParuBaeT KaKoro-
JIHGO yYacTHMKA, WJIH €CJIH CYIIECTBEHHMO H3MEHAETCA IIOJIOXKEHHE OXHOrO MJIM
HECKOJIBKMX YYAaCTHHKOB, SIBJIAIOIUMXCS UJIEHAMH OHOIO HJIM HECKOJIBKHX M3 3THX
cornaueHmii, To cosbiBaercs 3aceganve CoBera Uit pacCMOTPEHHsI BOIIPOCa O BIle-
CEeHMH COOTBETCTBYIOIIMX KOMIIEHCHPYIOIIMX M3MEHEHHI B OCHOBHBIC 3KCIIOPTHBIE
TOHHAXXH, ONpPeNe/ICHHEIE B cTaThe 40, B COOTBETCTBHM CO CIEAYIONIEH NpoLeXypoii :

@) TIpH YCIOBHH BBINOJIHEHHA MMOJIOXKEHHM TIOAIYHKTOB « b », «cn 1 « d »
HaCTOAIIEro ITyHKTa OCHOBHBIEC 3KCNOPTHbIE TOHHAYKHM COOTBETCTBYIOILECIO YYACTHHKA
WM COOTBETCTBYIOLIMX YYaCTHHMKOB COKpPAalLlalOTCSI Ha IOJHbIA 00BeM JroGoro
yBeJn4eHHs (MM yBEMUMBAIOTCA Ha MOJIHBIM OOBEM JIIOGOro COKpAIUEHMS HIIM
YCTaHaB/IMBalOTCS H4 YPOBHE, DaBHOM IIOJIHOMY OOBeMy J060ro COKpauleHHs )
rofoBoro oobema 3KCIOPTa, 113 KOTOPBIH OHH HMEIOT MPABO N0 COOTBETCTBYIOLEMY
CNEIMAJIBHOMY COrJIAILEHHIO MJIM COrJIAUICHHsIM, B PE3YJIBTaTe BBIILEYKA3aHHBLIX
M3MEHEHUIt NX WIEHCKOTO COCTaBa HJIH IOJIOMKEHHUS YUACTHHKOB ;

b) B Tex ciyyasax, KOrAa, COIVIACHO IOJIYHKTY « @ » HACTOALIETO IYHKTA, B
OCHOBIIbIE€ 3KCIIOPTHBIE TOHHA)KH BHOCATCA KOMIEHCHPYIOIHE H3MeHenus, CoBet
TaK)Ke IPHHHUMaeT JI00ble HeOOXOMUMBbIE MPOMEXKYTOUMbIE MEPbI, OXBATHLIBAIOLLHE
rol, B KOTOPOM NPOMCXOMSAT TaKHUE U2MCHEHUS ;

€) B TeX CJIyyasX, KOrAA HpeL,CMOTPEHIOe B MOAMYHKTAX «a» H « b »
HaCTOSAIIEro IYHKTa KOMIICHCHPYIOIIee M3MECHEHHE OCHOBHBIX SKCHOPTHBIX TOHHA-
skell, onpefencHHBIX B crathe 40, HEBO3MOXKHO, HOCKOJIBKY VIIOMSIHYTbIE BBILIE
M3MEHEHUS YICHCKOI'O COCTaBa MJIM MOJIOXKEHHS YUYAaCTHHKOB CHEIHAaJIEHBIX COrJla-
wieHuit BIIEKYT 3a co00it cepbe3Hble CTPYKTYpPHBIE U3MEHEHUs DbIHKA Caxapa WM
CYIUECTBEHHOE H3MEHEHHUE IIOJIOXKEHHMSA KaKOro-JM00 KPYMHOro INOCTABIIMKA WJIH
KaKMX-JIN00 KPYHHBIX NOCTaBUIMKOB B paMKax JIO0OOro M3 TaKHUX CHELMaJIBIILIX
cornauieHuii, CoBer xaet pexomeHaanuu JloropapuBarommmcst cropouam o6 H3me-
HeHuH CorjlauieHus B COOTBETCTBHH C TOJIOXKEHHAMHU CTAaThH 71 WK 0 HEMEeJIEHHOM
NIPOBEAEHHH NEePeroBopoB 06 M3MEHEHNH OCHOBIBIX 3KCIIODTHBIX TOHHKEI . BrinoTs
0 M3MCHEHHsI OCHOBHLIX 3KCIOPTHBIX TOHHA)KEH B pe3yJibTaTe TAKOrO HM3MEHEHHS
CornaumieBHss MJIM TaKHX NEPeroBOPOB, M3MelleHHe MIIH OnpeAcsieHHe OCHOBHEIX
SKCIOPTHBLIX TOHMNAKEH OCYLIECTBIISIETCS Ha BPEMEHHOM OCHOBE;

d) nro6oif yyacTHMK HJIM YYaCTHHKH, KOTOpble HE YAOBJIETBOPEHL! Pe3yJibTa-
TamMM TIeperoBOPOB, MNPEAYCMOTPEHHBIX B IOJHYHKTE (( C » HACTOSIIEr0 NYHKTA,
MOrYT BbiiTH 13 CornameHus B COOTBETCTBHM C IOJIOXKEHHAMH CTaTbH 67.

3) YuacTHMKHM, KOTOpbie HMIIOPTHUPYIOT CaXap Ha OCHOBAHHMH CIEI[HAJIBIILIX
cornauieHHii, yKa3aHHBIX B eTarbsx 35, 36, 37 u 38, npuuuMaoT Mepel K TOMY,
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ytoOn1 CoBeT 6bUT HHOOPMHPOBAH B JETASIX 00 3THX COrJIAIIEHMAX, O KOJIHUYECTBAX
caxapa, MMIIODTHPYEMOTO B COOTBETCTBHH C TAaKMMH COIJIALICHUSIMH B TeYeHUe
KXXIOro rofa AeHcTers HacTosuero CorslalleHns, H O JTI000M H3MEHEHNH XapaK-
Tepa 3THX corsylauieHHd B TeueHHe 30 gHeH CO JHS TAKOrO HM3MEHEHMS.

4) YyacTHUKH JI000r0 M3 CHEUHMAIGHBIX COIJIALICHHH, YKAa3aHHBIX B CTaThsX
35-39 BKIIIOUMTEJIBHO, BEYT TOPLOBJIIO CAaXapoM B PaMKax 3THX COIVIalIeHHMHA 0e3
yutep6a g ueneit Corsamenusi. Korjia crienpajibHble COIVIALLIEHHS CBS3aHBI C
PEIKCHOPTOM Caxapa Ha CBOOOAHBIA PHIHOK, YUACTHHKH, BXOJsUIME B TAKHUE COIJIa-
LIEHMST, IPUHUMAIOT MEPBI, KOTOPbIE OHH CUMTAIOT 1eflecoobpasHbIMu s obecre-
YEHHA HOJOYKEHHs , IPH KOTOPOM B TeX CIIYYasX, KOrAa B COOTBETCTBYIOLINX CTAThsAX
HACTOsIEH IJIaBbl HE YKA3aHbBl KOHKPETHBIE KOJIHYECTBA, JII00OE pacuIMpeHHe
TOProOBJIM IO TAKHM COIVIallleHHsIM 32 HpPEHAEesbl COMOBOro ofbeMa TOPrOBJIMA IO
BCTYIUIEHUs1 B cuuly Hacrosiero CoryallleHHsi, He IPHBOAWIO K YBEJINUYEHHIO
PEIKCNOpTa Ha CBODOMAHBIN PBHIHOK.

Cmambsa 35

3KCIIOPT B COOTBETCTBHHM C COTJIALIEHUEM COJIPY)XECTBA HAILIMN
I1I0 CAXAPY 1951 TOOA

OxcnopT B Coequnennoe KoponeBcrBo BenmnkoOputanuu 1 CesepHoilt Upan-
Jguu 1o Cornawennio CoApy»xectBa Hanui no caxapy 1951 roma B npenenax geficr~
BYIOIIUX KOHTHHIEHTOB II0 COrJIACOBaHHOH 1IeHE, YCTAHOBJIEHHBIX B COOTBETCTBHHM
C 9TUM COIJIALIEHHEM, HE BBIYHUTACTCH M3 JEHCTBYIOIUX 9KCIIOPTHBIX KOHTHHIEHTOB,
YCTaHABJIMBAEMBIX B COOTBETCTBUH ¢ ryiaBoii X1 Hacrosuero CorsauieHus.

Cmamba 36
OKCIIOPT KVYBBI B COUMAJIUCTHUUECKHE CTPAHEI

1) 3xcrnopt KyObl B COLMATHCTUYECKHE CTPaMbI HE BBIUMTACTCA U3 €€ JedcT-
BYIOILETO 3KCIIOPTHOTO KOHTHMHIEHT4, YCTaHaBJHBAaeMOro corviacHo riaee XI, sa
HMCKITIOYEHHSIMHU, TIPEAYCMOTPEHHBIMH B HYHKTaxX 3 U 4 HACTOAIUECH CTaThH.

2) B umcio crpaH, YIOMSIHYTBIX B IyHKTe 1 Hacrosuyeii crateu, Bxoast CCCP,
YexocnoBakusi, Ilonsuia, Bewrpusi, ¥Orocnasmsn, Pymbmunsi, Bomrapus, Kwurait
(xoHTHHenTANBHEIH ), CeBepHas Kopest, Boctounas I'epmanuist, CeBepHbiit BeeTHam,
Anbanusi, MoHroHA.

3) ITono)KeHHA NyHKTa | HAcToOseli CTaTbH He INPHUMEHSIOTCSI K 3KCIOPTY
Ky6s1 B Uexocnoraxuio, Berrpuio 1 Ilonemy, eciH oH npesbiaer 250 000 TonH,

4) Be3s ymepba miA nyHkTa 1 Hacrosiiell cTaTbH B CiIydae, €CIM SKCIOPT
Bocrounoit I'epmanun 1 Kurast (KOHTHHEHTaJIBHOIO) HA CBOOOIHBIH PHIHOK B KaKOMH-
00 KOUTUHIEHTHBIH roj B obumem o0neme npeBbliaer 300 000 ToHH, Takoe
NpeBBIIIEHHE BBIYMTAETCA M3 JIeHCTByIomero KoHTHHreHra KyObr Ha cnemyrouquit
KOHTHHI€HTHBIH o, yCTaHaBJuBaemoro corylacHo rnaBe XI CormnameHust, Ho
TOJIBKO B TOM CiIyuae, ecji aKCIopT KyObl B 3TH CTPaHbBI B 9TOT YK€ KOHTHHIEHTHBIH
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rox npeBbIckiI 910 000 TOHH U TOJIEKO B HpeJesIaX TAKOIO IPEBLILIeHNs. B TeueHne
HEPBOr0 KOHTHHIeHTHOro roja aeiicreus Corsamennss CoBeT yCTaHABIMBAET PO~
LeAypy MCUHCIIEHUsA eXKerofHoro sxkcrniopra Bocrounoit l'epmanun u Kurasa (koHTI-
HEHTAJIBHOI'0) Ha CBOOOJHBINA PBIHOK.

Cmamsa 37

SKCIIOPT B COOTBETCTBUH C ADPPO-MAJIATACUVCKHUM
COI'JIAIIEHHWEM IIO CAXAPY

Oxcnopt, oxBarbiBaemblil Adpo-ManaracHiickum CorJjlalleHHeM 110 caxapy, B
NpefiesIax KBOThI 10 FrapaHTHPOBAaHHOM IIcHE, yCTAHOBJIEHHOH B COOTBETCTBHH C 3THM
COIJIalEHHEM, HE BBIYMTAECTCA M3 MJEHCTBYIOIMX 3SKCIIOPTHLIX KOHTHHIEHTOB,
YCTaHaBJIMBAaEMbIX B COOTBETCTBHH C IjiaBoit X1 Hacrosiero CornarueHus.

Cmamsa 38
IKCIIOPT B COEONUHEHHGBIE IITATHI AMEPUKH

Oxcnopt caxapa B CoennHenHble llltaThl AMepukH st otpeCJIEHHA B Ipe-~
Jiejlax CTpaHbl He BBIUMTAECTCA M3 JACHCTBYIOLMX 3KCIIOPTHBIX KOHTHHIEHTOB,
yCTalaBiINBaeMbIX B COOTBeTCTBHM C riaBoii XI macrosimero Corsamenusi. Hesa-
BHCHMO OT JII0GOro Jpyroro mosoxenusi COrNalleH s, TPUMEHHMOT0 K HMIIOPTH~
PpYIOLLHM yUacTHHKam, obsizarenscrBa CoequueHHbx llraros no narnomy Cornare-
HHIO YTPayMBaloT cIuty nociyie 1971 roga v opraHMUMBaIOTCA TEMH U3 IIPEyCMOTPEH-
HbBIX B Hactosulem CorlaieHHuy 00513aTeNbCTB, KOTOPhIE He POTHBOpeYaT BHYTPEH-
uum 3akoHam CoennueHHbIX llTaTos.

Cmamea 39
CTATYC U SKCIIOPT COIO3A COBETCKHUX COILIMAJTIMCTHUMUYECKHUX PECITYBJINK

1) Bes yuep6a [ist nojoxeHui crate 36 yunreiBaercst Bech HMIopr Coro3om
Coserckux ConMayMcTHUeCKUX PecryOJIMK JI000ro ITPOMCXOKACHUA I, TaKuUM
o6paszom, CCCP npe/iocTaBisieTcsi CTaTyC HMIIOPTHPYIOIIETO YYaCTHMKA HaCTOSIILETO
CornarueHust.

2) Bes yumiep0a 1A CBOEro CTaryca, YCTAHOBJIEHHOrO B NMyHKTe 1 HacTosiieit
cratbu, CCCP, craB yuactHuxkom CornauieHusi, 00OS3yeTCsi OrpaHuuMTh OOLHit
00BEM CBOEr0 IKCIIOPTA Caxapa Ha CBOOOMHKIN phIHOK B 1969 roxy mo 1,1 miH. ToHII.
K xoH1yy 1969 roga n k xoHiry 1970 roga CoBeT onpeZiesIiT COOTBETCTBYIOILHME KOJIH-
yectBa Ha 1970 rom u 1971 roa, COOTBETCTBENHO, KOTOPBLIE HOKIIBI OBITH HE
meHplie 1,1 MJIH. TOHH ¥ He Gosbie 1,25 MJIH. TOHH B Ka>KIOM M3 YKa3aHHBIX JIET.

3) B xoJimuecTBa, yKazaHHbIE B IyHKTe 2 HacToALlel crateu Ha 1969 rox, n B
TOHMAYKH, KOTOPhIe OYAYT BIOCJEACTBIN ycraHoBieHbt Ha 1970 rox u 1971 rox B
COOTBETCTBMM C 9THM IIyHKTOM, He BXomut Jiro0oit sxcnopr CCCP B Te crpaHhl,
KOTOpBIE YIIOMSAHYThI B HYHKTE 2 ctathu 36.
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4) Okcnopr CCCP, ocCyInecTBAs€MBblii B COOTBETCTBHM C HOJIOYKEHHSAMH
MYHKTa 2 HACTOSAIIEH CTaThH, He MOJUICXKHT KaKHM~-TM00 COKPAINEHHSAM B COOTBETCT-
Bun ¢ raasoif XI macrosumero CorjlaleHus . ’

5) CCCP ocBoGOXKIaeTCsI OT BBINOJIHEHMH IOJIOXKEHMI ITyHKTa 2 HacToAIei
CTaTbH B Tedeuue Jro0oro rnepyoaa, Koraa CorjacHo MOAMYHKTy 2 « d » crateu 48
KOHTHHI€HTBLI HE HMEIOT CHUIBI.

TJIABA XI. PEI'YJIMPOBAHHE 3KCIIOPTA

Cmamea 40

OCHOBHBIE OKCITOPTHBIE TOHHAXXH

1) @) s ueneit nactosineii IjaBpl ¥ B TeUeHME NEPBBIX TPEX JET HEHCTBHA
CornateHusi 3KCIIOPTHPYIOLMM CTpaHaM WM CPYIaM SKCIOPTHPYIOIHX CTpPaH
BBIAENAIOTCSA CJIEXYIOLIHE OCHOBHbIE 3KCIIOPTHHIE TOHHAYKH :

Tpaga I Tpaga II Tpaga III
(cmpanst ) (monnacscu 6 meicauax moKK) (MOMHAMCU 8 MEICAYAX MOKH )
ApreHTsHa . . . . . . e e e 25

ABcTparmist . . . . . . .. ... 1100

BommBHA . . . . . . . . . . . oo e e e e e ... 10
Bpaswma . e e e e 500

Bpuranckmit I ou,uypac ....... 22

Kurait (TaiiBasp) . . . . . . . . . 630

Komymbus . . . e e e e e 164

Konro (Bpaaaaxanm;) e e e e 41

Kyba . . . .. . .. ... ... 2150

YexOCHOBAKHA. . « . « . « +« . . . 270

Hamma . . . . . . . . . . . ... 41

Jlommmxaﬂcxaa Pecny6mma e 75
OKBIOP - « « « « + + v« o w0 .o B
OBAaDPHIDKH . . . . « . « « +« . . 155

Tawtm . . . . . . . . . . . .. ... P L1
Bewrpuss . . . . . . ... L. 51

Uamua . . . . . . . . . . . . .. 250

Magarackap . . . . . . ... . . 41

O-B Maepugmit . . . . . . . . . . 175

Mekcmka . . . . . . . . ..o .. 96

IMTamama . . . . . . . . . . . . .. . (1]
INMaparBait . . . . . . . . . . . . . ... P (1]
IMepy . . . . . .« . . ... 50

INomprnza . . . . . . . . . . ... 370

Pympmmsa . . . . . . . . ... .. 46

Koknast Appurka . . . . . . . . . 625

CBasmyIeHO, . . . . = « « « « « + . 55

Tawmawg . . . . . . . e e e 36
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I'paga I Ipaga IT I'paga I

(cmpans ) (MmoHHaNCU 8 MBICAYAX MOKH) (MOHHAMCY 8 MBICRYAX MOKK )
Typmua. . . . . . . ... .. 60

Yramma . . . . . . . . . .. .. 39

Benecysasmma . . . . . T V)

Ilyn HCHTpaJILHOElMCPPIKaHCKOI‘O

ob1Iero peIHKa

(T'Batremana, I'onaypac,

Kocra-Puka, Hukaparya,

CamBBaiOP) - -+ - -t e e e e e e e e e e e e ... 55
EBporneitckoe 3KOHOMHYECKOE

COODILIECTBO

(Besprus, Uramus, JIrokcem6ypr,

Hunpepnauge:, PenepaTuBHas

Pecrry6nuka I'epmannu, @pannus) . 300
Becr-Hugusa

(Anturya, Bap6agoc, 'Buana,

Cent-Kurrc-HeBuc-Aurmwines,

Tpunupan u Tobaro, Smaiika) . . .. 200

b) HecmoTpst Ha NOJIOYKEHUS MIOAIYHKTA « a » HACTOSALLErO MyHKTA, YKa3aHHEIE
HIDKE CTpaHbl MMeIoT Ha 1970 roxg u 1971 rox crepyiomyie 0CHOBHBIE SKCIIOPTHBIE
TOHIAMKH

1970 1971
(MOKHAMCU 6 MBICAYAX MOHH)
AprestuHa . . . C e e e e e e e e e 555 55
JloMUHHKAHCKasA Pecnyﬁm-ma e e e e e e e e e 140 186
Hepy . . . . . . . . o v 0 00 75 100

2) TIpu npoBefeHHH 0630pa, YIOMsIyToro B myHkre 2 craten 70, Coser cre-
IHAIBUBIM GOJIBLIHHCTBOM T'OJIOCOB YCTaHABJIMBAET OCHOBUBIE SKCIIOPTHBIE TOHHAMH
Ha 4eTBEPTHIA M nAThII roanl AetictBust CornameHus. B ciyuae ecoim Coser He
NPMHUMAECT HHKAKOI'O PELIEHHs, TO OCTAKTICS B CHJIE OCHOBHBIE 3KCHOPTHBIE TOH-
HAOXKII, BKJIOUCHHBIE WM CUHTAIOU[HECS BKJIIOUEHHBIMH B IyHKT 1 Hacrosiiei
CTaThH, U0 COCTOSTHUIO Ha TPETHIf I'of.

3) B tex ciryuasix, KOrga OCHOBHBIE 9KCIIOPTHBIE TOHHAYKM B IyHKTe 1 MacTos-
IIeH CTaThH BHIEJAIOTCSA IPYINIAM CTPaH, JIF00asi HEHCIIOIb30BaHHUASI YaCTh TOHHAYXKA
J000if M3 CcTpaH B pamMKax 9TOM TPYHIIbI II€PEPACHPENENIAETCS MEXIAY APYTHMH
YJIEHaMH 3TOH I'pPYyIIbI.

4) s peneit pacnpefesienuss UX OCHOBHOIO 3KCIIOPTHOTO TOHHAXAa M Hepe-
pacrnipefiesieHuif HEUCHOJIF30BAHHOM YaCTH KOHTHHIEHTOB, IIPEyCMOTPEHHBIX B
IMyHKTe 3 HAacTOALeH CTaThy H B cTaThe 47, CTpaHbl, BXoAsIue B myJ1 LleHTpansHo-
AMEPHUKAHCKOro OOLIero pbhIHKAa, CUMTAIOTCA O0JaAaIoIMMM PAaBUBIMH JOJIAMM
0o6LIero OCHOBHOI'O0 3KCIIOPTHOIO0 TOHHAXKA IyJIa.

5) Oxcriopr Yrauas! B npegeiiax BocTouHoahpHUKaHCKOro coofGLIecTBa, eCiu
ou B neiaom ue npeswiraer 10 000 TouH, He BBHIUMTAECTCS K3 ee IEHCTBYIOLIETO
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KOHTUHIEHTa; 3TO KOJIMYECTBO HE TIOJIEXKHT HHUKAKUM H3MEHEHHUsM COIJIACHO
Hacrosamieit rase. Ecnum Kenua u TaH3aHMA CTaHOBATCA 3KCIOPTUPYIOIMMH
YUACTHUKAMHU, TO TIOJIOMKEHHsI MyHKTa 3 HacTosAmell CTaThbH IPHUMEHSIIOTCA K 3THM
Tpem crpaHam BocrouHoadpHKanckoro coobmiecTBa Nno HX Ipockoe.

6) HecmoTps Ha nosnoxenue CTaTbH 36, Bech UMIIOPT UeXOoCII0BaKuH, BeHrpHu
u IToseuum, HE3aBUCHMMO OT CTpaHbl IMPOHCXOXKIEHMSI, BBIUHTAETCS M3 OOLIETO
o6beMa SKCIOPTa ITHX CTPAll MPM MCUHMCICHHH O0OBemMa HX 9KCIIOpTa HETTO HAa
CBOGOAMNDIA PHIHOK.

7) Tor dakT, uTO ojHA M3 Pa3BUBAIOIMXCS CTPaH, HE MMEIOLIMX BBIXOZA K
MOPIO, C OCHOBHBLIM 3KCIOpPTHBIM TOHNKeM B 10 000 ToHH He Ucmonp3oBasa CBOM
IeHCTBYIOIIMIT KOHTHHIEHT WJIH CBOK J[IOJII0 B DE3YJIBTATE IepepacIpemesieHIIs
HEHCHOJIB30BaHHOH UYaCTH KOHTHHIEHTOB B TEUEHHE OIHOrO I'OZa HJIM HECKOJIBKHX
ner pefictBus Hacrosutero CorjamieHns1, He ABJISAETCST OCHOBaHMEM [JIA TOrO,
yToObl CUMTATH €€ He BBINOJIMHBIUEH CBoMX 00s13aTesbeTB 1o COTrJIALLEHMIO U TI0f-
Je)Kareit JIMMIEHHI0 OCHOBHOIO TOHHAYKA NPH INOCJIEOYIOIMX MIepecMoTpax HacTosA-
el CTaThH.

Cmamea 41

MAKCUMAIJIEHBIMT OFBEM SKCIIOPTA HETTO

1) O6bem sKcnopra HeTTO, Ha KOTOpbIi MMeeT npaBo MIHIOHE3Hs, COCTABIIAET
He Gosiee 81 000 TonH B J1000M KOITTHHIEHTHOM rojay AeiictBus CoryameHus. JTOT
o0beM He HOMJIEKHUT HHUKAKMM H3MEHEHHSIM B COOTBETCTBHH C IIOJIOMKEHHAMH
HacTosilieil riaBpl.

2) OGBEM 3KCIIOPTa HETTO, HA KOTOPDIA MMEIOT ITPaBo (DHIIHIMIHHBI, COCTABJISAET
He OoJiee 60 000 ToHH B NMIOOOM KOHTHHIEHMTHOM TOXAY, KOFZla COBOKYIHBIM 00BeM
AeHCTBYIOINMX KOHTHHIEeHTOB npeBpiiaet 1009, obluel cymmMbl OCHOBHBIX 9KCIIOPT-
HBbIX TOHHDKEH. DTOT 00beM He TOMJIEKUT MMKAKUM H3MEHEHHSM B COOTBETCTBHH C
HOJIOXKEHUSIMU HacTOsIIel IJIaBbl.

Cmampa 42
IIPOUUI JOITYCTUMEBIN 3KCIIOPT HETTO

PasBuBarouuiicsi y4aCTHHK, KOTODBIA SIBJIIETCST UMIIOPTHPYIOINHM YYaCTHH-
KOM, MOXKET, HamIe)Kalym obpasom yBenomuB CoBeT 0 Hauaja KOHTHHIEHTHOrO
ropa, SKCHOPTHPOBATh CaXxap B KOJHYECTBAX, IPEBBIUAIOIIHMX 00BEM €ro UMIOPTA,
NPH YCIAOBUH, UTO K KOHIY HAHHOMO KOHTHHTEHTHOIO TOJla €ro 3KCHOPT HETTO HE
HpeBbliaeT 10 000 TOHH. 3TO KOJIHUECTBO HE PACCMATPHMBAETCA K4aK OCHOBHOM
SKCHOPTHBIH# TOHHR)K M HE MOMJICHKHT HMKAaKUM H3MEHEHHAM B COOTBETCTBHHM C
TIOJIOYKEHUSIMU HACTOSLIEH IJ1aBbI.

OpHaKko COOTBETCTBYIOUME VUYACTHHKH MOMYMHAIOTCA TaKHUM YCIIOBHSAM,
KOTOPBIE MOTI'YT OBbITH YCTaHOBJIEHB! COBETOM B OTHOLLEHHMH 3KCIIOPTA IKCIIOPTHPYIO-
LIMX YUYACTHHKOB,
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Cmamva 43
BE3BO3ME3IHLBIE ITOCTABKHU CAXAPA

1) O0Bem 0eCBO3ME3HBIX IOCTABOK Caxapa KaKMM-JIHOO 3KCIIOPTHPYIOUMM
YUYaCTHHUKOM , He IPEAYCMOTPEHHBIX B IYHKTaX 2 U 3 HACTOSIIICH CTaThbH, BBIYUTACTCS
H3 ACHCTBYIOIIEr0O KOHTHHICHTA ITOCTABJISIIONIErO YYaCTHHKA H PETYJIMPYETCs [0JI0-
skeHusiMu  COrNallleHHsT OTHOCHTENBHO OrpaHHYeHUss 3KCIopTa Ha CBOOOIHBIHN
PBIHOK.

2) Oobem 0e3B0O3ME3HBIX MOCTABOK Caxapa KaKHM-JM00 3KCIOPTHPYIOLIUM
YYACTHHKOM 4yepe3 nporpammsl nomouid Opranusanun O0beanHenHpix Hammit nm
JNIO0Oro U3 ee CHELMANM3HPOBAHIIBIX YUPEXKJIENHH He BBIYMTAETCA H3 JeHCTBYIO-
IIEro KONTHHIEHTa MOCTABJISIIOIIEro yyacTHHKa, ecnd CoBeT He NPHHHUMAeT MHOIrO
pelLueHus.

3) CoBer ycCTaHaBIMBAET YCJIOBHS, HAa KOTOPBIX 0€3BO3ME3JHBbIE ITOCTABKH
caxapa KaKMM-JIM0O SKCIOPTHPYIOLIMM YYaCTHHUKOM, He OXBaud€HHbIE IYHKTOM 2
Hacroseil cTaTey, He BBIUMTAIOTCA M3 AEHCTBYIOLIEro KOHTHHIENTA MOCTABIISIIO-
ILIEro YYaCTHHKA. OTH YCIIOBHA NMPEeAyCMaTpPHBAIOT, B YaCTHOCTH, IPEABAPHTEIIBHYIO
KOHCYJIBTallHIO H COOTBETCTBYIOLIME FAPAHTHH COXpPaHEHHS HOPMAaJIbHOH CTPYKTYDHI
ToproBim. Hukakoii caxap, 6e3B03ME3AHO HOCTABJIAEMBII TAKUM 00pa3om, He MO~
NajgacTt noj AeiCTBHE MOJIOMKEHMH HAaCTOALLIEro NyHKTa 0 COXPaHEeHNH 0e3 H3MEHEeHNH
IeHCTBYIOLIEr0 KOHTHHIEHTA, €CJIH OH I HPEJHA3HAYaeTCAd HMCKIIIOUHMTENBHO IS
BHYTPCHHEr0 NOTpeOJICHHsI B HMOJIyYalOIMX CTpaHax.

4) O6o Bcex 6e3BO3ME3HBIX MIOCTABKAX Caxapa SKCIIOPTHPYIOLIHM YYaCTHHKOM
TIOCTABJIAIOUIME yJYacTHMK HemelyieHHOo yBemomisier Coer. be3s ymep6a nnsa
HYHKTOB 2 H 3 HacrosileH CTatbd B JIIOGOM Ciryyae, KOrja Kakoi-ju0o y4aCTHHK
CUMTaeT, YTO KaKasi~JIu00 13 0e3BO3ME3AHBIX TOCTABOK HAHOCHT HMJIH MOXKET HAHECTH
yueps ero HHTEpecaM, OH MoXKeT o6paTuThea B CoBer ¢ npockboit pacCMOTPETh 3TOT
Bonpoc. CoBeTr Ha OCHOBAHHH 3TOil IMPOCKObI paccMaTpHBaeT 3TOT BOMNPOC H NAET
TAKHAE PEKOMEHJALMH, KaKHe OH CUMTaeT Ne00XOqUMBIMU.

5) B cBoit exxeroaseiii goxnan CoBeT BKIIIOUAET COOOILIEHHE O ITOJIOMKEHMH C
06e3B03ME3THBIMH IIOCTABKAMH Caxapa.

Cmamba 44
GOHIO TIOMOIUM HA CJIYYAM BENCTBEHHOI'O TTOJIOKEHUS

1) Coeer yupexaaeT Ha Ka)KJAbL KOMTHHIEHTHBIA rof[ CHELMAiBHBIE DOHN
NOMOLM Ta ciryuail GeCTBEHHOro MoJIoXKeHHA B pasmepe mo 150 000 tonH myis
HCII0JIb30BaHUA Mo ycMorpenuio CoBeTa B 0COOBIX CITyvasix BO3HHKHOBEHHs1 OeICT-
BEHHOI'O IIOJIOJKEHHWSA B PasBUBAIOLIMXCA YUYAacTHHKAX, KOTOPhIE pacloyiararT
caxapoMm, IpeJHAa3HAYEHHBIM HA 3KCHOPT, B KOJMYECTBE, NPEeBBILIAIOIIEM paspe-
LIeHHBIH UM o CornaieHHIo ypoBeHb 3KCIIOPTa.

2) B nmepByro ouepeap 31oT POH[ HCHONB3YETCA JIA IOMOIIM HeOOJIbLINM
Pa3sBHBAIOIMMCS YYACTHHKAM, SKCIIOPTHAA BBIPYYKAa KOTOPBIX 3aBHCHT IJIaBHBLIM
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o6pa3om OT 3KCmopTa caxapa. Oco00 YUMTBIBAIOTCA TAaK)Ke 3asiBKH Te€X YUACTHHUKOB,
9KOHOMHKA KOTOPBIX BO BCe GoJiblueil CTeNEHM OKa3blBaeTCsA B 3aBHUCHMOCTH OT
TOProBJIM CaXapoM, BKJIIOUAsk YYAaCTHHKOB, KOTOPble B NPOLIJIOM He BBIXOQWIM Ha
cBOOOAHBIA PBIHOK. BHHMaHHe Tak)Ke YACTISETCA HY»KJIaM HEKOTOPBIX YYAaCTHHKOB,
y KOTOPBIX KO BpeMeHU 3axiioueHusa CorlalieHus CKOIMINCh Ype3aMepHEBIe 3amachl.

3) Coger yupexxaaer KomureT 1o oxa3zaHHIO IOMOIIM Ha CiIydail 0ecTBEHHOr o
TOJIOYKEHHA JUIA PaCCMOTPEHMA 3asBOK, MPEACTaBJIEHHBIX B COOTBETCTBHH C
myakTamu | U 2 Hactosueil craTeM, U JUIs1 paun CoBeTY peKOMEHJAIMH 10 TaKHM
3asgBkam. KomureT, kaKk NpaBWIO, YUMTHIBAET Npeobajaiolyi0 KOHBIOHKTYDY
PBIHKA, OJHAKO OH MOYKET PEKOMEHIOBATh OKa3aHHE ITOMOLIM B OTHEJBHEIX CIyUanx
BO3HHKHOBEHHsI GEICTBEHHOrO IMOJIOYKEHUST HE3aBUCHMO OT KOHBIOHKTYDHI PbIMKa.
Pexomenparmuu KomuTeTa BCTYNAIOT B CHITY 110 YTBeD)>KIAeHHHN nx COBETOM, KOTOPHIit
MOXKET CIEHHMANBHBIM GOJIBIIMHCTBOM I'OJIOCOB BHECTH B HUX M3MEHEHMSA.

4) KomMHTET COCTOMT M3 He3aBUCHMOIO NpeficenaTesis U He foJiee LIECTH YJICHORB,
KOTOPbIE BBICTYyNAIOT B CBOEM JIMYHOM KAaUeCTBE W He IOJy4YalOT MHCTPYKIMH OT
KaKHX-Jub0 npaBuTesscTB. IIpH BhIGOpe wienoB Komutera Coper ofecrieunsaer,
yto0bl OHM HE€ MPEACTABISLIM HHKAKMX HHTEPECOB, KOTOPBIE MOTYT OKa3aThCsl
3aTpOHYThIMH perueHuem CoBera 06 oxa3ahuu nomol 3a cuer DoHAa.

5) ITomomp 3a cuer POHAA MOMOIHM Ha CAy4ail GeACTBEHHOIO TOJIOYKEHHUA He
CUHTAeTCA YBEJIMUENHeM OCHOBHOIO 3KCIOPTAa TOHHAa)Ka COOTBETCTBYIOILETO ydacT-
HUKA, ¥ ee 00BeM I1e MOJICYKUT HUKAKHUM H3MEHEHHSIM COIVIaCHO HACTOAIEH IiiaBse.
OpHaKo OHa JOJDKHA COCTaBJIATE YacTh AeHCTBYIOIET0 KOHTUHI€HTa 3TOT0 yYaCTHUKA
Ans ueseit craten 32,

Cmambr 45

YCTAHOBJIEHME MCXOIHBIX 3KCIIOPTHBIX KOHTHHIEHTOB

1) ITo xpaiiHeii mepe 3a TpUAUATL AHEH HO Nayajia KOHTMHMEHTHOrO ropna
Coser:

a) COCTaBJIsIET OLEHKY IOTpeGHOCTE B MMMOPTE Ha CBOOOXHOM DBIHKE Ha 3TOT
roj; u

b) B cBere 3TOIf OLEHKM M BCeX (AKTOPOB, BIHMAIOLIMX Ha CIPOC Ha caxap M ero
npeyIoyKeHNe, BKIIIOYAsA KOJIMYECTBA, KOTOPBIE MOIYT OBITh 3KCIOPTHPOBAaHBI
Ha CBOOOIHBIH PHIHOK CTPaHaMH, HE ABJIAIOIMMUCA YuacTHHKamu CorJialeHns,
YCTaHABJINBaeT MCXOJHBbIE SKCIIOPTHLIE KONTHHIEHTHI Ha 3TOT FOXA JAJIA BCEX
IKCIIOPTUPYIOLMX YUYACTHHKOB, K4K 3TO NPENYCMOTPEHO B cTaThe 49.

2) Ha cBoeii nepBoit ouepeHO CECCHH B KAMKIOM KOHTHHTeHTHOM roxty Cogser
JenaeT 0030p OLIEHOK, YIIOMSIHYTBIX B MyHKTe 1 NacToALIEH CTAaThH, ¥ PELHAeT BOIIPOC
0 HeoOXOMMOCTH, B CBeTe 3T0ro 0030pa, Kakoro-1ubo nameHeHus oOlero ypoBus
IeHCTBYIOMX KOHTHMHreHToB. OmHoBpemeHHO CoBeT fesaeT 0630p BO3MOMKHBIX
MOCTABOK B PaMKax NEHCTBYIOLIMX KOHTHHIEHTOB OTHEJIBHBIX YUaCTHHKOB H, €CJIH
OH HAXOMHT 3TO Lejlecoo0pasHbIM, HCIIONIB3YET CBOU MOJHOMOUHA B COOTBETCTBHH C
NYHKTOM 2 cTaThu 47.
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3) HMcnonHUTENBHBIR JTUPEKTOP YBEOOMIISIET BCEX YYACTHHKOB 00 HMCXOMHBLIX
SKCHOPTHBIX KOHTHHIE€HTaX OSKCHOPTHPYIOIMX YYacTHHMKOB B COOTBETCTBHHM C
TMyHKTamu 1 ¥ 2 HacTosie CTaThH H O JIIOOBIX NMOCIERYIOIHX U3MEHEHMAX ITHX
KOHTUHIEHTOB B COOTBETCTBHH C JIIOOBIM nonoykenuem CornamieHHA.

Cmamba 46

YBEIOMIIEHME O HEITIOJIHOM HCIIOJIb30OBAHNHM KOHTHHI'EHTOB
U IMIPUHUMAEMBIE B CBA3U C 3THM MEPhI

1) Kaxapii sKCopTHPYIOWHH yyacTHHK ungopmupyer CoBET O TOM, IPEANO-
J1araeT JIM OH TIOJIHOCTHIO MCIIOJIL30BaTh CBOI NefCTBYIOIHUHA KOHTHHIE€HT, H €CJIH IIeT,
TO Kakas 4acTh 3TOro KOHTHHIEHTa Iie OYyJET, IO €ro IPeINoJIOMECHHIO, HCIIOJb-
30BaHa. B aThX IessIx KakAbll SKCHOPTHPYIOWMET yuacTHUK Hamnpasiisier Copery
no KpaifHefi mepe ABa CJIeAYIOLIMX YBCAOMJIEHHMA: II€pBOE, 110 BO3MOXKHOCTH, B
KpaTydaifluMif CpoK IHocle pacrpefcjieHUss UCXOMHBIX 3KCIOPTHBIX KOHTHHIE€HTOB B
COOTBETCTBMHM CO cTaThelt 45, HO He no3gHee 15 mast, H BTopoe — 110 BO3MO>KHOCTH
B KpaTuaimuii Cpok nocse 15 mas, Ho He no3puee 30 ceHTsIOpA.

2) Ecym sKcrmopTHpYIOUMH yyacTHHK He HampapiisieT CoBeTy mepBoe yBeOM-
neHue no 15 mas, Kak 39TO HNPEeXYyCMOTPEHO B IyHKTe | HacTosmieil craTeH, OH
JMIIIAETCA NMpaBa rojioca NMa OCTaJBHYI0 YacTh KOHTHMHTEHTHOrO rojia.

3) Ecym 3KCHOpPTHPYIOLUMIT YUacTHMK He HanpasiisieT CoBeTy BTOPOE YBEZOM-
nenue 1o 30 ceHTAGPs, KaK 3TO NMPeAYCMOTPEHO B NMyHKTe 1 HacrosAleil cTaThy, OH
JuIlaeTcs NMpagsa Ia JOJII0 NPH Jiio0omM JalbHeHIneM nepepacnpeaesIeHHH HEHCIIOIIb~
30BaHHOM YacTH KOHTHHIEHTOB B JJAHHOM KOHTHHTE€HTHOM IOy B COOTBETCTBHH CO
crathbeii 47.

+4) Ecym B TeyeHHe KaKOro-jau6o0 KOHTHHIEHTHOrO rofja 3KCIoOpPT HETTO KaKoro-
6O IKCIOPTHPYIOLIEro YUaCTHUKA Ha CBOOOMMBIH PLIHOK He JOCTIraeT oo’bema ero
OefiCTBYIOLIEr0 KOHTHHICHTA IO COCTOAMMIO Na 1 OKTAOpPsA 3TOro KOHTHMHI'CHTHOrO
roga, 3a BbIYETOM J1i000r0 KOJIMUECTBA HETTO, Ia KOTOpoe GyAeT BIOCIIEACTBHU
COKpallen KOHTHHIEHT B pe3yJibTaTe NpUMEHEHUs1 cTathi 48, TO IpH coOIIIOaeHUH
YCJIOBHIi, IIpeAYCMOTPEHHBIX IIYHKTaMH 5 M 6 HacToAule# CcTarhi, pasNuna BbIYH-
TaeTCcs M3 OOLIEro KOJMYECTBA caxapa, KOTOpOoe€ B IPOTHUBHOM Ciydae ObuUIO OBI
BBIZCJIEHO 3TOMY YUYaCTHHKY B CJICAYVIOIIEM KOHTHHTEHTHOM FOoAy B pe3yJjbTarte
nepepacrpefesieHis1 HEHCIIOIb30BaHHbIX 4YacTeil KONTHUIIIEHTOB B COOTBETCTBHH C
MOJIOYKEHHAMH CTaThH 47.

5) BbIueThbI COrJIaCHO IMYIKTY 4 nacToslleii CTaTbH MPOU3BOASTCA TOJIBKO B TeX
npefenax, B KaKUX yCTaloBJIEHHas B COOTBETCTBHM C 3THM ITYIIKTOM PasHHIIA IIpe-
BbIAeT GOJIBIIYIO U3 CIIEAYIOIMX ABYX BesHuuH: 10 000 Touu nnu 59, ocMOBHOro
3KCIOPTHOrO0 TOHHYKA COOTBETCTBYIOLIECTO yYacTHHKA.

6) Opuako CoBeT MOMKET NPHHATH pelleHHe HE IIPUMEHATh II0JIOXKEHMA
NyHKTOB 2-4 HACTOALUEH CTaThH, €CJIM OH IPH3HAaeT OGOCTIOBaHHBIM 3asiBJIEHHE
COOTBETCTBYIOLLErO YYaCTHHKA O TOM, YTO OH I1€ BBINOJHUI CBOHMX 0053aTeJIBCTB IO
npuyuHaM ¢opc-maxxopa.
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Cmamwva 47

HEMCITOJIb3OBAHHBIE YACTH KOHTHHI'EHTOB
M1 1X MEPEPACITPEJEJIEHUE

1) Ecnn Kako#i-mmb0 3KCMOPTHPYIOIMI YYaCTHUK HallPaBJIAET YBEJOMIIEHHE O
TOM, UTO OH HE HPEATIOJIAraeT HOJHOCTHIO HCIIOJIF30BATE CBOM JIeHCTBY IOIIMI KOHTHH-
FEHT, KaK 3TO NPEyCMOTPEHO B ITyHKTe 1 crarsu 46, ero AeHCTBYIONMI KOHTHHICHT
HEMEUIEHHO COKpAI[aeTCA HA TO KOJHMYECTBO, KOTOPOE MOMKET GBITh YK43aHO B
yBegomteHnu. ITocne aToro u B TeueHue OCTANBHON YaCTH KOHTHHIEHTHOI'O roja Ha
TAKOTO YUYACTIIMKA HE PaCHpOCTPaHAIOTCA HHKAKHWE YBEJIMUYEHHWS KOHTHHIEHTOB
COTJIaCHO TIOJIOYKEHMSIM HACTOSIIEH FJIaBhl, €CJIM OH He yBeqoMuT COBET O TOM, UTO
FOTOB COrJIACUTHCA HAa YBEIHYEHHE CBOETO JEHCTBYIOIMErO KOHTHHICHTA.

2) CoBeT MOYKET B KOHCYJIBTALIHH C SKCIIOPTHPYIOIMM YUaCTHUKOM YCTaHOBHTE,
YTO TAKOH YYAaCTHHMK HE B COCTOSTHHM MCHMOJIb30BaTh BeCh CBOil NEHCTBYIOLHIA KOH-
THHI€HT HJIM 4acTh ero. Takoe 3axiaiouenne CoBeTa He BeUeT 3a co00H CoOKpalleHus
IeHCTBYIOLErO KOHTHHICHTA COOTBETCTBYIOIIErO0 YYA4CTHHUKA M HE JIMIUAET JTOro
YYacCTHHKAa NpaBa HCIOJB30BaTh 3TOT KOHTHHIEHT B TMOJHOM O0BheMe HO3JAHEE B
TeueHHE JAHHOro KOHTHHIE€HTHOro rojia. Bemecenne CoBeTOM 3aKJIIOUEHHS B COOT-
BETCTBHH C HACTOAUIUM NYHKTOM He 0CBOGOKJIaeT COOTBETCTBYIOIIETO YUACTHUKA HHU
OT ero o653aTeJILCTB B COOTBETCTBHY C IIYHKTOM 1 CTaThut 46, HH OT MED, YKa3aHHBIX
B NyHKTax 2-4 HACTOsIel CTaThH. ’

3) ComeT yuHTBHIBAeT BIIMSHHE I1a TEKYILEE MOJIOKEHHE CO CIIPOCOM H ITIPEJIo~
YKEHHEM YBEOOMJIEHHH, NPEACTABJIECHHBIX COrJIACHO cTathe 46, u JII000ro CBOEro
3aKJIFOYEHHA COMJIACHO MYHKTY 2 HACTOAIIEH CTATBH M NIPH YCIOBHHM BBINOJHEHHA
COOTBETCTBYIOLIMX IIOJIOXKECHUIH IMyHKTa 2 cTaThil 48 NPHHHUMAET PEIECHME O IIeIeco-
0BPa3HOCTH NOJIHOFO HJIM YACTHYHOIO MIEPEPACHPEEIICHUA TAKOH HEUCITOIb30BAHHOM
YaCTH KOHTHHIEHTOB. B Takux ciyuasx, Korga ooumii ypoBeHs JeACTBYIOLMX KOH-
THHI'€HTOB JIOJDKEH OBbITH MOBBILICH COrJIACHO IYHKTY 2 CTaThH 48, nro6ble HAKOHUB-
ILHECA H HEPACNpEAesICMHbIE HEHCIIONB30BaHHBIE YacTH KOHTHHI'CHTOB Iiepepac-
NpEeAEIAIOTCA B MEPBYIO OUEpPEdh B COOTBETCTBUH C IMTOJIOYKEHUSIMU IMYHKTOB 4 U 5
HACTOSILIEHN CTaThH B HEOGXOMMMBIX pasmepax.

4) CoBeT MOXKET OIPEHEJBITH YCJIOBUA, NPH KOTOPBIX MepepacnpeaciicHHue
HEHCIIOJIb30BaHHbIX 4acTel KOHTHHIEHTOB HE NPOH3BOJUTCH, OMHAKO B JIIO60M
Cilly4yae HCHCIIOJIb30BaHHbIE YACTH KOHTHHICHTOB HE Iepepacipefesisilorca B
HEPHOJBI, KOrjla mnpeofiajamolasi [eHA HIMKE YpOBHsI, YKA3aHHOIO B IOJ~
IMyHKTEe 2 « i » cTarthu 48, 3a MCKIIOWCHHSMH, NPEAYCMOTPEHHBLIMH B IYHKTE 6
Hacrosed cratbi. HeHncrons3oBaHHbIe YaCcTH KOHTHHIEHTOR IIepepacnpeAeIsiIoTCs
TOJIBKO MEXKJY TEMH OSKCIOPTIPYIOUIMMH YUYaCTHHKaMH, KOTOpbIE TFOTOBBI COIJa-
CHTBECSI Ha YBeJIMUEHHE HX [AedCTBYIOUHX KoHTHHrenroB. Korga kaxoii~ymm6o
YUYACTHMK HE B COCTOSTHHH HCIIOJIb30BaTh BECh 00BEM YBEJIMUCHHA €0 KOHTHHICHTA
B pe3yJlbTaTe HepepacnpefesieHUs] MM 4YacTh TaKOro o0bhemMa, OH HEMEIJIEHHO
yBegomisier o6 atom COBET; Te KOJHMUYECTBA, KOTOPHIE OH HE I'OTOB HCIIOJIB30RATh,
BHOBb NEPEPACHIPENEIIAIOTCA B COOTBETCTBIIM C IYHKTOM S5 HAaCTOAINEH CTAThH.
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5) Ilpu ycioBuM COOIIOAENMS MOJIOYKEHMI YHKTOB 3 M 4 cTaThu 46, a TaKKe
MyHKTa 6 HACTOSIIIEH CTAaThH, BO BCEX CIIYYasiX I€pepacrpelesIeHHsT HEHCIIOIb30BaH-
HBIX YacTeH KOHTHMHIC€HTOB ITPHMEHSIIOTCS CJIEYIOLIME IIPHHIHIIEI ;

@) HEHCNOJIL30BAHHBIE YACTH KOHTHHIEHTOB IIEPEPACHpPENEsIAIOTCS B MEPBYIO
ouepesp IPONOPIMOHAIIBHO MEM(Ty BCEMH SKCHOPTHUPYIOLIMMH YYacTHH-
KaMH, JXEHCTBYIOUIHE KOHTHHI€HTBI KOTOPBIX COCTaBJLIIOT MeHee 1009, mx
OCHOBHBIX OSKCIIOPTHBIX TOHH@KeiH, H NPONOPIMOHAIIBHO HX OCHOBHBIM
SKCHOPTHBIM TOHHa)KaM O T€X IOpP, NOKAa MX JNEHCTBYIOIIME KOHTHHIE€HTHI
He JOCTUTHYT 3TOr0 YPOBHSA; U

b) zarem 209, mo6oit nopJIe)kalleil repepacrpeeseHHI0 HEeUCHOIb30BaHHON
YacTH KOHTHHI€HTAa BBIAEIIIOTCS HCKIIIOYHTEBHO AJIA PasBUBAIOIIMXCS
SKCHOPTHPYIOIIMX YYaCTHHKOB IPONOPIHOHAIBHO X OCHOBIBIM 3KCIOPT-
HBIM TOHHA)KaM, a ocTaypHbie 809, BHOBb PAacIpefeSLIFOTCA MEXKIY BCEMM
SKCHOPTHPYIOIMMMH YYaCTHHKAaMH IPONOPIHMOHAIBHO MX OCHOBHBIM 9KC-
TIOPTHHIM TOHHAXKaM.

6) HecmoTps Ha nos1oykenHs: MyHKTa 4 HACTOSIUIEH CTAaTBhH, HEHCIIO/IE30BaHHBIE
YaCTH KOMTHHrenToB BoymiBuu, OxBanopa, l'aurn, ITanamer, ITaparsas 1 Benecyans:
aBTOMaTHYECKH [IEPEPACTIPEAEILIOTCS MEYKTY ITHMH YUYACTHHKAMH HPOTIOPIMOHAIILHO
HX OCHOBIIbIM 3KCINOPTHBIM TOHHa)kKam. Ha Te HMeMCIIONBb30BaHHbIE YAaCTH KOHTHH-
TEHTOB, KOTOPBIE 3TH YYaCTHHUKH, B3ATbIE BMECTE, HE MOI'YT OCBOMTE, PacIpoCTpa-
HSIIOTCS TIOJIOYKEHUSA NMyHKTOB 3, 4 U 5 HacTosineit cTaThH.

Cmambva 48

YCTAHOBJIEHME U PEI'YJIMPOBAHUE YPOBHENM KOHTUHI'EHTOB

1) CoBer HalimozaeT 3a KOMBIOHKTYPOH pBIHKa COOHpAaeTCs, KOI[a 3TOro
TpelyIOT 00CTOATENILCTBA.

2) Coser o CBOEMY YCMOTPEHHIO YCTaHABIIMBAET YPOBEHD HCXOMHBIX 9KCIIOPT-
HbIX KOHTHHI€HTOB M TIOBBIIIAET WJIH IOHMYKAET YPOBEHb AEHCTBYIOIIHX KOHTHH-
FEHTOB IIPH YCJIOBHM COOJIIONEHMSI IYHKTa 2 CTaThi 49 M CIeAYIOLHX TIOJIO>KEHMIT :

a) ecnn CoBeT He NPMHHUMAET HHOTO pEILIEHMs, TO OOLHMii YPOBEHL HCXO/IILIX
SKCIIOPTHBIX KOHTHMHICIITOB YCTaHaBJIMBacTCs1I Ha YPOBHE COBOKYIIHOIO 0O0BeMa
JEeHCTBYIOIMX KOHTHHICHTOB IO COCTOSIHHIO Ha MOMEHT NpHHATHA CoBerom Mep B
COOTBETCTBHH C IIyHKTOM 1 cTatbu 45;

b) xorpa npeo6nanaromast neHa BoIue 4,00 NeHTOB 33 (HDYHT, COBOKYITHELH 00HEM
JeHCTBYIOIIMX KOHTMHICHTOB HE YCTAHABJIMBAaeTCA I1a YPOBHSIX HI»Ke OOLIEro
00BEMa OCHOBHBIX 3KCIIOPTHBIX TOHHMarkell, ecim CoBeT crienuasnbHbIM GOJIbILIHHCT-
BOM I'OJIOCOB HE€ IIPUHMMAET UIIOro PelIeHNs ;

c) eca ipeoGIIafaroinas IieHa, HaxOAUBLIAsACA paHee Ha 6oJiee HU3KHX YDOBHSX,
okaspiBaeTcst BhIle 4,50 nenra 3a QyHT, COBOKYNHBLA 00BEM JEHCTBYIOUMX KOH-
THINIEHTOB HE yCTAHABJIMBAETCSA Ha YpoBHAX Hinke 110%, obiuero o6bema OCHOBIBIX
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SKCIIOPTHBIX TOHHakelt, ecnu CoBeT cheqManbHbIM OOJIBIIMHCTBOM IOJIOCOB HE
NMPHHHMAET HHOTO PEIeHHs ;

d) ecnu M moKa npeoGiafarolias meda npeBbnuaer 5,25 newra 3a ¢yHT, Bce
KOMTHHI€HThI YTDAauUNBaIOT CHIIY;

¢) eciu mpeobilafmaroliass 1ieHa, NpeBbIllABlIAsA paHee 5,25 nenra 3a ¢yHT,
okassiBaeTcsa Hike 5,00 1eHToB 32 (QYHT, AeHiCTBYIOLE KOHTHHICHTHI YCTaHABIIM~
BalOTCs Ha YPOBHAX, KOTOPBLIE B IeJIoM He npeBblnawT 1159%, obmero oGbema
OCHOBHBIX 9KCHOPTHBIX TOHHaKeil, eciu CoBeT He NMPUHHMMAET HHOrO PELIEHHA ;

f) korma mpeoGnafaionias LeHa, HaXOMUBINASACA paHee Ha Gojiee BBICOKHX
YPOBHsIX, OKasbIiBaeTca Himke 4,50 nenra 3a ¢yHT, AeHCTBYIOIME KOHMTHHIE€HTHI
OT/IeJIbHBIX YYACTHHKOB COKPAIRIOTCS Ha 5%, HX OCHOBHBIX 9KCHOPTHBIX TOHHAYKEM,
ecau CoBeT He NPUHUMAET HHOrO PEILEHUST ;

£) ecnu mpeoGrafaouias IeHa, NMaXOQUBIUASACS paHee Ha (oJiee BBLICOKHUX
YpOBHAX, OKa3biBaeTcA HIbKe 4,00 neHroB 3a ¢yHT, AeHCTBYIOIME KOHTHHIE€HTHI
OT/IeNILHBIX YYACTHUKOB COKPALAIOTCA Ha 5%, X OCHOBHBIX 9KCIIOPTHBIX TOHHAMKEMH,
ecyit CoBeT HE NMPHHHMAET HHOIO PEIUCHHUA;

h) ecnm mpeoOnajarolas LieHa, HaxXOOWBIUAsCs paHee Ha §oJjiee BBICOKHX
YPOBHJIX, OKa3bIBaeTcA Hibke 3,75 ueHra 3a (QyHT, COBOKYNHBLL 00BbeM AeHCTBYIO-
IMUX KOHTHHIEHTOB He mpeBbIlaerT 95%, ofluero o6bema OCHOBHBIX 3KCIIOPTHBIX
ToHMaXKel, ecrin COBET He IIPHHUMAET HHOIO PELUEHUS ;

1) ecnu mpeobnaaaroujass UeHa paBHa wm Hke 3,50 neHTta 3a ¢yur, aeiicr-
BYIOI{ME KOHTHHI€HTBI OT/AEJIBHBIX YUACTHHKOB YCTAHABIMBAIOTCA HA MUHHMAJIBHOM
ypOBHeE, COBMECTHMOM C IIOJIOMKEHHAMH IIOANYHKTOB 2 « a » K « b » crateu 49, ecrm
CoBer cnelMaabubIM OOJIHIIMHCTBOM FOJIOCOB He pelllaeT YCTAaHOBMTH HX Ha Goiree
BBICOKOM YPOBHE;

j) ecnn mpeoGrafaroljasi 1leHa, paHee HaxXOOWBILAACS Ha GoJyiee BBICOKHUX
YPOBHSAX, CHIXKAETCA 0 3,25 neHta 3a ¢ynr, CoBeT npumeHsAeT HOJIOXKEHUA NO-
IyHKTa 2 « € » craTteu 49;

k) MUKaKWe COKpAILEHHs YPOBHSA NEHCTBYIOLMX KOMTHHIE€HTOB HE NPOM3BO-
IATCA B TE€UEHHE NOCIeIHUX 45 KaJleHAapHLIX JHEeH KOHTHHIEHTHOIO roAa.

3) PerynupoBaHKie YpoOBHei JeHCTBYIOUMX KOHTHHI€HTOB, KOTOPOE MOMKET
OKa3aThCsI HeOOXOOMMBIM B COOTBETCTBHHM C TpeGOBaHMAMH ITyHKTa 2 HacTosuieit
CTaThH, OCYIECTBIIIETCS, KaK TOJLKO YPOBEHb IEHBI COOTBETCTBYET YCJIOBHMAM,
IPeyCMOTPEHHBIM B 3TOM ITYHKTE, II TPOJOMKAETCA BIUIOTH 10 IpuHATHA CoBeTOM
TaKMX NAIBHEHIINX Mep NO PeryaHPOBaHHIO, KOTOPhIE MOI'YT ObITh ONPECIIEHBI €r0
pelleHHeM I1a OCHOBAaHMH MNOJIOXKEHHI 3TOro IyHKTA.

4) TIpu npoBeAeHUH o63opa, yrmomMsitHyToro B myHkre 2 crateu 70, CoBer cne-
[MAIBHBIM GOJIBIIMHCTBOM TOJIOCOB YCTAHABJIMBAET HAa UETBEPTHIM M NATHIA T'OXBI
neiicteusa CornaileHus YpOBHM LI€H [UIA Liefieil Hacrosamieif craten M crarbu 30.
Ecnu CoBeT ne npyHHMaeT KaKOTO~JIMGO PELIEHHS IO 3TOMY BOIPOCY, YPOBHH LIEH,
OnpeJieJIeHHbIE B YKa3aHHBIX CTaThsiX, OCTAIOTCA (e3 M3MEeHeHMit.
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Cmamen 49

PACITPEOEJNEHHME MCXOIOHBIX SKCITOPTHBIX KOHTUHI'EHTOB
M PACITIPOCTPAHEHHE PET'YJIMPOBAHHS YPOBHSI KOHTUHIEHTOB
HA OTJIEJIBHBIX YUACTHHKOB

1) Pacnpepfenenre HCXOOHBIX SKCNOPTHLIX KOHTHHIEHTOB COIJIACHO cTaThe 45
M U3MEHEHUST COBOKYITHOTO 00heMa AeHCTBYIOIMX KOHTHHIEHTOB COTJIACHO CTaThe 48
B JII060M KOHTMHI€HTHOM IOy NMPOM3BOAUTCA B OTHOLUCHHH OTAEBHBLIX 3KCIIOPTH-
PYIOUIMX YYAaCTHHKOB IPOHOPLMONAJIEHO MX OCHOBIBIM SKCIIOPTHBIM TOHHAXKAM, 32
HCKJIIOUEHHUAMH, 0C000 IPeayCMOTPEHUBIMH B IYHKTE 2 MACTOALEH CTATHH.

2) PacripepiesieHre UCXOHBIX 3KCIIOPTHBIX KOHTHHIEHTOB COTJIACHO CTathe 45
M peryiMpoBaHMe [efiCTBYIOLHX KONTHHIEHTOB B Pe3yJIbTaTe IPHUMEHEHUS CTAThH 48
OCYLUECTBJISIETCA HAa OCHOBE CJIEJYIOLINX IOJIO>KEHMIA :

@) IeHCTBYIOUMIT KOHTHMHIEHT JIIOGOrO YYacTHMKA, OCHOBHOH 3KCIOPTHBIM
TOHH2)K KOToporo ykasaH B rpade IT mynxra 1 crateu 40, ycTaHaBIMBaeTCS IIEpBO-
HayaJIkHo Ha ypoBHe He HIDKe 909, ero OCHOBHOIO SKCIIOPTHOrO TOHHAXKA, M HE
COKPpAII[aeTCA BIIOCIEACTBUM HIDKE 3TOr0 YPOBHSA, 32 MCKJIIOYEHHEM TE€X CIIyyaes,
KOTJ1a HEOOXOAUMO IIPOBECTH COKPAIIIEHHE UJIM CHEJIATh BLIYET COrJIACHO CTaThaM 32
¥ 47, 1y 32 UCKJIIOUEHHEM TEX CJTy4aeB, KOTa IPUHHMAIOTCA JIH00bIE MEPBI B COOT-
BETCTBHM C IMOJITYHKTOM « € » HACTOSILErO MyHKTA;

b) meHCTBYIOLIHMI KOUTHHIEHT JIOG0ro yUacTHHKA, OCHOBHOM 3KCIIOPTHBIN
TOMHa>X KoTOoporo ykasaH B rpage III nyuaxra 1 craten 40, He NOAJIEIKUT HUKAKOMY
PETYyJIMPDOBaHMI0O B PE3yJIbTaTe NMPHUMEHEHHA IIOJIOXKENIMII MyHKTa 2 CTaThH 48;

¢) KOJIMYECTBO, KOTOPOE KaKOH-JIMGO 3KCHOPTUPYIOLIMIl YUYACTHUK 3asBIISET
KaK IeHCNO0JIb30BallHOE COIJIaCHO IMYHKTY 1 crathy 46, BHIUHMTAETCS M3 TOrO KOJIM-
yecTBa, Ha KOTOpoe ObLI Ob1 B IPOTHBHMOM CITy4Yae COKPALUEH JeHCTBY IOLHII KOHTHH-
TEHT JJaHHOTO YYaCTHHKA B 3TOM KOHTHIITE€HTHOM TOXY ;

d) B Tex cJy4asx, KOrla COKpalleHHe KOHTHHIEHTAa HE MOXKET GBITh IIOJHOCTEIO
IDUMEHEHO K [AeHCTBYIOLIEMY KOHTHHIEHTY KAaKOro-JMb0 9SKCIIOPTHPYIOLLEro
YYacTHHKa B CHJIYy TOTO, YTO B MOMEHT OCYLIECTBJIENHUsI 3TOT0 COKPAILEHUS NAaHHBIA
YYaCTOK Y>K€ SKCIOPTHPOBAJ WJIM NPOJasl BeCh OOBEM WIH 4acTh 00BEMA TAKOrO
COKpallleHHsI, COOTBETCTBYIOLIEE KOJMUECTBO BBIUMTAETCA M3 JIEHCTBYIOILIETO KOH-
THHTEHTA 3TOr'0 YYaCTIIMKA B CIEAYIOLIEM KOHTHHTEHTHOM TOXY ;

€) eCIM KOHBIOHKTYpa PBIHKA TpeGyeT MOMOJHUTENBHBIX MEP JJIA JOCTHXKEHUSA
ypoBHeii nern, npexycmarpuBaembix CornameHuem, COBET MOXKET CIELMAIBHBIM
GONBIIMHCTBOM T'OJIOCOB YCTAHOBHTH HEMCTBYIOIME KOHTHHICHTHI HA YPOBIIE HIDKE
MHHHMAJIbHOM IIPOLIEHTHOM YacTH OCHOBMBIX 3KCIIOPTHBIX TOHHOXKEH, KOTOpBIE
JONYCTHMBI B COOTBETCTBHH C MOAIYHKTOM « @ » HAaCTOALIEro IMYHWKTAa, MJIM COKpa-
THUTb UX HH)KE 3TOT'0 YPOBISI NPU YCJIOBUH, UTO HU B KOEM CJIy4ae YPOBHHU ACHCTBYIO-
IIMX KOHTHHIT€HTOB, YCTaHOBJIEHHBIX B COOTBETCTBHH C HACTOSLIHUM IOJAIYHKTOM,
HE OKA3bIBAIOTCA MIDKE YPOBHEH, KOTOPbIE JOIYCTHMBbI B COOTBETCTBHHM C IOA-
ITyHKTOM (@ » HACTOSILLEro NyHKTa, Oojiee yeM Ha 59, OCHOBHBIX 3KCHOPTHBIX
TOHMHAXKEHM COOTBETCTBYIOILUMX YUYACTHHUKOB,
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TJIABA XII. MEPEI ITO ITIOOOEPXKAHHIO ITPOU3BOICTBA
H CBBITA U JOCTVYII HA PLIHKH

Cmamsa 50
MEPGBI ITO ITOIIOEPXAHHIO ITPOM3BOIOCTBA N CBBITA

1) YuacTHHKH NPH3HAKOT, YTO CYOCHAMH JJIsi IPOM3BOACTBa M COBITAa caxapa,
KOTOpPbIE IPAMO HMJIM KOCBEHHO CHOCOOCTBYIOT YBEJIMYEHHMIO 3KCIOPTA Caxapa MM
COKpallfeNIMI0 MMIIOPTa Caxapa, MOIYT CO3[aTh Yrpo3y Ul BBINOJHEHWs LEJIeH
CornauieHust.

2) Ecymm  kakoif-nmufo y4YacTHHK MpeOCTaBiIsAeT WIM NpPOJOJDKaeT IIpemo-
CTaBJATHh Jr00yI0 M3 Takux cyOcupamil, Brimouass o0y dopmy NOAREp>KaHUA
JOXOMa WIM I[eH, TO OH B TeueHHe KKAOr0 KOHTHIATEHTHOro roga MOJDKEH MHCh-
meHHO yBeomuTh COBET 0 pasmepax M xapakrepe CyGcuaupoBanusi H 06 0GCTOsI-
TEJILCTBAaX, 00YCJIOBHBLINX HEOOXOJUMOCTh TaKOro CyOCHIMPOBaHUA. Y BEOOMIICHHE,
YIOMsHYTOE B HacTOALUEM MYyMKTe, HampaBiisgeTcsa no 3anpocy CoBera, NpHYeMm
TaKOH 3anpocC JEJIaeTCA, 110 KpaitHeH Mepe, OAKH pa3 B KAXKAOM KOHTUHICHTHOM rogy
B TaKoil (hopMe U B TaKoe BpEMs, KaK 3TO HpeAyCMaTPHBAETCA MpaBHJIaMH Mpolie-
nyps! Cogera.

3) B mroGom ciryuae, KOrja Kakoii-nubo yyaCTHHK CYHTAET, YTO TaKoe CyOCH-
IUpOBaHME HAHOCHT MJIM Yrpo)KaeT HAaHEeCTH CEephe3HBbIH yIepl ero MHTEpecam B
pamkax Hacrodwero Corjlallenisi, UPeOCTaB/ISAOIMi CyOCHOHIO YYaCTHHMK, IO
COOTBETCTBYIOLIEHN npockbe, o6Cy»«gaeT C APYTrdM 3alHTEPECOBAHHBIM y4aCTHHKOM
WJIY C APYTMMH 3aHHTEPECOBAaHHBIMU yUacTIHKamMu Wil ke ¢ CoBeTOM BO3MOXKHOCTD
OrpaHMYEHHs 3TOro CyGcuaupoBanusa. B ymobom cityuyae, Korfga 3T0T BOIPOC BbBIHO-
cHrCcs ua paccmorpenne CoBeta, CoBET MOMKET U3YUHTh €10 COBMECTHO C 3aHITEPECO~
BaMHBLIMM YYACTUHKAMH U JIATh TAKUE PEKOMEHIAIMH, KAKHe OH CUMTAET Ieobxomm-
JUMBIMH C YYETOM OCOOBIX OOCTOSITEJILCTB YUACTHUKA, NMPEeJOCTaBIIAIOIEro cy6-
CHIOHH.

Cmamba 51

OCOBBIE OBS3ATENIBCTBA PA3BHUTHIX MMIIOPTHUPYIOLINX YYACTHHKOB

1) Kaxaplit pasBUTHIl MMOOPTHPYIOUMI yUYacTHHK ofecreuuBaeT HOCTYI Ha
CBOI DBIHOK JJIsI HMIIOPTa M3 SKCHOPTHPYIOINMX YYaCTHHKOB, KaK 3TO NPEyCMo-
TPEHO B NPWIOKEHUHN A.

2) Kaxaplit yUaCTHHK, HEPEYHCIIEHHBIH B NPWIOYKEHHH A, NPHHHMAaeT TaKHe
MEPBI, KOTOPbIE OH CUHTAET COOTBETCTBYIOLIMMH CBOMM BHYTPEHHHUM YC/IOBMSIM, B
LeSISIX BBIMOJIHEHUS CBOMX O0S3aTEJIbCTB MO IYHKTY 1 NACTOSALLEH CTaThH.

3) VYcnoBus, KOTOpble JOJDKHBI ObITh yCTaHOBJICHb! COBETOM C COLJIACHSA Ipa-
BHUTEJILCTBAa PasBHUTOM HMIOPTUPYIOWNEH CTpaHbl, >KEJIAIOLEH HPHCOSOUHHTBCA K
CornaueHHIo B COOTBETCTBHM CO CTaThell 64, BIIIIOUYAIOT YKa3aHUE HA MEPBI, IPUHU~
MaeMmple 3THM NPaBHTEJILCTBOM B CBA3H C IOCTYNOM Ha PBIHOK €ro CTPaHbI.
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TJIABA XIII. 3AITACHI

Cmamen 52
MAKCHMAJIBHBIE 3AITACHI

1) Kamaplit sKCnopTHPYIOIKE YYaCTHHK 00S3yeTCsl peryJIMpoBaTh CBOe Ipo-
HM3BOJCTBO TaKUM OOpa3’oM, UTOOBI:

a) ofbmuit o0beM 3aMacoB Ha CKIadax 93TOr0 YYacTHMKAa HE HPEBBILIAT Ha
YCTaHOBJIEHHYIO JATy HENMOCPEACTBEHHO Iepel Hauaaom cfopa HOBOIO
yporkass (9Ta JaTta OoJDKHa OBITh corslacoBaHa ¢ CoBeTOM) KOJIMUECTBA,
pasHoro 209, ero mpou3BOJCTBa 32 HEMOCPEACTBEHHO NpeIIeCTBYIOHET
KaJIeHAapHBIH oA ; MU

b) xosuyecTBO caxapa Ha CKJIaflax 3TOT0 YYacTHHKa CBEPX YDOBHs 3aIlacoB,
HeOoOXOAMMBIX I BHYTPEHHEro NMOTPeO/IEHHs, HE NMPEBBIILAIO Ha YCTaHOB-
JIEHHYIO ATy HEMoCpeJICTBEHHO Nepel Hauajiom cGopa HOBOro yporkas (3ra
JlaTa JOJ/DKHA OBITh corylacoBaHa ¢ CoBeTom) KojMuecTBa, paenoro 209,
OCHOBHOI'0 00beMa 3KCIIOPTA, KOTOPBIM BBIAC/ICH YUYACTHUKY .

2) Crap yuactmukom CornameHuss KOKABIE SKCNOPTUPYIOUMN YYaCTHHK
yeegomssier COBET 0 TOM, KaKOM M3 ABYX BapUaHTOB, COLEPKAILMXCA B ITYHKTE |,
OH NMPHHUMAaeT IJIA PaCHpOCTPaHEHHsI HA CBOM 3amachl.

3) Ilo npocs6e 1r0Goro 9KCIOPTUPYIOETro yuacTHHKa COBET MOXKET, €CJIM OH
CUMTAET TAKYIO MEPY ONpPaBJaHHOH 0co6bIMM O0OCTOATENILCTBAMU, PAa3PEIIUTE ITOMY
YUYAaCTHUKY MMETH 3aIachl, 00beM KOTOPBIX HPEBBLILIAET YPOBHH, YCTAHOBJIENIbIE B
nmyHKTe 1 HacTtosuel CTaThH.

Cmamen 53
MHWHUMAJIGEHBIE 3AITIACEHI

1) Ina nerneit HacTosumieil CTaThM MHHHMMAJIBHBIMM 3aHacaMM CUHUTaeTCA TO
KOJIMUECTBO Caxapa, B OTHOLIEHHH KOTOPOr'0 HE MPHHATO HHKAKHMX KOMMEPUYECKUX
0053aTeJILCTB M KOTOPOE€ XPANMTCA Ha CKIANaxX KaKOro-JIM0Oo SKCIOPTHUPYIOLLErO
yuacTHMKa (MJIM OT €ro MMEHH Ha CKJIaax KaKoro-JiMbo ApYyroro y4yacTHMKAa C
corsiacusa CoBeTa) B AOMNOJIHEHHE K JIIOOBIM 3aracam, HeoOXOMMMBIM IJISL YAOBJIET-
BOPEMUs1 Hy>KJl BHYTPEHHEro oTpeGieHHA U BBIIONHEHNA JIIOObIX 003aTEJIbCTB 110
CrlelMaIBHBIM COIJIAUIEHHSIM, KOTOPBIE YKa3aHbl B InaBe X.

2) YcTaHaBIHBAIOTCA CIIEQYIOUME YPOBHY MHUHHMAJIBHBIX 3aHACOB, XPAHMMBIX
B COOTBETCTBHM C HACTOAILUEH CTaTheii :

a) JUIA pa3sBUTHIX SKCIOPTHPYIOUWIMX YYACTHUKOB — 159%, MX MIIMBUAYAJIBHBIX

" OCHOBHBIX 3KCIOPTHBIX TOHHMAXKEil;

b) pns pasBMBAIOILMXCA 3KCIMOPTHPYIOIMX yyacTHUKOB — 109, ux uHauBu-
IyaJIbHEIX OCHOBHBIX SKCIIOPTHBIX TOHHAXKEH ; 3TOT NPOLIEHT MOYKET OBITh B
OTHEJIBHBIX CITyyasx yBemmueH mo 12,59, ¢ coryiacHa COOTBETCTBYIOLUETO
SKCIOPTHPYIOIEr0 YYaCTHHKA.
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3) Caxap M3 MHHHMAJBHBIX 34MacoOB, XPAaHHMBIX KayKIBIM 3KCHOPTHPYIOILIHM
YYaCTHHUKOM, BBIJE/ISIETCA JIJIA MPOJAYKH B COOTBETCTBHH C MOJIOXKEHUAMH CTaThH 30.
Omnxako MpH 0CoBbIX 06cToATeNbCTBaX COBET MOJYKET CHEeLHANIbHBIM OOJIBIIHHCTBOM
rojIOCOB DPaspelluMTh OTAEIBHBbIM SKCIOPTUPYIOIMM YYaCTHMKAaM BBIACJUTH JUIS
HMPOJIAYKH UYaeTh Caxapa M3 MHHHUMAJIBHBIX 3allacOB He TOJIBKO B CHTYallHM, ompefe-
7IeHHO# B myHKTe 2 cTaThit 30, HO M B IPYIHX CIIy4YasX.

4) Eciu B CIITy 0COBBIX 06SI3aTeIBCTB KaKOH-HG0 SKCIIOPTIPYIOLMIA YYaCTHHK
CUMTAET, YTO OH HE MOXKET B T€UEHHE JAHHOro rofa obecneuynTs ypoBeHbh MHHHUMAJIb-
HBIX 3aMacoB, YCTAHOBJIEHHEIH B HacTosIlel cTraThe, oH coobuiaer 06 atom Cogery,
KOTOPBIH MOYKET CrietuasbHBIM GONBIIMHCTBOM rOJIOCOB H3MEHHTD Ha ONpeieIeHHbIH
nepyos YPOBEHh MUHHMAJIBHBIX 3aI1aCOB, KOTOPBIE JOIDKEH HMETh COOTBETCTBYFOLLHIM
YUYACTHHK.

5) CogeT yTBep»K/JaeT NPOLEAYPHI CO3JaHHs, XPaHEHHUS M TIOMOJIHEHHA MMHH-
MAJIBHBIX 3aMacoB, M YCTaHABIJIMBAeT MOPANOK obecneueHHs TOro, 4robbl 06s13a-
TeJIHCTBA IO MACTOSAIUEH CTAaThe BBINOJIHSIIMCH.

TJIABA XIV. EXETOIHBLIM OB30P U MEPLI ITO ITOOUIPEHUIO
POCTA ITOTPEBJIEHHA

Cmamba 54

EXEI'OOHBIN OB30P

1) CoBer, mo mMepe BO3MOXKHOCTH, B KaXKIOM KOHTHHI'EHTHOM TOIy JeJIaeT
0630p BemosHeHHs: CoryalueHusI B CBETE IeJel, U3JI0)KEHHbIX B CTaThe 1, 1 BIMs-
Hus1 CorylalueHHs Ha PBIHOK, a TAK)Ke Ha 9KOHOMHKY OTXEJIbHBIX CTPaH, H B 0COOEH-
HOCTH Pa3sBUBAIOLIMXCsi CTPaH, 3a NPEeXbIAYIIi KOHTUHTeHTHBIH rox. 3atem CoBer
pa3spabaTeIBaeT peKOMEHJALMH YUYAaCTHUKAM OTHOCHTEIIBIO IyTell U CPeiCTB COBep-
LLIEHCTBOBAHHUs! BLINOJIHeHUs1 COrJIalHeHHs .

2) Joxnaly o Ka)KAOM e€XKerogHom o03ope MyGimkyeTca B Takoit opme M B
TaKOM MOpsifKe, KOTOPbIE MOIYT OBITh yCTaHOBJIEHBI COBETOM.

Cmamea 55
MEPBI ITIO IMOOUIPEHHIO POCTA ITOTPEBJIEHHUA

1) Cyuerom COOTBETCTBYIOIIMX IieJIeH , IOCTABJIEHHBIX B 3aKITIOUHTEILHOM aKTe
nepioit ceccun FOHKTAJL, ka>kapIii yYaCTHHK IPHMHUMAET TAKHE MEPBI, KaKHe OH
CUMTAET 1e1eco00pasHBIMH, 10 POCTY NOTPebIeHNA caxapa M N0 YCTPaHEHHIO JIIOOBhIX
MPENATCTBUM, OMPAHHUYMBAIOIIMX POCT moTpebsieHmnsa caxapa. IIpu arom Kaabii
YYaCTHHK YUHThIBAaeT BJIMsHHE, KOTOPOE OKa3bIBAIOT Ha MOTpebiieHMe caxapa Tamo-
YKEHHBIE MOLUIMHBI, BIIyTPEHHHE HAJIOTH M (DUCKAJIGHBIE COOPBI, a TAKIKE KOJM-
YECTBEHHBIN MM HHOM KOHTPOJIb, M BCE ApPYrHe BakKHble (DaKTOPEBI, KOTOPEIE HpHU-
HHMMAIOTCsI BO BHHMAHHE JUJIA OLIEHKHM ITOJIOYKEHHSI.
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2) Kakaprit yuacTHUK niepuomiruecky HH¢opmupyer COBeT 0 Mepax, IPHHATBIX
MM B COOTBETCTBHH C MyHKTOM | Hacrosiueit craThu, u o6 ux addhekTHBHOCTH.

3) Coser yupexkmaer Komurer no Bonpocam noTpefieHHs caxapa, COCTOSLIMIMA
KaK M3 9KCIOPTHPYIOIIHX, TaK ¥ M3 MMIIOPTHPYIOIUX YUaCTHUKOB.

4) Komurer M3yuaeT Takue BONPOCHI, KaK:

a) BIUsiHIIE Ha noTpeGlieHUe caxapa NpUMeHeIds J0bIX BUNOB 3aMeHUTEeH
caxapa, BKJIIOUas IICKYCCTBEHHBIE TOACIAIMBAIOIME BEIIECTBE ;

b) cpaBHMTENBHEIH IIAJOrOBBI PEXKHUM JUIA caxapa M HCKYCCTBEHHBIX IIOM-~
CNAIMBAIOINHUX BEINECTB;

¢) BIMAHME 1) HaJOrooGJOXKEHHsA M OrPAaHUUYMTENBHBIX Mep; ii) sKomoMH-
YECKHX YCJIOBNIA I, B YaCTIIOCTH, 3aTpyAHEHHI! C IUIATEKHBIM OaaHCcOM
M 1il) KIMMaTHUYECKMX M APYIHX YCJIOBHMIT Ha noTpebieHHe caxapa B pa3-
JINYHBIX CTPaHaXx;

d) cpencTBa NMOOIUPEHMA POCTa HOTPEOJIEHUsT caxapa, OCOGEHHO B CTpanax C
HHM3KMM YPOBHEM IOTpeOJIeHHsT Ha Ayuly HaceseHHs ;

e) COTPYAHHYECTBO C OPraHHU3alMsMH, 3aHUMAIOIMMHUCA BOIIPOCAMH pacilppe-
IMs1 NOoTpeOIEHUA caxapa M APYyrHX CBA3aHHBIX C HUM MHINEBBIX MIPOAYKTOB ;

f) HayuHBIE MCCIeJOBaHHUA C HEJIBIO H3bICKAHMS HOBBIX obnacreil Mcnoe3oBa-
HMsI caxapa, ero NMoOOYHBIX NPOAYKTOB M DAacTeHUil, U3 KOTOPBIX OH IIpO-
H3BOAUTCA,

u npencraBisier CoBeTy DEKOMEHIAIMH OTHOCHTEJIBHO MeEp, KOTOpBIE, IIO €ro
MHETINIO, CJIeoBao Gl IPHHATH yuacTHHKam i CoBery.

I'TABA XV. OCBOBOXIEHHE OT OBA3ATEJIBCTB ITPH
HNCKTIOUHUTEJIBHBIX OBCTOATEJIIBCTBAX

Cmamssa 56

OCBOBOXXIEHHE OT OBS3ATEJILCTB

1) B Tex ciyuyasix, KOTa 3TO BBI3BIBAETCSI MCKIIIOYHUTENBHBIMH WIM YPE3BbI-
YafHBIMH OOCTOATEIIBCTBaMM HIH (HOPC-MaYKOPOM, KOHKPETHO HE IPEXYCMOTPEH-
HemMu B CorstatieHny, COBET MOYKET CHEIHAIBHEIM GOJIBIIMHCTBOM I'OJIOCOB OCBO-
60QUTHP YYACTHHMKA OT KaKoro-yjubo ofsasarenscrBa no CorjaiieHMIo, €CIM Ha
OCHOBaHMHM OOBLACHEHUsI COOTBETCTBYIOIETO YUYaCTHHKa OH yOeAHTCA B TOM, YTO
BBINOJIIEHHE TAKOTO 00S3aTesIbCTBAa CBSI3aHO C CEPhe3HBIMM TPYAHOCTAMM JUIA
TAKOI'0 YYAaCTHHKA MJIH CTaBUT €ro B HepaBHOE MOJIOXKEHHUE C APYTHMH YUACTHHKAMH.

2) Coser, 0cBOOOK/Iast YYACTHIIKA OT 00s3aTEJIFCTBA B COOTBETCTBHHU C II0JIO-
JKEHMSIMM IyTIKTA | HacTosAIeH CTaTh, KOHKPETHO YKa3bIBaET YCIIOBHS, HA KOTOPBIX
JAHHBIA YYACTHHK OCBODOIKIAETCA OT TAKOIO 00S3aTeJIbCTBA, CPOK JEHCTBHs 3TOro
OCBOOOMAEHUSL ¥ IPHYNHBI, II0 KOTOPBIM OHO NPEAOCTABJIEHO.

3) Hamnuupe Ha TEPPHTOPIM YYaCTIIMKA B TEYCHHE OJIHOTO FO/a HJIM HECKOJIBKHX
JIeT TIPUIOHOrO K 3KCIIOPTY caXxapa CBepX OCHOBHOIO 00BEMa 3KCIOpPTa, BRIJEIIEH-
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HOro 3TOMYy YUACTHHKY, IIOCJIE€ TOr0 KaK ObUIM ofecmeueHnbl HY»KJAbl BHYTPEHHEro
NOTpe6IeHHsI U CO3TaHbl HeOOXOAMMBIE 3aIIaChl, HE MOYKET CIIY>KUTh €HHCTBEHHBIM
OCHOBaHHeM JJis HamnpabiieHHs1 COBETY 3asABjieHMsi 00 OCBOOOMKIEHHMH OT 00s3a-
TEJBCTB 10 KOHTHHIEHTaM.

TJIABA XVI. CIIOPBI U >XKAJIOBLI

Cmampa 57
CIIOPEI

1) Jro6oii cmop B CBA3H C TOJIKOBaHWEM WIM IIPUMEHEHMEM HaCTOSIIEro
Coramienysi, KOTOphI He ObLI YperyJMpoBaH 3aMHTEPECOBAHHLIMH CTOPOMAMH,
nepefaeTcsi Ho TpeGoBaHmIo Jir060H 13 cTopoH B CoBeT IS NPUHATHSA PELICHMS.

2) B mo6om ciryuae nepenaum crnopa B CoBer, cOryiacHO IyHKTY 1 MacTosie
CTaThM, GOJIBLIMHCTBO YYACTHHKOB, PACHOJIAraloIMX HE MEHEE ueM OHOM TpeThIo
o0lero uyMcia roJjIocoB, MOXKeT norpeGoBath, utobbl CoBeT nociie 00CYIKIeHHA
Criopa ¥ A0 BBIHECEHHSI CBOETO PELICHMS 3aIpPOCHJI MHEHHE IO 3TOMY BOIIPOCY
KOHCYJIBTAaTUBHOI I'pYIIbI, CO3AaBacMoOil B COOTBETCTBHHU C ITYHKTOM 3 HacTrosiei
CTaThH.

3) a) Ecm Coser He IpHHHMAeT €QUHOIJIACHO MHOIO PEIIEHHS, KOHCYJIbTa-
THUBIIasl PyNIa COCTOUT U3:

i) IBYX JMI, Ha3HAYAEMBIX 3KCHOPTNPYIOIIMMH YUaCTHHKAMH, IIPUYEM OJHO M3
HHX JIOJDKHO 06J1afiaTh GOJIBLINM OIIBITOM B BONIPOCAX, aHAJIOTHUHBIX CTIOPHOMY
BOIPOCY, 2 JPYroe JAOJDKHO ObITh aBTOPHTETHHIM H ONBITHBIM IOPHCTOM ;

i) ABYX JmMI, HasHAYaeMbIX HMIOPTHUPYIOUIHMH YUYacTHMKAMHM I OTBEUYAOLIUX
aHAJIOTUYHBIM TPeOOBaHHSIM ;

iil) mpexcepaTensi, eAMHOITIACHO H30MPAEMOr0 UETHLIPHMA JIMLAMH, KOTOPbIe Ha3Ha-~
YAKOTCS COIVIACHO TOMIYHKTAM « 1 » M « il », uiM, €cJM OHM He NPUXOOAT K
COIJIALIECHHIO, N30upaemoro npeacenareaem Cosera.

b) B cocTaB KOHCYABLTaTHBHOM I'PYNIbI MOIYT BXOJMTDH JIMIAa H3 BCEX CTpaH,
yuactByomux B CornalieHud.

¢) Jluna, HasHauaemMple B COCTaB KOMCYJIETATUBHON IPYNHBI, BBICTYMAKT B
CBOEM JIMYHOM KAuecTBe M HE TMOJIyYaroT MICTPYKLMI OT Kakoro 6bI TO HH Obulo
IIPAaBHUTEJIBCTBA.

d) Pacxofipl KOHCYJILTaTUBHOH rpynnbl oHjauuBaoTcsa OpraHusanueit.

4) 3awnoueHne KOHCYJIBTATHBHOMN IPYIHBI H MOTHBHPOBKA 3TOr0 3aKJII0YEHUS
Hanpansorcs Copery, H CoBeT, paCCMOTPEB BCIO OTHOCALIYIOCS K CHIopy HH(pOpma-
[TUI0, CHIENHANIBHBIM GOJIBIIMHCTBOM OJIOCOB BBIHOCHUT pPEIleHHE HO 9TOMY CIIOpY.
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Cmames 58

MEPBI, IPHUHUMAEMBIE COBETOM B CBSI3U C XXAJIOBAMHU U B CIIYUAE
HEBBITIOJTHEHHUA YUYACTHHKAMU CBOUX OBSIBATEJILCTB

1) JIro6as »xanoba 0 TOM, UTO YYACTHMK He BBINOJIHAECT CBOMX 06A3aTeNBCTB 110
Cornawenuo, no Npocs6e YUaCTHUKA, TOAAIOLIET0 »Kao6y, Harpassiercss CoBery,
KOTOPBIH IIPH YCIOBHH IIPOBEICHHUA NPEABapUTENbHbIX KOHCYJIBTALHI C 3AUHTEPECO-
BaHHBIMH YYaCTIIHKAMU BBIHOCHT PELICHHE II0 3TOMY BOIIPOCY.

2) JIroGoe perueHne CoBera 0 TOM, UTO YUACTHHK IapyLIAET CBOM 00s3aTesIbCTBA
o CorsaleHnio IPHHUMAETCST KOMIUIEKCHBIM IPOCThIM GOJIBLIMHCTBOM TCONIOCOB C
yKa3aHHeM XapaKTepa HapylleHUsI.

3) Bo Bcex ciyyvasix, korfia CoBET B CBASH ¢ HOCTYIUICHHEM KaJIo6bI WIH B
HMIIOM MOPA/IKE YCTAHABJIHBAET, UTO YYACTHHUK COBEPLLI/ NMapyiueHue COryaieHus,
o moxket 6e3 ymep6a a1 PYTHX Mep, 0060 NPeqyCMOTPEHHBIX B APYIUX CTATHSIX
Cormnarenus, CrielHaIbHbIM GOJIBIIHHCTBOM TOJIOCOB

1) BPEMEITHO JIMIINTH 3TOCO YUACTHHKA ero mnpasa rojioca B Cosere H Hcrnommn-
TEJIBIIOM KOMHTETE M, €CJIH OH CUMTAET 3TO HEOGXOMMMBIM,

il) BpeMEeHHO JIMIINTH 3TOTO YYACTHHUKA TAXXKE U KAKMX-TMOO JPYTHX NpPaB, BKJIKO-
Yasi PABO BBICTABJIATE CBOI0 KaHAMAATYPY M BXOZUTH B cocraB CoBera WM
J1060ro U3 €ro KOMHTETOB JIO T€X IOP, HOKA OH He BHUIOJIHHUT CBOH 06A3aTe b~
CTBa; UJIM, €CJIM TaKoe HapyIlUEHHE Cephe3No 3aTpyAHsAET BbmosHeHue Corsa-
LUEHHA,

iii) OPUHATE MEpPBI B COOTBETCTBHH CO CTaThei 68.

I'IABA XVII. 3AKIIOUYHUTEJIBHBIE ITOCTAHOBJIEHUA

Cmampa 59
IMOOITMCAHUE

Hacrosmee Cornamenue OTKpbIBaeTCs A NOANHUCAHHA B LIeHTpalbHBIX
yupexxgenusax Opranusammn O6bequnenHnix Hammil Briutots o 24 mexabps 1968
rojja BKIJIIOUMTENBIO IPAaBUTEIECTBOM JIOGOH CTpaHbI, NMPUIJIALICHHON INPHUATH
yuactue B Kondepenrmn Opranmsanyu O6nequnennsx Harpii o caxapy 1968 roaa.

Cmamsa 60

PATH®OPUKALINA

Hacrosamee CoraliueHue mofyie)xuT paTuuKaby, IPUHATHIO WIH 0A06peHNI0
MOAIUCABILMMHY €TI0 NPaBIITEJILCTBAMH B COOTBETCTBHH C HX KOHCTHTYI[HOHHBIMH
npoueAypamu. 3a MCKIIIOUEHHEM CJIyYaeB, NpedyCMOTPENIIBIX B cTaThe 61, parudu-
KAIMOITHEIE IPaMOThl M aKThl O IPHILITHH WIH OJOODEHHH CHAIOTCS HA XpaHEHHe
IlenepansHomy cekpetapto Opramusammu O6benuuennbix Haumit He mnosgaee
31 pexaGps 1968 rojaa.
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Cmamea 61
YBEOOMIIEHHUE CO CTOPOHBI ITIPABUTEJILCTB

1) Ecym nopgrucaBwee CormaileHyue MPaBUTENBCTBO HE B COCTOSIHUU YIOBIIET-
BOPHUTH TpeGOBaHUA, NMPeAYCMOTPEHHbIE CTaThell 60, B TeyeHye CpoKa, YKa3aHHOIO B
3TOlH CTaThe, OHO MOXKET yBeoMUTh [eHepanbHoro cexperapa Opraumsanuu OGne-
IuHeHHBIX Hanmif 0 Tom, YTO OHO 00A3yeTCs cuenaTh Bee HeoOxoaumoe A obec-
neuenusi patupuKaHyM, TIPUHATHA UK ogobpenusi CornaiieHus B COOTBETCTBHH C
HEOOXOQHUMBIMHM KOHCTUTYLIHOHHBIMH MPOLEAYPAaMH TI0 BO3MOXKHOCTH B KpaTdaiiumii
CpoK U B x00oMm ciryuae He nosguee 1 mronsa 1969 roga. JIxo6oe paBUTENBLCTBO, IS
KOTOpPOI'Q YCJIOBHSA TIPHUCOCIUHEHUA OnpeesieHbl COBETOM IO COrJIaCOBAHMIO C 3THM
NPaBUTEJICTBOM, MOYKET TaK>Ke YBEOMUTD [ eHepansHOro cexperapsi OpraHusanuu
O6bequueHubx Hanuit 0 Tom, YTO OHO 00513yeTCsl BBINIOIHUTL KOHCTHTYIMOHHLIE
TIpONIEYPhI, HEOOXOaUMBIEe IJIA HpucoeuHeHuss kK COTJAEHHIO, 110 BO3MOYKHOCTH
B Kparualdiumii Cpok u no kpaliHeit mepe B TeueHue 6 mecsleB C MOMEHTA OIpefie-
JICHUA TaKUX YCIOBHMH.

2) JIro6omy noamucariiemy CorsiaiieHne NpaBMTENLCTBY , KOTOPOE HAIIPaBHIIO
yBeXOMJICMME B COOTBETCTBHMHM C IyHKTOM | Hacrosigeil CTaTbH, MOXKET ObITH pas-
pelueHo, ecxu CoBeT yOEQIIICS B TOM, UTO OHO HE MOMKET CIATh Ha XpPaHEHHE CBOIO
paTUPHUKAIMOHHYIO IPaMOTy WJIM aKT O TNPMHATHH WM ofo0pesmu k 1 mionsa
1969 ropa, cHaTh Takyro rpamMoTy MM TaKOM akT Ha XpaHEHHE IO MCTEYEHHH 3TOro
CPOKa, HO BO BCAKOM ciiyuae He nosgHee 31 mekabpsi 1969 roma. JIoGoe Takoe
TIPaBUTENILCTBO UMEET CTATYC HabGrojaresna KO TeX NOp, IIOKA OHO He YBEJOMJISAET,
410 GyaeT npumeHATh CornallieHyUe Ha BPEMEHHOH OCHOBE.

Cmambva 62
YBEOOMIJIEHHE O ITPUMEHEHHNN COI'JIALIEHHWA HA BPEMEHHO¥1 OCHOBE

1) JIro6oe npaBHTENECTEO, KOTOPOE HANPAaBJIsIeT B COOTBETCTBHM CO CTaThe 61
YBEOMJICHHE, MOYKET TAK)KE YKa3aTh B CBOEM YBEAOMIICHHH MM NO3/AHee B JIIOGoe
Bpemsi, 4TO oHO GyJer mpumeHsaTs Cornaienue Ha BpeMeHHOH OCHOBE.

2) B teuenue moGoro nepuopa geitcteHs CornaleHnsa Kak Ha BpEMEHHOH , Tak
Y Ha OKOHYATEJBHOH OCHOBE M JO CAaYyM Ha XpaHeHHe cBoeli paTH(PUKAIMOHHOH
rpamoThi MJIM CBOErO aKTa O NMPHHATHH, OXOCPEHHH MJIM ITPMCOEAMHEHMHM WM [0
AHHYJIMPOBAHMA CBOELO YBEIOMIICHHS , NIPABHTENILCTRO,, COOGIIAIOIIEE, UTO OHO Oyzer
BPEMEHHO HpumeHATs AaHHoe CornaiieHMe, fABJACTCS BPEMEHHBIM YYaCTHHMKOM
CornaileHHst o0 UCTEUYEHHsI CPOKA, YKa3aHHOI'O B YBEAOMJIEHHH, ITPEACTaBNCHHOM B
cooTBeTcTBHH co craTteer 61. Ecim, ognako, CoBeTy npeJcTaBieHb] yoequTebHbIE
JI0KA3aTeJIbCTBA TOrO, YTO NMPAaBMTEJILCTBO JAHHOM CTpaHBI HE CAAJI0 HAa XpaHeHHe
CBOIO PaTH(PHKAIMOHHYIO IPaMOTY 110 IIPHYKHE 3aTPYRHEHHI, CBA3aHHLIX C BEINOJI-
HeHMeM KOHCTUTYIHOHHBIX ImpoLieAyp, CoBeT MOKeT NPOAJIMTE 3TOMY IIPABHTEIILCTBY
CTaTyC BPEMEHHOIO YYAaCTHHUKA JI0 KaKoro-jmbo Gosee nosjguero KOHKPETHOTO CPOKa.
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3) Bpemennbiit yuacTHuk CorJylalueHuss A0 paTU(UKAIMH, NPHHATHA HIIH
yrBepxacHHA Coraluenna cuuraercs JloroBapusaloleiicst croposoit CorsialueHus .

Cmamba 63
BCTVYIUIEHHUE B CUJIY

1) Cornamuenne OKOHUaTesJbHO BCTYNAET B cwiy | suBaps 1969 roga mim B
moGoit AeHb B TEUEHHE CIEAYIOIMX ILUECTH MECAIEB, €CIM K 3Toil [aTe NpaBH-
TENLCTBA, pacnonarawmme 609, rojocoB 3KCNOPTUPYIOLMX CTpaH H 509, rojocos
HMIIOPTHPYIOUMX CTPaH B COOTBETCTBHHU C PacCIpefIle/IeHHEM I'OJIOCOB, YCTaHOBJICH-
HbIM B IpuJioykenuH B, caaror Ha xpaHenne T'enepanbHoMy cexperapro OpraHusanuu
O6beaunennbx Hamyit cBon paTHGbMKaIMOHMbIE TPAMOTBI WM AKThI O MMPUHATHH
um ogobpennu. Ecom Cornaluenne BBeIeHO B [AeiiCTBUE Ha BPEMEHHOM OCHOBE, TO
OHO TaK)K€ OKOHUATEJIBHO BCTYMAET B CWIY B JII000€ BpeMsi, KOr4a 9TH TpeCoBaHuA
OTHOCHTEJIBHO IIPOLICHTA TOJIOCOB YIOBIETBOPEHBI B PE3yJIbTATE CAAUH Ha XpaHEHHE
paTHHKALMOHHBIX I'PAMOT WJIM aKTOB O NPUHSITHH, ONOGPEHHH HIIN [IPUCOE AHHEHHH .

2) Hacrosmee CoralueHHe BCTYNaeT BpeMEHHO B cwly | suBapa 1969 roma
WM B JIOOOH JEHR B TeYeHHE CIEOYIOLUX LUECTH MECALEB, €CJId K 3TOMY IHIO
NpaBUTENLCTBA, PACIIOIATAIOMIME KOJIMYECTBOM I'OJIOCOB, KOTOPOE TPeGYeTCst B COOT-
BETCTBHMM C ITyHKTOM | HacTosAmeii ctaTey, CHAIOT Ha XpaHeNHe CBOX paTH(hUKALMOH-
HbIE T'PaMOTBI MJIM aKThl O HNPHMATHH MJIM OHOODEHMH WM YBEAOMJISIIOT, YTO OHH
OyoyT HpumeHATs CorvlallleHHe Ha BpeMEeHHOI ocHoBe. B Teuenne nepuopa geiicrBus
CoralueHuss Ha BPEMEHHOM OCHOBE IPaBUTEJIBCTBA, KOTOPLIE CHAIM HA XPaHEHHE
paTH(HUKALMOHHBIE I'PAMOTBI HWJIM aKThl O IIPHHSITHN, OJOGPEeHHH WIIM IPHCOEIH-
HEIHUH, a TAK)KE NPaBUTEJILCTBA, KOTOPHIE YBEAOMMJIM, UTO OHH OYAYT NPHMEHSTH
CornallueHHe 1a BpeMeHHOH OCHOBe, ABJISIOTCA BPEMEHMBIMU yuacTHHKamu Corjia-
LUCHMUS.

3) 1 auBaps 1969 roma wnu B nw0Goit Apyroi AeHs B TEYEHHE MOCIEMYOLHUX
JBEHAZILIATH MECSLIEB 1 B KOHLIE KAYKAO0r0 NOCJIeAYIOIIEr0 1IECTHMECAYHOrO NeEpUo/a,
B TeueHne koroporo CorjialleHue NMPHMEHSIETCs Ila BpEMEHHOH OCrnoBe, npaBH-
TeJILCTBA JIF000I U3 CTPaH, KOTOPBIE CAAJIM Ha XpaHEHHE PaTH(DHUKALMOHHbBIE PAMOThI
MJIM aKThI O NPHHSATHY, OJOOPEHHH WIH NMPHUCOEAMHEHMIT, MOI'YT MPHHATH PelLlIeHHE
00 OKOHYATEJIBHOM BBEJEHNHU B fetictBhe COrJIAlIEHHs, TOJHOCTBIO MJIM YacTHYHO
MEXIY 3THMHM CTpaHamy. OTH INMPAaBUTEJBCTBA MOLYT TAK)KE NPHUHATh PEILEHHE O
BBEJCHUH B AeHCTBHE MJIM IPOAOHKEHHHM IIPUMENeHHA AaHHoro CorJjialieHusi Ha
BpPEMENHOI OCHOBE MJIH O NPEKPALEHUH erO JAeHCTBUSA.

Cmamesa 64
IIPUCOEOWUHEHHWE

1) TIpaButenscTBO J11060I CTpaHbl, NPUrJIAILIEHHOH NPUHATH yuacTue B KoH-
depenuu Opradusanuun O6benuHennbix Hammit nmo caxapy 1968 roga, u npaBu-
TEJILCTBA JIIOOBIX APYrux rocyfgapcTeB-wieHoB Opranusanuu O0beauneHnbix Hanmit
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UAM JII000ro M3 ee CHELUAJIM3HPOBAHHBIX YUPEIKIACHUN MOIYT HPUCOEIMHHUTHCH K
CornaleHuIo Ha yCjI0BUAX, KOTOPBIE YCTaHAaBNNBaKTCA CoBETOM MO COIMIacOBAHHUIO
C COOTBETCTBYIOLMM IipaBuTebcTBOM. IIpucoemuHeHne BCTynaeT B CUITY [1OCTIe
ciaum Ha xpaHeHue I'enepanpHomy cekperapro Opranusanuy O6beaunennbx Haipmii
aKTa O NPUCOCHVIHEHUM .

2) Coeer MO)KET, YCTaHABIUBasA YCJIOBHS, O KOTOPbIX FOBOPHTCA B IIPEIbITY-
1IIeM NYHKTE, CHELUAJIbHBIM OOJIBIIMHCTBOM I'OJIOCOB BBIZEIUTH OCHOBHOI 3KCHODT-
HbIIl TOHHAYK, CUHTAIOUMIICA BKJIIOUEHHBIM B CTaThiO 40:

a) A CTpaHbl, KOTOpas He NMOMMEHOBAaHAa B YKA3aHHOM CTATLE;

b) nns crpanbl, KoTOpasi B 9TOH CTaThe NOMMEHOBAHA, HO HE NNPHCOEHHNIIACH K

CornaleHnio B TeUeHHE ABEHAMIATU MECALEB O AHA BeryruieHusa Corna-
LIEHHA B CWIY ; IPH YCIIOBHU, OHAKO, YTO, €CJIM TaKasA CTPaHa MIOMMEHOBaHa
B cratbe 40 u npucoemuusieTrcst k CornammeHHI0 B TeueHHE ABEHAIATH
MECALEB ¢o IHsA BeTyiUteHus1 Cornauledds B CHIY, TO K TaKoil CcTpaHe mpu-
MEHSIETCST COOTBETCTBYIOIIHI NOKAa3aTesIb TOHHAYKA, YCTAHOBJICHHBII B 9TOH
CTaThE .

Cmampa 65
OI'OBOPKH

1) Huxaxmx oroBopok K nosioyxkeHusm CorsallieHHs1, 38 HCKIIIOUYEHHeM OroBO-
POK, YIIOMSIHYTBIX B IYHKTE 2 HacTosLLel CTaThH, e JOMYCKAETCs.

2) a) JIroGoe npaBUTENECTBO, KoTopoe Ha 31 nekabpst 1968 ropa sBisocs
CTOPOHOH MexyHapoJHOro corjiallleHusi no caxapy 1968 roma Him mro6oro ro-
CJIEAYIOLIEro NPOTOKOJ1a, CAENIaB K HHM OJHY WUIH HECKOJIBKO OTOBOPOK, MOYKET IIPH
MONMUCAHNK, paTU(HKALMH, NpUHATHH W oxobpennn CornalueHusi MIIM TIpH-
COeJMHEHHH K HeMy CHENaTh OrOBOPKH, KOTOPBIE aHAJIOTHYHBI IO (POPMYIHPOBKE
WUJIH CMBICJIy paHee BBIJBUHYTbIM OTOBODKaM.

b) JIroGoe NpaBHUTENBCTBO, KOTOPOE HMeeT MpaBo craTh yyacTHHKom Corarue-
HUSI, MOYKET NIPU MOANMCAaHUM, paTuduKaluy, NpunaTHn Wik ogodperun Corsaue-
HHsI MM HPUCOSAMHEHMM K HeMy CHAENaTh OroBOPDKM, KOTOPBIE HE BJIMAKIOT Ha
3KOHOMUYECKHE acnieKThI aeiictBus CornamreHus. JIro6oii cnop 0THOCHTEIIBHO COOT-
BETCTBHs KaKOH-JI00 KOHKPETHO! OrOBOPKM TPeOOBAHHSIM HACTOSALIErO ITOAIYHKTA
YDPEryJIMpYeTCAa B COOTBETCTBUH C NMPOLEAYPOil, NPeAyCMOTPEHHOIl B cTaTthe 57.

¢) B noGom Apyrom ciydae BbIABIIKEHUsi oroBopok CoBeT usyyaer HX M
pelaeT cnelHaIbHbIM OOJIBIIMHCTBOM MOJIOCOB, MPHEMIIEMBI JIM OHH, U €CJIM NPHEM-
JIEMBI, TO Ha KaKHX YCJIOBHsIX. Takue OroBOPKHM BCTYIAIOT B CHJIY TOJIBKO HOCTE
npuHaTHsa CoBeToM pEeLUEHHs 10 3TOMY BOMPOCY.

Cmamba 66
TEPPUTOPUAJILHOE ITPUMEHEHHE

1) JIro6oe mpaBHUTENBCTBO MOKET HpH noxmucanuu CorjlalleHHss UM HPH
cllaye Ha XpaHeHWe paTH(HUKAITHOHHOH IpamMOThI WM aKTa O HPHHATHH, OZ0OpeHnH
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WJIM TIDUCOEAMHEHHH ,, MJIH B J1000€ BpeMsi T10CJIe 3TOro 3asiBHTh, HAallpaBUB YBEIOM-
sneHue Ha ums I'enepanpHoro cekperapsi Oprannsanun O6beauHeHHbx Hanuit, uro
neticrBue CorJlalleHHsI PacIpOCTPaHsIETCs I1a JIIOble U3 TCpPPUTOPHIL, 3a MEXKIY-
HapOJHbIE OTHOLUEHHSI KOTOPBIX OO B IACTOsIIlee BPeMsi HECeT B KOHEUHOM MTOre
OTBETCTBEHIIOCTh, U HefictBHe CorJlauieHusi pacrpoCTPaHAETCST HAa YKa3aHHbIE B
YBeJIOMJICHIIH TCPPUTOPUU, HauWHasi OT AAaThl TAKOTO YBEAOMJICHHA HMJH OT JaThI
BcryrieHusa B cuiy CorulalieHust Uil JaHHOrO NPaBHMTEIICTBA, B 3aBUCHMOCTU OT
TOTO, KaKas U3 3TnX Aat OoJiee MO3MHAA.

2) Korpa TeppuTOpHSs, Ha KOTOPYIO pacnpocTpaHeHo AeiictBhue CoruaiieHus
COrJIacHO NyHKTY 1 HacTosimei cTathy, NpHOOpeTaeT BIIOCICACTBUN HE3aBIICHMOCTD,
TO NPaBHTEJILCTBO 3TOH TEPPHTOPHH MOMKET B TeueHHe 90 aHel nocsie JOCTHIKEHUs
HEe3aBIICIIMOCTH 3asIBHTH B YBeJOMJIeHUH Ha ums 'enepanpHoro cexkperaps Opranu-
sanun O6begunenHerx Haruit, yTo oHO nprnHumaeT Ha ceGs npaBa ¥ OGA3aHHOCTH
Joroeapunaromeiicss cropoHnl CorsiaiueHusi. HaunHast OT gaThl Takoro yBeaomie-
HUsI, OHO CTaHOBHTCA cropoHoii Cornamennssi. Ecim Taxkasa cTopona ABJsieTCs
IKCIIOPTHPYIOLIEH CTpaHoil U He noumeHoBaHa B crathe 40, To CoBer B KOHCYJITa-
LMY ¢ 3TOM CTOPOHO YCTaHABJIMBAET [JIA Hee CTIelHAIbHBIM OOJIBIIMHCTBOM rOJIOCOB
OCHOBHOI 9KCHOPTHBII TOHH@)K, KOTOPBIA OyZeT CUHMTaTbCd BKJIIOUYEHHBIM B
crateio 40. Ecnmu Ttakasi CTopoHa noMMeHOBaHA B craThe 40, COOTBETCTRYIOLIHIA
VCTaHOBJICHHbIH B HeHl OCHOBIOH SKCHOPTHBLI TOHHAK ABJIAETCA OCHOBHBIM
SKCIIOPTHBIM TOHHAXKEM IJIS HAHHOH CTOPOIBI.

3) JIrwo6ast doroBapuBamwINasacs CTOPOIa, KOTOpas >KeJaeT BOCMOJIB30BaThCS
CBOMMHM IIPaBaMH B COOTBETCTBHHU CO CTaThel 4 B OTHOLUCHHM JI00BIX TE€pPPHTODHI,
33 MEXKYHAPOJHBIC OTHOLICHHA KOTOPBIX OIla B HACTOSIIEE BPEMST HECET B KOHEUHOM
HUTOre OTBETCTBEHHOCTh, MOXKET CHEJIATh 9TO, HAIIPABUB COOTBETCTBYIOILIEE YBEAOM-
nenue IeHepansHoMy cekperapro Opranuzanmn O6bemuHeHHBIx Haimit nnGo npu
craue Ha XpaHeHHe CBoel paTUGHKAIMOHHOM rpaMoThl WJIH aKTa O INPHHATHH,
0OGpEeHUH MJIH TIPHCOETMHEHHH, UNIH B Jr000e Bpems Briocaencteuu. Ecnu reppu-
TOPHSI, KOTOPAsi CTAHOBHTCS OTHAEJIbHbIM YUAaCTHUKOM, SIBJIAETCS SKCIIOPTEPOM U He
nioumeHoBaHa B ctathe 40, To CoBeT B KOHCYJILTAIMU C 9TON CTPaHOM yCTaHABIMBAECT
s Hee CIelMaibHbIM GOJBUINHCTBOM TI'OJIOCOB OCHOBHOI 3KCIIOPTHBIH TOHHAXK,
KOTOpPBIH OyZIeT CUMTATHCS BKIIIOUEHHEBEIM B crathio 40. Ecim »xe Takass Tepputopus
nouMeHoBaHa B crathe 40, TO COOTBETCTBYIOINMI YCTAaHOBJICHHBINA B IleH OCHOBHOMH
SKCNOPTHBII TOHHAXK SBJIAECTCA OCHOBHBIM 3KCIIOPTHBIM TOHHAXKEM Mg JaHMoMH
TEePPUTOPHH.

4) JIw6ast JoropapHBamascs CTOPOHa, KOTOPAs CHOeIalia 3asaBJIEHUE COIJIaCHO
myHKTY 1 Hacrosimel cTaThl, MOXKET B JII000e Bpems BIOCJCACTBHY 3asABHTh, Ha-
NpaBUB yBeAOMIeHHe Ha uma ['eHepanbHoro cekpetaps Oprannsaipy O6BeqUHEH-
Hetit Hamuit, uro peiicreue CoruanieHnst BnpeZib He paclpoCTpaHAETCA Ia TeppH-
TOPHIO, YKa3aHHYIO B 9TOM YBEJIOMJICHHHU, H, HAUHHAsA OT JaThl TAKOTO YBEAOMJIICHH A,
nefictBue CornameHus: 0oJiee He pacrpoOCTPaHAETCST HAa YKa3aHHYIO TEPPHTOPHIO.
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Cmambsa 67
IOBPOBOJILHBINM BBIXOM

Ecnu kxakoii-nmu00 yuyacTHHK CUMTAeT, 4uTO B pe3yJibTaTe npumeneHuss Corja-
IIEHUA WJIH 10 KaKoi-/bo Opyroif mpuuHHe ero MHTEpecaM HAMOCUTCA CEPhC3HbIM
yuep6, oH MOXKeT 3asBUTh 06 atom Cosety u CogeT B TeueHne 30 mueil paccmarpu-
BaeT 3T0T Bonpoc. ECiM 3TOT yyacTHHMK CUMTAaeT, YTO, HECMOTPSA Ha IIPHHATHIE
CoBeTOM Mepbl, €ro MHTEpeCaMm IIO-TIPEYKHEMY HaMOCHTCS Cephe3Hbli ymepl, oH
MO’KET BBIATH H3 cocTaBa yuacTHukoB CornaineHust B j106oe Bpemst IOC/Ie OKOH-
YaMHsI IEPBOI0 KOHTMHIEMTHOrO I'0/1a, HaNpaBUB ITUCbMEHHOE YBEOMJIICHHE O CBOEM
BbIxoje Ma umsa [enepaspHoro cexkperaps Opranusanuu OObeguHeHMbx Haumii.
Bexog n3 Cornaienns BcTynaeT B cuiry depes 90 mHeit mocne nosryyenusi [ene-
paspHbIM cexpeTapem OpraHusanuun O6beauHeHHBIX Harpit aToro yBeoMJIeHUs.

Cmamba 68

HCKJIIIOUEHHE YYACTHHKOB

Ecymu CoBer HaxoUT, YTO KaKOM-/IHG0 yUaCTHHK HapyllIaeT CBON 00513aTeIbCTBa
no Hacrosuemy CorjlalieHMIo M yCTaHAaBJIMBAaeT Jajiee, YTO TAKOE HEBBITNIOJIHEHHE
00513aTeJILCTB CEpPLE3HO 3aTPyAHsieT BbiNosHeHue CorjlallleHust, OH MOXKET CIle-
IUAIGHBIM GOJIBINMMCTBOM TOJIOCOB HCKJIFOUMTH JAHHOTO ywacTHMKa U3 OpraHu-
sanpm. O mroGom Taxom pelucHHu CoBeT HEMEMICHHMO yBelomysieT [eHepasibHOro
cekperapa Opranusanuu O6beguHeHHBIX Harmii. ITo ucreuennn 90 ameit co mua
BbIHeceHHsT COBETOM CBOEr0 PELUEHHsI 3TOT YUACTHHK IEepecTaeT ObITh YYaCTHHKOM
Oprasusaiyy, a €CJI JaHHBI YYaCTHHK SIBJIAETCS JIorosapuBaxomeucsx CTOPOHOIA,
TO M croponoil Cornamenus.

Cmamba 69

MOPANOK PACYUETOB C BRIXOOAIIMMH M3 COTJIAHNIEHNA
NI UCKIIOYAEMBIMH YYACTHHKAMHU

1) Iopsagok pacuyeroB C BBRIXOAAIMMH M3 COrVIalIeHUs WINM MCKIIIOYaEMbIMHU
yuactHuKamu oupepesterca CoBetom. OpraHusanusa yAaep)KHBaeT Jio0ble CyMMBI,
YK€ BBIIIJIaYeHHbIe BhIXOAAMM H3 CoryameHns WIM HCKIIIOYaeMbIM YUaCTHMKOM,
M TaKoM YUYacCTHHMK OCTaeTCH O6sI3aHHBIM YIUIATHTB JIFO0BIE CYMMBbI, TIPUYMTAIOILNECST
¢ Hero OpraHusalgii Ha MOMEHT BCTYIUIEHWsI B CIWJIy ero Bbixoja u3 CornameHus
MJIM MCKJIIOUEHHA ; TIPEOyCMaTPUBAETCs1, OJJHAKO, UTO B cilyyae, koraa Jlorosapu-
BaIOLIAsICSI CTOPOHA HE MOYKET COTJIACHTLCA C KaKo-1Go nornpaekoit k CorvaleHuo
M nosromy ymoo BbxoauT u3 CoryalneHus, Jubo NpeKpainaeT CBoe y4acTHE B HEM
B COOTBETCTBHH C IOJIOKEHHSAMM IyHKTa 2 cTateM 71, CoBeT MOXKET yCTaHOBHTD
M1000H NOPSIOK pacueToB, KOTOPHI OH NPHU3HAET CIPaBeHJIMBbIM.

2) YyacTHHK, KOTOPBIH BBIILEN MITH UCKJIIOUEH M3 cocTasa yuactHukos Cora-
LIEHHsI WM KOTOPBIH IMIpeKparui CBoe ydyactHe B CorsameHuy Kakum-IM60 MHbIM
obpa3om, He HMEET IPaBa HH Ha KAKYI AOJIO JIMKBHAAIMOHHOIO MMYILECTBA WM
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KaKUX-JIU00 Apyrux akTuBoB OpraHusanuv ¥ Ha HEro He BO3JIaraeTcsi HUKaKas
4acTh 3a70/bKeHHOCTH OpraHu3alun, eCIi TaKoBas MMEETCs, MOC/e npeKpalieHHA
neiicrBusa CornalleHus.

Cmamsa 70
CPOK JEMCTBUS U OB30P BBIMNOJHEHUS COUJIAUIEHUS

1) Hacrosinee CornaiieHne OCTa€TCSI B CHJIE B TEUEHHE NSATH JIET C Hayala
KOHTHHTEHTHOI'O I'0jla, B KOTOPOM OHO BNEPBbIE BCTYNAET B CUJIY HA BPEMEHHOIH 1K
OKOHYaTEJIBHOH OCHOBe, ecii COBET He COKpAIlaeT CPOK €ro ACHCTBUA B COOTBETCT-
BHH C IIYHKTOM 3 HacToseit cTathi.

2) CoBeT 10 HCTeUEHUH TPETHErO0 KOHTHHICHTHUOI'O rojia aejact 0630]3 BBINOJI~
HeHust CorjalneHust H PEKOMEHAYET CTOPOHAM CornalueHus nonpaBKy HJIM IO-
nNpaBKH K COI‘H&IHCHI/IIO, €CJIM OH CYHTACT UX HCOGXOI{HMBIMP{ > HJIH TIPUUUMACT MEPBI
IJIA MIPOBCIACHUA NEPErOBOPOB O 3aKJIIOUEHHMHM HOBOI'O COIJIaHLICHHA.

3) CoBer B J060€ BpeMs MOXKET CHELHUANBHBIM GOJIBIIMHCTBOM IOJIOCOB
NPUHATH PEILICHUE O NpeKpalieHuH aeficreusa CornalieHus, HaUMHAsI OT TaKOH JaTh]
U Ha TAaKHMX YCJIOBHAX, KAKHE OH MOXKET OoIpe/ieNuTh. B sr0Gom Takom ciryuae CoBeT
NPOROKAET (PYHKIMOHHPOBATh B TCUEHHE TAKOIO BPEMEHH, KOTOPOE MOXKET IIO-
TpeboBaThcs M1 IMKBuAauuy OpraHusanuy, u o61afaeT TAKUMH HOJTHOMOYHAMH H
BBIHOJIHAET TakMe (PYHKIMH, KaKHE MOTYT OKas3aThCsl HEOOXOANMBIMHM JIJIA ITUX
nenedt.

Cmampba 71
NU3MEHEHHWE COTJAMEHUII

1) CoBer MOYKET CHELHANBHBIM FOJIOCOBAHUEM PEKOMEHIOBaTh [loroBapuBaro-
IIHMMCA CTOPOHaM MonpaBKy K Hacrosiemy Cornaurenno. CoBET MOYKET YCTAHOBUTH
CPOK, IO HCTEYEHHH KOTOporo Kakjas JloroBapuBarolasiCsi CTOPOHA YBEAOMJISIET
Tenepanshoro cexperapsa Oprannsanun O6beauHeHubix Hauuii 0 MpUHATHHM €10
aroil nonpaBku. IlonpaBka Bcrymaer B cuiry uepe3d 100 gHelt mociie ToJIydeHHst
TenepaneubiM cekperapem Opranusanuyn O6neauHenHbIXx Hanuit yBeiomneHus o ee
npuHATHH OT JlOroBapHBAaIOIIMXCST CTOPOH, KOTOPBIE MPEJCTaBJIAKT HE MeHee
75%, SKCIIOPTHPYIOIIMX YYACTHHKOB , O0NIaJaroluX He Menee 859, rosiocoB aKCIIOPTH-
PYIOIMX YYacTHHKOB, H OT J[oroBapHBarOIMXCA CTOPOH, KOTOPBIE MPECTABIASAIOT
He meHee 75%, MMIIOPTHPYIOLIUX YUYACTHHUKOB, ofiafgaoumx He meHee 809, rosiocoB
MMIIOPTHPYIOIIHUX YYACTHUKOB, MM B TaKoOil Gojiee HO3MUMIT CPOK, KOTOPBIA MOMKET
ObITh ycraHoBJIeH COBETOM CrielHaIbHbIM GOJIBIIMHCTBOM IoJiocoB. COBET MOMKET
YCTaHOBHTB CPOK, B Mpeeax KOToporo Kakaas J[oroBapuBaroLIascs CTOPOHa
yBenomister [enepansHoro cexperaps Opranusaunuu OObeauHeHHbIx Hanmit o
HPHHATHH €10 HOTIPABKH, M €CJIM K KOHIY TAKOI'0 CpOKa MOMpaBKa HE BCTyIaeT B
cuily, oHa cumraeTcss cHAToH. CoBer mnpefocraBiser [eHeparbHOMY CEKpEeTaplo
CBEJICHHS, HEOOXOJuMble MJIA ONpPEdEJICHHsST TOLO, SIBJISIOTCS JIM [OJyYeHHbIE
YBEIOMJIEHUsI O NPHHATHH TIONPAaBKH JOCTATOUHBIMM [UIA BCTYIUIEHHS €€ B CHIY.

Ne 9369



222 United Nations — Treaty Series 1969

2) JIrxoGoM y4yacTHHK, OT KOTOPOTO HE NOCTYIHJIO YBEJOMJIEHHS O TNPHHATIIH
NONMpaBKM K JIaTe BCTYIUIEHHA IIONPaBKU B CHITY, MOXKET, HAapaBHUB IHMCHMEHHOE
yBeniomneHue I'eHepasmbHOoMy cexperapto Oprammsamm OO6BeguHeHHBIX Hanuit,
BoifTH 13 COrJIalueHHsI B KOHIIE TEKYLIEro KOHTHHICHTHOrO rofa HIIM B Taxkoit Gosiee
PaHHME CPOK, KOTOpBIi MOXeT GbITh ycTaHOBJIEH COBETOM, OJHAKO 3TO HE OCBO-
BoXkaaer ero OT 00s3aTeNbCTR, BbrTeKalolmx U3 COIVIALUCHHS 3a NMEPHOM IO ero
Bbixoga. Ha moforo Takoro yuacTHMKA, BbIxojsitero u3 CornaieHusi, He pac-
MPOCTPAHAIOTCS MOJIOYKEHHS NOIIPAaBKH , KOTOPasi MOCITY>KHJIA IPHYUHOM €ro BBIXOAa
n3 CornauneHus.

Cmamoesa 72

YBEOOMIIEHUE I'OCYIAPCTB I'EHEPAJIBHBIM CEKPETAPEM
OPTAHU3ALIMY OFLENWMHEHHBIX HALIWIHI

TenepanbHbIi cexperaps Oprannsannu OGbeguHeHHbIX Hayii yseiomnser Bce
rocynapcrBa-uneHbl OpraHuzanun OGbequHeHHbIx Hamit mm nroGoro u3 ee cne-
UMaIM3HPOBAaHHBIX YUPEKIEHHUH 0 CJlaue Ha XPaHEHHE KaXkKHoit paTHhMKaLMOHHOM
IPAMOTBI M KOXKJIOI0 aKTa O MPUHATHH, OHOOGPEHNN WM NPUCOSIHHEHUHA B O cllaue
Ha XpaHeHHe KOKIOro yBeJOMJICHHsI B COOTBETCTBHH CO CcTatheil 61, a Taxoke o aHe
Beryuniednss CorJjlauieHuss B CHJIy TIa BPEMEHHOH HJIM OKOHYATEJIBHOM OCHOBE.
TenepanbHblil cexkpeTapp Opranmsauun OGbemuHeHHBIX Harmii coobiuaer Bcem
JloroBapMBaOIMMCsI CTOPOHAM 0 KAKIOM YBEHOMJICHHH COIJIACHO CTaTthe 66, o
KOKIOM YBEHOMIIEHHH O Bhixofle 3 CornameHus COrjlacHO ctaTthe 67, 0 KaKIOM
HCKJIFOUEHHH H3 COCTaBa YYaCTHMKOB COIVIACHO cTaThe 68, 0 JaTte BCTyIUIEHUs B
CHJTy TIOIIPaBKH WJIM O JaTe, C KOTOPOM OHA CUMTAETCs1 CHATOM, COIJIACHO MYyHKTY |
cTaTh¥ 71, ¥ O BBIXOJIE H3 COCTaBa YYaCTHHKOB COIJIACHO IIYHKTY 2 CTaThH 71.

B YOOCTOBEPEHHUE YET'QO HIKeHOAIHCABIIHECS, HAZJIesKAIUM 00pa3om
YHOJHOMOUEHHbIE Ha 3TO CROMMM IIPaBUTEJILCTBAaMH, nomicaiy Hactosiuee Cora-
ILIE€HHE, U JIaThl NMOANHCAHMA YKa3albl PAOOM C UX MOJIIMCAMH.

Texcrel HacTosuero CorialleHUs Ha aHIVIMMCKOM, MCTIAHCKOM, KUTaHCKOM,
PYCCKOM M (DpaHI[y3CKOM S3BIKAaxX ABJSIIOTCS B paBHOH Mepe ayTeHTHuHBIMH. ITom-
JIMHHUKH CJAarOTCS Ha XpaHeHre B apxuB Opraumsanuu OGbeguHeHHbIX Haimit, u
TeuepanpHbiil cekperaps Opranusanuun OGneauHeHHb!x Haumit Hanpamisier ux
3aBEpPEHHBIE KOIHH KaKAOMY NOAIHMcaBiueMy Hacrositiee CorslalleHHe HIIM NPH-
COeTMHUBILEMYCA K HEMY NPaBUTENLCTBY.
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IMPUIIOXKEHHE A

OCOBBIE OBA3ATEJILCTBA PA3BUTBIX MMIIOPTHUPYIOINIUX YUACTHUKOB
B COOTBETCTBUU CO CTATBEN 51

B coorsercTBuM €O Crathell S| mepeynclIeHHBIE HIDKE Pa3BUTHIE UMIIOPTHPYIO-
LK€ CTPAHBI MPHHHUMAIOT HA ce6A clIeAyoLne 00a3aTeNIbCTBa |

Kanada 6yper npoBOOUTH CBOIO BHYTPENHIOKO MTOJIMTUKY TAKUM 00pa3om, uTo6bI He
CTHMYJIMPOBATh ‘NIPOU3BOJCTBA Caxapa BbILLIE YPOBHs, COCTaBiutiomero 209,
BHYTPEHHEI0 NOTpeOJICHUsI .

Dunsandus He OyIer yBeIMUMBATh IUIOMIafe HOJ caxapHOM CBeKJION 3a mpenestbl
25000 ra.

Hrnonus 6ygeT CTpeMHUTHCS MMIIOPTHPOBATh ©XKerogHo He meHee 1 500 000 ToHH H,
KPOME TOr0, KOJIMYECTBO caxapa, sKBUBaJeHTHoe 359, Oyaymero mpupocra
CBOEro BHyTpeHmero norpebiennsa ceepx 2 100 000 touH.

Hosan 3eaandusn 6yner, Kak NpeaycMaTpUBaeIcs, MO-IPEXXHEMY HMIIOPTHPOBATh
" BECh Caxap, KOTOPBIH Neo0X0oauM IS HYK] €€ BHYTPEHHEro NorpedieHus.
Illseyusn Gyner mpomO/DKATE CBOIO IOJIMTHKY OIPaHHYEHHs IPOM3BOACTBA CaxapHoil

CBEKJIbl U 005A3yeTCA HE YBEJIMUMBATh TUIOIHAeH MOf CaXapHyIO CBEKIIy CBEPX

TOr0 YPOBHA, IO KOTOPOro OMM OBLIM HeJAaBHO COKpPAIlleNbl, T.€. 33 MpeNeibl
40 000 ra B OKpyIJIeMHBIX Ludpax.

Illgetiyapus 6ynct ctpemurbesa obecrednTh, YToObI He MeHee 709, ee BHYTpPEHHEro
norpebrieHusT caxapa HPUXOOQWIOCH HA MMIIOPT.

Coedunennoe Koponescmso GyICT e3KErOMO UMITOPTHPOBATE He meHee 1 800 000 Toun
caxapa.

ITpumevanue : HopBernss MMIIOPTHpPYeT BeCh caxap, HeOOXOMUMBIH IS HY>KH €e BHYTPEHHEro
oTpeOneHusI.
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ITPUJIOKEHHE B
PACIIPEOEJIEHUE T'OJIOCOB IJIS LIEJIEI1 CTATEU 63

Tonoca umnopmepos

Cmpana Tonoca
Beper CiionoBoit Koctt . . . . . . . . . . . . . . .. .. 5
Bomrapua . . . . . . . ... L0000 0L 6
BeerHam (FOormmit) . . . . . . . . . . .. . ..o 17
Tama . . . . . . . . . . 0000 5
Hpmamgusa . . . . . . . . . . ... o000 7
Wemanmssr . . . . . . . . L0 Lo 13
Kamepyn . . . . . . . o ..o L0 5
Kamaga . . . . . . . . . . ..o e 74
Kenua . . . . . . . . . .. 0L 5
JuGepust . . . . . . L L Lo oo e o e e e e 5
Jusarn . . . . . L L L L Lo e e e e e 5
MamaBu . . . . . . . L Lo oo e e e e e e e e e 5
Mamaltamst . . . . . . . . . . .o e e e e e e 18
MapoKKO . . . . . . . L L e e e e e e e e e e e e e 25
Huwreppa . . . . . . . . . . .. e e e e e e e e e 7
HoBasgs BeMaHOUA . . . . . . v v v v v e e e e e e e e 12
HopBeruss . . . . . . . . . . .« . ..o e e e e 15
ITopryrasms . . . . . . . . . . .. oo o Lo . 5
(037 o) - (O 5
CoemuneHHoe KOpOJIEBCTBO . . . .« . .+« v v v v v o v . . 153
CIIA . . . . . . . o o e e e e e e e e 200
CCCP .. . . o e e e e e e e e e e 200
TyHHC . . . . . L Lo e e e e e e e e e e e 7
DUHIAHIMA . . .« . v v e v v v e e e e e e e e e e 16
HenrpansHoadpukanckas Pecrrybimka . . . . . . . . . . . 5
L - T 5
IIeefimapusa . . . . . . . . . . . . o« o oo e 22
IOBemua . . . . . . . . . o v o 0t e e e e e e e e 10
Dbuonmust . . . . . L. L .o e e e e e e e 5
B (0] 1 - (O 138

utoro: 1000
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Toaoca sxcnopmepos

Cmpana Tonoca
ABCTPUMA . . « « « « v v v e e e . e e e e e 109
ApPreHTMHA . . . . . « « « v v v v o . . e e e e 9
BomBua . . . . . .. .. ... 0L e e e e 5
Bpaswmusa . . . . . . .. ... .. e e e e e e 70
Bpuranckwit 'ongypac . . . . . . . . . . e e e e 5
Beurpua . . . e e e e e e e e e e e e 9
Benecyssma . . . . . . ... L oL L. C e e e e e 5
Beer-Unpust . . . . . . . oL 0oL oo e 45
Antnrya (5)

Bap6anoc (5)

I'Buana (11)
Cent-Kurrc-HeBuc-Aurwiesa (5)
Tpununag u To6aro (6)

SImaiika (13)

Tamwru . . . . . . . . . ..o e 5
I'satemayla . . . . . . . . . .. e e e e 5
Toupypac . . . . . . . . . . .. .. ... R 5
Hanuss . . . . . . . . . o e e e e e e 5
JIOMHMHUKAHCKAsA Pecny6nm<a . e e e e e e 20
ESC . . . . . e e 62
Uupmsas . . . . . . . . . . .. ... e e e e e e 38
HHpmoHe3ust . . . . . . . . . . ..o .. 10
Kurait (TatiBaus) . . . . . . . . . . . .. .. 55
Komymbus . . . . . . . . . . . . . . .. .. 16
Konro (BpasaaBmu;) e e e e e e e 5
Kocra-Puka . . . . . . . . . . . .. ... e e e e 5
Ky6a . . . . . . . .. . ... e e e e e e e 200
Mappuxmit . . . . . . .. oL L Lo L C e e e 23
Mapgarackap . . . . . . . . . . e e e e e e 5
MeKCHKa . . . . . « . v v v i e e e e e e e e 28
Hukaparya . . . . . . . . ... ... .. e e e 5
TTavama . . . . . . . . . . . . .. . ... e e e e e 5
Haparpait . . . . . . . . ... ... e e e e e e e 5
IMepy . . . . . . .« o oL e 14
Hompmia . . . . . . . . . . . .. . .. .. e e e e 41
PympHMsA . . . . . . . . . ..o o 7
CambBaZiop - - -+ . v e e e e e e e e 5
CBasMIIEHZ . . . .+ « + « v v v e v v e .. e e e e e 6
Tammamm . . . . . . . . . o oo e e e 5
Typmusa . . . . . . . . . ... ..o e e e 10
VYrawma . . . . . . . . oo . e e e e e e 5
1627 ¢ v - QR e e e e 16
DPUMMOIMHEBL . . . v v . e e e e . e e e e e 28
UeXOCHOBAKHA . . . « « « « + « o v v o . .. e e e 39
DKBATOP  + « =« v v e e e e e . e e e 5
IO)KHO-Ad)pHKaHCKaH Pecny6JIm<a e e e e e e e e 60

utoro: 1000
Neo 9369



226

United Nations — Treaty Series 1969

[SPaNIisH TEXT —— TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DEL AZUCAR DE 1968

CAPITULO I

OBJETIVOS

Avrticulo 1

OBJETIVOS

Los objetivos de este Convenio Internacional del Aztcar (en adelante
denominado el Convenio) tienen en cuenta las recomendaciones contenidas
en el Acta Final del primer perfodo de sesiones de la Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo (en adelante denominada
la UNCTAD) y son los siguientes :

a)

)

aumentar el volumen del comercio internacional del azdcar, especial-
mente con miras a incrementar los ingresos por concepto de expor-
tacién de los paises en desarrollo exportadores;

mantener un precio estable para el azicar que sea suficientemente
remunerador para los productores, pero que no fomente una mayor
expansién de la produccién en los paises desarrollados;

ofrecer disponibilidades de azdcar suficientes para atender las
necesidades de los paises importadores a precios equitativos y
razonables;

aumentar el consumo de aztcar y, en especial, promover la adopcién
de medidas encaminadas a fomentar el consumo en los paises en
que el consumo per capita es bajo;

lograr un mayor equlhbrlo entre la produccién y el consumo mun-
diales de azucar;

facilitar la coordinacién de las politicas de comercializacién del
azticar y la organizacién del mercado;

asegurar una participacién adecuada a los mercados de los paises
desarrollados, y un acceso creciente a los mismos, para el aztcar
proveniente de los paises en desarrollo;

seguir de cerca la situacién por lo que respecta al empleo de cualquier
tipo de sucedineos del azucar, entre ellos los ciclamatos y otros
edulcorantes artificiales; e

fomentar la cooperacién internacional en las cuestiones azucareras.
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CAPITULO II

DEFINICIONES

Articulo 2

DEFINICIONES
A los efectos del presente Convenio :

1) « Organizacién » significa la Organizacién Internacional del Aztcar
establecida por el articulo 3;

2) « Consejo » significa el Consejo Internacional del Azicar establecido
por el articulo 3;

3) « miembro » significa una Parte Contratante en el Convenio o un
territorio o grupo de territorios con respecto a los cuales se haya hecho una
notificacién, segun el parrafo 3 del articulo 66;

4) « miembro en desarrollo » significa cualquier miembro de América
Latina, de Africa, a excepcién de Sudéfrica, de Asia, a excepcién del Japén,
y de Oceanfa a excepcién de Australia y Nueva Zelandia, y comprende
Espafia, Grecia, Portugal, Turquia y Yugoslavia;

5) « miembro desarrollado » significa cualquier miembro que no sea
un « miembro en desarrollo »;

6) « miembro exportador » significa un miembro que es un exportador
neto de azicar; )

7) « miembro importador » significa un miembro que es un importador
neto de azucar; '

8) « miembro que importa azicar » significa cualquier miembro que
importa azicar, ya sea un importador neto o un exportador neto de aztcar;

9) « votacién especial » significa una mayoria de los tercios de los
votos emitidos por los miembros exportadores presentes y votantes y una
mayoria de dos tercios de los votos emitidos por los miembros importadores
presentes y votantes, contados separadamente;
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10) « mayoria de dos tercios distribuida » significa una mayoria de
los miembros que representen dos tercios del total de los votos de los miem-
bros exportadores y una mayoria de los miembros que representen dos tercios
del total de los votos de los miembros importadores, contados separadamente;;

11) « mayoria simple distribuida » significa una mayorfa de los votos
emitidos por una mayoria de los miembros exportadores presentes y-votantes
y una mayoria de los votos emitidos por una mayoria de los miembros
importadores presentes y votantes, contados separadamente;

12) « ejercicio econémico » significa el afio-cuota;

13) « afio-cuota » significa el perfodo del 1.0 de enero al 31 de diciembre,
inclusive;

14) « tonelada » significa una tonelada métrica, o sea 1.000 kg; « libra »
significa libra avoirdupois. Las cantidades de azdcar especificadas en este
Convenio se expresan en valor crudo, peso neto (valor crudo de cualquier
cantidad de azucar significa su equivalente en términos de azicar crudo
de 96 grados de polarizacién);

15) «azucar » significa el aztcar en cualquiera de sus formas comer-
ciales reconocidas, derivadas de la cafia de azucar o de la remolacha azucarera,
incluidas las melazas comestibles y finas, jarabes y cualquier otra forma
de azucar liquido utilizado para el consumo humano, teniendo en cuenta
que :

a) «azucar », con arreglo a la definicidn precedente, no incluird las melazas
finales ni las clases de azidcar no centrifugo de baja calidad producido
por métodos primitivos, ni, excepto en el anexo A, el azucar destinado
a usos que no sean el consumo humano como alimento. El Consejo podra
determinar las condiciones en que el azlcar se considerard destinado
a usos que no sean el consumo humano como alimento;

b) si el Consejo decide que el aumento en la utilizacién de mezclas de azticar
constituye un peligro para los objetivos del Convenio, tales mezclas se
considerardn como aziicar en lo que respecta a su contenido de azicar;
el aumento en la cantidad exportada de tales mezclas sobre la cantidad
exportada antes de la entrada en vigor del Convenio se imputard, en
lo que respecta a su contenido de azucar, a la cuota de exportacién del
miembro exportador interesado;

16) « mercado libre » significa el total de las importaciones netas del
mercado mundial con excepcién de aquellas a que se refieren los articulos 35
a 38 inclusive y el parrafo 3 del articulo 39;

17) «importaciones netas » significa el total de las importaciones de
azucar después de deducir el total de las exportaciones de azucar,
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18) « exportaciones netas » significa el total de exportaciones de aztcar
(sin incluir el azdicar para suministros de a bordo de las naves que se avi-
tuallan en puertos nacionales) después de deducir el total de las importa-
ciones de azicar;

19) « tonelaje bésico de exportacién » significa la cantidad especificada
en el articulo 40;

20) « cuota inicial de exportacién » significa la cantidad de azicar
asignada a un miembro exportador conforme al parrafo 1 del articulo 45
y al apartado a del parrafo 2 del articulo 48;

21) « cuota vigente » significa la cuota inicial de exportacién, modificada
por los ajustes que se hayan hecho conforme al capitulo XI en el momento
a que se hace referencia en las disposiciones del Convenio en que se utiliza
esta expresidn;

22) a los efectos del apartado & del parrafo 1 del articulo 52, « volumen
bésico de exportacién » significa, para cada miembro exportador, la suma
total de su tonelaje bdsico de exportacién conforme al articulo 40 o de su
volumen maximo de exportaciones netas conforme al articulo 41 y, cuando
sea pertinente, de la asignacién bdsica que le corresponda en el afio-cuota
inmediatamente anterior en virtud de los acuerdos especiales a que se
hace referencia en los articulos 35 a 38 inclusive;

23) «expedicién » y « transporte maritimo», en el contexto del arti-
culo 30, incluyen el transporte de aztcar por tierra, cualquiera que sea el
medio de transporte utilizado;

24) « precio prevaleciente » es el calculado de conformidad con el par-
rafo 2 del articulo 33; '

25) por « entrada en vigor » se entender4, salvo disposicién en contrario,
la fecha en que el presente Convenio entre en vigor provisional o defini-
tivamente; ’

26) toda referencia que se haga en el Convenio a un « gobierno invitado
a la Conferencia de las Naciones Unidas sobre el Azdcar, 1968 », se consi-
derard aplicable a la Comunidad Econémica Europea (en adelante denomi-
nada la CEE). Por consiguiente, se considerard que toda referencia que
se haga en el Convenio a « firma del Convenio» 0 a « depésito de un instru-
mento de ratificacién, aceptacién, aprobacién o adhesién » por un gobierno,
comprende, en el caso de la CEE, la firma en nombre de la CEE por su auto-
ridad competente y el depésito del instrumento que, con arreglo a los pro-
cedimientos institucionales de la CEE, deba ésta depositar para la conclusién
de un convenio internacional.
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cariTuLo 11

LA ORGANIZACION INTERNACIONAL DEL AZUCAR,
SUS MIEMBROS Y ADMINISTRACION

Articulo 3

ESTABLECIMIENTO, SEDE Y ESTRUCTURA
DE LA ORGANIZACION INTERNACIONAL DEL AZUCAR

1) En virtud del presente Convenio se establece la Organizacién Inter-
nacional del Aztlcar, encargada de poner en practica las disposiciones de
este Convenio y de fiscalizar su aplicacién. La Organizacién sucederd al
Consejo Internacional del Azicar que funcionaba con arreglo al Convenio
Internacional del Aztcar de 1958.

2) La Organizacién tendra su sede en Londres, a menos que el Consejo
decida otra cosa por votacién especial.

3) La Organizacién funcionard a través del Consejo Internacional del
Azucar, su Comité Ejecutivo, su Director Ejecutivo y su personal.

Articulo 4

MIEMBROS DE LA ORGANIZACION

1) Cada Parte Contratante constituird un solo miembro de la Organi-
zacién, salvo lo dispuesto en el parrafo 2 de este articulo.

2) Siuna Parte Contratante, incluidos los territorios de cuyas relaciones
internacionales tenga por el momento la responsabilidad dltima y a los
que sea aplicable el Convenio de conformidad con el parrafo 1 del articulo 66,
consta de uno o varios componentes que separadamente constituirian un
miembro exportador y de uno o varios componentes que separadamente
constituirian un miembro importador podrd haber una representacién comin
de la Parte Contratante y de dichos territorios, o bien, cuando la Parte
haya cursado una notificacién al efecto en virtud del parrafo 3 del articulo 66,
una representacién aparte, individual, conjuntamente o por grupos, para
los territorios que separadamente constituirian un miembro exportador
y una representacién aparte para los territorios que separadamente consti-
tuirfan un miembro importador.
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Articulo 5

ComposiCION DEL CONSEJO INTERNACIONAL DEL AZUCAR

1) La autoridad suprema de la Organizacién serd el Consejo Inter-
nacional del Azdcar, que estara integrado por todos los miembros de aquélla.

2) Cada miembro estard representado por un representante y, si asi
lo desea, por uno o mds suplentes. Cada miembro podrd ademds nombrar
uno o mdas asesores de su representante o suplentes.

Articulo 6

ATRIBUCIONES 'Y FUNCIONES DEL CONSE]JO

1) El Consejo ejercera todas las atribuciones y desempeiiard, o hari
que se desempefien, todas las funciones que sean necesarias para dar cumpli-
miento a las disposiciones expresas del Convenio.

2) El Consejo aprobara por votacién especial las normas y reglamentos
que sean necesarios para aplicar las disposiciones del Convenio y que sean
compatibles con éste, entre ellos el reglamento del Consejo y el de sus comités,
asi como el reglamento financiero de la Organizacién y el del personal de
ésta. El Consejo podrd prever en su reglamento un procedimiento para
decidir determinadas cuestiones sin necesidad de reunirse.

3) El Consejo llevard los registros necesarios para desempefiar las
funciones que le confiere el Convenio, asi como cualquier otro registro que
considere apropiado.

4) El Consejo publicard un informe anual y cualquier otra informacién
que considere apropiada.

Articulo 7

PRESIDENTE Y VICEPRESIDENTE DEL CONSEJO

1) Para cada afio-cuota, el Consejo elegird entre las delegaciones un
Presidente y un Vicepresidente que no seran remunerados por la Organi-
zacién.

2) El Presidente y el Vicepresidente serdn elegidos, uno entre las
delegaciones de los miembros importadores y el otro entre las delegaciones
de los miembros exportadores. Como norma general, cada uno de estos
cargos se alternard cada afio-cuota entre las dos categorfas de miembros,
lo cual no impedird, sin embargo, que el Presidente, el Vicepresidente o
ambos puedan ser reelegidos en circunstancias excepcionales, cuando el
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Consejo asi lo decida por votacién especial. En el caso de que uno de los
dos fuese reelegido, continuara aplicindose la norma establecida en la primera
parte de este parrafo.

3) En caso de ausencia temporal tanto del Presidente como del Vice-
presidente, o en caso de ausencia permanente de uno de ellos o de ambos,
el Consejo podréd elegir entre los miembros de las delegaciones un nuevo
Presidente y un nuevo Vicepresidente, con cardcter temporal o permanente
segun el caso, teniendo en cuenta el principio de la representacién alterna
establecido en el parrafo 2 del presente articulo.

4) Ni el Presidente ni ningun otro miembro de la Mesa que presida
las sesiones del Consejo tendréd derecho a voto. Podra, sin embargo, designar
otra persona para que ejerza el derecho de voto del miembro que representa.

Articulo 8

ReuNIOoNES DEL CONSEJO

1) Como norma general, el Consejo celebrard una reunién ordinaria
cada semestre del afio-cuota.

2) El Consejo, ademas de reunirse en las demds circunstancias previstas
expresamente en el Convenio, celebrard también reuniones extraordinarias
si asf lo decide o a peticién de :

i} cinco miembros cualesquiera; o
ii) miembros que representen por lo menos 250 votos; o
iii) el Comité Ejecutivo.

3) La convocatoria de las reuniones tendré que notificarse a los miembros
por lo menos con 30 dias laborables de anticipacién, excepto en casos de
‘emergencia, en los que se tendrd que hacer la notificacién por lo menos
con 10 dias de anticipacién, o en aquellos en que las disposiciones del Convenio
establezcan otro plazo.

4) Las reuniones se celebrardn en la sede de la Organizacién, a menos
que el Consejo decida otra cosa por votacién especial. Si un miembro invita
al consejo a reunirse en un lugar que no sea el de su sede, dicho miembro
sufragard los gastos adicionales que ello suponga.

Articulo 9

VoTtos

1) Los miembros exportadores tendrdn en total 1.000 votos y los miem-
bros importadores tendran en total 1.000 votos.
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2) El Consejo establecerd en su reglamento las férmulas que se utili-
zardn para la distribucién de los votos entre los miembros exportadores
e importadores. Esas férmulas estardn sujetas a las siguientes condiciones :

a) no habrd votos fraccionarios;
b) ningin miembro tendrd més de 200 votos ni menos de 5 votos.

3) Al comienzo de cada afio-cuota el Consejo, sobre la base de las
férmulas a que se hace referencia en el parrafo 2 de este articulo, establecera
dentro de cada categoria de miembros la distribucién de votos que perma-
necerd en vigor durante ese afio-cuota, salvo lo dispuesto en el parrafo 4
del presente articulo.

4) Cada vez que cambie la lista de los miembros del Convenio o que
un miembro sea suspendido en su derecho de voto o recobre ese derecho
en virtud de una disposicién del Convenio, el Consejo redistribuird los
votos totales dentro de cada categoria de miembros sobre la base de las
férmulas a que se hace referencia en el parrafo 2 de este articulo.

Articulo 10

PROCEDIMIENTO DE VOTACION DEL CONSEJO

1) Cada miembro tendrd derecho a emitir el nimero de votos que le
haya sido asignado y no podrd dividirlos. Sin embargo, los votos que esté
autorizado a emitir en virtud del parrafo 2 de este articulo podra emitirlos
de modo diferente al de sus propios votos.

2) Siempre que informe de ello al Presidente por escrito, todo miembro
exportador podrd autorizar a cualquier otro miembro exportador — vy
todo miembro importador podrd autorizar a otro miembro importador —
para que represente sus intereses y emita sus votos en cualquier sesién
o sesiones del Consejo. El Comité de Verificacién de Poderes que pueda
crearse conforme al reglamento del Consejo procederd a examinar un ejem-
plar de esas autorizaciones.

Articulo 11

DEecisioNEs DEL CONSEJO

1) El Consejo tomard todas sus decisiones y formulard todas sus reco-
mendaciones por una mayorfa simple distribuida de los votos emitidos
por los miembros, a menos que el Convenio exija una votacién especial.

2) Al calcular los votos necesarios para adoptar cualquier decisién
del Consejo, las abstenciones no se contarin como votos.
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3) Los miembros se comprometen a aceptar como obligatorias todas
las decisiones que tome el Consejo en virtud de las disposiciones del Convenio.

Avrticulo 12

COOPERACION CON OTRAS ORGANIZACIONES

1) El Consejo tomard las medidas adecuadas para celebrar consultas
y cooperar con las Naciones Unidas y sus 6rganos, en particular la UNCTAD,
y con la Organizacién de las Naciones Unidas para la Agricultura y la
Alimentacién y los demdas organismos especializados de las Naciones Unidas
y organizaciones intergubernamentales que sea oportuno.

2) El Consejo, teniendo presente la funcién especial de la UNCTAD
en el comercio internacional de productos basicos, mantendrd informada
en su caso a la UNCTAD de sus actividades y programas de trabajo.

3) El Consejo podrd tomar asimismo las medidas adecuadas para
mantener un contacto eficaz con las organizaciones internacionales de
productores, comerciantes y fabricantes de azucar.

Articulo 13

ADMISION DE OBSERVADORES

1) El Consejo podrd invitar a cualquier pais no miembro que sea Miem-
bro de las Naciones Unidas o de cualquiera de sus organismos especializados
a que asista a cualquiera de sus sesiones en calidad de observador.

2) El Consejo también podra invitar a cualquiera de las organizaciones
mencionadas en el parrafo 1 del articulo 12 a que asista a sus sesiones en
calidad de observador.

Avrticulo 14

ComposiciON DEL CoMITE EjeEcuTIvo

1) El Comité Ejecutivo se compondrd de ocho miembros exportadores
y ocho miembros importadores, que se elegirdn para cada afio-cuota de
conformidad con el articulo 15 y podrdn ser reelegidos.

2) Cada miembro del Comité Ejecutivo designard un representante
y podrd designar ademés uno o més suplentes y asesores.

3) El Comité Ejecutivo designard para cada afio-cuota, un Presidente
que no tendrd derecho a voto; este Presidente podra ser reelegido.
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4) El Comité Ejecutivo se reunird en la sede de la Organizacién a
menos que decida otra cosa. Si un miembro invita al Comité Ejecutivo a
reunirse en un lugar que no sea el de la sede de la Organizacién, dicho miembro
sufragard los gastos adicionales que ello suponga.

Avrticulo 15

Ereccién peEr Comité EjJECUTIVO

1) Los miembros exportadores y los miembros importadores del
Comité Ejecutivo serdn elegidos en el Consejo por los miembros exportadores
y los miembros importadores de Ja Organizacién respectivamente. La
eleccién dentro de cada categoria se efectuard de conformidad con lo dis-
puesto en los parrafos siguientes de este articulo.

2) Cada miembro emitir4 en favor de un solo candidato todos los votos
a que tenga derecho conforme al articulo 9. Un miembro podrd emitir en
favor de otro candidato los votos que le correspondan con arreglo al parrafo 2
del articulo 10.

3) Serdn elegidos los ocho candidatos que obtengan el mayor ntimero
de votos; sin embargo, ningin candidato serd elegido en primera votacién
si no obtiene por lo menos 70 votos.

4) En caso de que resulten elegidos menos de ocho candidatos en
primera votacidn, se celebrardn nuevas votaciones en las que sélo tendrén
derecho a voto los miembros que no hubiesen votado por ninguno de los
candidatos elegidos. En cada nueva votacién el nimero minimo de votos
requerido para la eleccién ird disminuyendo sucesivamente en cinco uni-
dades hasta que queden elegidos ocho candidatos.

5) Todo miembro que no haya votado por ninguno de los miembros
elegidos podrd asignar sus votos a uno de ellos, con arreglo a lo previsto
en los parrafos 6) y 7) del presente articulo.

6) Se considerard que un miembro ha recibido el ntimero de votos
emitidos a su favor cuando fue elegido y, ademds, el nimero de votos que
le hubieran sido asignados, siempre que el nimero total de votos no sea
superior a 299 para ningun miembro elegido.

7) Si el nimero de votos que se consideran recibidos por un miembro
elegido fuese superior a 299, los miembros que votaron a favor de dicho
miembro elegido, o le asignaron sus votos, se pondrin de acuerdo a fin
de que uno o mas de ellos retire sus votos a dicho miembro y los asigne o
reasigne a otro miembro elegido, de manera que el nimero de votos recibido
por cada miembro elegido no sea superior al limite de 299.
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Avrticulo 16

DELEGACION DE ATRIBUCIONES DEL CONSEJO AL COMITE EjEcuTIVO

1) El Consejo, por votacién especial, podrd delegar en el Comité Eje-
cutivo el ejercicio de todas o de algunas de sus atribuciones, con excepcién
de las siguientes :

a) aprobacién del presupuesto administrativo y determinacién de las contri-
buciones;

b) determinacién de las cuotas de exportacién iniciales conforme al apar-
tado b del péarrafo 1 del articulo 45; adopcién de medidas segun lo dis-
puesto en el apartado ¢ del parrafo 2 del articulo 49 y decisién prevista
en el parrafo 2 del articulo 40;

¢) suspensién del derecho de voto y otros derechos de un miembro segin
lo dispuesto en el pirrafo 3 del articulo 58;

exencién de obligaciones segiin lo dispuesto en el articulo 56;

AR
S

decisién sobre controversias segin lo dispuesto en el articulo 57;

bv

exclusién del Convenio de un miembro segin lo dispuesto en el articulo 68;
terminacién del Convenio segin lo dispuesto en el articulo 70;

*Tr

-
~—

recomendaciones sobre modificaciones segun lo dispuesto en el articulo 71;

revisién de los niveles de precios de conformidad con el parrafo 4 del
articulo 48.

2) El Consejo podria, en todo momento, revocar cualquiera de las
atribuciones delegadas en el Comité Ejecutivo.

Articulo 17

PROCEDIMIENTO DE VOTACION Y DECISIONES DEL CoMITE EJECUTIVO

1) Cada miembro del Comité Ejecutivo tendrd derecho a emitir el
numero de votos que haya recibido conforme a las disposiciones del arti-
culo 15 y no podrd dividirlos.

2) Sin perjuicio de las disposiciones del parrafo 1 de este articulo y
comunicéndolo por escrito al Presidente, todo miembro exportador o impor-
tador que no sea miembro del Comité Ejecutivo y que no haya asignado
sus votos con arreglo al parrafo 5 del articulo 15, podrd, a reserva de lo
dispuesto en el péarrafo 6 del articulo 15, autorizar a cualquier miembro
exportador o importador del Comité Ejecutivo, segin el caso, a que repre-
sente sus intereses y emita sus votos en el Comité Ejecutivo.
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3) Cualquier decisién adoptada por el Comité Ejecutivo requerird la
misma mayoria que hubiese requerido para ser adoptada por el Consejo.

4) Todo miembro tendrd derecho a recurrir ante el Consejo, en las
condiciones que éste establezca en su reglamento, contra cualquier decisién
del Comité Ejecutivo.

Articulo 18

QUORUM PARA LAS SESIONES DEL CONSEJo Y DEL ComIiTE EjECUTIVO

1) Constituird quérum para todas las sesiones del Consejo la presencia
de una mayorfa de los miembros que representen una mayoria distribuida
de dos tercios del total de los votos. Si no hay quérum en el dia fijado para
la apertura de una reunién del Consejo, o si durante cualquier reunién del
Consejo no hay quérum en tres sesiones sucesivas, se convocar4 al Consejo
para siete dias después; a partir de entonces, y durante el resto de dicha
reunién, el quérum estard constituido por la presencia de una mayoria
de los miembros que representen una mayoria simple distribuida de los
votos. Se considerardn presentes los miembros representados de confor-
midad con lo dispuesto en el parrafo 2 del articulo 10.

2) Constituird quérum para todas las sesiones del Comité Ejecutivo
la presencia de una mayorfa de los miembros que representen una mayoria
distribuida de dos tercios del total de los votos.

Articulo 19

EL DIRECTOR EJECUTIVO Y EL PERSONAL

1) El Consejo, después de consultar al Comité Ejecutivo, nombrara
por votacién especial al Director Ejecutivo. El Comité fijar4 las condiciones
de empleo del Director Ejecutivo teniendo en cuenta las que se aplican
a los funcionarios de igual categorfa de organizaciones intergubernamentales
similares.

2) El Director Ejecutivo serd el funcionario administrativo superior
de la Organizacién y serd responsable de la ejecucién de todas las funciones
que le incumban en la aplicacién de este Convenio.

3) El Director Ejecutivo nombrard al personal de conformidad con
el reglamento establecido por el Consejo. Al establecer ese reglamento, el
Consejo deberd tener en cuenta las normas que se aplican a los funcionarios
de organizaciones intergubernamentales similares.
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4) Ni el Director Ejecutivo ni ningdn miembro del personal podrin
tener ninguin interés financiero en la industria o el comercio del azicar.

5) El Director Ejecutivo y el personal no solicitardn ni recibirdn ins-
trucciones, con respecto a las funciones que les incumben en virtud del
Convenio, de ningin miembro ni de ninguna autoridad ajena a la Organi-
zacién. Se abstendran de actuar en forma alguna que sea incompatible
con su condicién de funcionarios internacionales responsables Unicamente
ante la Organizacién. Cada uno de los miembros respetard el caracter exclu-
sivamente internacional de las funciones del Director Ejecutivo y del per-
sonal, y no tratard de influir en ellos en el desempefio de las mismas.

CAPITULO 1V

PRIVILEGIOS E INMUNIDADES

Articulo 20

PRIVILEGIOS E INMUNIDADES

1) La Organizacién tendrd personalidad juridica. En particular, tendra
capacidad para contraer, adquirir y enajenar bienes muebles e inmuebles
y para litigar.

2) Lo antes posible después de la entrada en vigor del Convenio, el
pais miembro en cuyo territorio radique la sede de la Organizacién (desi-
gnado en adelante el « pais miembro huésped») concertard con la Orga-
nizacién un acuerdo, que habrd de ser aprobado por el Consejo, relativo a
la condicién juridica, los privilegios y las inmunidades de la Organizacién,
de su Director Ejecutivo y de su personal y expertos, asi como de los repre-
sentantes de los miembros mientras se encuentren en el territorio del pais
miembro huésped con el fin de ejercer sus funciones.

3) El acuerdo a que se refiere el parrafo 2 de este articulo serd inde-
pendiente del Convenio y en él se fijaran las condiciones para su propia
terminacién.

4) A menos que se adopten otras disposiciones fiscales en el acuerdo
a que se refiere el parrafo 2 de este articulo, el pais miembro huésped :

a) otorgard exencién de impuestos sobre las remuneraciones pagadas por
la Organizacién a sus funcionarios, con la salvedad de que dicha exencién
no se aplicard necesariamente a sus nacionales; y
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b) otorgard exencién de impuestos sobre los haberes, ingresos y demas
bienes de la Organizacién.

CAPITULO V

DISPOSICIONES FINANCIERAS

Articulo 21

Di1sSPOSICIONES FINANCIERAS

1) Los gastos de las delegaciones ante el Consejo y de los representantes
en el Comité Ejecutivo y en cualquiera de los comités del Consejo o del
Comité Ejecutivo serdn sufragados por los miembros interesados.

2) Los gastos necesarios para la aplicacién del Convenio se sufragaran
mediante contribuciones anuales de los miembros, determinadas de confor-
midad con las disposiciones del articulo 22. Sin embargo, si un miembro
solicita servicios especiales, el Consejo podra exigirle el pago de esos servicios.

3) Se llevara una contabilidad adecuada para la aplicacién del Convenio.

4) El ejercicio econémico de la Organizacién coincidira con el afio-cuota.

Articulo 22

APROBACION DEL PRESUPUESTO ADMINISTRATIVO Y DETERMINACION
DE LAS CONTRIBUCIONES

1) Durante el segundo semestre de cada ejercicio econémico, el Consejo
aprobard el presupuesto administrativo de la Organizacién para el ejercicio
siguiente y determinard el importe de la contribucién de cada miembro a
dicho presupuesto.

2) La contribucién de cada miembro al presupuesto administrativo
para cada ejercicio econémico serd proporcional a la relacién que exista,
en el momento de aprobarse el presupuesto administrativo correspondiente
a ese ejercicio, entre el numero de votos de ese miembro y la suma de votos
de todos los miembros. Al determinar las contribuciones, los votos de cada
miembro se calculardn sin tener en cuenta la posible suspensién del derecho
de voto de un miembro ni la redistribucién de votos que resulte de ello.
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3) La contribucién inicial de todo miembro que ingrese en la Organi-
zacién después de la entrada en vigor del Convenio serd determinada por
el Consejo atendiendo al nimero de votos que se le asigne y al periodo que
reste del ejercicio econdmico en curso, pero en ningun caso se modificaran
las contribuciones asignadas a los demas miembros para el ejercicio econé-
mico de que se trate.

4) Si el Convenio entra en vigor faltando més de ocho meses para el
comienzo del primer ejercicio econémico completo de la Organizacién,
el Consejo aprobard en su primera reunién un presupuesto administrativo
para el periodo pendiente hasta el comienzo del primer ejercicio econémico
completo. En caso contrario, el presupuesto administrativo abarcard tanto
el periodo inicial como el primer ejercicio econémico completo.

Articulo 23

PAGO DE LAS CONTRIBUCIONES

1) Las contribuciones al presupuesto administrativo de cada ejercicio
econémico se abonardn en moneda libremente convertible y serdn exigibles
el primer dia de ese ejercicio.

2) Si un miembro no ha pagado integramente su contribucién al pre-
supuesto administrativo en un plazo de cinco meses contado a partir del
comienzo del ejercicio econémico, el Director Ejecutivo le requerird a que
efectie el pago lo mas pronto posible. Si en el plazo de dos meses, a contar
de la fecha de ese requerimiento, el miembro no ha pagado su contribucién,
quedard suspendido su derecho de voto en el Consejo y en el Comité Eje-
cutivo hasta que haya abonado integramente su contribucién.

3) El miembro cuyos derechos de voto hayan sido suspendidos en
virtud de lo dispuesto en el parrafo 2 del presente articulo no serd privado
de ninguno de sus otros derechos ni relevado de ninguna de las obligaciones
que haya contraido en virtud del Convenio salvo que asf lo decida el Consejo
por votacién especial, pero seguird obligado a pagar su contribucién y a
cumplir las demds obligaciones financieras estipuladas en el Convenio.

Articulo 24

" COMPROBACION Y PUBLICACION DE CUENTAS

Tan pronto como sea posible después del cierre de cada ejercicio eco-
némico, se presentard al Consejo, para su aprobacién y publicacién, un
estado de las cuentas de la Organizacién y un balance de ese ejercicio eco-
némico, comprobado por un auditor externo.
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cAapriTULO VI

OBLIGACIONES GENERALES DE LOS MIEMBROS

Articulo 25

OBLIGACIONES DE LOS MIEMBROS

1} Los miembros se comprometen a adoptar las medidas que sean
necesarias para dar cumplimiento a las obligaciones contraidas en virtud
del Convenio y a cooperar plenamente entre si para lograr la consecucién
de los objetivos del Convenio.

2) Los miembros se comprometen a facilitar y suministrar todos los
datos estadisticos y la informacién que, con arreglo a lo dispuesto en el
reglamento, sean necesarios para que la Organizacién pueda desempefiar
sus funciones de conformidad con el Convenio.

Articulo 26

VERIFICACION DE LAS EXPORTACIONES E IMPORTACIONES

1) El Consejo podrd, en cualquier momento, adoptar medidas para
averiguar las cantidades de aziicar exportadas al mercado libre o impor-
tadas de él por paises miembros. Dichas medidas podran incluir la emisién
de certificados de origen y otros documentos de embarque o exportacién.

2) El Consejo, por votacién especial, podré decidir que las exportaciones
o importaciones de azucar efectuadas por los miembros deberin cumplir
los requisitos que, en virtud del parrafo 1 de este articulo, fije con respecto
a la documentacién.

Avrticulo 27

NORMAS LABORALES

Los miembros garantizardn el mantenimiento de normas laborales
justas en sus respectivas industrias azucareras y, en la medida de lo posible,
procurardn mejorar el nivel de vida de los trabajadores agricolas e indus-
triales en los distintos ramos de la produccién azucarera y de los cultivadores
de cafia de azucar y de remolacha azucarera.
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capiTULO viI

OBLIGACIONES ESPECIALES DE LOS MIEMBROS IMPORTADORES
Y DE OTROS MIEMBROS QUE IMPORTEN AZUCAR

Avrticulo 28

PROTECCION DE LOS MIEMBROS EXPORTADORES CONTRA LAS CONSECUENCIAS
DE LAS EXPORTACIONES DE LOS PAISES NO MIEMBROS

1) Para evitar que los paises no miembros consigan ventajas en per-
juicio de los miembros, cada miembro se compromete para cada afio-cuota, :

a) a no permitir que se importe de los paises no miembros en conjunto una
cantitad total de azdcar superior a la cantidad media importada de
esos paises en conjunto en el trienio 1966-68; y

b) a prohibir que se importe azicar de los paises no miembros cuando el
precio prevaleciente esté por debajo del nivel especificado en el apar-
tado 5 del parrafo 2 del articulo 48 y mientras subsista esa situacién.

2) La limitacién y la prohibicién enunciadas en el parrafo 1 del pre-
sente articulo no se aplicardan a la importacién de las cantidades de azdcar
compradas :

a) a los efectos del apartado a de dicho parrafo, durante un periodo en el
cual, en virtud del apartado d del parrafo 2 del articulo 48, queden sin
efecto las cuotas; y

b) a los efectos del apartado & de dicho parrafo, antes de la disminucién
del precio prevaleciente por debajo del nivel especificado en el apartado j
del parrafo 2 del articulo 48,

siempre que esas compras sean notificadas al Consejo por el miembro inte-

resado.

3) El Consejo podra, respecto de cualquier miembro, sustituir por
otros los afios a que se refiere el apartado a del pdrrafo 1 del presente articulo
a instancia de ese miembro, si estima que hay razones especiales para ello.

4) Durante el primer afio del Convenio y hasta que los miembros que
importan azidcar asuman, respecto de su comercio de reexportacién, las
obligaciones que les impone el parrafo 1 del presente articulo, se estable-
ceran, entre esos importadores y los exportadores que les suministren azucar
para la reexportacién, procedimientos para salvaguardar el mantenimiento
de su comercio de reexportacién y del suministro de aztcar a dlChOS impor-
tadores por los miembros exportadores.

5) Todo miembro que estime que no puede cumplir plenamente las
obligaciones que le impone el presente articulo o que esas obligaciones
perjudican o pueden perjudicar su comercio de reexportacién de azicar
o su comercio de productos que contengan azucar, puede, si asi lo decide
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el Consejo por votacién especial y en la medida en que éste lo determine,
ser eximido de las obligaciones que le impone el parrafo 1 del presente arti-
culo. El Consejo determinara, en sus reglamento, las circunstancias y condi-
ciones en que se podrd eximir a los miembros de sus obligaciones, teniendo
en cuenta en particular los casos excepcionales y urgentes que se planteen
en el curso de intercambios normales.

6) El Consejo dispondra en su reglamento la preparacién y presentacién
de informes al Consejo en cada una de sus reuniones, y de un informe global
una vez terminado cada afio-cuota, en los que se indiquen, entre otras
cosas, con respecto al periodo que cada informe abarque :

a) las cantidades de azicar exportadas por los paises no miembros con
cualquier destino; y

b) las cantidades importadas por los paises miembros de paises no miembros.

7) Cuando un miembro importe de un pais no miembro una cantidad
de azucar superior a las cantidades que estd autorizado a importar en virtud
del presente articulo, esa cantidad se deducird de la que por otro concepto
hubiera estado autorizado a importar en el afio-cuota siguiente, a menos
que el Consejo decida otra cosa.

8) Dentro de un plazo de 45 dias a partir del comienzo de un afio-
cuota, el Consejo eximird a los miembros exportadores de las obligaciones
que les impone el articulo 30 para ese afio-cuota respecto de los miembros
importadores que no hayan cumplido satisfactoriamente, en el afio inme-
diatamente anterior, sus obligaciones en virtud de este articulo.

Avrticulo 29
COOPERACION DE LOS IMPORTADORES PARA LA DEFENSA DEL PRECIO
En caso de estimarlo oportuno, el Consejo hard recomendaciones a
los miembros que importan azicar acerca de los medios de prestar asistencia
a los miembros exportadores en su empefio por lograr que las ventas se

efectiien a precios que sean compatibles con las disposiciones pertinentes
del presente Convenio.

CAPITULO VIII
OBLIGACIONES ESPECIALES DE LOS MIEMBROS EXPORTADORES

Avrticulo 30
GARANTIAS Y OBLIGACIONES EN MATERIA DE SUMINISTROS
1) Los miembros exportadores se comprometen, siempre que el precio

prevaleciente esté por encima del nivel especificado en el apartado j del
parrafo 2 del articulo 48, a ofrecer, en consonancia con las normas comer-
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ciales tradicionales entre los miembros interesados y dentro de los limites
impuestos por las cuotas de exportacién vigentes, suministros de azucar
suficientes a los miembros importadores para que éstos puedan satisfacer
sus necesidades normales de importaciones procedentes del mercado libre.

2) a) Diez dias después de que el precio prevaleciente suba por encima
de 4,75 centavos por libra, el aziicar mantenido como existencias minimas
conforme a lo dispuesto en el articulo 53 serd liberado y ofrecido para su
pronta venta y expedicién a los miembros importadores. A menos que el
Consejo decida otra cosa, el monto del azicar asi liberado serd el 50 %
de la cantidad total mantenida en ese momento conforme a lo dispuesto
en el articulo 53.

b) Diez dias después de que el precio prevaleciente suba por encima
de 5,00 centavos por libra, la cantidad total de las existencias restantes
mantenidas conforme a lo dispuesto en el articulo 53 sera liberada y ofrecida
para su pronta venta y expedicién a los miembros importadores, a menos
que el Consejo decida otra cosa por votacién especial.

3) Si el precio prevaleciente fuese superior a 5,25 centavos por libra,
los miembros exportadores deberdn conceder prioridad en igualdad de
condiciones comerciales a los miembros importadores sobre los no miembros,
en todas las ofertas de venta al mercado libre hechas mientras el precio
prevaleciente sea superior a 5,25 centavos por libra.

4) a) Si, pese a lo dispuesto en el parrafo 2 del presente articulo, el
precio prevaleciente excediese de 6,50 centavos por libra, cada miembro
importador podrd, a reserva de lo dispuesto en el parrafo 7, en el apartado &
del parrafo 8 y en los parrafos 10 y 12 del presente articulo, tener opcién a
adquirir de cada uno de sus miembros exportadores tradicionales, a precios
que no excedan del equivalente del precio de la obligacién de suministro,
una cantidad de azucar que se fijard en la forma siguiente :

i) si el precio prevaleciente subiese por encima de 6,50 centavos por libra
durante los cuatro meses anteriores al afio-cuota pertinente o estuviese
por encima de dicho nivel al 1.2 de septiembre que preceda al afio-cuota
pertinente, el saldo de la obligacién bésica;

i) si el precio prevaleciente subiese por encima de 6,50 centavos por libra
durante el primer trimestre del afio-cuota pertinente o estuviese por
encima de dicho nivel el primer dia de ese afio-cuota, el 75 9%, de la
obligacién bésica, o el saldo de la obligacién bésica, si éste fuera inferior;

iii) si el precio prevaleciente subiese por encima de 6,50 centavos por libra
durante el segundo trimestre del afio-cuota pertinente o estuviese por
encima de dicho nivel al 1.2 de abril de ese afio-cuota el 50 %, de la obli-
gacién bésica, o el saldo de la obligacién bdasica, si éste fuera inferior;
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iv)

i)

ii)

iv)

si el precio prevaleciente subiese por encima de 6,50 centavos por libra
durante el séptimo u octavo mes del afio-cuota pertinente, o estuviese
por encima de dicho nivel al 1.9 de julio de ese afio-cuota, el 25 9, de
la obligacién bésica, o el saldo de la obligacién bdsica, si éste fuera
inferior;

si el precio prevaleciente subiese por encima de 6,50 centavos por libra
durante los ultimos cuatro meses del afio-cuota pertinente, o estuviese
por encima de dicho nivel al 1.¢ de septiembre de ese afio-cuota, la obli-
gacion de suministro se aplicard al afio-cuota siguiente, de conformidad
con el apartado 4, i, del parrafo 4 del presente articulo.

b) En este articulo :

por « miembro exportador tradicional » se entenderd un miembro expor-
tador que haya exportado azicar del mercado libre al miembro impor-
tador de que se trate durante los dos afios civiles anteriores; el concepto
de « miembro importador tradicional » deberd entenderse en forma andloga;

por «obligacién bdsica », para el segundo afio y para cada uno de los
afios sucesivos del Convenio, se entendera el promedio de las cantidades
de azucar del mercado libre exportadas por el miembro exportador al
miembro importador de que se trate durante los dos afios civiles ante-
Tiores;

por «saldo de la obligacién bdsica » se entenderd la obligacién bésica
menos las cantidades ya expedidas o comprometidas para expedicién
a un precio equivalente al precio de la obligacién de suministro, o a
un precio inferior, durante el afio-cuota pertinente;

el «precio de la obligacidn de suministro» serd equivalente al precio
mencionado en el apartado a del parrafo 4 de este articulo para aztcar
crudo de 96 grados de polarizacién, f.o.b. y estibado en puerto del
Caribe, a granel. No obstante, todo miembro exportador podra pedir
un precio de obligacién de suministro mds alto si puede demostrar que,
en ese momento, tendria derecho a conseguir ese precio mds alto en
virtud de uno de los acuerdos especiales a que se hace referencia en el
capitulo X.

¢) El precio del aztcar blanco o refinado facilitado para su compra en

virtud de las disposiciones del presente parrafo podrd incluir un margen
razonable de elaboracién.

5) Las obligaciones de suministro con respecto a un miembro importador

determinado no se haran exigibles en forma tal que los suministros totales
obtenidos por ese miembro en el afio-cuota pertinente resulten superiores
a las necesidades normales de su consumo interno y de sus reexportaciones
para el consumo interno normal de otros miembros importadores.
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6) No se exigird a ningin miembro exportador que suministre aztcar
en virtud del presente articulo de una manera, calidad o forma incompa-
tibles con sus practicas comerciales habituales o con sus existencias de
diversas calidades y formas de azdcar para la exportacion.

7) En el caso de que un miembro importador no ejerza plenamente su
opcién a adquirir en virtud de cualquiera de las disposiciones del apartado a
del pérrafo 4 de este articulo, dentro de un plazo de treinta dias a partir
de la entrada en vigor de esa disposicion, el miembro exportador interesado
quedard liberado del resto de sus obligaciones de suministro no ejercidas
respecto de dicho m’'embro importador que le correspondieran en virtud
de esa disposicién particular para el resto del periodo pertinente.

8) a) Las disposiciones de los parrafos 1 y 3 a 7, inclusive, del presente
articulo se aplicardn a los miembros importadores que exporten azicar en
la misma forma en que se aplican a los miembros exportadores, si bien, en
el caso de las reexportaciones, las cantidades facilitadas para su compra
deberan ser proporcionales a los suministros que los miembros importadores
interesados reciban de los miembros en virtud de las disposiciones del pre-
sente articulo.

b) La disposicién del apartado anterior se aplicard también a las reex-
portaciones efectuadas por los miembros exportadores.

9) El Consejo establecera un Comité de Obligaciones de Suministro
para garantizar la aplicacién ordenada y equitativa de las disposiciones del
presente articulo. Este Comité deberd estudiar prontamente la posibilidad
de recomendar al Consejo las medidas que parezcan necesarias para lograr
los objetivos del presente articulo y que sean compatibles con los procedi-
mientos practicos en materia de transporte maritimo y de comercializacién;
en particular, el Comité podrd recomendar :

a) la presentacién de los datos necesarios para la aplicacién efectiva de las
obligaciones previstas en el presente articulo;

b) los procedimientos para la aplicacién efectiva de las disposiciones de
este articulo a los miembros que importen azicar reexportado por miem-
bros importadores;

¢) los medios de ajustar cada una de las obligaciones de suministro, sin
variar la obligacién total de ningdn miembro exportador y sin afectar
a la obligacién total de ningdn miembro importador, para conformarse
a las exigencias préicticas en materia de comercio maritimo y de comer-
cializacién o a los cambios recientes en la estructura de los mercados;

d) los procedimientos para examinar la aplicacién del presente articulo e
informar al respecto;
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e) los procedimientos para establecer los precios equivalentes en cumpli-
miento de lo dispuesto en el parrafo 4 del presente articulo, segin lo
exija el comercio entre los distintos miembros.

10) Si cualquier miembro exportador no puede, en un afio-cuota
determinado, suministrar a sus miembros importadores tradicionales consi-
derados como grupo el total de sus obligaciones basicas, deberd informar
a este efecto al Consejo lo méis pronto posible. Después de examinar las
circunstancias, el Consejo distribuird el azdcar disponible del miembro
exportador de que se trate entre sus miembros importadores tradicionales
de conformidad con los criterios que estime adecuados.

11) Todo miembro que estime que no se han cumplido las obligaciones
impuestas por el presente articulo podrd presentar el caso al Consejo. Sin
perjuicio de las disposiciones del articulo 58, el Consejo examinard las
quejas en consulta con los miembros interesados y hard las recomendaciones
que considere oportunas.

12) Las obligaciones aceptadas por los miembros exportadores en
virtud del presente articulo deberdn sumarse y ser compatibles con los
derechos y obligaciones de dichos miembros en virtud de los acuerdos espe-
ciales a que se refiere el capitulo X, pero no deberan afectar a estos derechos
y obligaciones ni impedir el ejercicio de los mismos.

13) Las obligaciones de suministro previstas en el presente articulo
no se aplicardn a los siguientes paises en desarrollo sin litoral : Bolivia,
Paraguay y Uganda.

14) Nada de lo dispuesto en el presente articulo obligard a un miembro
exportador de la costa oriental de América del Sur a aceptar un precio de
obligacién de suministro inferior a 6,50 centavos por libra para azucar
crudo de 96 grados de polarizacidn, f.o.b., y estibado en puerto de origen.

Articulo 31

CONDICIONES DE VENTA A PAISES NO MIEMBROS

1) Los miembros exportadores no venderdn aziicar en el mercado
libre a paises no miembros en condiciones comercialmente mds favorables
que las que estarian dispuestos a ofrecer al mismo tiempo a miembros que
importan azucar del mercado libre, teniendo presentes las practicas comer-
ciales normales, los acuerdos comerciales tradicionales y las disposiciones
del articulo 28.

2) Cualquier miembro que importe azicar del mercado libre y que
tenga motivos para creer que un miembro exportador no ha cumplido las
obligaciones que le impone el parrafo 1 de este articulo podra presentar una
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queja al Director Ejecutivo. Si, tras haber celebrado consultas con los
miembros interesados, el Director Ejecutivo cree que el asunto requiere
una accién ulterior, podra adoptar las medidas que estime oportunas para
resolver el caso.

3) Nada de lo dispuesto en este articulo impedird que un miembro
exportador otorgue condiciones comerciales mas favorables a paises impor-
tadores en desarrollo.

Avrticulo 32

OBLIGACIONES RELATIVAS A LAS CUOTAS

1) Cada miembro exportador asegurard que sus exportaciones netas
al mercado libre en un afio-cuota no excedan de su cuota vigente a fines
de ese afio. Con este fin, ningin miembro exportador se comprometera,
antes de que se determinen las cuotas de exportacién iniciales para un afio-
cuota de conformidad con las disposiciones del articulo 45, a exportar al
mercado libre, en ese afio-cuota, mdas de la cantidad minima que tiene
derecho a exportar conforme a lo dispuesto en el parrafo 2 del articulo 49.
Ademas, los miembros exportadores adoptaran las medidas complementarias
que el Consejo decida, por votacién especial, para asegurar la aplicacién
efectiva del sistema de cuotas. '

2) No se considerard que un miembro exportador cuyas exportaciones
netas no excedan de su cuota vigente a fines del afio-cuota en mas de 10.000
toneladas o del 5 9%, de su tonelaje basico de exportacién, segiin cual de
estas cantidades sea menor, ha infringido el parrafo 1 del presente articulo.

3) Todo exceso de las exportaciones netas que no rebase el margen
de tolerancia a que se refiere el parrafo 2 del presente articulo se deducira
de la cuota vigente del pais miembro de que se trate en el afio-cuota siguiente.

4) Todo primer exceso de las exportaciones netas que rebase el margen
de tolerancia a que se refiere el parrafo 2 del presente articulo se deducira
también de la cuota vigente del pais miembro de que se trate en el afio-
cuota siguiente, sin perjuicio de las disposiciones del articulo 58.

5) Si un miembro exportador excede, por segunda vez o por veces sub-
siguientes, de su cuota vigente a fines de un afio-cuota, se deducird de la
cuota de ese miembro vigente en el afio siguiente una cantidad igual al
doble de la cantidad en que haya rebasado el margen de tolerancia a que
se refiere el parrafo 2 de este articulo, a menos que el Consejo, por votacién
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especial, disponga una deduccién inferior. Toda deduccién que se efectiie
en virtud del presente pérrafo lo serd sin perjuicio de las disposicignes del
articulo 58.

6) Todo miembro exportador notificard al Consejo, antes del 1.0 de
abril de cada afio-cuota, el total de sus exportaciones netas al mercado
libre en el afio-cuota anterior.

CAPITULO IX

PRECIOS

Articulo 33

Baskgs

1) A los efectos del Convenio, el precio del azticar se entenderd que se
refiere :

a) ala media aritmética del precio para pronta entrega (spot) estipulado por
el contrato No. 8 de la Bolsa del Café y del Aztcar de Nueva York
(New York Coffee and Sugar Exchange) y del precio corriente de la Bolsa
Azucarera de Londres (London Sugar Market) convertidos ambos precios
a centavos de délar de los EE.UU. por libra avoirduposs, f.0.b. y estibado
en puerto del Caribe, a granel; o

b) al menor de los dos precios a que se refiere el apartado a més tres puntos,
si la diferencia entre ambos precios es mayor de seis puntos.

2) Cuando en el Convenio se mencione que el precio prevaleciente es
superior o inferior a una cifra determinada, se entenderd que concurre esa
circunstancia si el precio medio durante un periodo de diecisiete dias conse-
cutivos de bolsa ha sido superior o inferior, segun el caso, a la cifra deter-
minada, siempre que el precio haya sido, segtn el caso, superior o inferior
a la cifra determinada en el primer dia de ese periodo y durante doce dias
del mismo por lo menos.

3) Cuando los precios a que se refiere el apartado a del parrafo 1 del
presente articulo no puedan conseguirse o no representen el precio a que
se vende en el mercado libre el azticar de 96 grados de polarizacién, el Consejo
decidird, por votacién especial, utilizar cualquier otro criterio que, estime
conveniente. Este criterio se basard en las cotizaciones del precio para
pronta entrega en las bolsas azucareras reconocidas, teniendo en cuenta el
volumen de las operaciones de esas bolsas y la medida en que sus precios
coincidan con los precios mundiales.
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CAPITULO X

ACUERDOS ESPECIALES

Articulo 34

ACUERDOS ESPECIALES

1) Ninguna de las disposiciones de otros capitulos del Convenio afectara
o limitara los derechos y obligaciones de los miembros en virtud de los
acuerdos especiales a que se refieren los articulos 35, 36, 37, 38 y 39. Los
acuerdos especiales se regiran por las disposiciones de dichos articulos, salvo
lo previsto en los péarrafos 2 a 4 del presente articulo.

2) Los miembros reconocen que los tonelajes basicos de exportacién
especificados en el articulo 40 se basan en la continuidad y estabilidad de los
acuerdos especiales a que se refieren los articulos 35, 36, 37, 38 y 39. Si hay
algin cambio de miembros en uno o mas de los acuerdos especiales a que se
refieren los articulos 35, 36, 37, 38 y 39, y este cambio afecta a uno o varios
miembros, o si hay cualquier variacién importante en la posicién de uno o
varios miembros que participen en uno o mas de dichos acuendos, el Consejo
se reunird para estudiar los pertinentes ajustes compensatorios en los tone-
lajes basicos de exportacién especificados en el articulo 40, de conformidad
con las disposiciones siguientes :

a) Con sujecién a los apartados b, ¢ y 4 de este parrafo, los tonelajes
bésicos de exportacién del miembro o los miembros interesados se reduciran,
aumentaran o fijardn en la cantidad total equivalente a la alteracién de sus
derechos anuales de exportacién en virtud del acuerdo o acuerdos especiales
correspondientes, como resultado de los cambios de miembros o de posicién
a que se hace referencia mds arriba;

b) Cuando se hayan hecho ajustes compensatorios conforme alapartado a
de este parrafo, el Consejo establecerd asimismo los arreglos provisionales
que sean necessarios para el afio en que se produzcan los cambios;

¢) Cuando no sea posible hacer en los tonelajes basicos de exportacién
establecidos en el articulo 40 los ajustes compensatorios previstos en los
apartados a y b de este parrafo, por entrafiar los referidos cambios de miem-
bros o de posicién en los acuerdos especiales a que se hace referencia mas
arriba una alteracién estructural fundamental en el mercado del aztcar o
un cambio importante en la posicién de cualquiera de los principales sumi-
nistradores en virtud de uno de tales acuerdos especiales, el Consejo formulara
recomendaciones a las Partes Contratantes para que se modifique el Convenio
con arreglo a las disposiciones del articulo 71, o para que se renegocien imme-
diatamente los tonelajes basicos de exportacién. En tanto se introducen los
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cambios en los tonelajes basicos de exportacién que resulten de dicha modi-
ficacién o renegociacién, los cambios o la fijacién de los tonelajes bdsicos
de exportacién tendran caracter provisional;

d) Cualquier miembro o miembros que no estén satisfechos con los
resultados de las renegociaciones realizadas conforme al apartado ¢ de este
parrafo podréd retirarse del Convenio con arreglo a las disposiciones del
articulo 67.

3) Los miembros que importen azdcar en virtud de los acuerdos espe-
ciales a que se refieren los articulos 35, 37 y 38 tomaran las medidas necesarias
para que el Consejo quede informado de los detalles de dichos acuerdos,
de las cantidades de aziicar importadas con arreglo a ellos durante cada
afio del Convenio, y de todo cambio en la naturaleza de dichos acuerdos,
dentro de los treinta dias siguientes.

4) Los miembros que participen en cualquiera de los acuerdos especiales
mencionados en los articulos 35 a 39, ambos inclusive, efectuaran su comercio
de azticar con arreglo a esos acuerdos de manera que no se vulneren los obje-
tivos del presente Convenio. Cuando los acuerdos especiales prevean reexpor-
taciones de azucar al mercado libre, los miembros que participen en esos
acuerdos tomardn las medidas que estimen oportunas para asegurarse de que,
en aquellos casos en que los articulos pertinentes de este capitulo que se
refieren a tales reexportaciones no contengan disposiciones cuantitativas,
todo incremento del comercio efectuado en virtud de esos acuerdos que
exceda de las cantidades que hubieran sido anualmente objeto de comercio
antes de la entrada en vigor del presente Convenio no dé origen a un aumento
de las reexportaciones al mercado libre.

Articulo 35

EXPORTACIONES EFECTUADAS EN VIRTUD DEL CONVENIO AZUCARERO
DE 1951 pEL COMMONWEALTH

Las exportaciones al Reino Unido de Gran Bretafia e Irlanda del Norte
efectuadas con arreglo al Convenio Azucarero de 1951 del Commonwealth
hasta el monto de la cuota a precio negociado en vigor en virtud de dicho
Convenio, no se imputarin a las cuotas vigentes en virtud del capitulo XI
del presente Convenio.

Articulo 36
ExPORTACIONES DE CUBA A LOS PAISES SOCIALISTAS
1) Las exportaciones de Cuba a los paises socialistas no se imputardn

a la cuota de Cuba vigente de conformidad con el capitulo XI, salvo lo
dispuesto en los parrafos 3 y 4 de este articulo.

2) Los paises a que se refiere el parrafo 1 del presente articulo son los
siguientes : Unién de Republicas Socialistas Soviéticas, Checoslovaquia,
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Polonia, Hungria, Yugoslavia, Rumania, Bulgaria, China (continental),
Corea del Norte, Alemania oriental, Viet-Nam del Norte, Albania y Mongolia.

3) Las disposiciones del parrafo 1 de este articulo no se aplicarn a las
exportaciones de Cuba a Checoslovaquia, Hungria y Polonia que excedan
de 250.000 toneladas.

4) Sin perjuicio de lo dispuesto en el parrafo 1 de este articulo, si las
exportaciones de Alemania oriental y de China (continental) al mercado
libre exceden, en cualquier afio-cuota, de una cantidad total de 300.000 tone-
ladas, este exceso se deducird de la cuota de Cuba vigente de conformidad
con el capitulo XI del Convenio para el afio-cuota inmediatamente siguiente,
pero sélo en el caso y en la medida en que las exportaciones de Cuba a dichos
palses en el mismo afio-cuota excedan de 910.000 toneladas. Durante el
primer afio-cuota del Convenio, el Consejo establecerd los procedimientos
para calcular las exportaciones anuales de Alemania oriental y de China
(continental) al mercado libre.

Articulo 37

EXPORTACIONES EFECTUADAS EN VIRTUD DEL CONVENIO AZUCARERO
AFRICANO-MALGACHE

Las exportaciones que se efectuen al amparo del Convenio Azucarero
Africano-Malgache hasta el monto de la cuota a precio garantizado en virtud
de dicho Convenio no se imputaran a las cuotas vigentes en virtud del
capitulo XI del presente Convenio.

Articulo 38
EXPORTACIONES A L0s EsTapos UNIDOS DE AMERICA

Las exportaciones de azicar a los Estados Unidos de América para
el consumo en ese pafs no se imputardn a las cuotas vigentes en virtud del
capitulo XI del presente Convenio. Sin perjuicio de cualquier otra disposicién
del Convenio que sea aplicable a los miembros importadores, las obligaciones
de los Estados Unidos conforme al Convenio no tendran vigencia después
de 1971 y se limitardn a las obligaciones previstas en el Convenio que no
estén en conflicto con su legislacién.

Articulo 39

CONDICION DE MIEMBRO IMPORTADOR Y EXPORTACIONES
DE LA UNION DE REPUBLICAS SOCIALISTAS SOVIETICAS

1) Sin perjuicio de lo dispuesto en el articulo 36, todas las importaciones,
de todas las procedencias, efectuadas por la Unién de Republicas Socialistas
Soviéticas, se tomardn en consideracién y dardn por consiguiente a la URSS
la condicién de miembro importador del Convenio.
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2) Sin perjuicio de su condicién establecida de conformidad con el
parrafo 1 de este articulo, la URSS se compromete, cuando pase a ser Parte
en el Convenio, a limitar sus exportaciones totales de azucar al mercado
libre en 1969 a 1.100.000 toneladas. Hacia finales de 1969 y hacia finales
de 1970, el Consejo determinard las cantidades correspondientes para 1970
y para 1971, respectivamente, las cuales no deberan ser inferiores a 1.100.000
toneladas ni superiores a 1.250.000 toneladas para cada uno de esos afios.

3) Las cantidades especificadas en el parrafo 2 de este articulo para 1969
y los tonelajes que se fijen ulteriormente para 1970 y 1971 con arreglo a lo
dispuesto en dicho parrafo no incluirdn ninguna exportacién que efecttie
la URSS a los paises a que se hace referencia an el parrafo 2 del articulo 36.

4) Las exportaciones efectuadas por la URSS con arreglo a las dispo-
siciones del parrafo 2 de este articulo no estardn sujetas a ninguna reduccién
en virtud del capitulo XI del Convenio.

5) La URSS no quedaré obligada por el parrafo 2 del presente articulo
durante los periodos en que, segin lo dispuesto en el apartado d del parrafo 2
del articulo 48, queden sin efecto las cuotas.

CAPITULO XI

REGULACION DE LAS EXPORTACIONES

Articulo 40

TONELAJES BASICOS DE EXPORTACION

1) a) A los efectos del presente capitulo y durante los tres primeros
afios del Convenio, los tonelajes bésicos de exportacién de los paises o grupos
de paises exportadores seran los siguientes :

Columna II1 Columna IIT

Columna I (tonelajes (tonelajes
(paises) en miles en miles
de toneladas de toneladas)
Argentina . . . . . . . . .. e e e 25
Australia. . . . . . . . ... ... 1.100
Bolivia. . . . . . . . . ... .. e e e e e e e 10
Brasil . . . . . . . ... ... 500
Colombia. . . . . . . . . . ... L. 164
Congo (Brazzaville) . . . . . . . . . . ... .. 41
Cuba . . . . . . .. 2.150
Checoslovaquia . . . . . . . . . .. ... ... 270

China (Taiwén) . . . . . . . . . .. e e e 630
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Columna 11 Columna IIT
Columna I (tonelajes (tonelajes
(paises) en miles en miles
de toneladas) de toneladas)
Dinamarca . 41
Ecuador . 10
Haiti .. e 10
Honduras Britdnica . 22
Hungria . 51
India . . 250
Islas Viti. 155
Madagascar. 41
Mauricio . 175
México. 96
Panamd . . . . . . . . . Lo oL e e e e e 10
Paraguay. . R 10
Pera. 50
Polonia e e 370
Repiblica Dominicana. 75
Rumania. 46
Sudéfrica. 625
Swazilandia. . 55
Tailandia. 36
Turquia 60
Uganda 39
Venezuela . . . . . . . . . . . ... 0L 17
Mercado Comin Centroamericano
(Costa Rica, El Salvador, Guatemala, Honduras,
Nicaragua) . . . . . . . . . . . .o e 55
Comunidad Econémica Europea
(Bélgica, Luxemburgo, Francia, Italia, Paises Bajos,
Republica Federal de Alemania) . . . 300
Indias occidentales
{(Antigua, Barbados, Guyana, Jamaica, San Cristd-
bal, Nieves, Anguila, Trinidad y Tabago) . . . . 200

b) No obstante lo dispuesto en el apartado a del presente parrafo,
para 1970 y 1971 los tonelajes basicos de exportacién de los paises que a
continuacién se enumeran seran los siguientes :

Argentina
Peru. e e
Republica Dominicana.
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2) Al efectuar el examen previsto en el pirrafo 2 del articulo 70, el
Consejo fijard, por votacién especial, los tonelajes basicos de exportacién
para los afios cuarto y quinto del Convenio. Si el Consejo no toma una deci-
sién al respecto, seguirdn en vigor los tonelajes basicos de exportacién
incluidos o que se consideren incluidos en el parrafo 1 de este articulo para el
tercer afio.

3) Cuando los tonelajes basicos de exportacién que figuran en el parrafo 1
de este articulo se asignen a paises como grupos, todo déficit de uno cualquiera
de los paises de un grupo se redistribuira entre los demas miembros de ese

grupo.

4) A los efectos de la distribucidn de su tonelaje basico de exportacién
y de las redistribuciones previstas en el parrafo 3 de este articulo y en el
articulo 47, se considerara que los paises del Mercado Comun Centroamericano
participan por partes iguales en el total del tonelaje bdsico de exportacién
que corresponda al Mercado Comun Centroamericano.

5) Las exportaciones efectuadas por Uganda dentro de la Comunidad
del Africa Oriental, hasta un total de 10.000 toneladas, no se imputaran
a la cuota vigente de dicho pais; esta cantidad no estard sujeta a ningin
ajuste de conformidad con este capitulo. Si Kenia y Tanzania pasasen a ser
miembros exportadores, las disposiciones del parrafo 3 de este articulo se
aplicaran a los tres paises de la Comunidad del Africa Oriental si asi lo piden.

6) No obstante lo dispuesto en el articulo 36, todas las importaciones
efectuadas por Checoslovaquia, Hungria y Polonia, independientemente de
su origen, se deduciran del total de las exportaciones de esos paises al calcular
las exportaciones netas de los mismos al mercado libre.

7) El hecho de que uno de los paises en desarrollo sin litoral, con un
tonelaje basico de exportacién de 10.000 toneladas no haya utilizado plena-
mente su cuota vigente o sus asignaciones de déficit en uno o mds afios de
vigencia del Convenio, no sera razén para que se considere que ese pais no
ha cumplido con las obligaciones que le impone el Convenio, ni para que,
en consecuencia, se cancele su tonelaje bésico en revisiones posteriores de
este articulo.

Articulo 41

VOLUMEN MAXIMO DE EXPORTACIONES NETAS

1) Indonesia tendrd derecho a efectuar en cada afio-cuota del Convenio
exportaciones netas hasta 81.000 toneladas como maximo. Este volumen no
estard sujeto a ninguno de los ajustes previstos en este capitulo.
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2) Filipinas tendrd derecho a efectuar en cada afio-cuota exporta-
ciones netas hasta 60.000 toneladas como maximo, cuando el nivel total de
las cuotas vigentes exceda del 100 9, del total de los tonelajes basicos de
exportacién. Este volumen no estard sujeto a ninguno de los ajustes previstos
en este capitulo.

Avrticulo 42

OTRAS EXPORTACIONES NETAS PERMISIBLES

Un pais miembro en desarrollo que sea miembro importador podri
exportar azicar en cantidades superiores a sus importaciones, después de
haberlo notificado debidamente al Consejo antes del comienzo de un afio-
cuota, siempre que, al final de ese afio-cuota, sus exportaciones netas no
excedan de 10.000 toneladas. Estas cantidades no se considerarin como
tonelaje basico de exportacién y no estardn sujetas a ninguno de los ajustes
previstos en este capitulo. Los paises miembros interesados deberan cumplir,
sin embargo, las condiciones que prescriba el Consejo respecto de Jas expor-
taciones que efectien los miembros exportadores.

Articulo 43

DONACIONES DE AZUCAR

1) Las donaciones de azicar hechas por un miembro exportador, excepto
las que se prevén en los parrafos 2 y 3 del presente articulo, se imputaran
a la cuota vigente del pais miembro donante y se regirdn por las disposiciones
del Convenio que limitan las exportaciones al mercado libre.

2) Las donaciones de azucar hechas por un miembro exportador por
intermedio de los programas de asistencia de las Naciones Unidas o de
cualquiera de sus organismos especializados no se imputarin a la cuota
vigente del pais miembro donante, a menos que el Consejo asi lo decida.

3) El Consejo determinard las condiciones con arreglo a las cuales las
donaciones de aziicar hechas por un miembro exportador, excepto las que
se prevén en el parrafo 2 del presente articulo, no se imputardn a la cuota
vigente del pais miembro donante. Entre esas condiciones figurara la cele-
bracién de consultas previas y la adopcién de salvaguardias adecuadas para
la estructura normal del comercio. El Aziicar donado en tales condiciones no
gozard de la exencién prevista en el presente parrafo a menos que se utilice
exclusivamente para el consumo interno en los paises beneficiarios.

4) Todas las donaciones de azticar efectuadas por un miembro exportador
serdn notificadas inmediatamente al Consejo por el pais miembro donante.
Sin perjuicio de lo dispuesto en los parrafos 2 y 3 de este articulo, siempre
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que un miembro considere que las donaciones suponen o pueden suponer
un perjuicio para sus intereses, podrd pedir al Consejo que examine la
cuestién. El Consejo la examinard y formulard las recomendaciones que
estime oportunas.

5) En su informe anual el Consejo incluird datos sobre las donaciones
de azlcar que se hayan efectuado.

Articulo 44

RESERVA PARA SITUACIONES DIFICILES

1) El Consejo establecerd en cada afio-cuota una reserva especial para
situaciones dificiles, de 150.000 toneladas como maximo, que podré asignarse
a discrecién del Consejo, en casos especiales de situaciones dificiles de paises
en desarrollo que dispongan de azicar para la exportacién por encima del
volumen que estén autorizados a exportar con arreglo al Convenio.

2) Para las asignaciones de esta reserva se concedera prioridad a los
pequefios paises miembros en desarrollo cuyos ingresos de exportacién
dependan en gran proporcién de la exportacién de azucar. También se tendran
especialmente en cuenta las peticiones de los paises miembros cuya economia
dependa cada vez mas del azucar, incluidos los paises miembros que no
hubieran efectuado anteriormente exportaciones al mercado libre. Asimismo
se tendrdn en cuenta las necesidades de ciertos paises miembros que tengan
existencias excesivas en el momento de negociarse el Convenio.

3) EI Consejo constituird un comité de ayuda para situaciones dificiles
que se encargard de estudiar las peticiones que se sometan al amparo de los
parrafos 1 y 2 del presente articulo y de hacer recomendaciones al Consejo
respecto de tales peticiones. El Comité tendrd normalmente en cuenta la
situacién prevaleciente en el mercado, pero en casos particulares de situaciones
dificiles podrd recomendar que se conceda la ayuda, sea cual fuere la situa-
cién del mercado. El Consejo llevara a efecto les recomendaciones del Comité,
salvo cuando sean modificadas por votacién especial.

4) El Comité estard integrado por un Presidente independiente y por
seis miembros como maximo, que actuardn a titulo personal y sin recibir
instrucciones de ninguin gobierno. Al elegir los miembros del Comité, el
Consejo se asegurard de que ésto no representan intereses que puedan resultar
afectados por una decisién relativa a las asignaciones de esta reserva.

5) Las asignaciones de esta reserva para situaciones dificiles no se
considerardn como un aumento en el tonelaje bdsico de exportacién del
miembro interesado y no estaran sujetas a ninguno de los ajustes previstos
en este capitulo. Sin embargo, formardn parte de la cuota vigente de dicho
miembro a los efectos del articulo 32.
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Articulo 45

DETERMINACION DE LAS CUOTAS DE EXPORTACION INICIALES

1) Treinta dias por lo menos antes del comienzo de cada afio-cuota, el
Consejo : '

a) efectuard una estimacién de las necesidades de importacién del mercado
libre durante ese afio; y

b) teniendo en cuenta esa estimacién y todos los factores que influyen en la
demanda y la oferta de aztcar, incluidas las cantidades de azucar que los
paises no miembros exportaran probablemente al mercado libre, asignard
a todos los miembros exportadores cuotas de exportacién iniciales para
ese afio, tal como se dispone en el articulo 49.

2) En la primera reunién ordinaria de cada afio-cuota, el Consejo proce-
derd a un examen de las estimaciones a que se refiere el parrafo 1 del presente
articulo y, habida cuenta de ese examen, decidird si es preciso adoptar
medidas con respecto al nivel general de las cuotas vigentes. Al mismo
tiempo, el Consejo examinard las cantidades de que probablemente se
dispondrd con arreglo a las cuotas individuales vigentes y, si lo estima.
oportuno, ejercera las atribuciones que le confiere el parrafo 2 del articulo 47.

3) El Director Ejecutivo notificard a todos los miembros las cuotas de
exportacién iniciales asignadas a los miembros exportadores de conformidad
con el parrafo 1 o 2 del presente articulo, asi como toda modificacién ulterior
de dichas cuotas efectuada en virtud de cualquier otra disposicién del
Convenio.

Articulo 46

NOTIFICACION DE LAS CUOTAS QUE NO VAN A UTILIZARSE
Y MEDIDAS CONSIGUIENTES

1) Todo miembro exportador mantendrd informado al Consejo de si
prevé o no que utilizard toda su cuota vigente y, en caso negativo, de qué
parte de su cuota prevé que no serd utilizada. Con este fin, todo miembro
exportador hard por lo menos dos notificaciones al Consejo : una, tan pronto
como sea posible después de asignadas con arreglo al articulo 45 las cuotas
de exportacién iniciales pero no después del 15 de mayo, y por otra, tan
pronto como sea posible después del 15 de mayo pero no después del 30 de
septiembre.

2) Todo miembro exportador que al 15 de mayo no haya hecho al Consejo
la primera notificacién a que se refiere el parrafo 1 del presente articulo
perderd su derecho de voto para el resto del afio-cuota.
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3) Todo miembro exportador que al 30 de septiembre no haya hecho
al Consejo la segunda notificacién a que se refiere el parrafo 1 del presente
articulo, perdera el derecho a participar en toda redistribucién subsiguiente
de los déficit efectuada con arreglo al articulo 47 durante el afio-cuota de
que se trate.

4) Si las exportaciones netas de cualquier miembro exportador al
mercado libre durante un afio-cuota son inferiores a su cuota vigente al 1.0 de
octubre de dicho afio-cuota, deducida cualquier reduccién neta efectuada
subsiguientemente en virtud del articulo 48, la diferencia se deducird, con
sujecién a los parrafos 5 y 6 del presente articulo, de la cantidad total de
aztcar que de otro modo se habria asignado a ese miembro en el afio-cuota
subsiguiente como resultado de la redistribucién de los déficit en virtud de
las disposiciones del articulo 47.

5) Las deducciones previstas en el parrafo 4 del presente articulo se
hardn tan sélo en la medida en que la diferencia, determinada de confor-
midad con las disposiciones de dicho parrafo, exceda de 10.000 toneladas o
del 5 9, del tonelaje bdsico de exportacién del miembro de que se trate,
segun cual de estas dos cifras sea mayor.

6) Sin embargo, el Consejo podrd decidir que no se aplicaran las dispo-
siciones de los parrafos 2 a 4 del presente articulo si, oidas las explicaciones
del miembro interesado, llega a la conclusién de que éste no cumplié sus
obligaciones por causa de fuerza mayor.

Avrticulo 47

Los DEFICIT Y SU REDISTRIBUCION

1) Cuando un miembro exportador haya hecho una notificacién de
conformidad con el parrafo 1 del articulo 46, en el sentido de que no espera
utilizar toda su cuota vigente, éste se reducira inmediatamente en la cantidad
especificada en la notificacién. Posteriormente, y para el resto del afio-cuota,
ese miembro no participard en ningin aumento de las cuotas que tenga
lugar en virtud de las disposiciones de este capitulo, a menos que notifique
al Consejo que esta en condiciones de aceptar aumentos de su cuota vigente.

2) El Consejo, previa consulta con un miembro exportador, puede
determinar que tal miembro no podrd utilizar toda su cuota vigente o
parte de ella. Esa decisién del Consejo no tendrad por efecto reducir la cuota
vigente del miembro de que se trate, ni privar a ese miembro de su derecho
a utilizar esa cuota posteriormente en el afio-cuota. La decisién que el
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Consejo adopte conforme a este parrafo no dispensard al miembro interesado
de sus obligaciones en virtud del pérrafo 1 del articulo 46 ni le eximird de
las medidas a que se refieren los parrafos 2 a 4 de ese articulo.

3) El Consejo tendrd en cuenta los efectos que puedan ejercer en la
situacién prevaleciente de la oferta y la demanda las notificaciones que se
hagan con arreglo al articulo 46 y cualquier decisién que por su parte tome
el propio Consejo con arreglo al parrafo 2 del presente articulo y, con sujecién
a las disposiciones pertinentes del parrafo 2 del articulo 48, decidira si esos
déficit deben o no redistribuirse total o parcialmente. Cuando en virtud
del péarrafo 2 del articulo 48 haya de aumentarse el nivel del total de las
cuotas vigentes, se redistribuird primero, en la proporcién necesaria, con
arreglo a las disposiciones de los parrafos 4 y 5 de este articulo, cualquier
déficit acumulado que haya quedado sin distribuir.

4) El Consejo puede especificar en qué condiciones no se redistribuirdn
los déficit, pero en todo caso no podra efectuarse una redistribucién de los
déficit cuando el precio prevaleciente esté por debajo del nivel especificado
en el apartado i del parrafo 2 del articulo 48, salvo lo dispuesto en el parrafo 6
de este articulo. La redistribucién de los déficit sélo se hara entre los miem-
bros exportadores que puedan aceptar el aumento de sus cuotas vigentes.
Cuando un miembro no esté en condiciones de utilizar total o parcialmente
el aumento de la cuota que resulte de la redistribucién, lo notificard inme-
diatamente al Consejo; las cantidades que no hayan podido ser aceptadas
se redistribuirdn de nuevo con arreglo al parrafo 5 de este articulo.

5) Sin perjuicio de lo dispuesto en los parrafos 3 y 4 del articulo 46
y en el parrafo 6 del presente articulo, en todos los casos en que se hayan
de redistribuir los déficit se aplicaran los siguientes principios :

a) los déficit se redistribuirdn primero, en proporcién a su tonelaje basico
de exportacién, entre todos los miembros exportadores cuya cuota
vigente sea inferior al 100 9, de su respectivo tonelaje basico de expor-
tacién, hasta que dicha cuota alcance este nivel; y

b) después, el 20 9, de todo déficit que haya de ser redistribuido se asignara
exclusivamente a los miembros exportadores en desarrollo, en proporcién
a su tonelaje basico de exportacién, y el 80 9, restante se distribuird
de nuevo entre todos los miembros exportadores, en proporcién a su
tonelaje bdasico de exportacién.

6) No obstante lo dispuesto en el parrafo 4 del presente articulo, los
déficit de Bolivia, Ecuador, Haiti, Panam4d, Paraguay y Venezuela se redis-
tribuirdn automaticamente entre estos miembros en proporcién a su tone-
laje de exportacién. Los déficit que no puedan aceptar esos miembros como
grupo quedarén sujetos a las disposiciones de los parrafos 3, 4 y 5 de este
articulo.
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Articulo 48

F1jAciON Y AJUSTE DEL NIVEL DE LAS CUOTAS

1) El Consejo vigilard la situacién del mercado y se reunird siempre
que las circunstancias lo requieran.

2) El Consejo podra discrecionalmente fijar el nivel de las cuotas de
exportacién iniciales y aumentar o reducir el nivel de las cuotas vigentes,
con sujecién a lo dispuesto en el parrafo 2 del articulo 49 y a las disposiciones
siguientes :

a) A menos que el Consejo decida otra cosa, el total de las cuotas de
exportacién iniciales se fijard al nivel del total de las cuotas vigentes en
el momento en que el Consejo adopte las medidas previstas en el parrafo 1
del articulo 45;

b) Cuando el precio prevaleciente sea superior a 4,00 centavos por libra,
el total de las cuotas vigentes no se reducira por debajo del total de los tone-
lajes basicos de exportacién, a menos que el Consejo, por votacién especial,
decida otra cosa;

¢) Si el precio prevaleciente, después de haber estado a nivel inferior,
aumenta por encima de 4,50 centavos por libra, el total de las cuotas vigentes
no se reducird por debajo del 110 9, del total de los tonelajes bdasicos de
exportacién, a menos que el Consejo, por votacién especial, decida otra cosa;

d) Si el precio prevaleciente sube por. encima de 5,25 centavos por
libra, y mientras se mantenga asi, quedardn sin efecto todas las cuotas;

e) Si el precio prevaleciente, después de haber estado por encima de
5,25 centavos por libra, desciende por debajo de 5,00 centavos por libra,
las cuotas vigentes se fijardn a niveles que en total no excedan del 115 9%,
del total de los tonelajes bésicos de exportacién, a menos que el Consejo
decida otra cosa;

f) Cuando el precio prevaleciente, después de haber estado a un nivel
superior, descienda por debajo de 4,50 centavos por libra, las cuotas vigentes
individuales se reducirdn en un 5 %, de los tonelajes basicos de exportacién
de los miembros de que se trate, a menos que el Consejo decida otra cosa;

g) Cuando el precio prevaleciente, después de haber estado a un nivel
superior, descienda por debajo de 4,00 centavos por libra, las cuotas vigentes
individuales se reducirdn en un 5 %, de los tonelajes basicos de exportacién
de los miembros de que se trate, a menos que el Consejo decida otra cosa;

h) Siel precio prevaleciente, después de haber estado a un nivel superior,
desciende por debajo de 3,75 centavos por libra, el total de las cuotas vigentes
no serd superior al 95 9, del total de los tonelajes basicos de exportacién,
a menos que el Consejo decida otra cosa;
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1) Si el precio prevaleciente es de 3,50 centavos por libra, o inferior a
ese nivel, las cuotas vigentes individuales se fijardn al nivel minimo compa-
tible con lo dispuesto en los apartados 4 y & del parrafo 2 del articulo 49,
a menos que el Consejo, por votacién especial, fije un nivel superior.

7) Si el precio prevaleciente, después de haber alcanzado niveles més
altos, llega a 3,25 centavos por libra, el Consejo recurrird al procedimiento
previsto en el apartado e del parrafo 2 del articulo 49;

k) No se hard reduccién alguna del nivel de las cuotas vigentes dentro
de los 45 ultimos dias naturales del afio-cuota.

3) Los ajustes de los niveles de las cuotas vigentes que sean necesarios
a fin de satisfacer las exigencias del parrafo 2 del presente articulo se efec-
tuardn tan pronto como se hayan cumplido las condiciones fijadas en materia
de precios en ese parrafo, y se aplicardn hasta que el Consejo decida otros
ajustes con arreglo a las disposiciones de ese parrafo.

4) Al efectuar el examen mencionado en el parrafo 2 del articulo 70,
el Consejo fijard, por votacién especial, y a los efectos de lo dispuesto en
este articulo y en el articulo 30, los niveles de precios para el cuarto y el
quinto afio del Convenio. Si el Consejo no tomara una decisién al respecto,
no se modificardn los niveles de precios especificados en estos articulos.

Articulo 49

ASIGNACION DE LAS CUOTAS DE EXPORTACION INICIALES Y APLICACION
DE LOS AJUSTES DEL NIVEL DE LAS CUOTAS A CADA UNO DE LOS MIEMBROS

1) La asignacién de las cuotas de exportacién iniciales conforme al
articulo 45 y los cambios que se hagan en el total de las cuotas vigentes con
arreglo al articulo 48 en cualquier afio-cuota se efectuarin con respecto a
cada uno de los miembros exportadores en proporcién a su tonelaje bésico
de exportacién, salvo lo dispuesto expresamente en el parrafo 2 del presente
articulo.

2) La asignacién de las cuotas de exportacién iniciales conforme al
articulo 45 y los ajustes de las cuotas vigentes que resulten de la aplicacién
del articulo 48 estardn sujetos a las disposiciones siguientes :

a) La cuota vigente de cualquier miembro con un tonelaje bésico de
exportacién incluido en la columna II del parrafo 1 del articulo 40 no se
fijard inicialmente ni se reducird posteriormente por debajo del 90 9, de
su tonelaje basico de exportacién, salvo para aplicar las imputaciones o
deducciones hechas con arreglo a los articulos 32 y 47, o salvo en virtud
de cualquier medida que se adopte con arreglo al apartado e de este parrafo;
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b) La cuota vigente de todo miembro con un tonelaje basico de expor-
tacién incluido en la columna IIT del parrafo 1 del articulo 40 no estarid
sujeta a ningun ajuste que resulte de la aplicacién de las disposiciones del
parrafo 2 del articulo 48;

¢) La cantidad a la que haya renunciado un miembro exportador de
conformidad con el parrafo 1 del articulo 46 se deducird de la cantidad en
que se hubiera reducido por otro concepto la cuota vigente de tal miembro
en el mismo afio-cuota;

d) Cuando una reduccién de cuota no pueda aplicarse integramente a
la cuota vigente de cualquier miembro exportador debido a que, en el mo-
mento de efectuarse la reduccién, dicho pais haya exportado o vendido ya
la totalidad o una parte de la cuantia de dicha reduccién, la cantidad corres-
pondiente se deducird de la cuota vigente de ese miembro para el afio-
cuota siguiente;

e) Si la situacién del mercado exige que se adopten otras medidas
destinadas a alcanzar los objetivos del Convenio en materia de precios, el
Consejo podra, por votacién especial, fijar las cuotas vigentes por debajo
del nivel del porcentaje minimo de los tonelajes basicos de exportacién
permisibles con arreglo al apartado a de este parrafo, o reducirlas por debajo
de dicho nivel, pero a condicién que de los niveles de las cuotas vigentes
establecidos en virtud de este apartado no sean inferiores en ningdn caso
a los permisibles en virtud del apartado 4 de este parrafo en més de un 5 9,
de los tonelajes basicos de exportacién de los miembros interesados.

carfruLo Xi11

MEDIDAS DE SOSTENIMIENTO Y ACCESO A LOS MERCADOS

Avrticulo 50

MEDIDAS DE SOSTENIMIENTO

1) Los miembros reconocen que las subvenciones a la produccién o a
la comercializacién del azicar que tengan por efecto directo o indirecto
aumentar la exportacién o reducir la importacién de aztcar pueden compro-
meter la realizacién de los objectivos del Convenio.

2) Si cualquier miembro otorga o mantiene cualquier subvencién de
esa indole, incluida cualquier forma de sostenimiento del ingreso o de los
precios, deberd comunicar al Consejo por escrito, durante cada afio-cuota,
la importancia y naturaleza de la subvencién y las circunstancias que la
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hacen necesaria. La comunicacién a que se refiere este parrafo se harad a
peticién del Consejo, peticién que se formulard por lo menos una vez en
cada afio-cuota y en la forma y oportunidad previstas en el reglamento del
Consejo.

3) Cuando algin miembro considere que tales subvenciones causan o
pueden causar grave perjuicio a sus intereses conforme a este Convenio, el
miembro que otorgue la subvencién deberd, al ser requerido, discutir con el
otro u otros miembros afectados, o con el Consejo, la posibilidad de limitar
dicha subvencién. En cualquier caso en que el asunto sea sometido al Consejo,
éste podrd examinarlo con los miembros interesados y formular las recomen-
daciones que considere apropiadas, teniendo en cuenta las circunstancias
que considere apropiadas, teniendo en cuenta las circunstancias particulares
del miembro que otorgue la subvencién.

Articulo 51
OBLIGACIONES ESPECIALES DE LOS MIEMBROS IMPORTADORES DESARROLLADOS

1) Todo miembro importador desarrollado asegurara el acceso a su
mercado de las importaciones precedentes de miembros exportadores
conforme a lo previsto en el anexo A.

2) Todo miembro enumerado en el anexo A adoptard las medidas que
considere apropiadas a sus circunstancias particulares para dar cumplimiento
a las obligaciones que le impone el parrafo 1 del presente articulo.

3) Las condiciones que establezca el Consejo, de comun acuerdo con
el gobierno de un pafs desarrollado importador que desee adherirse al Convenio
de conformidad con el articulo 64, incluirdn una referencia a las disposiciones
que adopte ese gobierno en relacién con el accesso a su mercado.

CAPITULO XIII

EXISTENCIAS

Articulo 52
EXISTENCIAS MAXIMAS
1) Todo miembro exportador se compromete a ajustar su produccién
de manera que, o bien

a) las existencias totales que mantenga ese miembro en una fecha determinada
que preceda inmediatamente al comienzo de una nueva zafra, fecha que ha
de convenirse con el Consejo, no excedan de una cantidad igual al 20 %,
de su produccién en el afio civil inmediatamente anterior; o bien
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b) las cantidades de azicar que mantenga ese miembro por encima de las
existencias destinadas a cubrir las necesidades de consumo interno en una
fecha determinada de cada afio que preceda inmediatamente al comienzo
de una nueva zafra, fecha que ha de convenirse con el Consejo, no excedan
de una cantidad igual al 20 9%, de su volumen bésico de exportacién.

2) Al pasar a ser miembro del Convenio, cada miembro exportador
notificard al Consejo cual de las dos posibilidades previstas en el parrafo 1
acepta como aplicable a su caso.

3) A solicitud de un miembro exportador, el Consejo podra, si considera
que tal medida estd justificada por circunstancias especiales, autorizar a
dicho miembro a mantener existencias superiores a las cantidades indicadas
en el parrafo 1 del presente articulo.

Avrticulo 53

Existencias minimas

1) A los efectos del presente articulo, se considerarin existencias
minimas las candidades de azicar no comprometidas en posesiéon de un
miembro exportador (o0 que mantenga en su nombre otro miembro con el
consentimiento del Consejo) que excedan de las existencias necesarias para
satisfacer las necesidades del consumo interno y cumplir cualesquier obli-
gaciones contraidas en virtud de los acuerdos especiales a que se hace refe-
rencia en el capitulo X.

2) EI nivel de las existencias minimas que han de mantenerse en virtud
del presente articulo serd el siguiente

a) para los miembros exportadores desarrollados : el 15 9%, de su tonelaje
béasico de exportacion;

b) para los miembros exportadores en desarrollo : el 10 9% de su tonelaje
béisico de exportacién; en casos particulares, este porcentaje podra
aumentarse hasta el 12 1/2 9, con el acuerdo del miembro exportador
interesado.

3) Las existencias minimas que mantenga cada miembro exportador
estaran disponibles para la venta con arreglo a las disposiciones del articulo 30.
No obstante, en circunstancias especiales el Consejo podrd, por votacién
especial, autorizar a un miembro exportador a liberar una parte de las
existencias minimas en situaciones distintas de las previstas en el parrafo 2
del articulo 30.

4) Si, debido a circunstancias especiales, un miembro exportador
considera que no puede mantener en un afio determinado las existencias
minimas fijadas en el presente articulo, expondrd el asunto al Consejo que,
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por votacién especial, podrd modificar, para un perfodo determinado, la
cuantfa de las existencias minimas que deba mantener el miembro de que
se trate.

5) El Consejo adoptard procedimientos relativos a la creacién, el man-
tenimiento y la reposicién de las existencias, y establecerd procedimientos
para asegurar el cumplimiento de las obligaciones contraidas en virtud del
presente articulo.

capriTuLo xIv

EXAMEN ANUAL Y MEDIDAS DESTINADAS A ESTIMULAR
EL CONSUMO

Articulo 54

EXAMEN ANUAL

1) En cada afio-cuota el Consejo examinard, en la medidad de lo posible,
el funcionamiento del Convenio de acuerdo con los objetivos enunciados
en el articulo 1, ast como los efectos del Convenio en el mercado y en la
economia de los distintos paises, y en particular de los paises en desarrollo
durante el afio-cuota precedente. El Consejo hard recomendaciones a los
miembros sobre los medios de mejorar el funcionamiento del Convenio.

2) El informe correspondiente a cada examen anual se publicard del
modo y manera que el Consejo determine.

Articulo 55

MEDIDAS DESTINADAS A ESTIMULAR EL CONSUMO

1) Teniendo presentes los objectivos pertinentes del Acta Final del
primer periodo de sesiones de la UNCTAD, cada miembro adoptard las
medidas que estime apropiadas para estimular el consumo de aziicar y para
suprimir todos los obstdculos que limiten el aumento del consumo de azticar.
Al hacerlo, cada miembro tendra presentes los efectos que sobre el consumo
de aztcar ejerzan los derechos de aduana, los impuestos internos y grava-
menes fiscales y los controles cuantitativos o de otra indole, y todos los
demds factores relevantes de importancia para evaluar la situacién.

2) Cada miembro informara periédicamente al Consejo sobre las medidas
que haya adoptado de conformidad con el parrafo 1 del presente articulo y
sobre sus efectos.

No. 9369



1969 Nations Unies — Recueil des Traités 267

3) El Consejo creard un Comité del Consumo de Aziicar compuesto de
miembros exportadores e importadores.

4) El Comité estudiard cuestiones como las siguientes :

a) los efectos sobre el consumo de aztcar del uso de cualquier forma de
suceddneos de este producto, incluidos los edulcorantes sintéticos;

b) el trato fiscal que se dé al azucar y a los edulcorantes sintéticos respec-
tivamente;

¢) los efectos sobre el consumo de azicar en los diversos paises de : i) el
régimen impositivo y las medidas restrictivas, ii) las condiciones econé-
micas y, en particular, las dificultades de balanza de pagos y iii) las
condiciones climéticas y de otra indole;

d) los medios de promover el consumo, especialmente en aquellos paises
donde el consumo por habitante es bajo;

¢) la cooperacién con organismos interesados en el aumento del consumo de
azlcar y otros productos alimenticios a base de azlcar;

f) la investigacién sobre los nuevos usos del azucar, de sus subproductos y
de las plantas de las cuales se extrae,

y presentard al Consejo las recomendaciones que considere apropiadas para

que los miembros o el Consejo adopten las medidas oportunas.

capriTULO XV

EXENCION DE OBLIGACIONES
EN CIRCUNSTANCIAS EXCEPCIONALES

Articulo 56

EXENCION DE OBLIGACIONES

1) Siempre que resulte necesario por razén de circunstancias excep-
cionales o de emergencia o de fuerza mayor no previstas expresamente en
el Convenio, el Consejo, por votacién especial, podrd eximir a un miembro
de una obligacién del Convenio si llega a la conclusidn, oidas las explicaciones
del miembro interesado, de que su cumplimiento perjudica gravemente a ese
miembro o le impone una carga injusta.

2) El Consejo, cuando conceda una exencién a un miembro en virtud
de lo dispuesto en el parrafo 1 del presente articulo, expondrd explicitamente
de qué modo, en qué condiciones y por cuanto tiempo se exime al miembro
de esa obligacidn, asi como las razones por las que se otorga la exencidn.
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3) La existencia en un pais miembro, durante uno o maés afios, de azdcar
exportable en cantidad superior al volumen basico de exportacién de ese
miembro, después de atender al consumo interno y a las existencias, no serd
la dnica razén para solicitar del Consejo una exencién de las obligaciones
relativas a las cuotas.

CAPITULO XVI

CONTROVERSIAS Y QUE]JAS

Articulo 57

CONTROVERSIAS

1) Toda controversia relativa a la interpretacién o a la aplicacién del
presente Convenio que no sea resuelta entre las partes interesadas, serd
sometida, a instancia de cualquier parte en la controversia, a la decisién
del Consejo.

2) Cuando una controversia haya sido sometida al Consejo en virtud del
parrafo 1 del presente articulo, la mayoria de los miembros que reunan por lo
menos un tercio del total de votos podré pedir al Consejo que solicite, después
de examinado el asunto y antes de adoptar su decisién, la opinién de una
comisién consultiva constituida de conformidad con el parrafo 3 de este
articulo, sobre la cuestién en litigio.

3) a) A menos que el Consejo decida por unanimidad otra cosa, la
comisién estard compuesta de

1) dos personas designadas por los miembros exportadores, una de ellas
con gran experiencia en asuntos de la misma naturaleza que la cuestién
objeto de la controversia, y la otra con autoridad y experiencia en
cuestiones juridicas;

1i) dos personas de condiciones andlogas designadas por los miembros
importadores; y

iii} un Presidente elegido por unanimidad por las cuatro personas designadas
en virtud de los incisos i) y ii) o, en caso de desacuerdo, por €l Presidente
del Consejo.

b) Podrén ser designadas para integrar la comisién consultiva personas
de todos los paises miembros.

¢) Las personas designadas para formar la comisién consultiva actuardn
a titulo personal y no recibirdn instrucciones de ningin gobierno.

d) Los gastos de la comisién consultiva serdn sufragados por la Organi-
zacion.
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4) La opinién de la comisién consultiva y las razones de la misma serdn
sometidas al Consejo, el cual dirimird la controversia por votacién especial,
después de tomar en consideracién todos los datos pertinentes.

Articulo 58

MEDIDAS DE CONSEJO EN CASO DE QUEJA O DE INCUMPLIMIENTO
~ DE OBLIGACIONES POR PARTE DE LOS MIEMBROS

1) Toda queja de que un miembro ha dejado de cumplir las obligaciones
que le impone el Convenio se sometera, a peticién del miembro que la formule,
al Consejo, el cual decidird el asunto previa consulta con los miembros
interesados.

2) Toda conclusién del Consejo de que un miembro ha incumplido sus
obligaciones en virtud del Convenio se adoptard por mayoria simple distri-
buida y especificard la naturaleza de la infraccién.

3) Cuando el Consejo, como consecuencia de una queja o de otro modo,
llegue a la conclusién de que un miembro ha infringido el Convenio podra,
mediante votacién especial y sin perjuicio de las restantes medidas que se
prevén especificamente en otros articulos del Convenio :

1) suspender a dicho miembro en sus derechos de voto en el Consejo y en el
Comité Ejecutivo y, si lo considera necesario,

ii) suspender otros derechos de dicho miembro, incluido el de poder ser
designado para una funcién oficial en el Consejo o en cualquiera de sus
comités hasta que haya cumplido sus obligaciones; o, si la infraccién
perjudica de manera importante el funcionamiento del Convenio,

iii) adoptar medidas de conformidad con el articulo 68.

CAPITULO XVII

DISPOSICIONES FINALES

Articulo 59

FirMa

Este Convenio estard abierto en la Sede de las Naciones Unidas hasta
el 24 de diciembre de 1968 inclusive, a la firma de todo gobierno invitadoala
Conferencia de las Naciones Unidas sobre el Azicar, 1968.
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Avrticulo 60

RaTrFicacioN

El presente Convenio estard sujeto a ratificacién, aceptacién o aproba-
cién por los gobiernos signatarios, de conformidad con sus respectivos proce-
dimientos constitucionales. Con las excepciones sefialadas en el articulo 61
del Convenio, los instrumentos de ratificacién, aceptacién o aprobacién
seran depositados en poder del Secretario General de las Naciones
Unidas a mds tardar el 31 de diciembre de 1968.

Avrticulo 61

NOTIFICACION POR LOS GOBIERNOS

1) Si un gobierno signatario no puede satisfacer los requisitos del
articulo 60 dentro del plazo especificado en dicho articulo, podrad notificar
al Secretario General de las Naciones Unidas que se compromete a procurar
la ratificacién, la aceptacién o la aprobacién de conformidad con los proce-
dimientos constitucionales necesarios, cuanto antes y en ningan caso después
del 1.9 de julio de 1969. Todo gobierno con respecto al cual el Consejo haya
establecido, de acuerdo con ese gobierno, las condiciones de adhesién,
podrd asimismo notificar al Secretario General de las Naciones Unidas que
se compromete a cumplir los procedimientos constitucionales necesarios
para adherirse al Convenio cuanto antes 'y a mas tardar dentro de un plazo
de seis meses después de establecidas dichas condiciones.

2) Si el Consejo estima que un gobierno signatario que ha hecho una
notificacién de conformidad con el parrafo 1 de este articulo no puede depo-
sitar su instrumento de ratificacidn, aceptacién o aprobacién antes del
1.9 de julio de 1969, podré autorizar a ese gobierno a que deposite tal instru-
mento en una fecha ulterior, pero en ningtin caso después del 31 de diciembre
de 1969. Ese gobierno tendréd la condicién de observador hasta que indique
que aplicard el Convenio provisionalmente.

Articulo 62

INDICACION DE QUE SE APLICARA PROVISIONALMENTE EL CONVENIO

1) Todo gobierno que haga una notificacién con arreglo a lo dispuesto en
el articulo 61 podra asimismo indicar en su notificacién, o en cualquier
momento posterior, que aplicard provisionalmente el Convenio.

2) Durante todo periodo en que esté en vigor el Convenio, ya sea con
cardcter provisional o definitivo, y antes del depésito de su instrumento de
ratificacién, aceptacién, aprobacién o adhesién, o del retiro de su indicacién,
todo gobierno que haya indicado que aplicard provisionalmente el Convenio
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tendrd la calidad de miembro provisional del Convenio hasta la expiracién
del plazo sefialado en la notificacién hecha de conformidad con el articulo 61.
Si, no obstante, el Consejo comprueba que el gobierno de que se trate no ha
depositado el instrumento pertinente debido a dificultades para satisfacer
sus procedimientos constitucionales, el Consejo podrd prorrogar hasta una
fecha ulterior especificada la calidad de miembro provisional de ese gobierno.

3) Hasta el momento de la ratificacién, aceptacién o aprobacién del
Convenio, o de su adhesién al mismo, todo miembro provisional del Convenio
serd considerado como Parte Contratante en el Convenio.

Articulo 63

ENTRADA EN VIGOR

1) El Convenio entrard en vigor definitivamente el 1.2 de enero de
1969, o en cualquier otra fecha dentro de los seis meses siguientes, si para esa
fecha varios gobiernos que reunan el 60 9, de los votos de los paises exporta-
dores y el 50 9%, de los votos de los paises importadores, de conformidad
con la distribucién establecida en el anexo B, han depositado sus instru-
mentos de ratificacién, aceptacién o aprobacién en poder del Secretario
General de las Naciones Unidas. También entrard en vigor definitivamente
en cualquier fecha posterior en la que, si ya estuviera en vigor con cardcter
provisional, queden satisfechos dichos requisitos, relativos a los porcentajes
mediante el dep6sito de los instrumentos de ratificacién, aceptacién, aproba-
cién o adhesién.

2) El Convenio entrara en vigor provisionalmente el 1. de enero de 1969,
o en cualquier otra fecha dentro de los seis meses siguientes, si para esa fecha
varios gobiernos que reunan el numero de. votos requerido conforme al
parrafo 1 del presente articulo han depositado sus instrumentos de rati-
ficacién, aceptacién o aprobacién o han indicado que aplicardn el Convenio
provisionalmente. Durante el periodo en que el Convenio esté en vigor provi-
sionalmente, los gobiernos que hayan depositado un instrumento de rati-
ficacién, aprobacién o adhesién, asi como los gobiernos que hayan indicado
que aplicaran provisionalmente el Convenio, serdin miembros provisionales del
Convenio. :

3) El 1.0 de enero de 1969, o en cualquier fecha dentro de los doce meses
siguientes, y al final de cada periodo ulterior de seis meses durante el cual el
Convenio haya estado provisionalmente en vigor, los gobiernos de cualquiera
de los paises que hayan depositado instrumentos de ratificacién, aceptacién,
aprobacién o adhesién podran decidir poner definitivamente en vigor entre
ellos el Convenio, en totalidad o en parte. Dichos gobiernos podrdn también
decidir que el Convenio entre provisionalmente en vigor, o que continte
provisionalmente en vigor, o que caduque.
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Articulo 64
ADHESION

1) Todo gobierno invitado a la Conferencia de las Naciones Unidas
sobre el Azicar, 1968, y todo gobierno que sea Miembro de las Naciones
Unidas o de cualquiera de sus organismos especializados podrd adherirse
al Convenio con arreglo a las condiciones que establezca el Consejo de
acuerdo con ese gobierno. La adhesién se efectuard mediante el depdsito
de un instrumento de adhesién en poder del Secretario General de las Na-
ciones Unidas.

2} El Consejo podrd, al establecer las condiciones a que se refiere el
parrafo anterior, determinar por votacién especial un tonelaje basico de
exportacidén que se considerard incluido en el articulo 40 :

a) respecto de un pais no mencionado en dicho articulo;

b) respecto de un pais que esté mencionado en dicho articulo pero no se haya
adherido dentro de los doce meses siguientes a la fecha de entrada en vigor
del Convenio, con la salvedad que de si ese pais estd mencionado en el
articulo 40 y se adhiere al Convenio dentro de los doce meses siguientes
a la fecha de su entrada en vigor, se aplicardn a ese pafs las cifrasrespectivas
de tonelaje especificadas en dicho articulo.

Articulo 65
RESERVAS

1) No podrdn hacerse reservas distintas de las mencionadas en el parrafo 2
de este articulo en relacién con ninguna de las disposiciones del Convenio.

2) a) Todo gobierno que, al 31 de diciembre de 1968, fuera parte con
una o mas reservas en el Convenio Internacional del Aziticar de 1958 o en
cualquiera de los protocolos sucesivos, podrd, en el momento de la firma,
ratificacién, aceptacién o aprobacién del presente Convenio, o en el de la
adhesién al mismo, formular reservas andlogas, en cuanto a sus términos o
a sus efectos, a las reservas antes mencionadas.

b) Todo gobierno que tenga derecho a ser Parte en este Convenio
podrd, en el momento de la firma, ratificacién, aceptacién, aprobacién o
adhesién, formular reservas que no afecten al funcionamiento econémico
del Convenio. Toda controversia respecto a si este parrafo se aplica a una
reserve determinada se resolverd de conformidad con el procedimiento
establecido en el articulo 57.

¢) En todos los deméas casos en que se formulen reservas, el Consejo las
examinard y, por votacién especial, decidird si han de aceptarse o no y,
en caso afirmativo, en qué condiciones. Dichas reservas sélo entrdran en
vigor una vez que el Consejo haya tomado una decisién al respecto.
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Articulo 66

APLICACION TERRITORIAL

1) Cualquier gobierno podra declarar, en el momento de la firma o del
depédsito de un instrumento de ratificacién, aceptacién, aprobacién o adhe-
sién, o en cualquier momento posterior, mediante notificacién al Secretario
General de las Naciones Unidas, que este Convenio se aplica a cualquiera
de los territorios de cuyas relaciones internacionales tenga por el momento
la responsabilidad dltima y, en este caso, el Convenio se hard extensivo a los
territorios mencionados en la notificacién a partir de la fecha de la misma,
o de la fecha en que el Convenio entre en vigor para ese gobierno, si ésta
es posterior.

2) Cuando un territorio al que se haya hecho extensivo el Convenio
conforme al parrafo 1 de este articulo alcance posteriormente la indepen-
dencia, el gobierno de ese territorio podrd, dentro de los 90 dias siguientes a
la obtencién de la independencia, declarar, mediante notificacién al Secre-
tario General de las Naciones Unidas, que ha asumido los derechos y obli-
gaciones correspondientes a una Parte Contratante en el Convenio. Desde
la fecha de tal notificacién, pasard a ser Parte Contratante en el Convenio.
Si esa Parte es un pais exportador y no estd mencionada en el articulo 40,
el Consejo, después de consultar a dicha Parte le asignard por votacién
especial un tonelaje bdsico de exportacidén que se considerard incluido en
el articulo 40. Si dicha Parte estd mencionada en el articulo 40, el corres-
pondiente tonelaje bdsico de exportacién alli especificado sera el tonelaje
bésico de exportacién de dicha Parte.

3) Toda Parte Contratante que desee ejercer los derechos que le confiere
el articulo 4 con respecto a cualquiera de los territorios de cuyas relaciones
internacionales tenga por el momento la responsabilidad ultima podra
hacerlo mediante notificacién al efecto dirigida al Secretario General de las
Naciones Unidas, ya sea al efectuar el depésito de su instrumento de rati-
ficacién, aceptacién, aprobacién o adhesién, o en cualquier otro momento
posterior. Si el territorio que adquiere la condicién de miembro separado es
un pafs exportador y no estd mencionado en el articulo 40, el Consejo,
después de consultar a ese pais, le asignard por votacién especial un tonelaje
bésico de exportacién que se considerard incluido en el articulo 40. Si el
territorio estd mencionado en el articulo 40, el correspondiente tonelaje
basico de exportacién alli especificado serd el tonelaje basico de exportacién
de dicho territorio.

4) Cualquier Parte Contratante que haya hecho la declaracién prevista
en el parrafo 1 de este articulo podrd en cualquier momento posterior,
mediante notificacién dirigida al Secretario General de las Naciones Unidas,
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declarar que el Convenio deja de aplicarse al territorio mencionado en la
notificacién y, en tal caso, el Convenio dejard de aplicarse a ese territorio
desde la fecha de tal notificacién.

Articulo 67
RETIRO VOLUNTARIO

Si un miembro considera que sus intereses resultan gravemente perju-
dicados como consecuencia de la aplicacién del Convenio o por cualquier
otra causa, podrd plantear el asunto ante el Consejo, el cual examinard la
cuestién dentro de los treinta dias. Si, a pesar de la intervencién del Consejo,
el miembro interesado estima que sus intereses siguen resultando gravemente
perjudicados, podra retirarse del Convenio en cualquier momento después
de terminado el primer afio-cuota mediante notificacién por escrito de su
retiro al Secretario General de las Naciones Unidas. El retiro tendra efecto
noventa dias después de que el Secretario General de las Naciones Unidas
reciba dicha notificacién. ‘

Articulo 68
ExcLusién

Si el Consejo estima que un miembro ha incumplido las obligaciones
contraidas en virtud del Convenio y decide ademas que tal incumplimiento
entorpece seriamente el funcionamiento del Convenio, podra, por votacién
especial, excluir a dicho miembro de la Organizacién. El Consejo notificard
inmediatamente al Secretario General de las Naciones Unidas esta decisién.
Noventa dias después de la fecha de la decisién del Consejo, ese miembro
dejar4 de ser miembro de la Organizacién y, si es Parte Contratante, dejara
de ser Parte en el Convenio.

Avrticulo 69
LIQUIDACION DE LAS CUENTAS EN CASO DE RETIRO O DE EXCLUSION

1) En caso de retiro o exclusién de un miembro, el Consejo procederd,
en su caso, a la liquidacién de las cuentas. La Organizacién retendra las
cantidades ya abonadas por cualquier miembro que se retire o sea excluido,
el cual quedard obligado a pagar toda cantidad que adeude a la Organizacién
en el momento de tener efecto tal retiro o exclusién; sin embargo, en el caso
de que una Parte Contratante no pueda aceptar una enmienda y, por lo
tanto, se retire o deje de participar en el Convenio en virtud de las dispo-
siciones del parrafo 2 del articulo 71, el Consejo podrad decidir cualquier
liquidacién de cuentas que considere equitativa.

2) Un miembro que se haya retirado o haya sido excluido, o que haya
cesado por otra causa de participar en el Convenio, no tendré derecho, al
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expirar éste, a recibir ninguna parte del producto de la liquidacién o de otros
haberes de la Organizacién, ni responderd de parte alguna del déficit, si
lo hubiere, de la Organizacién.

Articulo 70

DURACION Y REVISION

1) El Convenio permanecerd en vigor durante cinco afios a contar del
comienzo del afio-cuota en que entre en vigor por primera vez, ya sea provi-
sional o definitivamente, salvo que el Consejo lo dé por terminado antes en
virtud del parrafo 3 del presente articulo.

2) Antes del fin del tercer afio-cuota el Consejo hard un examen del
funcionamiento del Convenio y, si lo considera necesario, recomendari a las
Partes la introduccién de una o varias modificaciones en el mismo o adoptara
las medidas oportunas para la negociacién de un nuevo convenio.

3) El Consejo podra decidir en cualquier momento, por votacién especial,
dar por terminado el Convenio, con efectos a partir de la fecha y con sujecién
a las condiciones que establezca. En tal caso, el Consejo continuard en
funciones durante el tiempo que se requiera para llevar a cabo la liquidacién
de la Organizacién y tendrd los poderes y ejercerd las funciones que sean
necesarios para el cumplimiento de dichos fines.

Articulo 71

MobpiFicAaciON DEL CONVENIO

1) El Consejo podra, por votacién especial, recomendar a las Partes
Contratantes que se modifique el presente Convenio. El Consejo podra fijar
un plazo al término del cual cada Parte Contratante deberd notificar al
Secretario General de las Naciones Unidas que acepta la modificacién. Esta
modificacién entrara en vigor cien dias después de que el Secretario General
de las Naciones Unidas haya recibido notificaciones de aceptacién de Partes
Contratantes que representen al menos el 75 %, de los miembros exportadores
que tengan al menos el 85 9%, de los votos de los miembros exportadores,
y de Partes Contratantes que representen al menos el 75 %, de los miembros
importadores que tengan al menos el 80 9, de los votos de los miembros
importadores, o en la fecha posterior que el Consejo haya determinado por
votacion especial. El Consejo podrd fijar un plazo para que cada Parte
Contratante notifique al Secretario General de las Naciones Unidas su
aceptacién de la modificacién; si transcurrido dicho plazo la enmienda no
hubiere entrado en vigor, se considerara retirada. El Consejo proporcionaré
al Secretario General la informacién que se necesite para determinar si las
notificaciones de aceptacién recibidas son suficientes para que la modi-
ficacién entre en vigor.
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2} Todo miembro en cuyo nombre no se hubiese notificado la aceptacién
de una modificacién antes de la fecha en que ésta entre en vigor, podr4,
informando de ello por escrito al Secretario General de las Naciones Unidas,
retirarse del Convenio al final del afio-cuota en curso o en la fecha anterior que el
Consejo decida, pero no por ello quedard exento de ninguna de las obliga-
ciones emanadas del Convenio antes de retirarse. Ningin miembro que se
retire en tales condiciones estard obligado por las disposiciones de la modi-
ficacién que le haya inducido a retirarse.

Articulo 72

NOTIFICACION POR EL SECRETARIO GENERAL DE LAS NACIONES UNIDAS

El Secretario General de las Naciones Unidas notificard a todos los
Estados Miembros de las Naciones Unidas o de cualquiera de sus orga-
nismos especializados todo depdsito de un instrumento de ratificacién,
aceptacién, aprobacién o adhesién y todo depésito de una notificacién que
se haga en virtud del articulo 61, asi como las fechas en que el Convenio
entre en vigor provisional o definitivamente. El Secretario General comuni-
card a todas las Partes Contratantes todas las notificaciones que se hagan en

-virtud del articulo 66, todas las notificaciones de retiro. que se hagan en

virtud del articulo 67, toda exclusién en virtud del articulo 68, 1a fecha en que
~una modificacién entre en vigor o se considere retirada de conformidad
con el péarrafo 1 del articulo 71, y todo retiro del Convenio de conformidad
con el parrafo 2 del articulo 71.

EN FE DE LO cUAL, los infrascritos, debidamente autorizados al efecto
por sus gobiernos respectivos, han firmado el presente Convenio en las fechas
que figuran al lado de sus firmas.

Los textos en chino, espafiol, francés, inglés y ruso del presente Convenio
son igualmente auténticos. Los originales quedarin depositados en los
archivos de las Naciones Unidas. El Secretario General transmitira copias
certificadas de los mismos a cada uno de los gobiernos signatarios o adherentes.

ANEXO A

OBLIGACIONES ESPECIALES DE LOS MIEMBROS IMPORTADORES
DESARROLLADOS DE CONFORMIDAD CON EL ARTiCULO 51

De conformidad con el articulo 51, los paises miembros importadores desarro-
llados que figuran a continuacién han contraido las siguientes obligaciones :

Canadd aplicard su politica interna de modo que no proporcione incentivos a la pro-
duccién de azicar por encima de un nivel equivalente al 20 9, del consumo
interno.
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Finlandia no aumentar4 la superficie destinada al cultivo de la remolacha azucarera
mdés alld de 25.000 hectdreas.

Japon tenderd a importar cada afio una cantidad no inferior a 1.500.000 toneladas y,
ademds, una cantidad de azlcar equivalente al 35 9%, del futuro aumento de su
consumo interno por encima de 2.100.000 toneladas.

Nueva Zelandia prevé que seguird importando todo el aziicar necesario para satisfacer
su consumo interno.

El Reino Unido importard anualmente una cantidad de azicar no inferior a
1.800.000 toneladas.

Suecia proseguird su politica de limitacién de la produccion de remolacha azucarera
y se compromete a no aumentar la superficie destinada a dicho cultivo por
encima del nivel al que ha sido ultimamente reducida, es decir, 40.000 hectareas
en cifras redondas.

Suiza tenderd a satisfacer como minimo el 70 9%, de su consumo interno de aziicar
mediante importaciones.

Nora. — Noruega importa todo el aziicar necesario para satisfacer su consumo interno.

ANEXO B

ASIGNACION DE VOTOS A LOS EFECTOS DEL ARTICULO 63

Votos de los importadores
Pais Votos

Bulgaria . . . . . . . ..o 0oL o oo 6
Cameriin. . . . . . . . . . v v e e e e e e e e e e 5
Canadd . . . . . . . . . .. s s 74
Costa de Marfil. . . . . . . . . . . . . . . . . . . ... 5
Chad . . . . . . . . . . s 5
Espafia . . . . . . . . .. Lo 13
Estados Unidos de América . . . . . . . . . . . . . . . .. 200
Etiopfa . . . . . . . ... 000 5
Finlandia . . . . . . . . . . . . . . .. 16
Ghana. . . . . . . . . . oo s 5
Irlanda . . . . . . . . . . oL s 7
Japén . . o Lo 0oL, 138
Kenia . . . . . . . . . . . e e 5
Libano. . . . . . . . .o s e e 5
Liberia . . . . . . . . .o oo s e 5
Malasia . . . . . . . . . . ... s 18
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Malawi . . . . . . .. ..o oo . 5
Marruecos . . . . . . L L L oL Lo e e e . 25
Nigeria . . . . . . . . . . .. ..o . 7
Noruega . . . . . . . . . v oo 15
Nueva Zelandia . . . . . . .. ... .. ... C e e e 12
Portugal . . . . . . . . . ..o o . 5
Reino Unido . . . . . . . . . . . . . ... ... 153
Republica Centroafricana . . . . . . . . . . . . . .. ... 5
Sirla. . . . . L Lo L e e e e e 5
Suecia . . . . . L. Lo e e e e e e e e 10
Suiza . . . . . ... Lo 22
Tnez . . . . . . . . L ..o e e 7
Unién Republicas Socialistas Soviéticas. . . . . . . . . . . . 200
Viet-Nam (del Sur) . . . . . . . e e . 17

ToraL : 1.000

Votos de los exportadores .
Pais Votos
Argentina . . . . . . . ..o 0oL L oo . 9
Australia. . . . . . . . . . L L Lo e . 109
Bolivia . . . . . . . . .. oL . 5
Brasil . . . . . . . .. s 70
CEE. . . . . . . e s 62
Colombia. . . . . . . . . . . . ... ... .. e e 16
Congo (Brazzaville) . . . . . . . . . . . . . .. ... ... 5
Costa Rica. . . . . . . . . . . . . . . . 5
Cuba . . . . . o 200
Checoslovaquia . . . . . . . . . . . . . ... ... 39
China (Taiwdn). . . . . . . . . . . . . . .. ... .. . 556
Dinamarca. . . . . . . . . . . . . o0 5
Ecuador . . . . . . . . .. ..o 5
El Salvador . . . . . . . . . .. .. ... ... 5
Filipinas. . . . . . . . . . . ... 000 28
Guatemala . . . . . . . . . . . . .. . oo 5
Haiti . . . . . . . . . e e 5
Honduras . . . . . . . . . . . ... ...... . 5
Honduras Britdnica . . . . . . . . . . . . . . . .. ... 5
Hungria . . . . . . . . . . ..o oL 9
India . . . . . . . L L s 38
Indias Occidentales . . . . . . . . . . . . . . . ... ... 45

Antigua (5)

Barbados (5)

Guyana (11)

Jamaica (13)

San Cristébal, Nieves y Anguila (5)
Trinidad y Tabago (6)
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Indonesia . . . . . . . . . . . .. .00 10
Islas Viti . . . . . . . . . . . . .00 16
Madagascar . . . . . . . .. .o e e e e 5
Mauricio. . . . . . . . . . . . . ... e e 23
MéxXiCo . . . . . .. e e e e e e e e s e 28
Nicaragua . . . . . . . . . . ..o oo o oL 5
Panamd . . . . . . . . . .. ..o e e e 5
Paraguay . . . . . . .. ..o 000 oo 5
Perd . . . . . . e e 14
Polonia . . . . . . . . . .. .. oo 41
Repiblica Dominicana . . . . . . . . .. . 0L L. 20
Rumania. . . . . . . . . . . . . ... 0. e 7
Sudifrica . . . . . . . . L Lo o e e e 60
Swazilandia . . . . . . . . . .. ..o Lo e 6
Tailandia . . . . . . . . . . . . . ... ... e e e e 5
T | 10
Uganda . . . . . . . . . . . .o 5
Venezuela . . . . . . . . . . . .. ..o o000 . 5

TotaL : 1.000
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FOR AFGHANISTAN:

PouR L’AFCHANISTAN:

BT :
38 Adranucran:
POR EL AFGANISTAN:

For ALBANIA:
Pour L’ALBANIE:
BI@liess:
3a AnbGaumio:
Por ALBANIA:

FoR ALGERIA:
Pour L’ALGERIE:
(O ), & ULHE
38 Anxmp:

PoB ARCELIA:
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FOR ARGENTINA:
POUR L’ARGENTINE:
Bo] HAAT:

3a ApPreHTHHY:
Por LA ARGENTINA:

For AUSTRALIA:
PouR L’AUSTRALIE:
) Y g T

3a ABcTpaiHio:
POR AUSTRALIA:

For AUSTRIA:
PouR L’AUTRICHE:
WHLH)

3a ABCTpHIO:
Por AusTRIA:

J. M. Rupba
24 Diciembre 1968

Patrick Smaw
17 December 1968

Ne 9369



282 United Nations — Treaty Series

1969

For BARRADOS:
POUR LA BARRADE:
BR%:

3a Bap6ajoc:
Por BARBADOS:

H. A. VAUGHAN
20th Dec. 1968

For BELcIUM:
Pour LA BELGIQUE:
JE R

3a Beasruio:

Por BELGICA:

For Bovrivia:
Pour LA BoLIvIE:
% P ki

3a BoJausuio:
Por Bovrivia:
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For Borswana:
Pour LE BoTswana:

Pe LI :
3a BorcraHy:

Por Borswana:

For BraziL:
Pour LE BREsiL:
oy

3a Bpa3nanio:
Por kL BrasivL:

Jodo Augusto DE ARAujo CASTRO
18 December 1968

For BULGARIA:
Pour LA BULGARIE:
IS

3a Bourapmo:
Por BuLcARiA:
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For Burma:

Pour LA BIRMANIE:
#i6o:

3a Bupmy:

Por BIRMANIA:

For Burunbpi:
Pour LE Burunpi:
A

3a Bypyumm:
Por BuRrunbi:

For THE BYELORUSSIAN SovIET SociaLisT REpPUBLIC:

PouB LA REPUBLIQUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE:

10 0307 Al BR ik 8 318 3L FIEY -

3a Beaopycckyio Coserckyw Companamcradeckyio PecnyGimky:
Por LA REPUBLICA SOCIALISTA SOVIETICA DE BIELORRUSIA:
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For CAMRODIA:
Pour LE CAMBODGE:
L 3 PE

3a Kambomxky:
Por CamBoya:

For CAMEROON:
Pour LE CAMEROUN:
g 2%

3a Kamepyn:

Por EL CAMERUN:

For Canapa:
Potr LE CaNADA:
A

3a Kanapny:
Por EL CANADA:

George IGNATIEFF
19 December 1968
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For THE CENTRAL AFRICAN REPUBLIC:

Pour LA REPUBLIQUE CENTRAFRICAINE:

rh J F B

3a llenTpanabHoad pukancKkyio PecHyoaHKY:
Por LA REPCBLICA CENTROAFRICANA:

For CEYLON:
Potr CEYLAN:
¥

3a Ilesjon:
Por CEILAN:

For CHAD:
Pour LE TcHAD:
g

3a Yan:

Por EL CHAD:
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Fox CniLE:
Pour LE CHiLE:
Lk

3a Ynam:
Por CHILE:

For CHiNA:
Pour .a CHiNE:
el -

3a Kuradi:
Por CHINA:

Liv Chieh
16 December 1968

For CoLoMBIA:
Pour LA COLOMBIE:
LR P A

3a Koaym6mio:
Por CoLOMBIA:

Julio César TurBaY
3 Dic. 1968
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For THE ConGo (BRAZZAVILLE):
Pour LE ConGo (BRAZZAVILLE) :
WA Chi L gli)

3a Kouro (Bpa33aBmrun):

Por EL CoNGO (BRAZZAVILLE):

For THE Conco (DEMOCRATIC REPUBLIC OF):
Pour LE CoNco (REPUBLIQUE DEMOCRATIQUE DU):

B (RIELME) :
3a Memokparnueckyro Pecnybauxy Kowuro:
Por EL Conco (REPUBLICA DEMOCRATICA DE):

For CosTtA Rica:
Pour LE CosTa Rica:
128 10 B

3a Kocra-Puxy:
Por CosTta Rica:
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For CuBa:
Pour CuBa:
it

3a Ky6y:
Por CuBa:

ALARCON
18 December 1968

For CypPRrus:
Pour CHYPRE:
eI B -
3a Kamp:
Por CHIPRE:

For CZECHOSLOVAKIA:
Pour LA TCHECOSLOVAQUIE:
5 5L R Fz

3a YexoCJIOBAKHIO:

Por CHECOSLOVAQUIA;

Dr. Z. Cernik
23 December 1968
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For DanoMEY:
Pour LE DaHOMEY:
WgUE S

3a Jaromero:

Por EL DaROMEY:

For DENMARK:
Pour LE DANEMARK :
P

3a JMammo:

Por DINAMARCA:

Otto Rose BorcH
Dec. 23 1968

For THE DominicanN REpuBLIC:
Pour A REPUBLIQUE DOMINICAINE :

ZWJe it fIE :
3a JMomraHuKaHCKY0 PecHyGamky:

Por La RepUBLICA DOMINICANA:

Horacio ORNES
18 Dic. /68
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For EcuApor:
Pour L'EQUATEUR:
WK%

3a Oxmajpop:

Por EL ECUADOR:

For EL SALVADOR:
Pour EL SALVADOR:
W% :

3a Caasnajop:

Por EL SALVADOR:

FoR EQUATORIAL GUINEA:

PoUR LA GUINEE EQUATORIALE:
AREAEAEE:

3a OxparopraabHyio I'sauero:
PoRr GUINEA ECUATORIAL:
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For ETHIOPIA:
Pour L’ETHIOPIE:
At

3a 3dmuonmo:
Por ETtioPiA:

For THE FEDERAL REPUBLIC OF GERMANY:
Pour LA REPUBLIQUE FEDERALE D’ALLEMAGNE:
[T A TN E

3a PenepaTuBuyrw Pecnybauxky IepMaHHnA:
Por LA REPUBLICA FEDERAL DE ALEMANIA:

For FiINLAND:
Pour LA FINLANDE:
Ak

3a PHANAHAHIO:
Por FINLANDIA:
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For FRANCE:
Pour LA FRANCE:
°q4 K

3a ®panmmo:

Por FRANCIA:

For GaBoN:
Pour LE GABON:

e :
3a I'abom:

Por EL GABON:

ForR GAMBIA:
Pour LA GAMBIE:
P e B

3a 'am6mo:
POR GAMBIA:
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For GHANA:
Pour LE GHANA:
A

3a Iany:

Por GHANA:

For GREECE:
Pour LA GRECE:
Al :

3a I'pemmio:
PoR GRECIA:

ForR GUATEMALA:
Pour LE GUATEMALA:
IN i B

3a I'sareMayy:

PoR GUATEMALA:

No. 9369
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For GUINEA:
Pour LA GUINEE:
#EAEE:

3a I'sHEHel0:
Por GUINEA:

For Guyana:
Pour LA GUYANE:
ZHREH .

3a I'esuany:

Por Guyana:

Anne JArRDIM
Dec. 23 1968

For Harm:
Pour Halrt:
ikEih

3a I'a\amA:
Por Harri:
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For THE HoLYy SEE:
Pour LE SAINT-SIEGE:

HIE -
3a Caarefuumit npecro.a:

Por LA SaANTA SEDE:

For HoNDURAS:
Pour LE HONDURAS:

TR h N :
3a I'onpypac:
Por HonNDURAS:

H. LoPEZ VILLAMIL
Diciembre 16 de 1968

For HUNGARY:
Pour 1.A HONGRIE:

O F:
3a Beurpmo:
Por HuNGRiA:

Karoly CsATORDAY
Dec. 23, 1968
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For IcELAND:
Pour L'IsLaNDE:
KE:

3a Hcaauamo:
Por IsLANDIA:

For INDIA:
Pour L'INDE:
ENME :

3a Hummo:

Por ra INDIA:

FoRr INDONESIA:

Pour L’ INDONESIE:

ENKEFEVYEE
3a Muponesmio:
Por INDONESIA:

Roeslan ABDULGANI
24 Dec. 1968
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For IrAN:
Pour L’IRAN:
RE

3a Hpan:
Por EL IRAN:

For IrAQ:
Pour L’IrAK:
PHrw

3a Hpak:
Por EL IRAK:

For IRELAND:
Pour L’IRLANDE:
TR

3a Hpaangmio:
PorR IRLANDA:
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For ISRAEL:
Pour IsrakL:
VRN
3a M3apanus:
Por ISRAEL:

Fom IraLy:
Pour L'ITALIE:

FKXHA:
33 Hraxmo:
Por ITALIA:.

For THE Ivory CoasT:
Pour LA COTE-D'IVOIRE:

FRMER:
3a Beper Caonosoft Kocrm:

Por LA CosTA DE MARFIL:
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FoRr JamalcaA:
Pour LA JAMAIQUE:
FRm:

3a Amalixy:

Por JAMAICA:

Keith Jounson
3rd Dec. 1968

Fog JaPaN:
Pour LE JaPoN:
HA:

3a Anonuio:
PoRr EL_JAPON:

Senjin Tsuguoka
le 23 décembre 1968

For JORDAN:
Pour 1A JorRDANIE:

#A8.:
3a Hopnanmio:

Por JORDANIA:
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For KENYa:
Pour LE KENYa:
Hin:

3a Keumo:

Por KENIA:

Burudi NABWERA
18 Dec. 1968

For KuwaIr:
Pous LE KowEir:
29 R

3a Kyseiir:

Por Kuwarr:

For Laos:
Pour LE Laos:
2HE:

3a JIaoc:
Por Laos:
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For LERANON:
Pour LE LiraN:

e
3a JIHBaH:
Por EL LiBANO:

For LEsoTHO:

Pour LE LEsoTHO:

K

3a Jlecoro:
Por LEsoTHo:

For LIBERIA:

Pour LE LIBERIA:

iHILHGRA :
3a JInbGepmio:
Por Li1BERIA:
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For LiBYa:
Pour LA LiBYE:
FJbEa:

3a JInemio:
Por LiB1A:

For LIECHTENSTEIN:
PourR LE LIECHTENSTEIN:

P e
3a JInxremurrefin:
POR LIECHTENSTEIN:

For LUXEMBOURG:
Pour LE LUXEMBOURG :

R%EE:
3a JhioxcemMOypr:
Por LUXEMRURGO:
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For MaDAcGASCAR:
Pour MapAcascaR:
F5 2 fdir fm «

3a Magaracxap:

Por MADAGASCAR:

B. RABETAFIKA
23 Décembre 1968

For Mavrawr:
Pour LE MaLAwL:

B
3a Majasu:

Por MaLAwI:

For MALAYSIA:
Pour LA MALAISIE:

B EERFD
3a Mamiickyio Pegepanuio:
Por MALASIA:
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For THE MALDIVE ISsLANDS:

Pour LES iLES MALDIVES:

EWMARER:

3a MaJbIHBCKHC OCTpPOBA:

Por LAS IsLAs MALDIVAS:

For MaL1:
PouRr LE MaL1:
EH:

3a MaJm:
Por MaLi:

For MaLTA:
Pour MALTE:
EHAD:

3a Mamty:
Por MaLTA:
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For MAURITANIA:
Pour LA MAURITANIE:
FFIKesn:

3a MaBpHTAHHIO!
PorR MAURITANIA:

For MAURITIUS:
Pour MAURICE:
BEBRE:

3a MaBpuxuii:
Por Mauricio:

G. BALANCY
11. XII. 68
For MExico:
Pour LE MEXIQUE:
BIEE:
3a MexcHxy:
Por MExico:
F. CuEvaAs
20. XII. 68
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For Monaco:
Pour Monaco:
BERN T

3a MoHako:
Por MoNAco:

For MoNGOLIA:

Pour LA MONGOLIE:

Fii:
3a MoHroauio:
Por MoncoLiA:

For Morocco:
Pour LE MaRrocC:
PE i 7

3a Mapokxo:
Por MARRUECOS:
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For NEpAL:
Pour LE NEPAL:
A :

3a Henauxn:

Por NEPAL:

For THE NETHERLANDS:
Pour LES Pays-Bas:

Tor T

3a HupepJaHabI:

Por Los PaisEs BaJgos:

For NEw ZEALAND:

PouR LA NOUVELLE-ZELANDE:
FREVU B

3a Hoayio 3enanpmio:

POR NUEVA ZELANDIA:

N. V. FARRELL
23 Dec. 1968
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For Nicaracua:
Pour LE NicAracGuA:

FE I K -
3a Haxaparya:
Por NicaRAGUA:

José RoMAN
Deec. 23, 1968

For THE NIGER:
Pour LE NIGER:

=k#:
3a Harep:
Por EL NiGER:

For NIGERIA:
Pour LA NIGERIA:

-3 & T
3a Hurepmo:
Por NIGERIA:
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For Norway:
Pour LA NoRrvEGE:
P8 1 -

3a Hopeermo:
Por NoRuEGa:

For PAKISTAN:
Pour LE PAKISTAN:

RP:31p::

3a Hakmcran:
Por EL PAQUISTAN:

For PaNAMA:
Pour LE PANAMA:

BELE:
3a Ilanamy:
Por Panamai:

For PARAGUAY:
Pour LE PARAGUAY:
BhrE:

3a IMaparsail:
Por EL PARAGUAY:
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For PERU:
Pour LE PERou:
W

3a Ilepy:

Por EL PERU:

El Gobierno del Peru, al firmar el Convenio Internacional del
Aziicar, que se propone ratificar oportunamente, desea hacer constar
por escrito las reservas que formula a todas aquellas estipulaciones
del Convenio que puedan afectar el derecho del Pera a reclamar el
aumento de su cuota de venta de aziicar cuando caso circunstancias
especiales imnpidieran exportar a mercados internacionales, sujeto a
acuerdos especiales.

Carlos MACKEHENIE
24 de Diciembre de 1968

Translation

1The Government of Peru, in signing the Inter-
national Sugar Agreement, 1968, which it proposes
to ratify in due course, wishes to place on record its
reservations to all these provisions of the Agree-
ment which may affect the right of Peru to claim
an increase in its sales quota for sugar whenever
special circumstances prevent export to intcrna-
tional markets, subjeet to special arrangcments.

Carlos MACKEHENIE
24 December 1968

Traduction
'En signaut ’Accord international de 1968 sur le
sucre, qu’il se propose de ratifier le moment venu,
le Gouvernement péruvien tieut a faire cousigner
ses réserves au snjet de toules les dispositions de
P’Accord qui peuvent porter atteinte au droit du
Pérou de demander, sous réserve d’arrangements
spéciaux, un accroissement de son contingent de
vente de sucre lorsque des circonstances particu-
liéres entravent les exportations sur les marchés
internationaux.
Carlos MACKEHENIE
24 décembre 1968
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For THE PHILIPPINES:
PouR LES PHILIPPINES:
e :

3a PHIHNNHHLI:

Por FILIPINAS:

For PoLAND:
Pour LA PoLOGNE:
e

3a INoypmy:

Por PoLoNIA:

B. ToMorowicZ
23rd Dec. 1968

For PORTUGAL:
Pour LE PORTUGAL:
BWET:

3a Hopryraymio:
Por PorTUGAL:

Duarte Vaz PINTO
December 20th, 1968

No. 9369
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FoB THE REPUBLIC OF KOREA:
Pous LA REPUBLIQUE DE COREE:
KBRE:

3a Kopeitckyio Pecny6imKy:
Por LA REpUBLICA DE COBEA:

For THE REpPuBLIC OF VIET-NAM:
Pour LA REPUBLIQUE DU VIET-NAM:

R RIS B -

3a Pecny6mxy BrerHam:
Por LA RepUBLICA DE VIET-NAM:

For RoMANIA:
Pour LA RouMANIE:
HEEedn:

38 PyMBIHHIO:

Por RuMANIA:

Neo 9369
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For RwaNDA:
Pour LE Rwanpa:
gt

3a Pyaunpy:

Por RwanDa:

For San MARINO:
Pour SAINT-MARIN:
BRI

3a Can-Mapuuo:
Por SAN Marino:

FoRr SAUDI ARABIA:
Pour L’ARARIE SAOUDITE:

WEPTAA

3a CaynoBckyio ApaBHio:

Por ARABIA SAUDITA:
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For SENEGAL:
PouR LE SENEGAL:

KA :
3a Cenera.a:
PoOR EL SENEGAL:

For SterrA LEONE:

Pour LE SIERRA LEONE:

B
3a Creppa-Jleone:
PoRr S1IERRA LEONA:

FOR SINGAPORE:
PouRr SINGAPOUR:
Frhn:

3a Cmuranyp:
PoR SINGAPUR:

No 9369
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For SomaLia:
PoOuUR LA SOMALIE:
105 Fp i

3a Comaamu:

Por SomaLia:

For SourH AFRICA:
Pour L’AFRIQUE DU Sub:
[ EE

3a I0xnyo Adpuky:
Por SubAFRICA:

M. I. Borna
12th December, 1968

For SouTHERN YEMEN :
Pour LE YEMEN DU Sup:

R AW
3a ¥0xunni Memen:
Por EL YEMEN MERIDIONAL:
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For SpaIN:

Pour L'ESPAGNE:

PHBEF:

3a Hcenanmno:
Por EspPARA:

FoRr THE SUDAN:

Pour LE SOUDAN:

Bt
3a Cynan:
Por EL SuDAN:

For SwAzZILAND:

Pour SOUAZILAND:

SRR :
3a Cea3njieHf:

POR SWAZILANDIA:

S. T. M. SUKATI
23/12/1968

Ne 9369
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For SWEDEN:
Pour LA SUEDE:
T

3a Ilsermmo:
Por Suecia:

Sverker KSTRSM
December 20, 1968

FoR SWITZERLAND:
Pour LA SUISSE:

B s b
3a Iseiimapmio:
Por Suiza: '

For SyYmia:
Pour LA SYRIE:

UFRE
3a Capmio:
PoR SIRIA:
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For THAILAND:
Pour LA THAILANDE:
-

3a Tamwiang:

PoRr TAILANDIA:

For Toco:
Pour LE Toco:
B3

3a Toro:

Por EL Toco:

For TRINIDAD AND ToBaAcoO:

Pous LA TRINITE £T ToBAGO:

TRERFEAT:
3a Tpammgax B Tobaro:
Por TRINIDAD Y TaABAGO:

P. V. J. SoLomon
23rd Dec. 1968

No 9369
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For Tunisia:

Pour LA TUNISIE:

RJePhEE:
3a Tymme:
Por TONEZ:

For Turkey:

Pour LA TurQuIE:

+HHK:
3a Typmmio:
Por Turquia;

For UGANDA:

PoUR L’OUGANDA :

SF&:
3a Yramny:
Por UGANDA:
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For THE UKRAINIAN SovIET SociaList REPUBLIC:

Pour 1A REPUBLIQUE SOCIALISTE SOVIETIQUE D'UKRAINE:
SRR e ;I -

3a Ykpanuckyio Coperckyio Comuaymcrmieckyio PecuyGimky:
Por LA REPUBLICA SocIALISTA SoviETICA DE UCRANIA:

For THE UnION oF SoviET SociaList REpPuBLICS:

Pour L’UNiON DES REPUBLIQUES SOCIALISTES SOVIETIQUES:
Brfetemt & £ FBRIEF

3a Coio3 Comerckax CormmaamcTHYecKHX PecnmyGumk:
Por LA UNi6N DE REPUBLICAS SOCIALISTAS SOVIETICAS:

<<IlonpasymenaeTcn, YTO BBHAY COUHAJNbHO-IKOHOMHYECKOro CTpOA

CCCP, nonoxcennsn crareii Cornancuns, Kacanuuecs oOrpaundeHns npo-
H3BOJCTBA, MAKCHMAJILHBIX M MHMMMMAJbMBIX 3AHACOB €AXApA, a TAK¥iKe
cyGcunupoBauMa HPOM3BONCTBAa M IKcnopra, e upumenumbl k CCCP».

A. MAIJIIIK
23. XII. 1968!

Translation ]
11t is understood that, in view of the socio-econo-
mic system prevailing in the USSR, the provisions
of the articles of the Agreement relating to the limi-
tation of production, maximum and minimum
stocks of sugar and the subsidization of production
and exports do not apply to the USSR.
Y. A. MaLik
23. XII. 1968

Traduction

11l est entendu qu’en raison du régime social et
économique de 'URSS les dispositions des articles
de I’Accord qui concernent la limitation de la pro-
duction, les stocks maximums et les stocks mini-
mums de sucre et les subventions a la production et

a Pexportation ne sont pas applicables a PURSS,

Y. A. MaLIk

23. XII. 1968

Neo 9369
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For THE UNITED ARAB REPUBLIC:

Pour LA REPUBLIQUE ARABE UNIE:
(SEnK(2)Eoe )R

3a O6rvegunennyo ApaGekyio Pecny6umky:
PoR LA REPUBLICA ARABE UNIDA:

For THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND:
Pour LE RoYAUME-UN1 DE GRANDE-BRETAGNE ET D'IRLANDE Du NoRD:
RKAFBE R EBWEEA T8 :

3a Coenpmnennoe KopoaescrBo BesmuxoGparammm 1 Cesepnoft Mpianmam:
Por EL REINO UNIDO DE GRAN BRETANA E IRLANDA DEL NORTE:

CARADON
20th December 1968

For TBE UNITED REPUBLIC OF TANZANIA:
Pour 1A REPUBLIQUE-UNIE DE TANZANIE:
o) JE TRl & 3L o

3a O6vemmuennyo Pecnyoumky Tansanmd:
Por LA REpPUBLICA UNIDA DE TANZANIA:
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For THE UNITED STATES OF AMERICA:
Pour LES ETATs-UNIS D’AMERIQUE:
EFIRSRE:

3a Coepmnennpie IlITarsr AMepHKH:
PoRr Los EsTapos UNIDOS DE AMERICA:

For THE UPPER VOLTA:
Pour LA HAUTE-VOLTA:
LR

3a Bepxnioro Bouasty:
Por EL ALTO VOLTA:

For Urvucuary:
Pour L'URUGUAY:
ShrE:

3a ¥Ypyrsaii:

Por EL URUGUAY:

No 9369
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FoRrR VENEZUELA:
Pour LE VENEZUELA:
ERAIHL:

3a BenecyaJuy:

POR VENEZUELA:

M. PErez GUERRERO
23 de dieiembre de 1968

For WESTERN SAMOA:

Pour LE SAMOA-OCCIDENTAL:
[i] 3. B

3a 3anaguoe Camoa:

Por Samoa OCCIDENTAL:

For YEMEN:
Pour LE YEMEN:

#r:
3a Hemen:

Por EL YEMEN:

No. 9369
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For YucosLavia:
Poun LA YOUGOSLAVIE:
Hirhrk .

3a IOrocsiaBHIO:

Por YucosLAvia:

~ For ZaMRiA:
PouR LA ZAMRIE:
fol He EE
3a 3ambmo:
Por ZaMBLA:

For THE EuroPEAN EconoMic COMMUNITY:

Pour A COMMUNAUTE £CONOMIQUE EUROPEENNE:
K A O

3a eBponelickoe 9KOHOMHYECKOE COOGIIEeCTBO:
Por LA Comunipap EconOomica EUROPEA:
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DECLARATIONS MADE
AT THE TIME OF SIGNATURE

DECLARATIONS FAITES
AU MOMENT DE LA SIGNATURE

CUBA

[SPANISH TEXT — TEXTE ESPAGNOL]

« La firma en nombre de la Repuiblica de Cuba del presente Convenio
Internacional del Azicar, 1968, que en su Articulo 40 y en el Anexo B,
menciona a China (Taiwén), en ningin momento significa, por parte del
Gobierno de Cuba, reconocimiento del Gobierno de Chiang Kai-Shek sobre
el territorio de Taiwan ni reconocimiento del llamado « Gobierno Nacionalista
de China » como legal o competente de China. »

[TRANSLATION]

The signing on behalf of the Repu-
blic of Cuba of the present Interna-
tional Sugar Agreement, 1968, which
in article 40 and in annex B contains
a reference to China (Taiwan), does
not in any sense signify that the
Cuban Government recognizes the
authority of the Government of
Chiang Kai-shek over the territory
of Taiwan or that it recognizes the
so-called ‘Nationalist Government
of China’ as the legal or competent
Government of China.

POLAND

“The signing of the International
Sugar Agreement in the provisions
of which China (Taiwan) is mention-
ed may under no circumstances be
regarded as a recognition by the
Government of the Polish People’s
Republic of the authority of the

No. 9369

[TRADUCTION ]

La signature au nom de la Répu-
blique de Cuba dudit Accord inter-
national de 1968 sur le sucre, dont
Varticle 40 et ’annexe B mentionnent
la Chine (Taiwan), ne signifie aucu-
nement, de la part du Gouverne-
ment cubain, reconnaissance du Gou-
vernement de Tchang Kai-chek sur
le territoire de Taiwan ni reconnais-
sance du prétendu “Gouvernement
nationaliste de Chine” comme gou-
vernement légal ou compétent de la
Chine.

POLOGNE

[TRADUCTION — TRANSLATION]

La signature de I’Accord interna-
tional sur le sucre dont les disposi-
tions mentionnent la Chine (Taiwan),
ne peut en aucun cas étre considérée
comme impliquant que le Gouverne-
ment de la République populaire de
Pologne reconnait l'autorité du
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Kuomintang over the territory of
Taiwan of the so-called ‘Chinese
nationalist government’.

“The Government of the Polish
People’s Republic considers that the
provisions of articles 13, 59 and 64
of the International Sugar Agree-
ment, the effect of which is to prevent
sovereign States from becoming par-
ties to the Agreement or from taking
part as observers in the work of the
International Sugar Organization,
are of a discriminatory nature. The
Agreement, in accordance with the
principle of the sovereign equality
of States, should be open for the
participation of all States without
any discrimination or restrictions
whatsoever.”

UNION OF SOVIET SOCIALIST
REPUBLICS

Kouo-min-tang sur le territoire de
Taiwan du prétendu « Gouvernement
nationaliste chinois ».

Le Gouvernement de la Répu-
blique populaire de Pologne consi-
dére que les dispositions des ar-
ticles 13, 59 et 64 de 1I’Accord inter-
national sur le sucre, qui ont pour
effet d’empécher des Etats souve-
rains de devenir parties a 1’Accord
ou de participer en tant qu’observa-
teurs aux travaux de I’Organisation
internationale du sucre, ont un
caractére discriminatoire. Conformé-
ment au principe de 1’égalité souve-
raine des Etats, I’Accord devrait
étre ouvert a la participation de tous
les Etats sans discrimination ni
restriction de quelque nature que
ce soit.

UNION DES REPUBLIQUES
SOCIALISTES SOVIETIQUES

[RuUsSIAN TEXT - TEXTE RUSSE]

« a) B ciayuae npucoemunenuna EDC k Cornamenuro, yuyactue CCCP B
Cornainenuyn He OyzeT osHauaTth npuzHanue uM EDC u He GydeT co3gaBath MiA
CCCP xakux-ymfbo 0053aTeJIbCTB B OTHOIUECHUH 3TOr0 COOOILIECTBA.

6) IMonoykenus ctareit 4 u 66 CornaueHusa, npeXyCMaTPHBAIOLME Paclpo-

CTpaHEHHE JOTOBapHBAIOLIMMHUCSA CTODOHAMM €ro MAEHCTBISL HA TePPUTOPHH, 32
MEKIYHAPOXHBIE OTHOIUEHHUS KOTOPBIX OHH HECYT OTBETCTBEHHOCTH, SIBJIAIOTCS
ycrapeBIiMMH H npoTuBopeuaT JIewnapammn I'eHepamsHoit AccamGnen OOH o
MPeAOCTaBJICHUN HE3aBHCHMOCTH KOJIOHHMATIBHBIM CTPaHaM M HapoZam (pesomomm
TenepansHoit AccamGen OOH 1514/XVY ot 14.X11.1960 r.).

¢) Ilonoxxenusn CorsauieHusa, OrpaHUUHBAIOLIME BO3MOXKHOCTh YYaCTHs B HEM
HEKOTOPBIX IOCYAapCTB, NPOTHBOPEUAT OOILEHPU3HAHHOMY IIPUHIIMITYY CYBEPEHHOro
paBeHCTBA IOCYIapCTB.

2) B cBsa3sn ¢ ynwomuHaHuem B Coryamenuu o Kurae (KOHTHHEHTaJIbHOM) M
Kurae (Taitsane) CoBerckuii Coro3 cuutaeT HEOOXOAMMBIM 3asSBUThL, UTO UaHKali-

Neo 9369
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LIMCTCKasA KJIMKA HUKOI'0 He NMpeLCTaBJifgeT M He UMEET IIPaBd BLICTYIIATh OT MMEHH
Kurasi. B mupe mmeeTcs TOJBKO OJHO KHTaiickoe rocyaapcrBo — Kuraiickas

Hapopzas PecryGnuka.

0) B cratse 36 CornameHust QOMyILEHb! UCKAYKEHHA HauMeHOBaHMs ['epmaH-~
cxoit Jlemokparnueckoii Pecny6mmxu, Kopeiickoit Hapopno-lemokparuueckoit
PecniyGnukw, JJemokparuueckoit PecriyGmkn Beetham.

e) Copeprkareecst B npuiioykenny B k CormaieHHIo ynoMuHaHHe TaK Ha3bl~
paemoi « Pecriy6mku BreTHam » ABIsIeTCsT HEMPaBOMEPHBIM, TAaK KaK CaMrOHCKHE
BJIACTH HH B KOEM CJIy4ae He MOTyT BBICTYNaTh OT HMEHH BretHama ».

[ TRANSLATION]

(a) In the event that the Euro-
pean Economic Community accedes
to the Agreement, the participation
of the USSR in the Agreement shall
not be deemed to imply recognition
by it of the European Economic
Community and shall not give rise to
any obligations on the part of the
USSR in respect of the Community.

(b) The provisions of articles 4
and 66 of the Agreement, which
provide that Contracting Parties
may extend the Agreement to terri-
tories for whose international rela-
tions they are responsible, are out-
moded and at variance with the
United Nations General Assembly’s
Declaration on the Granting of
Independence to Colonial Countries
and Peoples (General Assembly reso-
lution 1514 (XV) of 14 December
1960).

(c) The provisions of the Agree-
ment restricting the opportunity for
certain States to participate in it
are contrary to the generally reco-
gnized principle of the sovereign
equality of States.

(@) In connexion with the refer-
ence in the Agreement to China
(mainland) and China (Taiwan), the
Soviet Union deems it necessary to

No. 9369

(TraprcrioN]

a) Au cas oll la Communauté éco-
nomique européenne adhérerait a
I’Accord, la participation de 'URSS
audit Accord ne sera pas considérée
comme impliquant que I'URSSrecon-
nait la Communauté économique
européenne et ne fera naitre aucune
obligation pour ’'URSS & I'égard de
la Communauté.

b) Les dispositions des articles 4
et 66 de I’Accord, qui prévoient que
les Parties contractantes peuvent
étendre l'application de 1’Accord a
des territoires dont elles assurent les
relations internationales, sont archai-
ques et incompatibles avec la Décla-
ration de I’Assemblée générale des
Nations Unies sur l'octroi de I'indé-
pendance aux pays et aux peuples
coloniaux [résolution 1514 (XV) de
I’Assemblée générale en date du
14 décembre 1960] .

¢) Les dispositions de I’Accord qui
limitent la possibilité pour certains
Etats de participer audit Accord
sont incompatibles avec le principe
universellement reconnu de 1’égalité
souveraine des Etats.

d) Etant donné que I’Accord fait
mention de la Chine (continentale)
et de la Chine (Taiwan), I'Union
soviétique estime nécessaire de décla-
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state that the Chiang Kai-shek clique
does not represent anyone and is not
entitled to speak on behalf of China.
There is only one Chinese State in the
world, namely, the People’s Republic
of China.

(¢} In article 36 of the Agree-
ment, the names of the German
Democratic Republic, the Demo-
cratic People’s Republic of Korea
and the Democratic Republic of
Viet-Nam are distorted.

(f) The reference in Annex B of
the Agreement to the so-called “Re-
public of Viet-Nam” is illegal, since
the Saigon authorities cannot in any
sense speak on behalf of Viet-Nam.

UNITED KINGDOM
OF GREAT BRITAIN
AND NORTHERN IRELAND

“Since the Government of the
United Kingdom do not recognise
the Nationalist Chinese Authorities
as the competent Government of
China, they cannot regard the signa-
ture of the Agreement by a Natio-
nalist Chinese Representative as a
valid signature on behalf of China”.

rer que la clique de Tchang Kai-chek
ne représente personne et n’est pas en
droit de parler au nom de la Chine.
Il n’y a qu'un seul Etat chinois —
la République populaire de Chine.

e) A larticle 36 de l’Accord, le
nom de la République démocratique
allemande, de la République popu-
laire démocratique de Corée et de la
République démocratique du Viet-
Nam est déformé.

f) La mention de la prétendue
« République du Viet-Nam » a
I'annexe B de I’Accord est illégale,
étant donné que les autorités de
Saigon ne peuvent en aucun cas
parler au nom du Viet-Nam.

ROYAUME-UNI
DE GRANDE-BRETAGNE
ET D'IRLANDE DU NORD

[TRADUCTION — TRANSLATION]

Etant donné que le Gouvernement
du Royaume-Uni ne reconnait pas
las autorités de la Chine nationaliste
comme constituant le Gouvernement
1égal de Chine, il ne saurait considérer
la signature de 1’Accord par un repré-
sentant de la Chine nationaliste
comme une signature valable au
nom de la Chine.

Ne 9369
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LIST OF THE SIGNATORY STATES WHICH BY 1 JANUARY 1969 HAD DEPOSITED
THEIR INSTRUMENTS OF RATIFICATION (), ACCEPTANCE (@) OR APPRO-
VAL (A) OR HAD NOTIFIED THE SECRETARY-GENERAL,! PURSUANT TO
PARAGRAPH (1) OF ARTICLE 62, THAT THEY WOULD APPLY PROVISION-
ALLY THE AGREEMENT (#), SHOWING THE NUMBER OF VOTES ALLOCATED
IN ANNEX B FOR THE PURPOSES OF ARTICLE 63 OF THE AGREEMENT

State

ARGENTINA .
AUSTRALIA 2,

(Including the Territor.y .of. i’a.pu'a
and the Trust Territory of New

Guinea)
BArBADOS.
BraziL . .
CANADA.
CHINA
COLOMBIA .
CuBa. .

CZECHOSLOVAKIA.

DENMARK .

DomMiNIcaN REPUBLIC
GUATEMALA . . . . .

GuYvANA
INDONESIA
Jamarca
Jarax
Kenvya .
MADAGASCAR
MAURITIUS
MEXIco.

NEw ZEALAND. . . .

NicArRaGUA .
PERU.

Poranpsd . . . . ..

PorTUGAL.

No. 9369

Date of deposit
of the instrument
or rveceipt
of notification

31 December
20 December

24 December
18 December
23 December
16 December
31 December
18 December
31 December
23 December
30 December

. 20 December

24 December
30 December

. 27 December

23 December
30 December
31 December

. 23 December

27 December
23 December
30 December
31 December

. 23 December

31 December

1968 (n)
1968 ()

Allocation of votes

Importers

109

70
74
55
16
200
39

20

11

10

13
138

23
28
12

14
41

Exporters
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Li1STE DES ETATS SIGNATAIRES QUI, AU €T JANVIER 1969, AVAIENT DEPOSE
LEUR INSTRUMENT DE RATIFICATION (7}, D’ACCEPTATION (a) OU D’APPRO-
BATION (A4), OU QUI AVAIENT NOTIFIE AU SECRETAIRE GENERAL!, EN
APPLICATION DU PARAGRAPHE 1 DE L’ARTICLE 62, QU’ILS APPLIQUE-
RAIENT L' ACCORD A TITRE PROVISOIRE (%), AVEC L'INDICATION DU NOMBRE
DE VOIX QUI LEUR SONT ATTRIBUEES PAR L'ANNEXE B AUX FINS DE
L’ARTICLE 63 DE L’ACCORD

Date du Nombre de voix
Etat dépét de l'instmment
ou de la véception Impor- Expor-
de la notification tateurs tateurs
AFRIQUE DU SUD . . . . . . . . . 24 décembre 1968 (7) 60
ARGENTINE . . . . . . .+« . . . 31 décembre 1968 (n) 9
AUSTRALIEZ, . . . . .« « .+ . . . 20 décembre 1968 (n) - 109
(Y compris le territoire du Papua
et le territoire sous tutelle de la
Nouvelle-Guinée.)
BARBADE . . . . . . . .. .. . . 24 décembre 1968 (n) 5
BrésiL . . . . . . . .. ... . . 18 décembre 1968 (n) 70
CANADA. . . . . . . . . . .. . . 23 décembre 1968 (7) 74
CHalNE . . . . .. ... ... .. 16 décembre 1968 (n) 65
COLOMBIE. . . . . . . . . . . . . 31 décembre 1968 (n) 16
CuBa. . . .. ... ... ... . 18 décembre 1968 (n) 200
DANEMARK . . . . . . . . .. . . 23 décembre 1968 (n) 6
GUATEMALA . . . . . . . . . . . . 20 décembre 1968 (n) 5
GUYANE . . . . . . . . . . < . . 24 décembre 1968 (n) 11
INDONESIE . ... . . . . . . . . . 30 décembre 1968 (n) 10
JamaQue. . . .. oL L L. . . . 27 décembre 1968 (7) 13
JaroN . .. oo L .+ . . . 23 décembre 1968 (n) 138
Kenva. . . . . . .. ... ... 30 décembre 1968 (») 5
MapaGascar . . . . . . . . . . . 31 décembre 1968 (n) 5
MAURICE . . . . . . . . . . . . . 23 décembre 1968 (a) 23
MEXIQUE . . . . . . . . . . . . . 27 décembre 1968 (n) 28
NOUVELLE-ZELANDE . . . . . . . . 23 décembre 1968 (7) 12
Nicaragua . . . . . . . . . . . . 30 décembre 1968 (n) 5
Pérou . . . . . . . . . . .. . . 31 décembre 1968 (n) 14
PorogNe®. . . . . . . . . . . . . 23 décembre 1968 (n) 41
PortuGaL. . . . . . . . . . . . . 31 décembre 1968 (») 5
REPUBLIQUE DOMINICAINE . . . . . 30 décembre 1968 (n) 20
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Date of deposit

of the instrument Allocation of votes

State or receipt I E
of motification mporters xporters
SOUTH AFRICA. . . . . . . . . . . 24 December 1968 (7) 60
SWAZILAND . . . . . . . . . . . . 23 December 1968 (n) 6
TRINIDAD AND ToBAGO. . . . . . . 23 December 1968 (7) ’ 6
UNION OF SOVIET Socmusr RePU-
BLICS® . . . . . . . ... .. . 30 December 1968 (4) 200
UNITED KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND ® . . . . 20 December 1968 (n) 153
(Including Antigua 5
British Honduras 5
Fiji 16

British Solomon Islands, British
Virgin Islands, Gibraltar, Gilbert
and Ellice Islands, Montserrat,
St. Helena, and Seychelles.)

ToraL : 587 781

1 The Governments of Hungary, Sweden and Venezuela notified the Secretary-General
pursuant to article 61 (1) of the Agreement, of their undertaking to seek ratification, acceptance
or approval thereof in accordance with the constitutional procedures required as rapidly as
possible, but did not indicate that they would apply the Agreement provisionally, as provided for
in article 62 (1). The said notifications were received by the Secretary-General on 30 December
1968 from the Government of Hungary, on 20 December 1968 from the Government of Sweden
and on 27 December 1968 from the Government of Venezuela.

2 The notification by the Government of Australia also contains a declaration made under
article 66 of the Agreement to the effect that the Agreement shall extend to the Territory of
Papua and the Trust Territory of New Guinea.

3 For the reservation made on signature by the Goverument of Poland, see p. 326 of this
volume.

4 For the reservation made on signature and confirmed in the instrument of approval by
the Government of the Union of Soviet Socialist Republics, see p. 327 of this volume.

5 In the notification of extension of the Agreement to the territories listed above, made on
signature under paragraph (1) of article 668 thereof, the Government of the United Kingdom
declared : (a) that the said notification is given without prejudice to its right to make further
extensions at a later date; (b) that it will apply the Agreement provisionally on behalf of the
said territories; and (¢) that it intends, on ratification of the Agreement, to exercise, as a Con-
tracting Party, its rights under article 4 and to make notification to the Secretary-General under
paragraph (3) of article 66 to the effect that it wishes to apply for separate membership of Antigua,
British Honduras and Fiji.
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Date du Nombre de voix
Etat ) dépét de Uinstrument
@ ou de la réception Impor- Expor-
de la motification tateurs tateurs
RovAUME-UNI DE GRANDE-BRETAGNE
ET D'IRLANDE DU NORDS. . . . . 20 décembre 1968 (n) 153
(Y compris Antigua 5
Fidji 16
le Honduras britannique 5
Gibraltar, les iles Gilbert et Ellice, :
les jles Salomon britanniques, les
iles Vierges britanniques, Montserrat,
Sainte-Héléne et les Seychelles.)
SouvaziLAND. . . . . . . . . . . . 23 décembre 1968 (x) 6
TCHECOSLOVAQUIE . . . . . . . . . 31 décembre 1968 (n) 39
TriniTE-ET-TOBAGO . . . . . . . . 23 décembre 1968 (r) 6
UNION DES REPUBLIQUES SOCIALISTES
SovIETIQUESY . . . . . . . . . . 30 décembre 1968 (4) 200
TotaL : 587 781

1 Les Gouvernements hongrois, suédois et vénézuélien ont, conformément A l'article 61
paragraphe 1, de I’Accord, notifié au Secrétariat général qu'ils s’engageaient & obtenir aussi rapi-
dement que possible la ratification, I'acceptation ou ’approbation de 1’Accord requises par leurs
procédures constitutionnelles, sans indiquer toutefois qu’ils appliqueraient I'Accord A titre pro-
visoire comme prévu par l'article 62, paragraphe 1. Les notifications de ces gouvernements sont
parvenues au Secrétaire généralles 30 décembre, 20 décembre et 27 décembre 1968, respectivement.

? La notification du Gouvernement australien contient également une déclaration formulée
en vertu de I'article 66 de I’Accord aux termes de laquelle celui-ci sera applicable au Territoire
du Papua et au Territoire sous tutelle de 1a Nouvelle-Guinée.

3 Voir p. 326 du présent volume la réserve formulée par le Gouvernement polonais lors de la
signature.

4 Voir p. 327 du présent volume la réserve formulée par le Gouvernement de I'Union des
Républiques socialistes soviétiques lors de la signature, réserve confirmée par ce Gouvernement
dans son instrument d’approbation.

5 Dans sa notification d’extension de l'application de 1'Accord aux territoires énumérés
ci-dessus, notification faite en vertu de I'article 66, paragraphe 1, le Gouvernement du Royaume-
Uni de Grande-Bretagne et d’Irlande du Nord a déclaré : a) que ladite notification s’entendait
sans préjudice du droit qu'il avait d’étendre 'application de I’Accord A de nouveaux territoires
a une date ultérieure; b) qu’il appliquerait I’Accord A titre provisoire au nom des territoires en
question; et ¢) qu'il avait I'intention, lors de la ratification de I’Accord, d’exercer, en sa qualité
de Partie contractante, les droits qui lui sont reconnus par I'article 4 et d’adresser au Secrétaire
général, en vertu du paragraphe 38 de V'article 66, une notification pour demander qu’Antigua,
Fidji et le Honduras britannique deviennent membres séparément.
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UNITED KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND

Dcclaration rccognizing as compulsory the jnrisdiction of
the Interuational Court of Justice, in conformity
with Article 36, paragraph 2, of the Statute of the
International Court of Justice. New York, 1 January

1969

Authentic text : English.
Registered ex officio on 1 January 1969.

ROYAUME-UNI DE GRANDE-BRETAGNE
ET D’IRLANDE DU NORD

Déclaration reconnaissant comme obligatoire la jurisdic-
tion de la Cour internationale de Justice, conformé-
ment au paragraphe 2 dc¢ DPArticle 36 du Statut
de la Cour internationale de Justice. New York,

1 Janvier 1969

Texte authentique : anglais.
Enregistrée d’office le 1¢7 janvier 1969.



336 United Nations — Treaty Series 1969

UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN
IRELAND : DECLARATION! RECOGNIZING AS COM-
PULSORY THE JURISDICTION OF THE INTERNATIO-
NAL COURT OF JUSTICE, IN CONFORMITY WITH
ARTICLE 36, PARAGRAPH 2, OF THE STATUTE OF
THE INTERNATIONAL COURT OF JUSTICE

UNITED KINGDOM MISSION TO THE UNITED NATIONS
NEW YORK

(14/29/29)
1 January 1969
Your Excellency,

I have the honour, by direction of Her Majesty’s Principal Secretary
of State for Foreign and Commonwealth Affairs, to declare on behalf of the
Government of the United Kingdom of Great Britain and Northern Ireland
that they accept as compulsory ipso facto and without special convention,
on condition of reciprocity, the jurisdiction of the International Court of
Justice, in conformity with paragraph 2 of Article 36 of the Statute of the
Court, until such time as notice may be given to terminate the acceptance,
over all disputes arising after the 24th of October, 1945, with regard to
situations or facts subsequent to the same date, other than :

(i) any dispute which the United Kingdom

a) has agreed with the other Party or Parties thereto to settle by some
other method of peaceful settlement; or

b) has already submitted to arbitration by agreement with any State
which had not at the time of submission accepted the compulsory
jurisdiction of the International Court of Justice.

(ii) disputes with the Government of any other country which is a Member
of the Commonwealth with regard to situations or facts existing
before the 1st of January, 1969.

(iii) disputes in respect of which any other Party to the dispute has accepted
the compulsory jurisdiction of the International Court of Justice only
in relation to or for the purpose of the dispute; or where the acceptance
of the Court’s compulsory jurisdiction on behalf of any other Party to
the dispute was deposited or ratified less than twelve months prior to the
filing of the application bringing the dispute before the Court.

1 Deposited with the Secretary-General of the United Nations on 1 January 1969.
No. 9370
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[TRADUCTION — TRANSLATION]

ROYAUME-UNI DE GRANDE-BRETAGNE ET D’IRLANDE
DU NORD : DECLARATION! RECONNAISSANT COMME
OBLIGATOIRE LA JURIDICTION DE LA COUR INTER-
NATIONALE DE JUSTICE, CONFORMEMENT AU PARA-
GRAPHE 2 DE L’ARTICLE 36 DU STATUT DE LA COUR
INTERNATIONALE DE JUSTICE.

MISSION DU ROYAUME-UNI AUPRES DE L’ORGANISATION DES NATIONS UNIES
NEW YORK

(14/29/29)
Le 1er janvier 1969
Monsieur le Secrétaire général,

J’ai 'honneur, d’ordre du principal Secrétaire d’Etat de Sa Majesté
aux affaires étrangéres et aux affaires du Commonwealth, de déclarer que
le Gouvernement du Royaume-Uni de Grande-Bretagne et d’Irlande du
Nord reconnait comme obligatoire de plein droit et sans convention spéciale,
sous condition de réciprocité, la juridiction de la Cour internationale de
Justice, conformément au paragraphe 2 de I’Article 36 du Statut de la Cour
et jusqu’a ce qu’il soit donné notification de I'abrogation de cette acceptation,
en ce qui concerne tous les différends nés aprés le 24 octobre 1945 qui ont
trait a des situations ou a des faits postérieurs a ladite date, autres que :

i) Les différends que le Royaume-Uni

a) Et I'autre ou les autres parties seraient convenus de régler selon un
autre mode de réglement pacifique,

b) Ou aurait déja soumis a I'arbitrage par voie d’entente avec un Etat
qui n’aurait pas, & I'époque de cette soumission, accepté la juridiction
obligatoire de la Cour internationale de Justice;

ii) Les différends avec Je gouvernement d’un autre pays membre du Com-
monwealth qui ont trait & des situations ou & des faits antérieurs au
1er janvier 1969;

iti) Les différends & I’égard desquels toute autre partie en cause a accepté la
juridiction obligatoire de la Cour internationale de Justice uniquement
en ce qui concerne lesdits différends ou aux fins de ceux-ci, ou lorsque
I’acceptation de la juridiction obligatoire de la Cour au nom d’une autre
partie au différend a été déposée ou ratifiée moins de douze mois avant
la date du dép6t de la requéte par laquelle la Cour est saisie du différend.

1 Déposée aupreés du Secrétaire de I'Organisation des Nations Unies le Ief janvier 1969. "
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2. The Government of the United Kingdom also reserve the right at any
time, by means of a notification addressed to the Secretary-General of the
United Nations, and with effect as from the moment of such notification,
either to add to, amend or withdraw any of the foregoing reservations, or
any that may hereafter be added.

I avail myself of this opportunity to renew to Your Excellency the
assurance of my highest consideration.

Signed L. C. GLass

His Excellency U Thant,
Secretary-General

United Nations

New York

No. 9370
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2. Le Gouvernement du Royaume-Uni se réserve également de compléter,
modifier ou retirer 4 tout moment, par voie de notification adressée au
Secrétaire général de 1’Organisation des Nations Unies, les réserves formulées
ci-dessus ou toutes autres réserves qu’il pourrait formuler par la suite,
lesdites réserves complémentaires, lesdites modifications ou lesdits retraits
prenant effet & compter de la date de ladite notification.

Je saisis cette occasion pour vous adresser, Monsieur le Secrétaire général,
les assurances renouvelées de ma trés haute considération.

Signé L. C. GLass

Son Excellence U Thant

Secrétaire général de 1I'Organisation
des Nations Unies

New York
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UNITED NATIONS
and

UNITED ARAB REPUBLIC

Agreement relating to the continuation and extension of
thc Regional Centre for Demographic Research and
Training established at Cairo by the Agreement be-
twcen tbe above parties signed in New York on
February 8th, 1963. Signed at Cairo on 14 November
1968

Authentic texts : English and Arabic.
Registered ex officio on 1 January 1969.

ORGANISATION DES NATIONS UNIES
et :

REPUBLIQUE ARABE UNIE
Accord relatif au maintien en activité et a I’extension du
Centre régional de formation et de recherche démo-
graphiques établi au Caire en exécution de I’Accord
signé 3 New York le 8 février 1963 par les parties
précitécs. Signé au Caire lc 14 novembre 1968

Textes authentiques : anglais et arabe.

Enregistré d’office le 1¢r janvier 1969.
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[ARABIC TEXT — TEXTE ARABE]
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AGREEMENT* BETWEEN THE UNITED NATIONS AND
THE UNITED ARAB REPUBLIC RELATING TO THE
CONTINUATION AND EXTENSION OF THE REGIONAL
CENTRE FOR DEMOGRAPHIC RESEARCH AND TRAIN-
ING ESTABLISHED AT CAIRO BY THE AGREEMENT
BETWEEN THE ABOVE PARTIES SIGNED IN NEW
YORK ON FEBRUARY 8TH, 19632

The Government of the United Arab Republic (hereinafter called
“the Government”) and the United Nations,

Desiring to promote and strengthen demographic research and training
of personnel in demography and related fields, and in particular to widen
the scope and functions of the Centre for Demographic Research and Training
at Cairo (hereinafter called “the Centre”), and to make it serve as a link in
the total United Nations population Programme.

Have agreed as follows :

Avrticle T

OBJECTIVES AND ACTIVITIES OF THE CENTRE

1. The Centre, established in Cairo under the joint auspices of the
United Nations and the Government shall, effective from the date of signing
this agreement, be known as the “Cairo Demographic Centre” and shall seek
to serve the interested countries of Africa as well as Arabic speaking countries
outside Africa.

2. The objectives and activities of the Centre shall be :

a) To serve as a research and training centre in demography -and related
fields for countries referred to in paragraph 1 above who may wish to
avail themselves of its services.

1 Provisionally came into force on 14 November 1968 by signature, in accordance with
article VIII(1).
2 United Nations, Treaty Series, Vol. 453, p. 79.
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[TRADUCTION — TRANSLATION]

ACCORD?! ENTRE L’ORGANISATION DES NATIONS UNIES
ET LA REPUBLIQUE ARABE UNIE RELATIF AU MAIN-
TIEN EN ACTIVITE ET A L’EXTENSION DU CENTRE
REGIONAL DE FORMATION ET DE RECHERCHE
DEMOGRAPHIQUES ETABLI AU CAIRE EN EXECU-
TION DE L’ACCORD SIGNE A NEW YORK LE 8 FE-
VRIER 1963 PAR LES PARTIES SUSMENTIONNEES:?

Le Gouvernement de la République arabe unie (ci-aprés dénommé
« Le Gouvernement ») et 1'Organisation des Nations Unies,

Désireux de favoriser et de renforcer la recherche démographique et
la formation du personnel en matiére démographique et dans les domaines
connexes et notamment d’élargir le champ d’action et les fonctions du Centre
de formation et de recherche démographiques du Caire (ci-aprés dénommsé
« le Centre ») et d’en faire un des éléments coordinateurs de I’ensemble des
programmes de population de 1'Organisation des Nations Unies,

Sont convenus de ce qui suit :

Article premier

OBJECTIFS ET ACTIVITES DU CENTRE

1. Le Centre, créé au Caire sous les auspices communs de 1’Organisation
des Nations Unies et du Gouvernement, sera dénommé dés la date de signa-
ture du présent Accord « Centre démographique du Caire » et desservira les
pays intéressés d’Afrique ainsi que les pays de langue arabe en dehors de
I’ Afrique.

2. Les objectifs et activités du Centre seront les suivants :

a) Servir de centre de formation et de recherche en matiére démographique
et dans les domaines connexes pour les pays visés au paragraphe 1 ci-
dessus qui souhaiteraient bénéficier de ses services.

1 Entré en vigueur A titre provisoire le 14 novembre 1968 par la signature, conformément
A l'article VIII, paragraphe I.
2 Nations Unies, Recueil des Traités, vol. 453, p. 79.
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b)

in

To conduct, guide and, in consultation with the United Nations, publish
basic as well as applied research in English, Arabic and French on popu-
lation trends and their relation to social and economic factors, taking
account of the results of recent population censuses and other data, as
well as to undertake and publish, in consultation with the United Nations,
the results of field research work within the countries referred to in para-
graph 1 above, at the request of or by agreement with the governments
concerned.

To provide courses of intensive classroom training or guided research for
one academic year term or two academic years in demography and related
fields in the English and Arabic languages. The Centre may also provide
ad hoc courses, in-service training and special courses in English or
Arabic, or, if necessary, in French.

To provide informational or advisory services in demography and related
fields to interested governments among those covered by the Centre upon
their request and in coordination with other advisory services of the
United Nations.

3. The training facilities of the Centre shall be available to :

Trainees from countries referred to in paragraph 1 above other than the
United Arab Republic, who may be granted fellowships for training or
research work at the Centre by the United Nations in accordance with
the terms of Article V below, or by national or international institutions
under special arrangements approved by the Centre and the Govern-
ment concerned.

Nationals of the United Arab Republic who may be selected as trainees
by the Government up to a maximum number to be determined by
mutual agreement between the United Nations and the Government
within the maximum possibilities of the Centre for training and research
during each academic year.

Research workers including those registered for higher degree work at
universities or other institutions in the countries covered by the Centre
up to a maximum number to be determined by the Centre and with the
consent of the United Nations and the Government.

4. The Centre shall decide, through its Governing Council mentioned
Article II below, the minimum educational standard required for enrol-
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b) Effectuer, diriger et, en consultation avec 1'Organisation des Nations

Unies, publier des travaux de recherche fondamentale et de recherche
appliquée en langues anglaise, arabe et francaise sur les tendances démo-
graphiques et sur leurs rapports avec les facteurs économiques et sociaux,
en tenant compte des résultats des derniers recensements démographiques
et d’autres données, entreprendre des travaux de recherche sur le terrain et,
en consultation avec 1’Organisation des Nations Unies, en publier les
résultats dans les pays visés au paragraphe 1 ci-dessus, 4 la demande des
gouvernements intéressés ou en accord avec eux.

Organiser des cours de formation intensive ou de recherche dirigée en
matiére démographique ou dans les domaines connexes, en langues arabe
et anglaise, pendant une ou deux années universitaires. Par ailleurs le
Centre pourra également dispenser des cours spéciaux, une formation
en cours d’emploi et des cours d’anglais ou d’arabe, ou le cas échéant de
frangais.

Fournir des renseignements ou des services consultatifs en matiére démo-
graphique et dans les domaines connexes a ceux des pays desservis par
le Centre qui en feront la demande, en coordination avec les autres ser-
vices consultatifs de 1’Organisation des Nations Unies.

3. Les moyens de formation dont disposera le Centre pourront étre

utilisés par :

a)

Des stagiaires venant des pays visés au paragraphe 1 ci-dessus autres
que la République arabe unie, auxquels I’Organisation des Nations Unies,
conformément aux dispositions de l'article V ci-aprés, ou des institutions
nationales ou internationales, dans le cadre d’arrangements spéciaux
approuvés par le Centre et le Gouvernement intéressé pourront octroyer
des bourses qui leur permettront de recevoir une formation au Centre ou
d’y effectuer des travaux de recherche.

Des ressortissants de la République arabe unie que le Gouvernement
pourra avoir désignés pour suivre un stage, & concurrence d’un nombre
maximum qui sera fixé d’un commun accord par 1'Organisation des
Nations Unies et le Gouvernement, compte tenu des possibilités maximum
du Centre en matiere de recherche et de formation pendant chaque année
universitaire.

Des chercheurs notamment ceux qui se livrent 4 des travaux d’un niveau
élevé dans les universités ou d’autres institutions des pays desservis par
le Centre, a concurrence d’'un nombre maximum qui sera fixé par le
Centre et approuvé par 1’'Organisation des Nations Unies et le Gouver-
nement.

4. Le Centre décidera, par I'intermédiaire du Conseil d’administration

visé 4 l'article II ci-aprés, du niveau d’instruction minimum requis pour
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ment in its training or research programmes. Upon recommendation from
the Governing Council, the training and research curriculum, as well as the
policy regarding entrance tests of enrolment and final examination shall be
determined by mutual agreement between the United Nations and the
Government, with a view to ensuring the recognition of diplomas awarded
by the Centre.

5. The Centre shall have a juridical personality independent of that of
the parties, and shall not be considered as forming part of either the United
Nations or the Government.

6. Co-operative relationships shall be established with agencies of the
Government, as well as with universities and academic and research insti-
tutions in the countries covered by the Centre, as well as with the specialized
agencies of the United Nations, in the interest of research, training and
advisory programmes of the Centre.

Avriticle 11

THE GOVERNING COUNCIL

1. A Governing Council shall be entrusted with the responsibility for
the over-all establishment and evaluation of the research, training and
advisory programmes of the Centre and for the related requirements for the
proper functioning of the Centre.

2. The Governing Council shall consist of six members designated as
follows : °

— Three members appointed by the Government of whom one shall be
designated by the Government as the Chairman of the Governing Council.

— Three members appointed by the United Nations of whom one shall
be designated as representative of the Secretary-General of the United
Nations, and another shall be the Director of the Centre (referred to in
Article IV below).

3. The Governing Council shall convene as often as necessary but not
less than once each year.

4. The Governing Council shall approve internal regulations including
delegation of part of its authority to the Director as it finds necessary for the
expedient functioning of the Centre.
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participer & ses programmes de formation ou de recherche. Sur recomman-
dation du Conseil d’administration, le programme de formation et de
recherche ainsi que les principes applicables en ce qui concerne les examens
d’entrée et les épreuves finales seront arrétés d’'un commun accord par
I'Organisation des Nations Unies et le Gouvernement de maniére que la
valeur des dipléomes délivrés par le Centre soit reconnue.

5. Le Centre aura une personnalité juridique distincte de celle des
Parties et ne sera pas considéré comme un organisme de 1’Organisation des
Nations Unies, ou du Gouvernement.

6. Une coopération sera instituée avec les organismes du Gouvernement,
les universités et les instituts d’étude et de recherche des pays desservis
par le Centre ainsi qu’avec les institutions spécialisées des Nations Unies,
dans I’intérét des programmes de recherche et de formation et des programmes
consultatifs du Centre.

Article IT

CONSEIL D’ADMINISTRATION

1. La responsabilité tant de l'établissement et de 1’évaluation des
programmes de recherche et de formation et des programmes consultatifs du
Centre que des taches connexes nécessaires 4 la bonne marche du Centre est
confiée au Conseil d’administration.

2. Le Conseil d’administration se composera de six membres désignés
de la fa¢on suivante :

— Trois membres nommés par le Gouvernement qui désignera 'un d’eux
Président du Conseil d’administration.

— Trois membres nommés par 1’Organisation des Nations Unies dont 1'un
sera le représentant du Secrétaire général de I'Organisation des Nations
Unies et un autre sera le Directeur du Centre (visé a I’article IV ci-apres).

3. Le Conseil d’administration se réunira aussi souvent qu’il le faudra, et
au minimum une fois par an.

4. Le Conseil d’administration approuvera son réglement intérieur, qui
lui permettra notamment de déléguer une partie de ses pouvoirs au Directeur
quand il le jugera nécessaire pour la bonne marche du Centre.
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Article T1T
THuE ADvisory COMMITTEE

1. An Advisory Committee (hereinafter called “the Committee”} shall
be formed consisting of the following members :

— The Executive Secretary of the Economic Commission for Africa or his
designee.

— The Director of the United Nations Economic and Social Office in Beirut
or his designee.

— The Director of the Population Division of the United Nations or his
designee.

— Up to three Experts designated by the Government.

— Three Experts from three States covered by the Centre (other than the
United Arab Republic) to be chosen by rotation (as far as possible) by the
United Nations in consultation with the Governments concerned.

— A representative of the International Union for the Scientific Study of
Population.

— Two representatives to be designated by the United Nations from inte-
rested specialized agencies and non-governmental organizations working
in the countries covered by the Centre.

— A representative selected by the senior faculty of the Centre.
— The Director of the Centre.

2. The Committee shall convene once every two years and shall elect
its Chairman for the session. '

3. The Committee shall act as a programme and evaluation organ for
the Centre. It shall review the research and training programmes of the
Centre and make such recommendations to the Governing Council as would
give expression to the interest of the countries covered by the Centre in the
development of these programmes, and more particularly to the coordination
of national and international interests in the Centre’s programmes of research.

Article IV
THE DIRECTOR
1. The United Nations, in consultation with the Government, shall

appoint a Director of the Centre,

2. The functions of the Director of the Centre shall be :

a) To plan, organize and direct the research, training, advisory programmes
and activities of the Centre.
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Avrticle II1T

COMITE CONSULTATIF

1. Il sera institué un comité consultatif (ci-aprés dénommé « le Comité »)
composé des membres suivants :

— Le Secrétaire exécutif de la Commission économique pour I’Afrique ou
une personne désignée par lui.

— Le Directeur du Bureau des affaires économiques et sociales de 'ONU
a Beyrouth ou une personne désignée par lui.

— Le Directeur de la Division de la population de I'Organisation des Nations
Unies ou une personne désignée par lui.

— Trois experts au maximum désignés par le Gouvernement.

— Trois experts venant de trois Etats desservis par le Centre (autres que
la République arabe unie) nommés par roulement (dans la mesure du
possible) par 1'Organisation des Nations Unies en consultation avec les
gouvernements intéressés.

— Un représentant de I'Union internationale pour 1'étude scientifique de la
population.

— Deux représentants désignés par I’Organisation des Nations Unies qui
seront choisis parmi les membres du personnel des institutions spécia-
lisées intéressées et des organisations non gouvernementales qui travaillent
dans les pays desservis par le Centre.

— Un représentant choisi par les principaux professeurs du Centre.

— Le Directeur du Centre.

2. Le Comité se réunira une fois tous les deux ans et élira son Président
pour la session.

3. Le Comité sera I'organe de programmation et d’évaluation du Centre.
Il examinera les programmes de recherche et de formation du Centre et
présentera au Conseil d’administration, en ce qui concerne le développement
de ces programmes, des recommandations inspirées des intéréts des pays
desservis par le Centre, en tenant compte notamment de la nécessité de
coordonner les intéréts nationaux et internationaux dans les programmes
de recherche du Centre.

Article IV
DIRECTEUR

1. L’Organisation des Nations Unies, en consultation avec le Gouver-
nement, désignera un Directeur du Centre.
2. Le Directeur du Centre aura les fonctions suivantes :

a) Préparer, organiser et diriger les programmes de formation et de recherche
et les programmes consultatifs ainsi que les activités du Centre.
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b) To assume responsability for the administration of the Centre in accord-
ance with the general policy drawn by the Governing Council and with its
support and under its general supervision.

¢} To maintain such contacts with the interested governments, the United
Nations and its specialized agencies, as may be necessary for carrying out
effectively the programmes of the Centre.

d) To maintain cooperative relations with agencies and institutions (as
outlined in Article I above).

e) To appoint technical assistants, as well as administrative and clerical
staff needed for the Centre, it being understood that this staff shall not
be regarded as United Nations personnel, and that payements made to
them shall not result in any way in financial liabilities for the United
Nations beyond that authorized under Article V, paragraph 3 of this
Agreement.

f) To travel to the countries covered by the Centre or to the United Nations
Headquarters as necessary for the development and good operation and
effectiveness of the programmes of the Centre. He shall also consult with
governments concerned with respect to the appropriate employment of
past trainees in their national services.

g) To prepare annual reports on the progress of research, training and
advisory activities of the Centre for presentation to the Governing
Council. The report of the Director, or experts therefrom, may be
circulated among the governments of countries covered by the Centre,
provided that such action is mutually agreed upon by the United Nations
and the Government.

k) To represent the Centre and act on its behalf in dealings with other bodies,
institutions or individuals.

3. The Director shall maintain liaison, by correspondence or otherwise,
with the appropriate offices of the United Nations, and otherwise keep the
United Nations informed of the activities of the Centre and suggest ways
and means of improving its effectiveness within the total population and
development programmes of the United Nations.

4. The Director shall assist the Governing Council and the Advisory
Committee by acting as provided in Article IIT above. He shall service the
meetings and maintain their records. He will also be responsible for the
implementation of decisions taken by the Governing Council and for the
circulation of recommendations of the Advisory Committee.
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b) Assumer la responsabilité de 'administration du Centre suivant les
principes généraux arrétés par le Conseil d’administration, avec 1’assis-
tance de ce Conseil et sous sa surveillance générale.

¢) Maintenir avec les gouvernements intéressés, 'Organisation des Nations
Unies et ses institutions spécialisées, les contacts nécessaires 4 la bonne
exécution des programmes du Centre.

d) Maintenir des rapports de coopération avec les organismes et les instituts
(ainsi qu'il est stipulé a I'article premier ci-dessus).

e) Nommer le personnel d’assistance technique ainsi que le personnel
d’administration et de bureau nécessaire au Centre, étant entendu que ce
personnel ne sera pas considéré comme personnel de I'Organisation des
Nations Unies, et que les salaires et indemnités qui lui seront versés ne
créeront pas, pour 1'Organisation des Nations Unies, de responsabilité
financiére plus étendue que celle que prévoit le paragraphe 3 de I’article V
du présent Accord.

f) Effectuer dans les pays desservis par le Centre ou au Siége de I'Organi-
sation des Nations Unies les déplacements nécessaires au développement,
au bon fonctionnement et a l'efficacité des programmes du Centre. Par
ailleurs, le Directeur consultera les gouvernements intéressés pour s’assu-
rer que les anciens stagiaires trouveront dans les services nationaux
de ces pays des emplois correspondants a leurs compétences.

g) Etablir des rapports annuels sur ’état des activités de recherche et de
formation et des activités consultatives du Centre, qui seront soumis au
Conseil d’administration. Le rapport du Directeur ou des extraits de
ce rapport pourront étre distribués aux gouvernements des pays desservis
par le Centre, & condition que 1'Organisation des Nations Unies et le
Gouvernement en décident ainsi d’un commun accord.

%) Représenter le Centre et agir en son nom auprés d'autres organismes
ou institutions ou auprés des particuliers.

3. Le Directeur assurera une liaison, soit par correspondance, soit de
toute autre maniére, avec les services compétents de !'Organisation des
Nations Unies, il tiendra ’ONU au courant des activités du Centre et pro-
posera des moyens d’améliorer son efficacité dans le cadre de I'ensemble des
programmes de population et de développement de ’'Organisation des Nations
Unies.

4. Le Directeur prétera son concours au Conseil d’administration et
au Comité consultatif en occupant les fonctions stipulées a l'article III
ci-dessus. Il assurera le secrétariat des séances et conservera les archives.
En outre il sera responsable de la mise en application des décisions prises par
le Conseil d’administration et de la diffusion des recommandations du
Comité consultatif.
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5. The Director shall, in the event of his absence or illness, delegate his
authority in substantive and administrative functions, to a senior member
of the staff of the Centre. Such delegation shall be made in consultation
with the Chairman of the Governing Council.

Article V

CO-OPERATION OF THE UNITED NATIONS

1. In accordance with the resolutions and decisions of its organs, and
within the funds available from its own resources as well as from extra-
budgetary allocations, the United Nations shall provide the following tech-
nical assistance, until the end of the academic year 1971/72 :

a) The services of the Director of the Centre.

b) The services of three to four experts and of 2 to 3 short-term consultants
to serve on the staff of the Centre.

¢) Annual fellowships, for a maximum of 20 trainees from countries covered
by the Centre other than the United Arab Republic. Such fellowships
shall be awarded, in accordance with the applicable United Nations
regulations, to trainees whose governments shall request fellowships for
training at the Centre. These fellowships shall include part or all expenses
of travel from the trainee’s place of residence to the Centre and return, as
well as monthly stipends.

d) Consultation fees and expenses of field research work within the countries
covered by the Centre as may be planned by the Centre in accord with
the Government or institutions concerned, and as may be approved by
the United Nations.

¢) Books (for the Centre’s library and trainees), periodicals, journals, teach-
ing materials, technical apparatus, provisions and supplies for field studies,
printing and publishing of monographs and results of research, as well
as miscellaneous contractual services, as may be approved by the United
Nations.

f) Travel within the region of the Director and other experts assigned to
the Centre, in connexion with the research and training programmes as
may be approved by the United Nations.

g) Travel of members of the Governing Council and the Advisory Committee,
related to the activities of the Centre as may be approved by the United
Nations.
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5. En cas d’'absence ou de maladie, le Directeur déléguera ses fonctions
organiques et administratives & un membre de rang élevé du personnel du
Centre. Cette délégation de pouvoirs devra étre faite en consultation avec le
Président du Conseil d’administration.

Avrticle V

PARTICIPATION DE L’ORGANISATION DES NATIONS UNIES

1. Conformément aux résolutions et aux décisions de ses organes, dans
la mesure o1 ses ressources le lui permettront et a ’aide de subventions
extra-budgétaires, 1’Organisation des Nations Unies fournira au Centre,
jusqu'a la fin de I'année universitaire 1971/1972, une assistance technique
qui prendra les formes suivantes :

a) Services du Directeur du Centre.

b) Services de trois ou quatre experts et de deux a trois consultants 4 court
terme qui feront partie du personnel du Centre.

¢) Bourses annuelles pour 20 stagiaires au maximum, les bénéficiaires
devant venir de pays desservis par le Centre autres que la République
arabe unie. Ces bourses seront octroyées, conformément aux régles appli-
cables de I’Organisation des Nations Unies, & des stagiaires dont les gou-
vernements présenteront des demandes de bourses de formation au Centre.
Ces bourses comporteront notamment le paiement des frais de voyage,
en tout ou en partie, du lieu de résidence du stagiaire jusqu’au Centre et
retour, ainsi que le versement d’une indemnité de subsistance mensuelle.

d) Paiement des honoraires des consultants et des frais des travaux de
recherche sur le terrain dans les pays.desservis par le Centre, que le
Centre aura fixés en accord avec le Gouvernement ou les institutions
intéressées et que I’Organisation des Nations Unies aura autorisés.

¢) Livres (pour la bibliothéque du Centre et pour les stagiaires), périodiques,
journaux, matériel pédagogique, équipement technique, fournitures et
moyens nécessaires pour procéder 4 des enquétes sur place, impression
et publication des monographies et des résultats des recherches et ser-
vices contractuels divers autorisés par I’Organisation des Nations Unies.

f) Paiement des frais de voyage que le Directeur et les autres experts
affectés au Centre devront effectuer dans la région au titre des programmes
de recherche et de formation et que I’Organisation des Nations Unies aura
autorisés.

g) Paiement des frais de voyage que les membres du Conseil d’administration
et ceux du Comité consultatif devront effectuer dans le cadre des acti-
vités du Centre et que 1'Organisation des Nations Unies aura autorisés.
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2. The United Nations shall utilize, for the benefit of the Centre, funds
contributed for this purpose by public and private organizations.

3. For purpose of expediency, the United Nations may delegate part
or all of its authority to operate the funds placed annually at the disposal
of the Centre by the United Nations to the Office of the U.N.D.P. in Cairo
or to the Director of the €Centre. Accountability shall be in accordance
with the rules and regulations of the United Nations.

Article VI

CO-OPERATION OF THE GOVERNMENT

1. The Government shall provide the following :

a) The services of not less than two full-time members of staff (demogra-
phers) and from 4 to 6 assistants for research.

b) Part-time services of experts on the staff of the universities in the United
Arab Republic and of interested agencies of the Government to the extent
required in connexion with the programmes of the Centre.

¢) Facilities to carry out field training and research as may be arranged
between the Centre and the Government.

d) Necessary premises for the adequate functioning of the Centre, including
offices for the research, training and administrative staff, classrooms and
appropriate places for library and storage of equipment and supplies.

¢) Furniture, office equipment and supplies for both the Centre and its
hostels, including utilities required for or expenses incurred in fittings
and physical maintenance and safety of the premises.

f) Transportation facilities, telephone, telegraph and postal services as may
be required for the good functioning and administration of the Centre.

g) Housing accommodation for United Nations fellows from outside the
United Arab Republic and such facilities for the transportation of staff
and trainees within the United Arab Republic as may be required in
connexion with field trips for training and research undertaken as part
of the programme of the Centre.

#) Such medical, housing and transport facilities for United Nations officials
assigned to the Centre as may be available to technical assistance officials
of the United Nations within the United Arab Republic.
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2. L'Organisation des Nations Unies utilisera au profit du Centre les
fonds versés A cette fin par des organisations publiques ou privées.

3. Pour des raisons de convenance, ’Organisation des Nations Unies
peut déléguer en totalité ou en partie au Bureau du PNUD au Caire ou au
Directeur du Centre, le pouvoir de gérer les fonds qu’elle met chaque année
a la disposition du Centre. La comptabilité sera régie par les régles appliquées
en la matiére par ’Organisation des Nations Unies.

Avrticle VI

PARTICIPATION DU GOUVERNEMENT

1. La participation du Gouvernement prendra la forme suivante :

a) Fournir les services 4 plein temps d’au moins deux membres du personnel
(démographes), et de quatre ou six assistants de recherche.

b) Fournir les services a temps partiel d’experts faisant partie du personnel
des universités de la République arabe unie et des organismes intéressés
du Gouvernement dans la mesure ol cela est nécessaire pour exécuter les
programmes du Centre.

¢) Fournir les installations nécessaires 4 la formation sur le terrain et a la
recherche que le Centre et le Gouvernement auront approuvées.

d) Fournir des locaux nécessaires au bon fonctionnement du Centre, notam-
ment des bureaux pour le personnel de recherche, le personnel enseignant
et le personnel administratif, les salles de cours et les locaux voulus pour
une bibliothéque et pour l'entreposage du matériel et des fournitures.

e) Fournir du mobilier, du matériel et des articles de bureau pour le Centre
et ses batiments d’habitation, y compris les services nécessaires a l'ins-
tallation ainsi qu’a I'entretien et & la sécurité des locaux.

f) Fournir des facilités de transport, ainsi que les services téléphoniques,
télégraphiques et postaux nécessaires au bon fonctionnement et a ’admi-
nistration du Centre.

g) Fournir des logements aux boursiers de I'ONU venant de pays autres
que la République arabe unie et fournir au personnel et aux stagiaires les
moyens de transport a l'intérieur de la République arabe unie qui pour-
raient étre nécessaires pour des déplacements entrepris dans le cadre
des programmes de recherche et de formation du Centre.

h) Fournir aux fonctionnaires de 'ONU affectés au Centre les soins médicaux
et les facilités de logement et de transport dont bénéficient les autres
experts de l'assistance technique de ’'ONU en République arabe unie.
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1) Monthly stipends, travel, books or other allowances which may be re-
quired for nationals of the United Arab Republic who may be selected as
trainees or research workers, or assistants at the Centre in accordance
with the provisions of Article I above.

j) Funds for the hiring of necessary scientific, technical, administrative or
clerical staff to assist the Director and the research and teaching staff
of the Centre.

2. By accord between the Government and the Centre, the Government
shall pay a gross contribution as its share in the expenses of the Centre,
covering items of its co-operation as outlined in the above paragraph.

3. It shall be the responsibility of the Government to deal with any
claims which may be brought by third parties residing within its territory
against the United Nations and its personnel, and shall hold the United
Nations or its personnel harmless in case of any such claims or liabilities
resulting from operations under this Agreement, except where it is agreed
by the parties that such claims or liabilities arise from gross negligence or the
wilful misconduct of such personnel.

Avrticle VII
FACILITIES, PRIVILEGES AND IMMUNITIES

1. Scientific apparatus, equipment and educational materials, articles
and provisions (such as calculating machines, books, films, etc.) procured for
the Centre shall be imported without restructions or prohibitions and shall
be exempt from customs duties and other duties or taxes. It is understood,
however, that such articles and goods shall not be sold, or traded in the
United Arab Republic, except under conditions agreed to with the Govern-
ment.

2. Officials of the United Nations performing functions in connexion
with the Centre shall enjoy the privileges and immunities provided under
Article V and VII of the Convention on Privileges and Immunities of the
United Nations,! and the members of the Governing Council and of the Advi-
sory Committee designated by the Executive Secretary of the Economic
Commission for Africa, who are not otherwise officials of the organizations,
shall enjoy the privileges and immunities under Article VI of the Convention.

3. Without prejudice to the foregoing provision, the Government under-
takes to accord all members of the Governing Council and of the Advisory

1 United Nations, Treaty Series, Vol. 1, p. 15, and Vol. 90, p. 327 (corrigendum to Vol. 1,
p- 18). ’
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i) Payer les indemnités de subsistance mensuelles, les frais de voyage,
d’achat de livres ou autres frais éventuels des ressortissants de la Répu-
blique arabe unie qui pourraient étre choisis pour faire un stage au
Centre, pour y faire des travaux de recherche ou pour y exercer les fonc-
tions d’assistants, conformément aux dispositions de l’article premier
ci-dessus.

4) Fournir des fonds en vue du recrutement du personnel scientifique,
technique, administratif ou de bureau dont le Directeur et le personnel de
recherche et de formation du Centre pourraient avoir besoin.

2. Aux termes d’'un accord entre le Gouvernement et le Centre, le
Gouvernement versera une contribution globale qui représentera sa part des
dépenses du Centre, et qui couvrira les diverses formes de participation
énumérées dans le paragraphe 1 ci-dessus.

3. Le Gouvernement devra répondre a toutes réclamations que des tiers
résidant sur son territoire pourraient présenter contre 1'Organisation des
Nations Unies ou son personnel; et mettra hors de cause 1'Organisation
des Nations Unies et son personnel en cas de réclamation et les dégagera
de toute responsabilité découlant d’opérations exécutées en vertu du présent
Accord, sauf si les Parties conviennent que ladite réclamation ou ladite res-
ponsabilité résulte d’une négligence grave ou d’une faute intentionnelle des
intéressés.

Avrticle VII
FACILITES, PRIVILEGES ET IMMUNITES

1. Le matériel scientifique, 1’équipement et le matériel pédagogique,
les articles et les fournitures (machines a calculer, livres, films, etc.) acquis
pour le Centre seront importés librement et sans restriction et seront exemp-
tés de droits de douane ou autres droits ou taxes. Il est entendu toutefois
que ces articles et ces marchandises ne pourront étre vendus ni échangés en
République arabe unie, excepté dans certaines conditions convenues avec le
Gouvernement.

2. Dans ’exercice de leurs fonctions aupres du Centre, les fonctionnaires
de I’Organisation des Nations Unies bénéficieront des priviléges et immunités
prévus aux articles V et VII de la Convention sur les priviléges et immunités
des Nations Unies, et les membres du Conseil d’administration et du Comité
consultatif nommés par le Secrétaire exécutif de la Commission économique
pour I’Afrique, qui ne sont pas fonctionnaires de 1'Organisation, jouiront
des priviléges et immunités prévus par l'article VI de la Convention.

3. Sans préjudice de la disposition précédente, le Gouvernement s’engage
4 accorder 4 tous les membres du Conseil d’administration et du Comité

! Nations Unies, Recueil des Traités, vol. 1, p. 15.
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Committee such facilities and courtesies as are necessary for the exercise of
their functions in connexion with the Centre.

4. All holders of United Nations fellowships at the .Centre, who are not
nationals of the United Arab Republic, shall have right of entry into and
exit from the United Arab Republic, and of sojourn there for the period
necessary for their training. They shall be granted facilities for speedy
travel; visas, where required, shall be granted promptly and free of charge.

Article VIIT
OPERATION OF THE AGREEMENT

1. This Agreement shall enter into operation upon signature by the
duly authorized representatives of the two parties. Arrangements for its
ratification shall start promptly after signature. It shall remain in force
until September 30, 1972, and may be extended for a future period to be
agreed upon by the two parties. In any case, the parties shall initiate
consultations, during the first half of 1971, with the aim of continuing co-
operation between them in the Centre.

2. This Agreement may be modified by mutual accord between the
two parties, and each party shall give full and sympathetic consideration
to any request for such modification.

3. This Agreement may be terminated by either party upon written
notice of the other party and shall terminate 90 days after receipt of such a
notice, providing, however, that if such notification is received in the month
preceding the opening date for training course, or during the training course,
this Agreement shall not be terminated before the training courses are

~completed.

In wiTNESs hereof the undersigned, duly authorized representatives
of the United Nations and the Government of the United Arab Republic,
have signed this Agreement in two copies in English and Arabic, the text
of both languages being authentic.

For the Government For the United Nations:
of the United Arab Republic :
Gamal ASKAR Vojko P. Pavicic
President, Central Agency Resident Representative
for Public Mobilisation U.N.D.P., U.AR.
and Statistics
Cairo, 14 November 1968 Cairo, 14 November 1968
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consultatif les facilités et le concours dont ils pourraient avoir besoin pour
pouvoir exercer leurs fonctions auprés du Centre.

4. Tous les boursiers de 'ONU qui feront un stage au Centre et qui ne
sont pas ressortissants de la République arabe unie, pourront librement
pénétrer sur le territoire de la République arabe unie, en sortir et y séjourner
pendant la période nécessaire a leur formation. Des facilités leur seront
accordées pour leur permettre de voyager rapidement ; lorsque des visas seront
nécessaires, ils leur seront délivrés rapidement et gratuitement.

Article VIII
MODALITES D’APPLICATION DE L’ACCORD

1. Le présent Accord entrera en vigueur dés sa signature par les repré-
sentants diment habilités des deux Parties. Les formalités de ratification
devront commencer immédiatement apres la signature. Le présent Accord
demeurera en vigueur jusqu'au 30 septembre 1972 et pourra étre prorogé
pour une période que les deux Parties arréteront d’un commun accord; en
tout état de cause, les Parties entameront des consultations pendant le pre-
mier semestre de I’année 1971 en vue de continuer a coopérer a la gestion du
Centre.

2. Le présent Accord pourra étre modifié d’'un commun accord entre
les Parties et chacune des Parties examinera avec attention et dans un esprit
favorable toute proposition présentée dans ce sens.

3. Chacune des Parties pourra dénoncer le présent Accord moyennant
notification écrite adressée a l'autre Partie. Cette dénonciation prendra
effet 90 jours aprés la date oll aura été regue la notification; toutefois, si
ladite notification est regue pendant le mois qui précéde la date ou doit
commencer un cours de formation ou pendant la durée d’un cours, le présent

Accord ne pourra étre dénoncé avant la fin du cours.

EN FOI DE QUOI les représentants, 4 ce dliment habilités, de I’Organisa-
tion des Nations Unies et du Gouvernement de la République arabe unie
ont signé le présent Accord en deux exemplaires, en langues anglaise et
arabe, les deux textes faisant foi.

Falt au Caire le 14 novembre 1968.

Pour le Gouvernement Pour ’Organisation
de la République arabe unie : des Nations Unies :
Gamal ASKAR Vojko P. Pavicic
Président du Service central Représentant résident du PNUD
de mobilisation de I’opinion publique en République arabe unie

et des statistiques
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AGREEMENT® BETWEEN THE GOVERNMENT OF IRE-
LAND AND THE GOVERNMENT OF FINLAND FOR
THE AVOIDANCE OF DOUBLE TAXATION ON INCOME
DERIVED FROM THE BUSINESS OF SEA AND AIR
TRANSPORT, 1965

The Government of Ireland and the Government of Finland, desiring
to conclude an agreement for the avoidance of double taxation on income
derived from the business of sea and air transport, have agreed as follows :

Article 1

For the purpose of this Agreement :

(a) “Irish enterprises” means the Government of Ireland physical persons
resident in Ireland and not resident in Finland, and corporations and
partnerships constituted under the laws of Ireland and managed and
controlled in Ireland;

(b) “Finnish enterprises” means the Government of Finland, physical
persons resident in Finland and not resident in Ireland, and corporations
and partnerships constituted under the laws of Finland and managed
and controlled in Finland;

(¢) “business of sea or air transport” means the business of transporting
persons, goods or mail carried on by the owner or charterer of ships or
aircraft.

Article 11

1. All income derived from the business of sea or air transport between
Ireland and other countries by Finnish enterprises engaged in such business
shall be exempt from income tax and all other taxes on profits which are
or may become chargeable in Ireland.

1 Came into force on 10 April 1968, the date of the exchange of notes indicating that the
Agreement had been approved by each Contracting Party in accordance with its legal procedure,
in accordance with article III (1). )
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[TRADUCTION — TRANSLATION]

CONVENTION! ENTRE LE GOUVERNEMENT IRLANDAIS
ET LE GOUVERNEMENT FINLANDAIS TENDANT A
EVITER LA DOUBLE IMPOSITION DES REVENUS PRO-
VENANT DE L’EXPLOITATION DE TRANSPORTS MARI-
TIMES ET AERIENS, 1965

Le Gouvernement irlandais et le Gouvernement finlandais, désireux de
conclure une convention tendant a éviter la double imposition des revenus
provenant de I’exploitation de transports maritimes et aériens, sont convenus
de ce qui suit :

Article premier

Aux fins de la présente Convention :

a) Les mots « entreprises irlandaises » désignent le Gouvernement irlandais,
les personnes physiques qui résident en Irlande et ne résident pas en
Finlande, ainsi que les sociétés de capitaux ou les sociétés de personnes
constituées conformément 2 la législation irlandaise et qui sont dirigées et
controlées en Irlande;

b) Les mots «entreprises finlandaises » désignent le Gouvernement finlandais,
les personnes physiques qui résident en Finlande et ne résident pas en
Irlande, ainsi que les sociétés de capitaux ou les sociétés de personnes
constituées conformément i la législation finlandaise et qui sont dirigées
et contrblées en Finlande;

c) Les mots « exploitation de transports maritimes ou aériens » désignent
Popération commerciale, effectuée par le propriétaire ou l'affréteur de
navires ou d’aéronefs, qui consiste & transporter par mer ou par air des
personnes, des marchandises ou du courrier.

Avrticle 2

1) Tous les revenus que des entreprises finlandaises assurant des services
de transports maritimes ou aériens entre I'Irlande et d’autres pays tirent de
I'exploitation de tels services sont exonérés de I'impét sur le revenu ainsi
que de tous autres impdts sur les bénéfices qui sont actuellement exigibles
en Irlande ou qui pourront y étre ultérieurement institués.

1 Entrée en vigueur le 10 avril 1968, date de I'échange de notes par lesquelles les Parties
contractantes se sont signifié I'approbation de la Convention effectuée selon la procédure requise
pour chacune d’elles, conformément 4 l’article 3, paragraphe 1.
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2. All income derived from the business of sea or air transport between
Finland and other countries by Irish enterprises engaged in such business
shall be exempt from income tax and all other taxes on profits which are
or may become chargeable in Finland.

Avrticle 111

1. This Agreement shall be approved by each such contracting party
in accordance with its legal procedure and shall enter into force on the date
of exchange of notes indicating such approval, having effect in respect of
income earned as from the 1st January, 1950.

2. The exchange of notes shall take place in Helsinki as soon as possible.

Article IV

This Agreement may be terminated by either party by giving six month’s
notice in writing to the other party.

DonE at Dublin, this 15th day of September 1965 in duplicate.

For the Government of Ireland : For the Government of Finland :

Proinsias MAC A0GAIN Sigurd voN NUMERS

No. 9372



1969 Nations Unies — Recuetl des Traités 375

2) Tous les revenus que des entreprises irlandaises assurant des services
de transports maritimes ou aériens entre la Finlande et d’autres pays tirent
de l'exploitation de tels services sont exonérés de 1'impdt sur le revenu
ainsi que de tous autres impdts sur les bénéfices qui sont actuellement exi-
gibles en Finlande ou qui pourront y étre ultérieurement institués.

Avrticle 3

1} La présente Convention sera approuvée par chacune des parties
contractantes conformément 4 la procédure prévue par sa législation et
entrera en vigueur a la date de I’échange de notes marquant cette approba-
tion; une fois qu’elle sera entrée en vigueur, ses dispositions s’appliqueront
aux revenus acquis & compter du 1T janvier 1950.

2) L’échange de notes aura lieu & Helsinki dés que faire se pourra.

Avrticle 4

Chacune des parties pourra dénoncer la présente Convention moyennant
un préavis de six mois adressé par écrit a l'autre partie.

Fart a Dublin en double exemplaire, le 15 septembre 1965.

Pour le Gouvernement irlandais : Pour le Gouvernement finlandais :

Proinsias MAC AOGAIN Sigurd voN NUMERS
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ANNEX A ANNEXE A
No. 3541. BASIC AGREEMENT BE- No3541. ACCORD DE BASE ENTRE

TWEEN THE UNITED NATIONS,
THE INTERNATIONAL LABOUR
ORGANISATION, THE FOOD AND
AGRICULTURE ORGANIZATION
OF THE UNITED NATIONS, THE
UNITED NATIONS EDUCATIO-
NAL, SCIENTIFIC AND CULTU-
RAL ORGANIZATION, THE IN-
TERNATIONAL CIVIL AVIATION
ORGANIZATION, THE WORLD
HEALTH ORGANIZATION, THE
INTERNATIONAL TELECOMMU-
NICATION UNION, THE WORLD
METEOROLOGICAL ORGANIZA-
TION AND THE GOVERNMENT
OF YEMEN CONCERNING TECH-
NICAL ASSISTANCE. SIGNED AT
CAIRO ON 31 MAY AND 26 JULY
1956 1

INCLUSION of the Universal Postal
Union, the Inter-Governmental Mari-
time Consultative Organization and
the United Nations Industrial Deve-
lopment Organization among the or-
ganizations participating in the above-
mentioned Agreement

Decided by an Agreement in the form
of an exchange of letters dated at New
York, on 27 august 1968, and Sana’a,
on 10 November 1968, which took effect
on 10 November 1968 by the exchange
of the said letters.

Registered ex officio on 1 January 1969.

! United Nations, Treaty Series, Vol. 251,
p. 181, and Vol. 466, p. 393.

L’ORGANISATION DES NATIONS
UNIES, L’'ORGANISATION INTER-
NATIONALE DU TRAVAIL, L'OR-
GANISATION DES  NATIONS
UNIES POUR L’ALIMENTATION
ET L’AGRICULTURE, L'ORGANI-
SATION DES NATIONS UNIES
POUR L'EDUCATION, LASCIENCE
ET LA CULTURE, L'OR-
GANISATION DE L’AVIATION CI-
VILE INTERNATIONALE, L’OR-
GANISATION MONDIALE DE LA
SANTE, L’UNION INTERNATIO-
NALE DES TELECOMMUNICA-
TIONS ET L'ORGANISATION
METEOROLOGIQUE MONDIALE,
D’'UNE PART, ET LE GOUVER-
NEMENT DU YEMEN, D’AUTRE
PART, RELATIF A L’ASSISTANCE
TECHNIQUE. SIGNE AU CAIRE
LES 31 MAI ET 26 JUILLET 1956?

INCLUSION de I'Union postale uni-
verselle, de I'Organisation intergou-
vernementale consultative de la navi-
gation maritime et de 1’Organisation
des Nations Unies pour le développe-
ment industriel parmi les organisa-
tions participant 4 I’Accord susmen-
tionné

Convenue par un Accord sous forme
d’échange de lettres datées a New York,
du 27 aofit 1968, et Sanaa, du 10 no-
vembre 1968, qui a pris effet le 10 no-
vembre 1968 par l’échange desdites
lettres.

Enregistré d’office le 1¢r janvier 1969

1 Nations Unies, Recueil des Traités, vol. 251,
p- 181, et vol. 466, p. 397.
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No. 6120. AGREEMENT CONCER-
NING TECHNICAL ASSISTANCE
BETWEEN THE UNITED NA-
TIONS, THE INTERNATIONAL
LABOUR ORGANISATION, THE
FOOD AND AGRICULTURE OR-
GANIZATION OF THE UNITED
NATIONS, THE UNITED NATIONS
EDUCATIONAL, SCIENTIFIC AND
CULTURAL ORGANIZATION, THE
INTERNATIONAL CIVIL AVIA-

TION  ORGANIZATION, THE
WORLD HEALTH ORGANIZA-
TION, THE INTERNATIONAL

TELECOMMUNICATION UNION,
THE WORLD METEOROLOGICAL
ORGANIZATION AND THE IN-
TERNATIONAL ATOMIC ENERGY
AGENCY AND THE GOVERN-
MENT OF THE REPUBLIC OF
SENEGAL. SIGNED AT DAKAR
ON 27 DECEMBER 1961?

INCLUSION of the Universal Postal
Union, the Inter-Governmental Mari-
time Consultative Organization and
the United Nations Industrial Deve-
lopment Organization among the or-
ganizations participating in the above-
mentioned Agreement

Decided by an Agreement in the form

Ne 6120. ACCORD D’ASSISTANCE

TECHNIQUE ENTRE L'ORGANI-
SATION DES NATIONS UNIES,
L’'ORGANISATION INTERNATIO-
NALE DU TRAVAIL, L'ORGANI-
SATION DES NATIONS UNIES
POUR L’ALIMENTATION ET
L’AGRICULTURE, L’ORGANISA-
TION DES NATIONS UNIES POUR
L’EDUCATION, LA SCIENCE ET
LA CULTURE, L'ORGANISATION
DE L'AVIATION CIVILE INTER-
NATIONALE, L’'ORGANISATION
MONDIALE DE LA SANTE,
L'UNION INTERNATIONALE DES
TELECOMMUNICATIONS, L’OR-
GANISATION METEOROLOGIQUE
MONDIALE ET L’AGENCE INTER-
NATIONALE DE L’ENERGIE ATO-
MIQUE ET LE GOUVERNEMENT
DE LA REPUBLIQUE DU SENE-
GAL. SIGNE A DAKAR LE 27 DE-
CEMBRE 1961 2

INCLLUSION de I'Union postale uni-

verselle, de 1'Organisation intergou-
vernementale consultative de la navi-
gation maritime et de 1’Organisation
des Nations Unies pour le développe-
ment industriel parmi les organisations
participant 4 1’Accord susmentionné

Convenue par un Accord sous forme

d’échange de lettres datées & New York,
du 27 aoiit 1968, et Dakar, du 7 dé-
cembre 1968, qui a pris effet le 7 dé-
cembre 1968 par l'échange desdites
lettres.

of an exchange of letters dated at New
York, on 27 August 1968, and Dakar
on 7 December 1968, which took effect
on 7 December 1968 by the exchange of
the said letters.

Registered ex officio on 1 January 1969. Enregistré d'office le 1¢r janvier 1969.

1 Nations Unies, Recueil des Traités, vol. 425,
p. 85.

1 United Nations, Treaty Series, Vol. 425,
p. 84. .
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No. 6995. UNITED KINGDOM OF

GREAT BRITAIN AND NOR-
THERN IRELAND : DECLARA-
TION RECOGNIZING AS COMPUL-
SORY THE JURISDICTION OF
THE INTERNATIONAL COURT
OF JUSTICE, IN CONFORMITY
WITH ARTICLE 36, PARA-
GRAPH 2, OF THE STATUTE OF
THE INTERNATIONAL COURT
OF JUSTICE. NEW YORK, 27 NO-
VEMBER 19631

TERMINATION

Notice recetved on
1 January 1969

UnITED KINGDOM OF GREAT BRI-
TAIN AND NORTHERN IRELAND

Registered ex officio on 1 January 1969.

1 United Nations, Treaty Series, Vol. 482,

p. 187. For the new declaration, see p. 335
of this volume.

No  6995.

ROYAUME-UNI DE
GRANDE-BRETAGNE ET D’IR-
LANDE DU NORD : DECLARA-
TION RECONNAISSANT COMME
OBLIGATOIRE LA JURIDICTION
DE LA COUR INTERNATIONALE
DE JUSTICE, CONFORMEMENT
AU PARAGRAPHE 2 DE L’AR-
TICLE 36 DU STATUT DE LA
COUR INTERNATIONALE DE
JUSTICE. NEW YORK, 27 NO-
VEMBRE 1963?

DENONCIATION

Notification regue le :

ler janvier 1969

RovAUME-UNI DE GRANDE-BRE-
TAGNE ET D'IRLANDE DU NORD

Enregistrée d'office le 1¢" janvier 1969.

1 Nations Unies, Recueil des Traités, vol. 482,

p. 187. Voir le texte de la nouvelle déclaration
p. 335 du présent volume.
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No. 7556. AGREEMENT BETWEEN
THE UNITED NATIONS, THE IN-
TERNATIONAL LABOUR ORGA-
NISATION, THE FOOD AND AGRI-
CULTURE ORGANIZATION OF
THE UNITED NATIONS, THE
UNITED NATIONS EDUCATIO-
NAL, SCIENTIFIC AND CULTU-
RAL ORGANIZATION, THE IN-
TERNATIONAL CIVIL AVIATION
ORGANIZATION, THE WORLD
HEALTH ORGANIZATION, THE
INTERNATIONAL TELECOMMU-
NICATION UNION, THE WORLD
METEOROLOGICAL ORGANIZA-
TION, THE INTERNATIONAL
ATOMIC ENERGY AGENCY AND
THE UNIVERSAL POSTAL UNION,
AND THE GOVERNMENT OF THE
ROMANIAN PEOPLE’'S REPUBLIC
CONCERNING TECHNICAL AS-
SISTANCE. SIGNED AT NEW
YORK ON 27 JANUARY 1965t

INCLUSION of the Inter-Governmental
Maritime Consultative Organization
and the United Nations Industrial
Development Organization among the
organizations participating in the
above-mentioned Agreement

Decided by an Agreement in the form
of an exchange of letters dated at New
York, on 27 August 1968, and Bucharest,
on 24 December 1968, which took effect
on 24 December 1968 by the exchange
of the said letters.

Registered ex officio on 1 January 1969.

1 United Nations, Treaty Series, Vol. 523,
p. 102.

Ne 7556. ACCORD D'ASSISTANCE
TECHNIQUE ENTRE L'ORGANI-
SATION DES NATIONS UNIES,

. L'ORGANISATION INTERNATIO-
NALE DU TRAVAIL, L’ORGANI-
SATION DES NATIONS UNIES
POUR L’ALIMENTATION ET
L’AGRICULTURE, L’ORGANISA-
TION DES NATIONS UNIES POUR
L’EDUCATION, LA SCIENCE ET
LA CULTURE, L’'ORGANISATION
DE L’AVIATION CIVILE INTER-
NATIONALE, L'ORGANISATION
MONDIALE DE- LA SANTE,
L’'UNION INTERNATIONALE DES
TELECOMMUNICATIONS, L'OR-
GANISATION METEOROLOGIQUE
MONDIALE, L’AGENCE INTER-
NATIONALE DE L’ENERGIE ATO-
MIQUE ET L'UNION POSTALE
UNIVERSELLE ET LE GOUVER-
NEMENT DE LA REPUBLIQUE
POPULAIRE ROUMAINE. SIGNE
A NEW YORK LE 27 JANVIER
1965

INCLUSION de !'Organisation inter-
gouvernementale consultative de la
navigation maritime et de }'Organi-
sation des Nations Unies pour le
développement industriel parmi les
organisations participant a I'’Accord
susmentionné
Convenue par un Accord sous forme

d’échange de lettres datées & New York,
du 27 aoiit 1968, et A Bucarest, du 24 dé-
cembre 1968, qui a pris effet le 24 dé-
cembre 1968 par léchange desdites
lettres.

Enregistré d’office le 1¢7 janvier 1969.

1 Nations Unies, Recueil des Traités, vol. 523,
p. 103.
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No. 8748. REVISED STANDARD
AGREEMENT BETWEEN THE
UNITED NATIONS, THE INTER-
NATIONAL LABOUR ORGANISA-
TION, THE FOOD AND AGRICUL-
TURE ORGANIZATION OF THE
UNITED NATIONS, THE UNITED
NATIONS EDUCATIONAL, SCIEN-
TIFIC AND CULTURAL ORGA-
NIZATION, THE INTERNATIO-
NAL CIVIL AVIATION ORGANI-
ZATION, THE WORLD HEALTH
ORGANIZATION, THE INTERNA-
TIONAL TELECOMMUNICATION
UNION, THE WORLD METEORO-
LOGICAL ORGANIZATION, AND
THE GOVERNMENT OF PERU
CONCERNING TECHNICAL ASSIS-
TANCE. SIGNED AT NEW YORK
ON 30 MARCH 19561

INCLUSION of the International Ato-
mic Energy Agency, the Universal
Postal Union, the Inter-Governmental
Maritime Consultative Organization
and the United Nations Industrial
Development Organization among the
organizations participating in the
abovementioned Agreement

Decided by an Agreement in the form
of an exchange of letters dated at New
York, on 31 July 1968, and Lima,
on 16 October 1968, which took effect
on 16 October 1968 by the exchange of
the said letters.

Registered ex officio on 1 January 1969.

1 United Nations, Treaty Series, Vol. 604,
p. 114.

Ne 8748. ACCORD TYPE REVISE
ENTRE L'ORGANISATION DES
NATIONS UNIES, L'ORGANISA-
TION INTERNATIONALE DU
TRAVAIL, L’'ORGANISATION DES
NATIONS UNIES POUR L'ALI-
MENTATION ET L’AGRICUL-
TURE, L’ORGANISATION DES
NATIONS UNIES POUR L’EDU-
CATION, LA SCIENCE ET LA
CULTURE, L'ORGANISATION DE
L’AVIATION CIVILE INTERNA-

TIONALE, L’ORGANISATION
MONDIALE DE LA SANTE,
L'UNION INTERNATIONALE

DES TELECOMMUNICATIONS ET
L’'ORGANISATION METEOROLO-
GIQUE MONDIALE, D'UNE PART,
ET LE GOUVERNEMENT PERU-
VIEN, D’AUTRE PART, RELATIF
A L’ASSISTANCE TECHNIQUE.
SIGNE A NEW YORK LE 30 MARS
19561

INCLUSION de I'Agence internationale
de I'Energie atomique, de 1'Union
postale universelle, de 1’'Organisation
intergouvernementale consultative de
la navigation maritime et de 1'Orga-
nisation des Nations Unies pour le
développement industriel parmi les
organisations participant a 1’Accord
susmentionné
Convenue par un Accord sous forme

d’échange de lettres datées & New York,

du 31 juillet 1968, et Lima, du 16 oc-
tobre 1968, qui a pris effet le 16 octobre

1968 par l’échange desdites lettres.

Enregistré d’office le 1er janvier 1969.

1 Nations Unies, Recueil des Traités, vol. 604,
p. 115.
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No. .8808. EXCHANGE OF NOTES CONSTITUTING A PROVISIONAL
- TRADE AND PAYMENTS AGREEMENT BETWEEN GREECE AND
BRAZIL. ATHENS, 30 JULY 19601

EXTENSION

In accordance with its article XII, paragraph 2, the above-mentioned Agree-
ment was extended by a series of exchanges of notes or letters which took place at
Rio de Janeiro, as indicated below :

Dadle of the corresponding

Extension of period exchange of woles or letters

31 January-30 July 1961. . 20 January 1961-

31 July 1961-30 January 1962 . 24 July 1961

31 January-30 July I1962. .- . . 31 January 1962 *

31 July 1962-30 January 1963 . 30 July 1962 **

31 January-30 July 1963. . . . 30 January 1963 ***, **
31 July 1963-30 January 1964 . 30 July 1963 **

31 January-30 July 1964. 30 January 1964 **

31 July 1964-30 January 1965 . 13-30 July 1964 **
31 January-30 July 1965. . . . 30 January-1 February 1965 **
31 July 1965-30 January 1966 . 30 July-30 September 1965 **
31 January-30 July 1966. 30 January-10-March 1966 **

31 July 1966-30 January 1967 . 30 July 1966 **
31 January-30 July 1967. . . . 30 January 1967 **
31 July 1967-30 January 1968 . 30 July-9 August 1967 **
31 January-30 July 1968. . . . 30-31 January 1968 **

The extending agreements came into force on the respective dates of the
exchanges of notes or letters, with retroactive effect from the first day of the cor-
responding extension period.

* By this exchange of notes the Parties agreed that the Greek-Brazilian clearing balance
in excess, as on the day preceding the further period of extension, of the revolving credit provided
for in article VII of the Agreement should be liquidated upon the request of the Brazilian Bank
in freely convertible currency, and that the said revolving credit should thereafter be fixed at
$US 1 million.

** By this exchange of notes the Parties agreed that the Greek-Brazilian clearing balance
in excess, as on the day preceding the further period of extension, of the revolving credit provided
for in article VII of the Agreement should be liquidated, upon the request of the authorized
Bank of the creditor country, in freely convertible currency.

1 United Nations, Treaty Series, Vol. 607, p. 245.
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No 8808. ECHANGE DE NOTES CONSTITUANT UN ACCORD PROVI-
SOIRE DE COMMERCE ET DE PAYEMENTS ENTRE LA GRECEET
LE BRESIL. ATHENES, 30 JUILLET 1960!

PROROGATION

Conformément 4 son article XII, paragraphe 2, '’Accord susmentionné a été
prorogé par une série d’échanges de notes ou de lettres effectués & Rio de Janeiro,
comme indiqué ci-aprés :

Date de échange de

Période de prorvogation notes ou de lettres

31 janvier-30 juillet 1961 . . . ., 20 janvier 1961

31 juillet 1961-30 janvier 1962. . 24 juillet 1961

31 janvier-30 juillet 1962. . . . 31 janvier 1962 *

31 juillet 1962-30 janvier 1963 . 30 juillet 1962 **

31 janvier-30 juillet 1963. . . . 30 janvier 1963 ***, **
31 juillet 1963-30 janvier 1964. . 30 juillet 1963 **

31 janvier-30 juillet 1964. 30 janvier 1964 **

31 juillet 1964-30 janvier 1965 . 13-30 juillet 1964 **
31 janvier-30 juillet 1965. . . . 30 janvier-ler février 1965 **
31 juillet 1965-30 janvier 1966 . 30 juillet-30 septembre 1965 **
31 janvier-30 juillet 1966. 30 janvier-10 mars 1966 **

31 juillet 1966-30 janvier 1967 . 30 juillet 1966 **
31 janvier-30 juillet 1967. . . . 30 janvier 1967 **
31 juillet 1967-30 janvier 1968 . 30 juillet-9 aolt 1967 **
31 janvier-30 juillet 1968. . . . 30-31 janvier 1968 **

Les accords de prorogation sont entrés en vigueur aux dates respectives des
échanges de notes ou de lettres, avec effet rétroactif & compter du premier jour de
la période de prorogation correspondante.

* Aux termes de ce dernier échange de notes, les Parties sont convenues que le déficit du
clearing gréco-brésilien excédant, A la date précédant la nouvelle période de prorogation, le crédit
de roulement prévu par l'article VII de I'’Accord serait réglé sur demande de la Banque brési-
lienne et en monnaie librement convertible, ledit crédit de roulement devant étre désormais
fixé A un million de dollars des Etats-Unis.

** Aux termes de cet échange de notes, les Parties sont convenues que le déficit du clearing
gréco-brésilien excédant, A la date précédant la nouvelle période de prorogation, lecrédit de roule-
ment prévu par larticle VII de I’Accord serait réglé, sur demande de la Banque autorisée du
pays créditeur, en monnaie librement convertible.

1 Nations Unies, Recueil des Traités, vol. 607, p. 245.
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Moreover, the Government of Greece expresses the hope that the Brazilian authorities will
seek means of eliminating certain obstacles to Greek exports to Brazil, with a view to redressing
the balance of trade between the two countries.

**+*+ By this exchange of notes the Parties agreed that the Greek-Brazilian clearing balance
in excess, as on the day preceding the further period of extension, of the revolving credit provided
for in article VII of the Agreement should be liquidated by the creditor country in freely con-
vertible currency.

Moreover, the Government of Greece expresses the hope that the Brazilian authorities will
seek means of eliminating certain obstacles to Greek exports to Brazil, with a view to redressing
the balance of trade between the two countries.

Certified statement was registered by Greece on 1 January 1969.

No. 8808
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D’autre part, le Gouvernement hellénique souhaite que les autorités brésiliennes recherchent
les moyens de supprimer certains obstacles aux exportations grecques vers le Brésil en vue
d’équilibrer la balance commerciale entre les deux pays.

*** Aux termes de cet échange de notes, les Parties sont convenues que le déficit du clearing
gréco-brésilien excédant, 4 la date précédant la nouvelle période de prorogation, le crédit de
roulement prévu par l'article VII de I’Accord serait réglé par le pays créditeur en monnaie libre-
ment convertible.

D’autre part, le Gouvernement hellénique souhaite que les autorités brésiliennes recherchent
les moyens de supprimer certains obstacles aux exportations grecques vers le Brésil en vue
d’équilibrer la balance commerciale entre les deux pays.

La déclaration certifide a été envegistrée par la Gréce le 1°T janvier 1969.

Neo 8808
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No. 8827. TRADE AGREEMENT BETWEEN THE GOVERNMENT OF
GREECE AND THE GOVERNMENT OF INDIA. SIGNED AT NEW
DELHI ON 14 FEBRUARY 19581

EXTENSION

In accordance with its article 7, the above-mentioned Agreement was extended
by means of exchange of notes which took place at New Delhi as indicated below :

Date of
Extension period corresponding
notes
1 January-31 December 1960 (adding sugar as.
item No. 37 to list “B”) . . . . . . . .. 2 March 1960
1 January-31 December 1961 . . . . . . . . 22 March-1 April 1961
1 January-31 December 1962 (adding aluminium
and copper sheets, copper wires, and exposed
cinematograph film as items 37, 38 and 39,
respectively, to list “A”) . . . . . . . .. 29 January 1962
1 January-31 December 1963 . . . . . . . . 22 March 1963
1 January-31 December 1964. . . . . . . . . 20 March 1964
1 January-31 December 1965. . . . . . . . . 25 February 1965
1 January-31 December 1966. . . . . . . . . 28 February 1966
1 January-31 December 1967. . . . . . . . . 3 April 1967

The extending agreements came into force on the respective dates of
the exchanges of notes, with retroactive effect from the first day of the corresponding
extension period.

Certified statement was vegistered by Greece on 1 January 1969.

1 United Nations, Treaty Series, Vol. 609, p. 93.
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No 8827. ACCORD COMMERCIAL ENTRE LE GOUVERNEMENT GREC
ET LE GOUVERNEMENT INDIEN. SIGNE A NEW DELHI LE I4 FE-
VRIER 1958

PROROGATION

Conformément a son article 7, I’Accord susmentionné a été prorogé par une
série d’échanges de notes effectués & New Delhi, comme indiqué ci-aprés :

Date de I'échange

Période de provogation de motes
. correspondant
ler janvier-31 décembre 1960 (avec addition du T 59
sucre comme Tubrique 37 de la liste «B»). . 4 2 mars 1960
Ier janvier-31 décembre 1961 . . . . . . . . 22 mars-1¢er avril 1961

1er janvier-31 décembre 1962 (avec addition de
I'aluminium, des feuilles de cuivre, des fils de
cuivre et des films cinématographiques exposés
comme rubriques 37, 38 et 39, respectivement,

de la liste «Aw) . . . . . . . .. .. .. 29 janvier 1962
1er janvier-31 décembre 1963 . . . . . . . . 22 mars 1963
ler janvier-31 décembre 1964 . . . . . . . . 20 mars 1964
ler janvier-31 décembre 1965 . . . . . . . . 25 février 1965
ler janvier-31 décembre 1966 . . . . . . . . 28 février 1966
ler janvier-31 décembre 1967 . . . . . . . . 3 avril 1967

Les accords de prorogation sont entrés en vigueur aux dates respectives des
échanges de notes, avec effet rétroactif & compter du premier jour de la période de
prorogation correspondante.

La déclaration certifiée a éié enregistrée par la Gréce le 1¢r janvier 1969.

1 Nations Unies, Recueil des Traités, vol. 609, p. 93.






